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LOK gABHA DEBATES 

LOKSABHA 

Wednesday, Apn7, 22, 1992Naisakha 2-
1914 (Saka) 

.. The LaI< Sabha met at Eleven of the Clock 
JMR SPEAKER in the Chair] 

RE. SUSPENSION OF QUESTION HOUR 

[English) 

SHRI BASU DEB ACHARIA: Sir, we' 
have given notice to suspend the Question 
Hour andto take up the Adjoumment-motion. 
We want the Prime Minister should come 
here to the House and explain.' We have 
given notice to suspend the Question Hour. 
See what has appeat9d in the Statesman 
today.( Inteffuptions) 

( Translation1 

SHRI GEORGE 'FERNAND~S 
(Mujaffarpur): MR. Speaker, Sir, I have given 
a notice for the suspension of Question 
Hour.( Interruptions) 

(English] 

SHRI BASU DEB ACHARIA: The Prime 
Minister when he has told abo~ BofolS on 
the floor ofthe House, has misled the House. 
He gave th~ note to Mr. Solanki. He has told 
the Swiss Govemment....( Interruptions) 

The Prime Minister should come and 
explain. 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): The House cannot be ~lIowedto 
continue unless the Prime Minister comes. 

This is a very serious allegation(lntelTllptions) 

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada): Please. suspend the 
Question Hour.( Interruptions) 

[ Translation}' 

SHRI RAM VIlAS PASWAN (Rosera): 
We have also given a notice for the 
suspension of Question Hour.( Interruptions) 

SHRI BASU DEB ACHARIA: What is 
your ruling about the suspension of Question 
Hour? 

SHRI LAl K. ADVANI (GanClhi Nagar): 
Mycolleague, ShriJaswant Singh and several 
other colleagues of mine from the Opposition 

. have given formal notice. requesting you to 
allow them to place their point of view as t5 
why Question Hour should be suspended to 
consider the matter on BofolS. 

I fully appreciate that ordinarily the 
Question HourshouJd not be suspended and 
no one from this side would ordirfarily be' 
keen on it. But you would apprecia~e, this is 
an unprecedented situation. Now it is the 
22nd of April. On- the 24th April, there is a 
hearing which is likely to abort the entire 
investigation·that has taken place till now. 
We feel, it is because of the Sins of 
commissions and omissions of this 
Government, of this entir'e Government. 

The . other day, we were given ihe' 
i"l>ression that it was only Mr. Solanki who 
was responsible for that note. But the 
revelations that have come today have 
shocked the entire country. We are amazed. 
The minimum that we expected Was that the 
Govemment on its own, the Prime Minister· 
on hiS own, after the publication of this 
moming report, would have come to the 
House and taken the House into confidence 
as to what are the facts in this regard. I hl.od 
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myself written a long letterto him immediately 
afterthe Bofors discussion ended. But today 
I have stood up at the moment, only to plead 
with you to allow my colleague. Shri Joswant 
Singh and others who have given notice of 
Motion to suspend Question Hour to have 
their saY'and take the opinion of the House 
as to whether tha House should suspend the 
Question Hour or nol. . 

MR. SPEAKER: I would certainly hear 
all the hon. Members on why !-he Question 
Hour should be suspended, not on the 
substantive issue involved. 

[ Translation) 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): Mr. Speaker, Sir, I am also 
referring to the. same issue. As Shri Advaniji 
has submitted, we do not ordinarily press for 
the suspension of Question Hour, nor it 
should be done ordinarily. But we are faced 
with such an issue which is more important 
than the Question Hour. This has been 
perturbing our minds for a long 
time.( Interruptions) The matter is urgent 
because a prestigious newspaper has 
published many serious things even for the 
Prime Minister of this country. We do not 
know as to whether there is any truth in it or 
not but revelations made in it are so serious 
that the Prime Minister himself should have 
come to the House and answered the all 
queries relating to it. 

[English] 

SHRI JASWANT SINGH (Chittorgarh): 
Sir, as I submitted earlier, I am entirely 
mindful of the caution about question hourto 
which both Shri Lal K. Advani and the former 
Prime Minister hon. Shri Vishwanath Pratap 
Singhji have referred. Question hbur is a 
riQht that the Parliament has extracted out of 
the executive. It·is a very valuable right and 
this right is not to be dispensed with lightly. In 
my long years of service to this institution, 
this is the first time ever that I have given a 
formal notice of suspension of question hour. 
Never earlier have I been able to persuade 
myself to forego this right of the legislature 
which has been extractedwith great dltilcu!!y 

and after years of turmoil in' the other 
legislatures of the world. It, I am compelled, 
nevertheless, to take this very unusual step, 
it is because I am convinced that a situation 
of very grave public importance, a situation 
that is urgent, has arisen. 

I am not basing my contention only on 
what newspaper reports say. My party leader 
is a witness to it. I have till now never 
discussed it with anyone else. Even in the 
earlier discussion that took place on this 
sorry episode, called the Solanki episode, 
we on this side exercised great restraint. We 
sat with the treasury benches and we 
discussed with the treasury benches, a way 
out of this, so that India's fair name should 
not be sullied. Why, therefore, are we 
compelled to raise this matteragain is because 
even then we were in possession of facts 
that the Government had not come entirely 
clean. We restrained ourselves. We were in 
possession of facts that there existed a letter 
on the files of the Central bureau of 
Investigation, directly affecting the conduct 
of the Chief Executive tlf the Government, 
that the Chief Executive of the Government 
in his intervention in the House had not taken 
the House into full confidence. 

There are two issues involved. One is 
that on the 24th of April, in the High Cou'r\ of 

. Delhi, the final hearing in the Bofors matter 
is to take place and that final hearing ccula 
well jeopardise the totality of the effort that 
this legislature and earlier legislaiures have 
been making to eradicate this cancer 01 
corruption in public life. At this hearing on 
24th, it is our apprehension that the 
Government. despite assurances has ·not 
conduct itself satisfactorily and is not going 
to conduct itself satisfactorily. 

Secondly, why we are urging for a 
suspension 01 the question hour is because 
it has been in our knowledge all these days 
and, indeed my.leader Shri lal K. Advaniji 
wrote a letlerto the Prime Ministers'oon after' 
that debate was over, couched in the most 
dignified and the most restrained terms and 
to that letter I am not going to quote Irom or 
refer to at the present moment, indicating 
that It is incumbent on the Government to 



5 Re. Suspension of VAISAKHA 2. 1914 (SAM) Ouestipn Hour 6 

come outwithfullfacts onthe Solanki episode. to suspend the Question Hour and to 
Why are we worried about the question f this immediate!ytake UP the Adjournment Motion 
infamous Solanki note? It is because we for discussing this important 
were even then in possession olthe lact that matter.(lnterruptions) 
the Solanki note was not some·obscurQ note 
which some unknown lawyer had come and 
given to the lormer Minister lor External 
Affairs who had innocently gone and given it 
to the Federal Chancellor for External 
Relations 01 the Government 01 Switzerland. 
That Sioanki not was accompanied by ;;ertain 
assurances which Shri 'Solanki then gave 
verbally to the Federal Chancellor then. 
Thereafter. the Federal Chancellor had a 
communication sent to India to say that Shri 
Solanki has said that he is doing this at the 
behestolthe Prime Ministerof India. this fact 
was in our possession. But we did no: refer 
to all this because we were olthe opir<)'1 that 
the Government would itself come 10rward 
andsay;"No, there is n'osuch things; Of. Yes, 
there is such a thing but it is all a fabflcalion 
01 Shn Solanki's imagination. Subsequently 
what happened? Despite the letter tt,at has 
been written by my leader to which reply is 
still awaited, this very Shri Solanki goes to his 
home State and makes statement to the 
effect saying that: "When I speak up an 
explosion will be caused or it will have a 
worse ellect that t have merely done n Iy d'Jty 
etc ... " It is as if it was his dutyto go and hand-
over an uns'igned note from some unknown 
lawyer about a case that has been irwo\ving 
india for a'very long time. These are some 
aspects of it wh:ch we feel are so irnponant 
that they can brook no more du!ay. 24th IS 
next door. If we do not adjourn the Ouestin 
Hour. if we do not suspend the Question 
Hour and take up the Adjournment Motion 
which I and a numberol other hon. Members 
have moved to discuss this matter in its 
totality. we will be dOing a deserved to the 
continuing concern that India and many 
earlier Parliaments have already shown in 
this regard. I am not at this moment on the 
question of whether an Adjournment Motion 
should be admitted; why it should be in the 
form of an Adjournment Motion; how an 
Adjournment Mollon Is a(Msabl~ and is it t he 
only way In which It could be discussed. I am 
only on the question of suspension of 
OUeslionHour.ldobeiio\l(: tr;,'ll :.he (:"Jtion 
In regard to the conll~ulnQ Irmrgo!lo gl 15 AOI1l 
todav II sufficiently Impol1antlor the House. 

MR. SPEAKER: Just one minute. I will 
allow you. i would lii{e to be helped by you 
with the reaso'1S and iogicwhich can be used 
for adjourning the Question HOJr. In what 
cases the Question Hour should be 
adjoumed? Ca:l you help me with some case 
laws or rules or the statute? 

SHRI BASU DE8 ACHARIA: We wi I! 
herp YO'J.(!,:1errupiions) 

SHRi JASWf\N"'" SINGH: Mr. Speaker, 
Sir, ! am m:~ldflJl of ,:"£0 serious concern that 
you show a!:Jcut '1."1)" thi:: Question Hour 
should be 5uspenaec. ; tOi!ow entirely-your 
caution nnd concerr>. ThiS is not a question 
of goi'1g into tne legal.!I, or all lhe.ramtficalicns 
of the case proper. I -arr. not on the case 
proper. I am Jnly rr: tile question of 
suspension of Questio,. Hour. I admit that 
the suspension 01 Q'Jes!lon Hour by any 
leg;slature is a mas! 2X!rer1e step. 

MR. SPEAK!::~: It IS an exception. 

SHR! JASWANT S!NGH: It Should not 
be taken Pght'y. It ShOUld be taken l!p in 
matters 01 such uige;"\! importance and it cart 
brook no furtherdelay. There are two aspects. 
Ei!herthe Opposition o,the collectivity of the 
House seized with the importance of a matter 
comes b'efore you and says': "This is so 
im;>ortaf)t that it can brook no further dela)'. 
Please: therefore. suspend the Question 
Hour arid tnken up this matter under 
whichever other subsequent provision you 
may, 10 you wisdom, judge tit to take up thi.s 
particular provision only aFld suspend the 
Question Hour. I started by saying that this 
right of the Legislature has been won alter a 
great difiiculty lromthe teeth olthe Executive. 
In this case. it is not the case laws. it is not 
precedents. ii is not any other example of 
that kind which has to guide the wisdom of 
the Chair in this House or the Presiding 
Officers of this House. It has to be the 
judgement that Is exercised about ttle 
Immedjata seriousness 01 tile 
matter.(/nterruptionsl 
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MR SPEAKER: Pleilse do not talk to that he can enlighten us on that 

each other. score.(/nterruptions) 

(Interruptions) 

MR SPEAKER: Mut1emwa~i, I will give 
you also the opportunity to say as to why the 
Question Hour should not be postponed. I 
will also give you the opportunity to say 
anything else if 'Iou want to say. 

(interruptions) 

[ Translation] 

SHRI MADAN LAL KHURANA(South 
Delhi): It will continue like this as long as you 
pass on a letter. 

[English] 

SHRIJASWANT SINGH: I will conClude, 
Sir. I am attempting to answer it. II is entirely 
relevant and extremely pointed requirement 
from you which is an act of courtesy to us. 
You need not consuU. But the fact that you 
want to consul! us and be guided is a 
responsibility upon us I have submitted that 
in aQditlon to the case laws earlier, earlier 
instanses, citations etc., which my senior 
leader Lalji Advani would be giving, I submit 
to you that it is not merely the case laws or 
precedents etc., which should guide the 
determination of the conduct of business in 
this House. That will occur in most unusual 
circumstances and most unusual situations 
which are not covered by any precedents 
and the Chair and the collectively of the 
wisdom onhis House will then have to apply 
itself to that unusual circumstances and to 
that lmu~ual situation (Interruptions) 

[ Translation] 

MR. SPEAKER: I will also give you a 
~hance to speak(lnterruptions)' 

(English]' . 

SHRI JASWANT SINGH: So far as 
precedents, earlier occurrences. case laws 
or citations etc., are concerned. I would 
leave that to the Le-ader of Ihe OppOSition so 

SHRI lAL K. ADVANI: I will confine 
myself to the rules regardation suspension. 
Rule 38.8 says: 

"Any Member may with the·consent of 
the Speaker, move that any rule may be 
suspended in its application to a particular 
motion before thJ'l House and If the motion is 
carried, the rule In question shall be 
suspended for the time being." 

This is the rule which entities and 
empowers you oflly to rule whether the 
motion is frivolous or not. And if it is frivolous 
to refuse consent to it. The decision in 
respect of the suspension has not to be 
taken by the Chair, it has to be taken by the 
House. I.have been a member of the other 
House for m~ny years and I know that on 
several occasions, motion of this kind was· 
moved and put to the ·House. It. may have 
been rejected afierthat, but the cons.ent was 
not withheld unless the motion was frivolous. 
In this case, I think, that there is large section 
in the House which is' keen to see that this 
matlerbetaken up. (interruptions) We want • 
to give primacy to it. Just like an Adjournment 
Motion it is essentially to suspend the 
business of the House and to give priority to 
some other motion. This is also a kind of an 
Adjournment Motion without the element of 

. censur.e. There is no element of censure in 
it. 

MR. SPEAKER~ Agreed. 

SHRllAL K.ADVANI: aut the fact that 
too House wants to discuss something else 
apart from the questions is entirely within the 
province 01 the House itself. And, therefore, 
I would plead with you that so far as the Chair 
is concerned, its approach should be limited 
to giving consent. And to rule it out or not on 
the grounds of frivolity, it is not for you to 
decide.( Interruptions) 

[Translation] . 

SHRI LAL 1<'. ADVANI: This had 
happened on an occlfsion when we 
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demanded the suspension of Question ·and consideration at all. I submit that this motion 
it was readily accepted by that side. And the for suspension of Question-Hourthat myself 
debate .started immediately. I andsomeotherhon. Members have moved 
felt ..... (/nterruptions) is not frivolous.(/nterruptions) 

. MR. SPEAKER: I would give you an 
opportunity. Please be seated. 

MR. SPEAKER: Please, I would give' 
you a chance. 

(English] 

Until that time, you just think of what you 
have to say.' . 

.( Interruptions) 

MR. SPEAKER: Please hear me. I am 
on my legs. Please he~r, what I am saying, 
carefully. The discretion is certainly with the 
Presiding officer and that discretion has to be 
used. And whenever that discretion has to be 

. used, it has to be used in a justifiable manner. 
What is judicious manner? It should be 
Justifiable. What is a justifiable thing? 

In the past, !is far as·~ know, there are 
cases only when calamities had occurred or 
somethin'g like war had occurred, the 
Question-Hour was 
suspended. (Interruptions) Please hear me 
first. I will give you a chance. And there are 
cases when the parties agreed, then also 
the Question-Hour was suspended. There 
are also cases when parties did not agree 
and the matter was also not very serious but 
still the Question-Hour was suspended, What 
do you expect me to do? 

(Interruptions) 

SHRI JASWANT SINGH: Sir, there are 
ttiree options, and you are entirely right, Sir. 

'Firslly, you judge these motions for the 
suspension of Question-Ho!Jr on their merits 
alone. And should you, in your wisdom; 
cometothedecision that it is entirely frivolous, 
then you can of course, reject it outdght 
saying that it does no! 'matter any 

~R. SPEAKER: Nobody is saying that it 
is frivolous. One can say whether it is that 
weighty to suspend the Question-Hour. 

SHRI'JASWANT SINGH: Exactly, Sir. 
In determining 4s taweighty ornot as weighty, 
say for examplyWarwhich you have cited for 
the .suspension of Hour, and whether it is as 
weighty as war, this is a subjective judgement. 
You could either decide this in the subjective 
judgment that you have {)r there is a third 

. option. And'thethirdoption is again suggested 
by the Leader of the Opposition that you take 
the collective wish of the House, put it to the 
House to decide by a vote: do they want the 
-suspension of the Question Hour or do they 
not want it? There are these three option only 
and not a faurth option. 

MR. SPEAKER: I am allowing-'Shrl 
George Fernandes and then I am allowing 
Shri Bansal. I allow other.Members also. 

( Interruptions) 

[ Translation) 

SHRI BASU DEB ACHARIA: (Bankura): 
Sir, we have submitted notices. you should 
first allow us. Please hear us first. 

• SHR1 RAM VILAS PASWAN: Mr. 
Speaker, Sir, please consider the cases of 
those who have given notice. 

[English) 

MR. SPEAKER: I cannot go ahead 
without giving you a chance. I know that. 

SHRI BASU DEB ACHARIA: Please 
hear us first. (Interruptions) 

MR. SPEAKER: I will allow Shri.Dighe 
and if other MeMbers want to speak, -j wU 
"Ijow them also. Shri Buta Singh is also here. 
I Wlii a!so allow him. 
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[ Translation] 

SHRI GEORGE FERNANDES 
(Muzaffarpur): Mr. Speaker, Sir, you have 
made a reference to rules. I am not in a 
position to prove how times has the Question 
Hour been suspended. 

MR. SPEAKER: I have myself said that 
three types of cases have been received and 
all are covered by them. 

SHRI GEORGE FERNANDES: I have 
been in and out of the House from Fourth Lok 
Sabha onwards. I reinemberthat the Speaker 
suspended the Question Hour several times 
on our r.equest. I wtll not go into the 
technicalities of the rules about which you 
have made a reference. You have already 
received a reply to that. Mr. S~aker, Sir, I 
would like to make just one submission 
making the Prime Minister a witness. The 
first question in toclay's question list is 
addressed to the"Prime Minister but he is not 
present in the House. May I know the 
reason?( Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): I am present. 

SHRI GEORGE FERNANDES: Who 
does not know you?( Interruptions) It is very 
strange .. They are talking as if all of them 
have become Prime Minister. I am saying 
that the Prime Minister is not present in the 
House. 

[English] 

MR. SPEAKER: He has got my 
permission. 

( Interruptions) 

SHRIMAT1 MARGARET ALVA: It is not 
fair that Prime Minister's absence in the 
House should be criticised because he is 
busy with the guest, the Secretary General 
of the United Nations.( InterriJptions) Why 
should he bring the Prime Minister's name? 

[ Translation] 

SHRI GEORGE FERNANDES: All right, 
I give up that matter. (Interruptiqns) I have 
said that Iwoald make my submission maKing 
the Prime Minister a wJtness. Mr. Speaker, 
Sir, you may refer to page No. 15905 of the 
proceedings recorded on 1st April which 
contains a statement by the Prime Minister 
on the discussion on Bofors issue: 

[English] 

"I do not wish this Gove"'ment to 
function .unper a Shadow. AileT my 
long experience in public life and 
Government... ... "( Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): The question is whether the 
Question Hour should be suspended or not. 

SHRI GEORGE FERNANDES: I am not 
yielding. I am on my legs. 

SHRI P.J. KURIEN: Buthe hasgoneon 
to the subject. We do not want to hear 
that. (Interruptions) 

SHRI GEORGE FERNANDES: "After 
my long experience in public life I understand 
this much that no Government should ever 
function under a shadow." 

PROF. P. J. KURIEN: I submit that the 
only point here is whetherthe Question Hour 
should be suspended or. not. He cannot 
touch the subject. But he has already started 
a debate on the subject. We do 'not wil-nt to 
hear that....( Interruptions) . .if. you have not 
allowed that, he cannot touch the 
subject .... ( Interruptions) ...... You have to give 
your ruling. You can allow a discussion 
separately. 

MR. SPEAKER: Mr. Kurien is very much 
right. 

( Interruptions) 

SHRI SRIKANTA JENA: Simply the 
Congressment are shouting. They have no 
argument to put forth. (Interruptions) 
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[ Translation] 

• SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, I am saying it on the basis of 
what the Prime Minister has said. first of all, 
I have placed the statement in the House 
made by the Prime, Minister before you. 
( Interruptions) 

MR. SPEAKER: Please see, she has 
told me the reason why the Prime Minister is 
not present. He !s busy with some guest, the 
Secretary General who has come here from 
abroad.( Interruptions) 

SHRI GEORGE FERNANDES: It's all 
right, I have left that matter. I'have told you 
that it is a Prime Minister's statement. 

MR. SPEAKER: You have to tell me why 
and how the Question Hour shOuld be 
suspended? 

[English] 

SHRI GEORGE FERNANDES: Sir, the 
Government is under a cloud.( Interruptions) 
But the Prime Minister has declared on th~ 
floor of this House while discussing the ' 
Bofors matter; 

.. I do not wish this Government to 
function under a shadow·. 

But, the Government is under a slladow 
and I will tell you how it is under a shadow. 
(Interruptions) 

[ Translation] 

Mr. Speaker, Sir, I am referring to the 
statement made by the Prime Minister during 
the discussion that took place on the' st April 
In the House.(/nterruptions) 

[English] 

Sir, you are not looking at the spirit of the 
rule. (Interruptions) 

[Translation] , 

MR. SPEAKER: You please tell me 

under which rule the QUestion Hourhas to be 
suspended . 

( Interruptions) 

MR. SPEAKER: Please sit down. It is 
not like this.(/nterruptions) A very good 
question. was put to me by Shri Advani. I 
know that th~ Presiding Officer has to use his 
discretion. But, at the same time, you will all 
agree that if I start using my discretion left 
and right without any logic and reason, that 
will also be not proper. To the extent possible, 
I should stick to the constitutional provision, 
the statutory prpvisions, the rules and the 
conventions. I will for the benefit of the 
House, read out a ruling given. 

( Interruptions) 

MR. SPEAKER: Shri Buta Singh, I am 
going to hear you also. 

SHRI BUTA SINGH(Jalore): Please 
allow me after your ruling. 

MR. SPEAKER: I am not giving a ruling. 
I! is an interirfl ruling .. I! is not a final, ruling. 

( Interruptions) 

MR. SPEAKER: Now, I am also not 
giving an interim ruling; but I am just reading 
ou.! a rulirig given. This is a ruling given on 
23.9.1965 in the Lok Sabha. After this also, 
I am going to allow you to have your say on 
the floor of the House to enlighten me'or to 
broden the ruling that is given. 

"The Speaker may not. agree to 
suspend the Question Hour if the 
opinion of the Members is· not 
unanimous on that point". 

I was reading out from the debate of 
23.9.1965. And yet, I am allowing you. 

(Interruptions) 

MR. SPEAKER: It is not like this. I am 
sure that the Members from this s'deare also 
prepared for an intellectual battle. 

, (Interruptions) 
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( Translation) 

SHRI GEORGE· FERNANDES 
(Muzaffarpur): Mr. Speaker, Sir, in lact, , 
have explained every thing in my notice. 
Which' havehanded overto you., mentioned 

. in it:-

(English)· 

., wish to move lor the suspension 01 
the Question Hour today. 

The Statesman has carried a most 
damning exposure 01 the developments in 
the Bofors matter. The Prime Minister is 
shown has having misled the House during 
the debate on B.olors on April1.and being, in 
fact, inVblved in the cover· up. This matter 
must get priority over every other issue. The 
Prime Minister must come clean before the 
House can take up any other matter ..... :The 
Prime Minister is not just the Prime Minister. 
He is Leade'r of the House .. 

.•.•.. .If the Leader of the House is 
under a cloud, what is left?" 

[ Translation] 

Today, in the morning I have serit a 
Ietterto you explaining all these things. In my 
opinion no speaker would have faced such a 
situation of discretion as you are laCing. 
Whatever has been stated by the Prime 
Minister in his statement made on the 1 st of . 
this month has created "an odd situation no~ 
only before this country but also belore·the 
whole world. I understand yourpoint that you 
are bound to follow the rules and procedure" 
and even then we are raising this issu'e again 
and again. 

(English) 

MR. SPEAKER: I am still saying that this 
is my final word. You can enlighten me. 

( Translation] 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, this is the opinion ofthe Leader 
01 the House expressed by him here. This is 
his opinion. 

(English) 

., do not wish this Government to 
function under a shadow: 

[Translation) . 

If it is proved today. 

[English] 

ThE! Government is under a shadow. 

[ Translation] 

MR. SPEAKER: No, Mr. George, not 
like this ..... . 

( Interruptions) 

Ilind it difficult to go on moving my head 
here and there ...... ( Interruptions) ... ... 00 you 
feel that this hour is the right time for 
discussing such a matter? 

[English] 

SHRI GEORGE FERNANDES: Thelact 
is thatthe·Government is under a shadow. 

r Translation] 

We have a tradition. We do not lind it 
proper that such things may be published in 
newspapers. There are so many things being 
published in newspapers but we never urge 
for'any discussion on them. But the Bofors 
issue was always taken fprdiscuss.ion on the 
basis of th'e newspaper reports. It cannot be 
denied. Had this issue not been published in 
the newspapers or the Indian Express had 
not been published all. the events regarding 
Bofors scandal, would this issue have been 
raised in this House on the 1 st April? The 
situation 01 raising this issue in the House 
came only which a newspaper published it. 
If the Indian Express and other newspapers 
have not presented the facts belore the 
countrY, would Mr. Solanki have reSigned? 
Therefore, any news published in newspapers 
has a very clear meaning. I would like to 
submit before you. 
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(English] 

The Govemment is under a cloud. We 
canDot allow the Question Hour. We cannot 
possibly have the Question Hour and-allow 
this Government to try to have any business 
till this Gov~rnment clears 'its position. 
. (lnte"uptions) 

MR. SPEAKER: I am going to allow you 
also. -

( Inte"uptions) 

MR. SPEAKER: This is on the 
suspension. So, let him also speak. 

( Interruptions) 

SHRI BASU DEB ACHARIA 
(BANKURA):'We have given notices_ 

MR. SPEAKER: Mr. Acharia. please sit 
down. 

SHRI SHARAD DIGHE (Bombay North 
Central): Mr. Speaker, Sir, what the 
Opposition Members want is suspension Of 
Question Hour. Now as far as Question is' 
concerned. it is a right of the House under 
rule 32: 

"Unless the Speaker otherwise 
directs. the first hour of every sitting 
shall be available for the asking and 
answering of question." 

Now they want to suspend this rule. 
There is no other provision in the rules for 
suspension of Question Hour separately. 
But they. in short, want to suspend a rule 
which is there - rule 32 - and tl"tlt power 'Of 
suspension of rules is under rule 388 only. 

Rule 388 provides: 

"Any Mamber with the concent 01 the 
Speaker move that only rule may be 
suspended., .. , -, 

SHRI RAM KAPSE (Thane): If Sharad 
Digheji is in favour of voting. we welcome 
it... ( Interruptions) 

SHRI SHARAD DIG HE: As far as the 
suspension of Question Hour is concerned, 
by using this rule, there have been many 
precedent mentioned by Kaul and Shakdher 
at different places. I quote from page 393: 

"In very exceptional cui. Question 
Hour may be dispensed with, for' 
making available - more 
time ..... "( Inte"uptions) 

SHRI RAM VILAS PASWAN: Mr. 
Speaker Sir . ... (lnterruptions) 

MR. SPEAKER: Mr. Paswan, you are 
going to speak later. Please sit down. 

SHRI SHARAD DIGHE: Sir,lamquoting 
from Kaul and Shakdl)er, 

"In very exceptional cases, Questio" 
Hour may be dispensed with, for 
making available more time for any 
business that is before the House: 

Now,.asfarasthisquestior'!isconcemed, 
they have given an Adjournment Motion on 
a particular day and they want to suspend 
the Question Hour and discuss the 
Adjo~rnment Motion. But now, the 
Adjournment Motion' is still not before the 
HOUSe. It is not before the House at all. 
Therefor,' the Question HOllr cannot. be 
suspended for a business which is not before 
the House at all. ' 

, You can always ask for the suspension 
of Question Hour by saying that instead at 
the Question Hour, another business which 
requires urgent attention' and more time 
should be taken up. Supposing I say that the 
Question ,Hour be suspended and the 
Demands of the-Ministry of Extemal affairs 
be taken up, because'they are urgent and 
they required more time, that will be justified. 
But here, the Adjournment Motion is still not 
admitted by 'you and it is not before the 
House at all. Therefore, to ask for the 
suspension of any rule to devote the time for 
a business which is still not before the House 
is nol at all according to the rules. J will also 
point out what Shakher says on page 842 
wllh regard 10 suspension of rules: 
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"A Member with the consent of the given by Shri Solanki. In fact, Shri Solanki 
Speaker may move that any rule may was made a scapegoat. 
be suspended in its application to a 
particular motion before the House. ~ 

So. there should be a motion before the 
House a:!y. But there is no motion before 
the Hous ; Question Hour is the right. of aIr 
the Me rs and unless there is a broad 
consensus thatthe Question Hour should be 
suspended because the Members want to 
discuss some other urgent business 
immediately and Members want to devote 
more time to that business, the suspension 
of Question Hourshould not be allowed. So, 
this motion for the suspension of Question 
Hour may not be allowed at all. 

SHRI BASU DEB ACHARIA: Sir, a 
number of Members from this side have 
given a notice for the suspension of the 
Question Hour. We very rarely give notice to 
suspend the Question Hour because we all 
consider this Hour to be very important for 
us. But today, when we saw the new report 
carried by The Statesman .... 

MR. SPEAKER: You speak on why the 
Question Hour should be suspended. Come 
to that poin~ please. 

SHRI BASU DEB ACHARIA: I am 
coming to that only Sir. Just now, Shri Dig he' 
has quoted from Kaul and Shakdher and 
said that a rule may be suspended if the 
matter is a very important one. Sir, we have 
a prl:icedent. I remember that when the 
report on the assassination 01 Shrimat i Indira 
Gandhi was not laid on the Table 01 the 
House and yetthe Indial'\ Express Carried out 
a report on that, I demanded the suspention 
of Question Hour, even after 1 0 0' clock. The 

. then Speaker wanted me to give a notice. 
Immediately I submined a notice which was 
admitted and immediately the discussion on 
Adjournment Motion was started. So, we 
have a precedent in this regard. 

So, Sir, we consider that this is a very 
important matter because the Prime Minister 
while replying to a debate on Bofors has 
misled the House. He has misled the House 
'lnd said that he was not aware of the note 

He has to resign, whereas the Prime 
Minister was responsible for this. Minister 
was The Prime Minister gave a not to Shri 
Solanki to hand it over to his counterpart in 
Switzerland so that the inquiry which we had 
been depending. 

MR. SPEAKER: lamveryverysurethat 
you can enlighten me as to why I should 
suspend the Question Hour. 

SHRI BASU DEB ACHARIA: Sir, the 
motivation behind sending the note to the 
Foreign Minister was only to stall the 
investigation. 

MR. SPEAKER: No, not like thiS: 

SHRI BASU DEB ACHARIA: Sir, the 
Prime Minister while replying to the debate 
said that he does not want that the 
(3overnment should remain under a 
cloud. (Interruptions) 

SHRI'NIRMAL KANTI CHATIERJEE 
(Dum Dum): Sir, I have also given a notice. 

MR. SPEAKER: I will allow you after 
Shri BUla Singh. 

SHRI BASU DEB ACHARIA: This is 
very important matter. We want that the 
question Hour should be suspended and the 
Adjournment Motion Which we have 
submitted should be immediately taken up 
lor discussion. . 

SHRI BUTA SINGH (Jalore): Mr. 
Speaker. Sir, some of the hon: Members 
from the Opposition side including the Leader 
of the Opposition are trying to seek your 
consent lor suspending the Question Hour. 
My submission first of all is that there is no 
provision in the Rules Book for suspending 
the Question Hour. Question Hour is a 
substantial part of the arrangement of 
BUSiness and that is the prerogative of the 
Speaker's office( Interruptions) Kindly let me 
have my say. I have some standing in the 
House. I know little bit of rules. 
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SHRI BASU. DEB ACHARIA: There is a [Translation]
provision.

SHRI BUTA SINGH: There is. no such
provision. You show me any such provision
in the Rules. There is no provision for
suspending the Question Hour. There is a
provision for suspending a Rule. You can
suspend a Rule from the conduct of the
.Business but you cannot suspend the
Question Hour. This is the beginning of the
arrangement of the business with the Speaker
and you cannot interfere with the
administration of the Speaker's Offlce.Ihls is
a part of the Speattlr's Olice to arrange the
list of the business. Question Hour is the Iirst

,~ item on the list of Business. Therefore, you
cannot, by extension of Rule or tnterpretation
of rule suspend the Question Hour. You can
suspend the Rule. And, Sir, Rule has to be
suspended with the consent of the Speaker.
You had very kindly read one 01 the rulings,
in which some of us were present in 1965, a
historic ruling which was given by the Speaker

. on 3.9.65.

It says that: "The Speaker will give
consent if the Members are unanimous."

SHRI BASl.J DEB ACHARIA: We heard
that

SHRIBUTA SINGH: SO, sir, now it is for
you to ascertain that it can be a demand Irorn
one section of the House but it cannot be
termed as unanimous.

Sir, in the course of their intervention
and when they were projecting their points of
view, they have made very serious
allegations. They have commented on the
subject. My request is that, you kindly
expunge all that have been said on the
subject. Because, it cannot form part of the
proceedings. It' is not according to rules.
According to rules only those ttiings go on
record which are relevant forthe suspension
of the rule.

The hon. leader of the Opposition
warned suspension of Rule 32 If t under!>land
him propurly.

Question Hour 22

SHRI RAM NAIK (Bombay North): Then
. your speech wiU also have to be expunged.

[English]

SHRI BUTA SINGH: Because they are
relevant. Because they are speaking'
according to rule .

. Rule 32 cannot be. suspended as Mr.
Sha.rad Dighe has just pointed. Let us say
hypothetically, if wesuspend Rule 32, what

Icomes next? the next comes the Agenda
Paper. Sir, have not admitted anything so
far. Unless you have applied your mind,
unless you have given your thought to any of

. the notices given by the hon. Members,
there cannot anything before the House,
except, the Agenda fixed for today. The
Agenda says "Discussion on Demands for
Grants of the Ministry of External Affairs". If
that is so, you cannot have the rules
suspended because it is already there. So,

. that is the first item on the agenda.

Therefore, my subrnlsslon is that, let
this discussion be over. it is hardly relevant.
It has nothing to do with the subject matter of
the Agenda and there is ample scope soon
after the ouestlon Hour when the same
subject is going to come before the House.
If they are so keen,let them make their points
there; Therefore, let us not waste the time.
This House is the repository of the national
wisdom. The people of India have elected us
not to waste the time. Let us not waste the
time, let us proceed with the Agenda.

SHRI NIRMAL KANTI CHATIERJEE:
Sir, I will/make a reference to the rules. ."

MR. SPEAKER: I am allowinq one after
the other. .

[ Translation]

SHRI RAM VILAS PASWAN(Rosera):
Mr. Speaker,Sir, the Members of opposition

e I ell as Qf the Treasury benches are
spea og simultaneously. You, yourself have
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also said that the Question Hour had been 
suspended many a.times in this very House 
and discussion on other items were taken 
up. This power is vested in the Speaker, 
otherwise it is infringement of the right of the 
Speaker. You have to. judge whether the 
issue raised b~fore you is of national 
importance or not. 'Und~r rule 388 any 
Mamber may, with the consent of the 
Speaker, move. for suspension of any 
business for taking up discussion. Since it is 
your right, we are not supposed to intervene 
in this matter but we can only point out one 
thing that there is no issue more important 
than this and perhaps this is the' first such 
issue raised In this House, and as a result of 
it the Minister of Extemal Affairs had to 
resign. It' may be' possible that the Prime 
Minister may also have to resign.' The 
Parliament represents the country and we 
are representatives of the country. No other 
more important question would have been 
raised before the country than this question. 
I would not like to go into details because you 
haveal~ocometoknowthroughnewspapers 
and it has been p~o)led as to who was the 
advocate and who was involved in it? 
Therefore, I would like to request you to 
suspend the Question Hpur. Only 15 minutes 
are left Please start discussion on it. 

[Eng/ish] 

SHRI NIRMAL KANTI CHATTERJEE: I 
wUi just make a reference to the relevant 
rules. . , 

MR. SPEAKER: I will hear you. Mr. Rabi 
Ray. ' 

SHRI NlRMAL KANTI CHATTERJEE: 
Sir, I will just take one minute. 

Sir, upto now, reference has been made 
to Rule 388 and Rule 32. 

Rule 388 permits suspension of Rules 
and the Question Hour is mentioned in'Rule 
32. Doul:1ts have been' expressed. I draw 
your attention to Rule 39 (Sub-Rule 3). Those 
who are questioning whether the Rule can be 
suspended or not. it is stated in this fashion. 

"If the Question Hour on any day is 
dispensed with or suspended • those who 
are objecting to word 'suspension' I am 
referring this word to them, to devote more 
time. , .... (Interruptions) 

MR. SPEAKER: What are you reading? 

SHRI NIRMAL KANTI CHATTERJEE: I 
. am reading Rule 39 (S'ub-Rule 3) on Page 

17. 

It is from a book which you nev~r read. 
It reads as follows: 

"If the Question Hour on any day I 

. dispensed with or suspended to 
devote more time on any other 
bosiness .... • 

(Interruptions) That Is what has been 
referred to. Now I add and this is added here. 
It reads further as follows: ' 

"either for any other reason or for 
allowing any other 
time."Unterruptions) 

MR. SPEAKER: Please go to the' other 
point. This is about Unstarred Questions and 
Starred Questions. " the Questions are not 
answered for any reasons, they become 
Unstarred Question. 

( Interruptions) 

SHRI NIRMAt: KANT I CHATTERJEE: It 
may lead to a' situation when the rule is 
suspended for providing more ·time or for 
other reasons. It is important th,at this 'any 
other reason' should be important enough to 
seek your consent to suspend the rule. 

MR. SPEAKER: You can leave the 
interpretation of the rules to the lawyers. You 
can guide up on economic matters. 

SHF31 NIRMAL KANTI CHATTERJEE: 
You have sought our help. 

MR. SPEAKER: I am sorry, this does 
not apply. 
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SHRI NIRMAL KANTI CHATIERJEE: [English] 
'What I am suggesting is that 'for any other 
reason' the rule can be suspended. He is conspicuous by his absence. 

MR. SPEAKER: Please hear me. Now 
, this rule say s that if the Question Hour is 

suspended, what happens to the questions 
which are on the list. Now this rule says that 
these questions from part of the record, but 
they are treated as unwritten questions. That 

, 

is all; nothing more than that. . 

SHRI NIRMAL KANTI CHATIERJEE: 
But the point is that for other reason the 
Question Hour may be suspended. Any 

~other reason in this case is a question of 
country's prestige.( Interruptions) That is why 
we demand it because, as has been 
mentioned, it may lead even to the reSignation 
of the Prime Minister. The issue is so 
important. I am not saying that he has to 
resign. But the issue is so important Blat if it 
is proved he has to submit his resignation. 
That can be a reason for ........ ( Interruptions) 

[ Translation] 

SHRI RABI RAY: Mr. Speaker, Sir, I rise 
to help you. Shri Jakhar has also come. I 
want to help you in removing the confusion 
which is prevailing in the House on the 
subject. I don·twanttogo into this controversy. 
The oldest Member, Shri Atalji is sitting 
here ...... (Interruptions) ..... Yes, Shri Indrajit 
Babu is the oldest Member. I hope that Shri 
Indrajit Babu and Shri Atalji would agree with 

• me. I have come to know that the Hon. Prime 
Minister has left the House after taking 
permission. 

MR. SPEAKER: Because the U. N. 
Secretary General has come to India. 

SHRI RABI RAY: Mr. Speaker, Sir, the 
• first Prime Minister of our country. Shri 

Jawahar Lal Nehru used to sit in the House 
during Question Hour and during the 
discussion on important matters. except when 
he was on foreign tour. He was a pillar.of 
Parliamentary democracv. Through you. I 
would like to call Shrl Nanilmha Rao , who is 
matured politician and follower of traditions. 

[ Translation] 

Thus. I would like to make a request to 
him that... .. (Interruptions) 

[English) 

MR. SPEAKER: He has told me that he 
is coming here and is going to give the 
information about the discussion which has 
taken place. 

[ Translation] 

SHRI RABI RA Y;Mr. Speaker, Sir, I am 
not talking about it. I am saying that he 
should also develop a habit to sit in the House 
like Shri Jawahar LAL Nehru during the 
Question Hour. He should remain present in 
the House during Question Hour not only on 
his allotted days but every day. I am coming 
to it. Mr. Speaker. Sir two questions have 
been raised here. One question is under 
Rule 65. I want to say about 
it....(Interruptions) .... There!ore. I would like 
to say to the Members of the ruling party that 
this is a question of unanimity. To make It 
unanimous, I would like that the ruling party 
should agree on the importance of Question 
Hour. The Question Hour has its own 
importance. But in this house. Question 
Hour has been suspended many times even 
on flimsy grounds. As far as I know the 
Question Hour was suspended on the 
occasion of presentation of Thakkar 
Commission Report. The present issue is 
more important than the IssJe of presentation 
of report of Thakkar Commission. Whatever 
has come to light about Bofors is equally 
important. Because our lormer Minister 01 
External Affairs has met Mr. Fabler in 
Switzerland. I am not complaining against 
him. You please listen to me. I am saying all 
this to help you. The way, the newspapers 
have published that Report, Mr. Fabler has 
commented on the prime Minister and he 
hal done nothing also ..... (helTuptions) 
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MR. SPEAKER: I must say that all the 
former Speakers have been helping me. 

[Ttanslatlon] 

SHRI RABI RAY: Mr. Fabler has noted 
down that Shri Solankl had told him that the 
note which he handed overto him was In the 
knowledge of the Hon. Prime Minister. It was 
handed over as per the direction of the hon. 
Prime Minister. That is why through you, I 
would like to request the Hon. Prime Minister 
to come to the House and say that he was not 
involved in it. Will it be done when there 
would be a discussion on it in this House on 
the subject? That is why I want to say 
that. ..•• ( Inteffuptions) 

[English] 

MR. SPEAKER: I will allow all the 
MemberS to speak. 

[ Ttanslatlon] 

SHRI RABI RAY: Unless a discusSion is 
held on it the whole opposition would remain 
in tension and the Members of ruling party 
will also remain in tension, because the 
undesirable reference about the Hon. Prime 
Minister has been made here. That is why 
the ruling party is also In tension. And the 
opposition Is also in tension. Now, it is your 
duty to make the House tension-free I am not 
referring to any rule book. To make the whole 
House tension-free I am urging upon you to 
suspend the Question Hour under your 
inherent powers. You are the Speaker ofthe 
biggest democracy in the world. This is my 
submission to you .... (lnteffuptions) 

MR. SPEAKER: When I try.to run the 
House under the rules, nobody listen to me. 
H I use inherrant powers, what would be the 
result. 

( Inteffuptions) 

MR. SPEAKER: There Is one thing. I will 
. give chance to all. 

Question Hour is over. There is one 
more thing which I want to bring to your 
notice. The ·Question Hour is over now. 
Question Hour without questions I 

SHRI RAM NAIK: Question Hour is 
over. long live Question Hour. It is always 
there. 

WRITIEN ANSWERS TO QUES1:tQNS 

[English] 

FInancial Assistance to Civil Supplies 
Corporations 

*694. SHRIMATI DIPIKA H. 
TOPIWALA: 

SHRI RAO RAM SINGH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Union Government give 
financial assistance to the Civil Supplies 
Corporation of various States forconstruction 
otgodowns; 

(b) H so, the amount ot assistance given 
to each of the States during each ot the last 
three years; and 

(c) the amount allocatedtortliis purpose 
for 1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) to(c) This Ministry has a 
sheme for providing financial assistance to 
State Governentsl U.T. Administrations for 
construction of godowns, especially in interior 
areas. The scheme Is presently applicable 
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to the StateslU.Ts. of N.E. Region, Himachal 
Pradesh, Jammu & Kashir,Andarnan & Nicobar 
Islands. Lakshadweep has also been given 
assistance under the Scheme. Assistance is 
not directly given to the Civil Supplies 

Year Amount sanctioned 

1989·90 2.46 

1990-91 20.00 

1991-92 31.00 

7.50 

The amount allocated for this purpose in 
the year 1992-93 is Rs. 1.02 crores. 

Training to Rural Youth under 
T.R.Y.S.E.M. 

*695. SHRI KABINDRA PURKA YASTHA: 
Will the PRIME MINISTER be pleased to state: 

(a) the number of persons trained under 
the Training of Rural Youth forSe" Employment 
Programme (TRYSEM) dulmg 1990-91, State-
wise; 

(b) whether the Govemment propose to 

51. No. StatelUT 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

.,..4. Bihar 

5. Goa 

30 

Corporations etc. 

Details of the financial assistance 
. provided in 1989·90, 1990-91 and 1991-

92 to the StateslU.Ts. are as under:-

(Rs. in lakhs) 

StateslU. Ts. 

Nagaland 

Assam 

Andaman & Nicobar 
Islands· 

Lakshadweep 

ensure employment to all such trained 
persons; 

(c) if not, the reasons therefor and the 
steps proposed to be taken in that dir~on; 
and 

(d) whether the TRYSEMcentres are 
also supplied with necessary equipment 
facilities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI un AMBHAI H. PATEL): (a) No. of 
youth :rained underTRYSEM during 1990-
91 

Youth trained 

15020 

355 

6487 

21734 

3546 
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SLNo. StatelUT Youth trained 

6. Gujarat 15681 

7. Haryana 2453 

8. Himachal Pradesh 1350 

9. Jammu & Kashmir 907 

10. Kamataka 9070 

11. Kerala 5657 

12. Madhya Pradesh 23212 

13. Maharashtra 18016 

14. Manipur 599 

15. Meghalaya 47 

16. Mizoram 750 

17. Negaland 138 

18. Orissa 12726 

19. Punjab 10?87 

20. Rajasthan 4007 

21. Sikkim 161 

22. TamitNadu 9725 

23. Tripura 347 

24. Uttar Pradesh 57195 

25. West Bengal 14916 

26. A& N Islands 474 

27. 0& N Haveli 36 

28. Daman & Diu 110 

29. . Delhi 886 

30. lakshadweep 13 ...,. 
31. Pondicherry 272 

All India 236177 
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(b) and (c). The object of TRYSEM is to proposal and therefore, the proposed transfer 
provide skills to rural youth from families has not been effected. 
beiow poverty line to enable them to take up 
self employment or wage employment. All Supply of Soft Coke to States 
efforts are made to see that the TRYSEM 
trainees either pursue self employment or 
seek wage employment. loans under 
Integragted Rural Development Programme 
(IRDP) are provided to enable TRYSEM 
trainees to get self employment. The loan 
applications for assistance under IRDP of 
TRYSEM trainees are required to be 
completed and processed while training is 
still in progress so that loan is disbured 
immediately upon completion of the training. 

(d) The training institutes can obtain 
assistance under the scheme for procuring 
equipments and training aids. Free tool-kit 
costing not more than Rs. 600 can be given 
in kind to the trainees during the course of the 
training itself. 

[ Translation} 

Merger of MAMC with Cil 

*696. SHRI YASHVANTRAO PATll: 
Will the Minister of COAL be pleased to state: 

(a) whether the Union Government 
propose to merge the Mining and Allied 
Machinery Corporation with the Coal India 
limited; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRIP.A. SANGMA): 
(a) and (b). The Govemment does not propose 
to merge Mining and Allied Machinery 
Corporation (MAMC) with Coal India Limited. 
However, a proposal for delinking MAMC 
from Ministry of Industry and placing it under 
the administrative control of Ministry of Coal 
was examined. The Ministry of Industry didi 
not find any particular advantage in the 

*697. SHRI RAJENDRA AGNltlQTRI: 
Will the Minister of COAL be pleased to state: 

(a) the total quantity of soft coke supplied 
to each of the States during 1990-91; 

(b) whether this supply of coke is being 
increased; and 

(c) if so, the time by which it is proposed 
to be increased and the percentage of 
increase there of State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P.A. !ANGMA): 
(a) Despatches of soft coke to various States! 
Union Territories etc. during the year ',990-
91 were as tollow: 

(Figs in '000 tonnes) 

StatelUT 1990-91 

1. Bihar 

2. West Bengal 244.4 

3. Uttar Pradesh 26.0 

4. Madhya Pradesh 3.8 

5. Gujarat 1.7 . 

6. Rajasthan 0.4 

7. Delhi 40.8 

8. Haryana 0.2 

9. Kamataka 0.8 

10. Jammu & Kashmir 0.3 
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StatelUT 19!JO..91 

11. Himachal Pradesh 0.2 

12. Assam 9.5 

13. Si<kim 9.2 

14. NagaJand 5.7 

15. Arunachal Pradesh 0.5 

16. Mizoram 3.3 

17. Others 29.3 

Total: 812.5 

(b) and (c). Production of soft coke by 
coal cofT1)8nies has been declining over last 
few years due to environmental problems 
and non availability of railways sidings 
required for'its production. As such the Coal 
Companies are unable to increase the 
produdlon and supply of soft coke. However, 
coalcol1l>8nles offer to make good shortfails 
in supply of soft coke by steam coal. State 
Goyemments have also been adVised to 
encourage setting up of private units to 
produce -special Smokeless Fuel- (SSF) 
arid coal briquettes which can substitute soft 
coke as domestic fuel. 

(English] 

Coal Based Industries 

*698. SHRI ANll BASU: 
SHRI RAJESH KUMAR: 

Will·the PRIME MINISTER be pleased 
.~ state: 

(a) whltther the Government are 
considering any proposal tor setting up coal 
based industries; 

(b) if so, the details thereof; 

(c) whether the Government have 
received any I'8qU9St in this ragaJd from the 
Govemments of West BengaiandBIhar; and 

(d)lfso, therasponseof1heGovamment 
thereto? . 

THE MINISTER OF STATE IN THE 
MINISTRY .OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (d). Underthe new Industrial 
Policy, industrial licensing hasbeen abolished 
for all projedS except for a short fist of 
industries I'8lated to securiIJ and st~tegic 
concems etc. There are no proposals from 
any Central or State PubliC Sector 
Undertaking for the grant of letter of Intent 
forthe setting up of any coal-based industry 
pending with the Ministry of industry. 

Weather Forecasting Centres 

*699. SHRI V.S. VLJAYARAGHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Govemment propose to 
set up some weather forecasting centres in 
the country; 

(b) if so, places identified therefor; and 

(c) the spQCific steps JmIPOsed to be 
taken to make weather fOl!8Cast more 
accurate? 

THE MINISTER OF STATE iN-THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 

. MARGARETAlVA):(a)and(b).All'8ady, 70 
Weather Forecasting Centresar&iunctioning 
in various parts of the country for diffel'8nt 
purposes such as General Weather 
Forecasting, Cyclone Warning, AViation 
Forecasting and Agrometeorologlcal 
Advisory Services. These Centres are 
considered sufficient for the weather 
forecasting requll'8ments 01 the country at 
present. 



37 Written Answers VAISAKHA 2,1914 (SAKA) Written Answers 38 

(c) Improvement of weather forecasting 
is an ongoing process, Keeping pace with 
the development of science and technology, 
the India Meteorological Department is 

• continuously upgrading its observational, 
communication, computational, and weather 
forecasting capabilities. 

[ Translation] 

ESt Arrears 

"700. SHRI VISHWANA TH SHASTRI: 
Will the PRIME MINISTER be pleased to 

J> state: 

(a) whether a huge amount is 
outstanding against the mill owners as 
Employer's Share to the Employees State 
Insurance Fund; 

(b) if so, the details of the amount 
outstanding since 1989, year-wise; and 

(c) the action proposed to be taken to 
realise the amount? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P.A. SANGMA): 
(a) to (c). A sum of Rs. 104.50 crores was 
outstanding against the factories/ 
establishments covered under the ESI Act 
towards employers' share of the ESI dues as 
on September 30,1991. The details of the 
outstanding amount yearwise since 1989 
are as given below:-

Year Progressive total of the 

1989 

1990 

1991 
(up 1'0 Sept.) 

outstanding amount 
(Rs. in crores) 

82.83 

93.16 

104.50 

The following steps have been taken by 
the ESI Corporation to realise the outstanding 
amount:-

(i) Recovery certificates have been 
issued to the District Collectors for 
recovery of outstanding dues as 
arrears of land revenue. 

(ii) Prosecution cases have been filed 
under section 85 of the ESI Act for 
non-payment of ESI dues. 

(iii) Revenue recovery cells have been 
set up in the States of Andhra 
Pradesh, Gujarat, Haryana, Kerala, 
Maharashtra and Tamil Nadu. 

(iv) The Corporation has set up its own 
revenue recovery machinery "with 
efect form 1.1 .1992 in six States, 
namely, Andhra Pradesh, 
Karnataka, Madhya Pradesh, 
Maharashtra, Uttar Pradesh and 
West Bengal. 

[English] 

Collaboration of Public Sector 
Undertakings with USSR 

"701. DR. RAJAGOPAlAN 
SRIDHARAN:Willthe PRIME MINISTER be 
pleased to state: 

the details of the public sector 
undertakings having collaboration with the 
erstwhile USSR and manu1acturing consumer 
oriented products? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): As perthe available information, 
no Central Government Public Sector 
Enterprise has entered into collaboration 
with the erstwhile USSR torthe manufacture 
of consumer oriented products since January 
1988 till date. . 
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Traditional Industries In Keral. (a) Central scheme for 

*702. SHRI THAYILJOHN ANJALOSE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Union Government 
propose to revitalise the traditional industries 
in Kerala with the Central assistance; and 

(b) H so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). Promotion of industries 
including traditional industries primarily fails 
within the responsibility of the State 
Governments. The Central Government, 
however, supplements the efforts of the 
State Governments. 

For the development of the traditonal 
industries falling under Khadi and Village 
Industries Sector, the following schemes are 
being operated:-

(a) Grants to Khadi Boards for 
development of Khadi; 

(b) Grants to Khadi institutions for 
development ot Khadi; 

Cc) Interest free loans to khadi 
institutions 10r development 01 
'f..nao\; 

(d) Grants to Khadi Boards for 
development of Village Industries; 

(e) Loans to Khadi Boards and 
institutions for development of 
village industries at the rate of 4% 
interest; and 

(f) Interest Subsidy Scheme to Khad 
Boards and institutions. 

Futher, through CoirBoard, the following 
schemes with Central asistance are being 
implemented in Kerala for the development 
of coir industry:-

cooperativisation; 

(b) Welfare programmes for coir 
workers; and 

(c) Rebate scheme for coir products. 

Scientists In Central Drug Research 
Institute, Lucknow 

*703. SHRI ATAL BIHARI 
VAJPAYEE: 

SHRI SHANKERSINH 
VAGHELA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the number of scientists working in 
the Central Drug Research Institute, Lucknow 
for the last three years; 

(b) the number of scientists out of them 
who left the country during each of these 
years; 

(c) the reasons thereof; and 

. Cd) the steps taken or proposed to be 
taken to check this brain-drain? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCESANDPENSIONS(SHB~ATI 
MARGARET ALVA): (a) 

Year 

1989-90 

1990-91 

1991-92 

nurrtJerof 
scientists 

256 

250 

259 

(b) to (d). Only one scientist left the 
Institute during these 3 years to take up 
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Government of India Overseas Scholarship 
In U.K. meant for scheduled caste students. 
Thus, there has been no brain-drain fromthe 
Institute. 

Soclo-Economlc Development of 
Tribal. 

·705. SHRI BHAGEY GOBARDHAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the detils of the schemes 
implemented to demonstrate the application 
of science andtechnologyforsocio-economic 
development of tribals in the states of Bihar, 
Orissa and Madhya Pradesh and the results 
achieved thereby during the last three years; 

(b) the specific schemes identified for 
education and training of the tribals in the 
transfer of technology for cultivation and 
propagation of edible wild vegetables, fruits, 
roots, tubers; and 

(c) the coverage of tribal so far underthe 
above schemes? 

THE MINISTER OF STATE IN_THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCESANDPENSIONS(SHRIMATI 
MARGARET ALVA): Ca) A statement is 
attached. 

(b) and Ccl. Under the "Technology 
TransferotTribal Areas·scheme, efforts are 
being made to initiate location specific science 
and technology interventions that would 
benefit the tribals population. 

Programmes have been identified for 
educating and training of the tribals and also 
In the transfer of technology for cultivation 
and propagation of edible wild vegetables, 
fruits, roots, tubers etc. e.g. SI. No. 3 at 
Annexure 'A' Tribals belonging to Bihar, 
Orissa and Madhya Pradesh have benefitted 
form scheme (vide Annexure 'A'). 
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Coal Mines In M.P. 

*706. SHRI BHAWANI LAL VERMA: 
Will the Ministerof COAL be pleased to slate: 

(a) the number of coal mines in Madhya 
Pradesh under the South Eastern Coal ltd. 
and the location thereof; 

(b) the quantity of coal extracted from 
each such mines during 1989-90to 1991-92; 

(c) the year-wise detils of loss suffered 
and profit earned; 

(d) whether a survey 01 oll),irplaces has 
been conducted for locating coal fields under 
Bilaspur divisin of Madhya Pradesh; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P.A. SANGMA): 
(a) and (b). South Eastern Coalfields Limited 
(SECL) are presenllyoperating 89 coal mines 
in the State of Madhya Pradesh. Details of 
coal mines in the State of Madhya Pradesh 
under South Eastern Coalfields Limited 
(SECL) alongwith the area in which they are 
located and coal production from these mines 
during 1989-90, 1990-91 and 1991-92 are 
given in the attached Statement. 

(c) The profitsllosses earned by South 
Eastern Coalfields ltd. before contribution to 
Coal Price Regulation Account (CPRA) and 
afterconlribution to CPRA forthe years.form 
1988-89 10 1990-91 are given below: 

Year BeforeCPRA (Rs. in crores) 
AfterCPRA) 

1988-89 + 159.82 - 47.56 

1989-90 + 294.80 - 32.32 

1990-91 + 265.08 - 20.79 

Profits (+) 
Losses (-) 

The accounts for the year 1991-92 are 
yet to be finalised. 

(d) and (e). Yes, Sir. Coalfields in Madhya 

Pradesh Area are already Identified. Presently 
Geological Survey of India is engaged in 
locating the potential blacks in the identified 
coalfields. 
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[English] 

VAISAKHA 2,1914 (SAKA) Written Answers 74 

Creation of Additional Capacity for 
fertilisers 

*707. SHRI SHRAVAN KUMAR PATEL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the extent of fertiliser production 
capacity targeted under the Seventh Five 
Year Plan and the annual plan torthefollowing 
years vis- a-vis the extent of additional 
capacity actually raised during the period 

At the end of 7th 
Plan (1989-90) 
Planned 

(i) Nitrogen 92.53 81.48 

and the extent of shortfall'ln each case 
together with the reasons therefor; and 

(b) the immediate steps proposed to be 
taken to boost the production of fertilisers in 
the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
The planned and actual capacity tiuild up 
achieved at the end of 7th Plan, at the end of 
1990-91 and estimated capacity at the end 
of 1991-92 are as follows: 

(In /akh tonnes) 

Actual at the Estimated at the 
end of 1990-91 end of 1991-92 
Actual 

81.48 82.50 

(ii) , Phosphates 28.91 27.50 ·27.50 27.50 

The capacity build-up actually achieved 
represented an improvement of 46% in 
nitrogen and 75% in Phosphates in the 
course of the Seventh Plan. The shortfall 
over the planned expansion in capacity of 
nitrogenous fertilizer was due to delay in the 
execution of three gas based introgenous 
fertilizer projects in the private sector on the 
HBJ pipeline. The shortfall in phosphatic 
capacity was marginal and was mainly due to 
non-commissioning of the Haldia fertilizer 
project and of certain diversification projects 
planned earlier. 

(b) The steps proposed to boost the 
production of fertilizers, subject to availability 
of adequate raw materials, include: 

(i) 

(ii) 

Early completion of spill-over 
projects started during the 7th Plan. 

Rehabilitation and f(>vamp of old 
units. 

(iii) 

(iv) 

Expansion of capacities in the 
existing plants. 

Establishment of new fertilizer 
plants. 

[ Translation] 

Unauthorised Factories in Delhi 

*709 SHRI MOHAMMAD ALI ASHRAF 
FATMI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether a number of unauthorised 
factories are being urn in Delhi; 

(b) if so, the number of such factories 
unearthed in Delhi during 1991 alongwith 
their locations; ::md 

«(;) the corrective measures takerilbeing 
taken in this regard? 
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THE MINISTER OF URBAN Zone No. 01 eases 

DEVELOPMENT (SHRIMATI SHEILA ------------
KAUL): (a) Yes. Sir. Civil Unes 135 

(b) The Municipal Corporation of Delhi 
has reported 629 and the Delhi Development 
Authority 22 cases in 1991. Information on 
the specific locations of such factories is 
given in enclosed the Statement. 

(c) On receipt of complaints agaisnt 
unauthorised unit. the same is checked and 
prosecution action taken under the relevant 
laws. 

STATEMENT 

The 22 cases of unauthorised factories 
detected in the DDA area in 1991 were as 
under:-

Name 01 location No. of eases 

Savitri Nagar 5 

Mansarovar Garden 2 

Hari Singh Park 

(New Mullen Nagar) 3 

Ramesh Nagar 6 

AshokVihar 

ShakurPur 2 

Rani Bagh 

Kilokar 

Greater K ailash 

Total: 22 

2. Zone-wise break-up of 629 units 
prOsecuted in the year 1991-92 by the MCD 
is as under:-

New Delhi 11 _. 

New Deihl South 42 

Sadar Pahar Ganj 50 

Karol Bagh 164 

Shahdara South 63 

Shahdara North 30 

Rohini 42 

City 46 

West 46 

Total: 629 

[English] 

Technology Import for Industrla~ ~,:,lts 

*710. SHRI VLJAY NAVAL PATIL: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have 
restricted technology import specially for 
those industrial units seeking extension for 
foreign technology collaboration agreements; 

(b) if so, whether the Govemment have 
assessed its impact on light commercial 
vehicles and two-wheeler manufacturers; 

(c) the' reasons for restrictions on 
technology import; and 

(d) the new guidelines envisaged for 
technology import for small industrial units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
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KURIEN): (a) to (d). Underthe new Industrial MARGARET ALVA): (a) to (d). No, Sir. 
Policy, transfer of foreign technology is However, Bhabha Atomic Research Centre 
allowed on an automatic basis when the developed a Magneto HydroDynamic (MHD) 
proposals conforms to specified parameters. power generation technique in collabor.alion 
Other proposals are considered and with Bharat HeavyElectricals Limited (BHEL) 
approved on the basis of the merits of each at Tiruchirapalli in 1985 with the potential in 
case. Proposals forthe extenstion of foreign principle to increase the efficiency of coal 
collaboration agreements, including those fired plants. 
for fight commercial vehicles and two-
wheelers, are considered on a case to case 
basis taking into account such factors as 
steps taken by the Indian enterprise to absorb 
the technology, need for continuation of the 
agreement etc. 

( Translation] 

New Technique of Generating power 

*711. SHRIMATI SHEELA GAUTAM: 
SHRI RAJESH KUMAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Bhabha Atomic 
Research Centre has developed a new 
technique of generating fifty per cent more 
power with the same quantity of coal; 

(b) if so, the details thereof; . 

(c) whether India is the first country in 
the world to develop this technique; and 

(d) ifso, the lime bywhich this technique 
is proposed to be made available for 
generating power? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRtEVANCESAND PENSIONS (SHRIMATI 

[English] 

Bonds by Public Sector Enterprises 

·712. SHRIMATI BASAVA 
RAJESWARI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether certain public sector 
enterprises have been authorised to float 
bonds to finance their investment plans; 

(b) if so, the names ofthese enterprises; 

(c) the amount generated by each 
enterprise as a result thereof; and 

(d) the extent to which this is likely to be 
helpful for their investment proposals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNGON): (a) to (d). As per the Budget 
Documents for 1992·93 laid in the Parliament 
on 29.2.1992, 12 public sector undertakings 
have planned to float bonds/debuntures 
during 1992-93 in order to part finance their 
investment plans. The names of these 
undertakings alongwith the amount of Bonds! 
Debentures for 1992-93 and the share of the 
amount of BondslDebentures to the total 
plan outlay that may be usefulfor investment 
proposal are given in the Statement attached 
for each undertaking. 



79 Writ(en Answers APRIL 2? • ~92 Written Answers 80 

til' ~~ e 'll 11)--e .(:-e::... It) (l() • 0> :::~~~ C\I Ol 0 0> (") 0 U ~ (l() C\I (l() 0 (") <0 (") '<t 
·S Ot::t::;::, It) - <Xi c:) ..t <Xi c:) c:) <Ci c:) N 
~ 

e6~O C\I It) (") 0 '<t It) (") C\I 
<I:IE'llt:: ._ tii<l:l~,l!! 

"ti~ 
t::~ 
~~ 

II) 0 0 0 0 0 0 0 0 0 0 Jis e ", 0 0 0 C! ,.... 0 0 0 0 0 
'1:j.2~ ...,. ci cO M - r...: <Xi ci ci r...: ci 
t::t::o 0 (") 0> - C\I f5 It) 0> 0 

O.§~ '<t C\I C\I <0 It) 

en ~ 
Q 

t:: 8 0 0 0 <0 0 0 0 0 0 
I- .l!! :>0., c;) C! C! 0 ,.... 0 0 C! 0 0 
Z Il....I!!Ql (') g 0 ~ r...: cO cxi <Xi ~ <Xi N 
w ?§8~ 

,.... (l() C\I (") Ol (") 
(l() '<t <0 C\I '<t C\I C\I :Ii C\I C\I 

W ~ '"'-

S rn 
-0 

~ :J 
C C 

~ ~ 
e- o. 
0 .... 
0 0 

0 C 
E iii c: e-
<1:1 -0 ;;: 0 0 

'll 
~ 

CI :J 0 'iii 0 -0 
,~ Z 0.. en :J 

n! 0 'e iii n! e- CD 3: C c: '6 'C en '6 Sl e- o .5 13 c: 0 

~ 
.e CD I!:! 0.. .5 0 a. '15 iIi I- "i\i '15 0 .!!? 'll C\j c: ~ 

.... E -0 CD ~ CD >--s "" e- 3: .... "" :J -g_ CD .... 
15 c: .... 0 -0 0 .e 0 

n! 01 III 0 :J :I: 0.. l- .e 

~ '6 ::i g> E "i\i "i\i "i\i 'S 
.E Qj c: E ...J ci c: c: c: < 

~ "i\i ~ 
III ~ I- 0 0 0 0 Qj .e :::ii! 0.. ~ 1i :; CD 0 CD III 

~ 0 z ~ :I: !E z z z ti) 

.,..: 



81 Written Answers VAISAKHA 2,1914 (SAKA) Written Answers 82 

~~i 
0 ~ 0 
0 

"'I' 0 ,....: 0 c:: c:: , 0 II) CXl 
o~~ '¢ II) ...... 
IXlc!'" M 

e:: 0 0 <.0 
S ::...~ 0 0 ...... 
o.:SO) CO') cO 0 ex) 

~8~ iO II) II) 
0> ...... 

~ ~ 0 

~ 
c: 

Cb I?- -0 .! 0 
() ::; e- :> c: 

~ Cb l?-e:: 0 
lJ.J 0 c: () 
Cb as -s -e iii 
'0 :::> 3: 

0!5 0 

~ 
a.. 

Cl n; 
~ 

c: 
"iii ~ Iii ::l 
0 ::l (5 
:I: Z I-



83 Written AnSWSfS 
[ Tl'aIlslation) 

APRIL 22, 1992 WrJtten AnswsfS 84 

Heavy Water Plant In Tlllayadem 
Chandwara Area 

·713. SHRI RATILAL VARMA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Department of Atomic 
Energy had finalised a proposal to set up a 
'heavy-water plant' in Tillayadem-Chandwara 
area and Hazaribagh district of Bihar during 
the year 1989-90; and 

(b) H so, the action being taken by the 
Union Govemment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) No, Sir. 

(b) Does not arise. 

[English} 

Model Rent Bill 

·714. SHRI ANNA JOSHI: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: c 

(a) whether the Union Government 
propose to bring forward a Model Rent Bill for 
guidance of various State Governments; 

(b) H so, the saliient features thereof; 
and 

(c) the time by which it Is likely to be 
Introduced? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): (a) Yes, Sir. 

(b) and (c). The details are under 
discussion. 

New Technology by Bhabha Atomic 
Research Centre to Check Seepage 

·715. KUMAR I PUSHPA DEVI SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Bhabha Atomic 
Research Centre had developed any new 
technology to check seepage in dams and 
reservoirs; 

(b) H so, the details thereof; 

(c) whether the new technology Is cost 
effective; and 

(d) H so, the steps taken to promote the 
technology? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). Bhabha 
Atomic Research Centre (BARC)-··has 
developed radio-isotope tracer techniques 
to provide vital information on the location 
and nature of seepage in dams and reservoirs 
for taking remedial measures to arrest 
seepage. These techniques cannot by 
themselves, arrest seepage, though they 
enable taking effective remedial steps to 
arrest seepage by tracing seepage pathways. 
Radio-isotope tracer technique has enabled 
the unravelling of seepage conditions in over 
ten dams in the country, and helped 
engineers to devise remediaal measures. 

(c) Yes, Sir. The new technology costs 
only Rs. 20,000 to Rs. 30,000 per 
investigation. The amount is negligible 
compared to the benefit obtained from its 
application. 

(d) BARC has published technical details 
of this technique for Information of user 
agencies. Lectures. seminars and wor:ls~bops 
have been arranged to explain in detail the 
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importance of this technique. As a resuslt, 
major user organisations such as, Central 
Water Commission and Irrigation 
Departments in many States are aW3re of 
the usefulness of this technique. 

Subsidised Residential 
Accommodation to GovEU'nment 

Employees 

7365. SHRI SYED SHAHABUDDIN: Will 
the Minister 01 URBAN DEVELOPMHJT be 
pleased to state: 

(a) whether the provision 01 residential 
accommodation to those entitled to 
Government accommodation is subsidized 
by the Government; 

(b) il so, the categories or classes 01 
allottees who are so subsidized and the 
extent 01 the subsidy; . 

(c) the basis lorthe lixation 01 rent forthe 
residential accommodation provided by the 
Government and lor services rendered to 
the occupants; and 

(d) the date 01 last revision 01 rent and 
service charge? 

THE MINISTER OF STAlE IN THE 
MINIS'fRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). 6% of 
the total capital cost 01 all Govt. residential 
accommodation, including the cost 01 
additions/alterations, is taken as the annual 
licence fee forthose quarters. This amount 
is spreed overthe allottees 01 those quarters 
proportionately taking into account the type 
01 accommodation and the range of living 
area in that accommodation. The licer,celee 
so fixed is revised periodically, the last such 
revision being effective from t_ 7.1990. As 
COrJl)aredto the prevailing market renls, the 
licence tee fixed by the GOIII.ls considerably 

less. This concession is in equal proportion 
to all the allottees and is not specifically 
allowed to any particular category or class 01 
allottees. 

In addition to the li~ence fee, water 
charges are recovered on actual expenditure 
basis. Irom the allottees 01 those quarters 
where separate water meters have not been 
provided by the local bodies. Whenever 
there is an increase in the expenditure in an~' 
particular locality, the rates 01 water charges 
are accordingly revised. 

[ Translation] 

Alternative Plots in North Delhi 

7366. SHRI SHIV SHARAN VERMA: 
Will the Ministerol URBAN DEVELOPMENT 
be pleased to state: 

(a) the number or persons whose plots 
have been changed by the Delhi 
Development Authority since January ·1991 
in North Delhi alongwith the details 01 the 
place and the size 01 the alternative plots; 

(b) the number 01 DDA lIats 01 Sell 
Financing Scheme-II and III and lIG 
castegories lying vacant in South Delhi. area-
wise and category-wise; and 

(c) the number 01 applications for 
allotment oillats approved sinceJanuary1991 
and the number 01 applicants to whom 
allotment of flats has been made so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Delhi 
Development Authority has reported that' 
changes were allowed by the coinpetent 
authority in the following eight cases. 
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51. No. Place 

Form 

1. Rohini 

2. Rohini 

3. Rohini 

4. Rohini 

5. Rohini 

6. Rohini 

7. Rohini 

8. ROhini 

(b) L.l.C. Category ..................... Nil 

Se" Financing Scheme 

Area 

1. Vasant Kunj 

2. Kishan Garh 

3. Sarita Vihar 

4. Katwaria Sarai 

5. Sukhdev Vihar 

(c) 1 B2 applicaations for out 01 turn 
allotment wer approved since January, 1991 
out of which in 136 cases allotment have 
been made. 

Battery Manufacturers in Bihar 

7367. SHRI BHOGENDRA JHA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether some applications from 

Size 

To 

Prashant Vihar122.76 sq. mts. 

-do- -do-

-do· -do-

Prtam Pura 166 sq. mts. 

-do- 126 sq. Mts. 

Shalimar Bagh207. sq. mts. 

-do· -do-

-do- -do-

Cat. 1/ Cat. 11/ 

226 166 

3 

16B lIB 

2 

about 1 00 battery manufacturers and several 
other sell-employed rural industrial 
entrepreneurs of Madhubani and Darbhanga 
Districts of Bihar have been pending 
consideration with the I,;nion Government 
since 13-14 February, 1991 and 15-16 
February, 1991 respectively; and 

(b) if so, the action taken so far on these 
applications? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). Information is being 
collected and will be laid on the Table of the 
HoU'Se. 

[English] 

Saving of Government Expenditure 

7368. SHRI MOHAN RAWALE: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the extent to which the Government 
expenditure has been pruned upto March 
31,1992 after the call given by the Prime 
Minister in the meeting of National 
Development Council, and 

(b) the measures taken/proposed to be 
taken to effect savings on consumption of 
petrol, use of government vehicles and other 
items? 

THE MINISTER OF STATE IN THE 
MINISTR¥ OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The total 
Budget Estimates forthethree Demands for 
Grants of the Ministry of Urban Development 
for 1991-1992 was Rs. 913.50 crores. The 
expend;ture was reviewed on regu~r basis 
keeping in vi~w the economy instrucl:ons to 
curtail expendidture. The final expenditure 
estimate forthe Year 1991-92 is Rs eG 1.15 
crores which indicates savings of Rs. 52.35 
crores out of Budget Estimates of 18S!1-92, 
even afterproviding additiona' funds ~r_' (:'0," 

the rupee equivalent of foroi.;)n :.1s:i~:·' ':r_f' " 
respect of projects conceling lilt') r'.1· ',~ry of 
Urban developmenl 

(b) Steps for effecting savings on Petrol 
Consumption of Govl. vehicles etc. have 
als]:> been taken. The cfirections of the 
Ministry of Finance received from tune to 
time pertaining to the use of staff cars 0:'1 

Sunday, and fixing monthly ceilings on 
consumption of petorl, have been circulated 
in the Ministry and its attached, Subordinate 
Offices & Public Sector Undertakings. 10% 
reduction has also been effected on the 
number of telephones in the Ministry. 

House-Maids in Gulf Countries 

7369. SHRI RAM NIHOR RAI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government had 
imposed a ban on sending house, maids to 
Full countries: 

(b) if so, the reasons for Indian house-
maids being sent regularly to the Gulf 
countrie':'; and 

(c) the re.medial steps taken/proposed 
in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c). There is no 
ban on sending housemaids to Gulf countries. 
All the ICldian Missions in the Gulf countries 
have boen advised to exercise caution while 
attesting documents of non-protected 
categories of workers including housemaids. 

Extension of Time for Plot Holders 

7370. SHRIMATI GEETA 
MUKHERJEE: 

SHRI LOKANATH 
O+')UDHURY: . 

W'~I fhe M,nistcr of URBAN 
DEVELOP~.1ENT be plf)Jsed to state: 

.. (a) whe!he~tr.e J~~O:tco5 of the plots are 
entitled forthe; benef:t of ,,!\ the delay period 
during which the case remained under 
consideriition for more tllan 4 months tor 
extension of time with the Deihi Development 
AuthOrity; 
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(b) if so, the details and what action has 
been taken against the guilty officers for 
causing del.y in extention of time for allottees; 

(c) whether without charging the 
composition fee or reviewing it by the 
competent authority the DDA can direct the 
allottees of the plot to complete the 
construction and to get the construction 
period regularised upto the date of issue of 
'0' forms; arid 

.' (d) if so, the details of such cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Composition fee is chargeable forthe du ration 
for which construction remains incomplete, 
beyond the prescribed period. Allottees are 
not liable to pay composition fee from the 
date of submission of application to the DDA 
for completion certificates. Therefore time 
taken by DDA for consideration of cases is 
not amaterialfactorin determining the amount 

.of composition fee payable. 

(c) and (d). In every case it IS the 
responsibility of the plot holders to get the 
construction completed within the prescribed 
time as per the lease terms. Wherever 
construction' has not been completed in 
accordance with the terms of lease, it is for 
the plot holder to get the violation of lease 
terms regularised bypaying such composition 
fee for belated construction as may be 
prescribed from time to time; 

Optimum use of Land 

7371. SHRI MANIKRAO HODL YA 
GAVIT: Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Planning Commission 
has formulated a time bound programme for 
optimum use of land to support the growling 
population; 

(b) is so, the details thereof; 

(c) the area of land available which 
would be put to optimum 'use; 

(d) the total land in the country which is 
subject to soil erosion and land degradation; 

(e) whether Planning Commission'have 
made any assessment abut the loss durng 
the 15 years as a result thereof; and 

(f) if so, the remedial steps being taken 
in this regard? 

THE MINISTER OF STATE FOR 
PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) to (c). No, Sir. However, 
the National Land and Conservation Board 
in the Ministry of Agriculture is currently 
engaged in the task of preparation of 
perspective plan for lancf resources 
conservation, development and 
management of land in the country. Optimum 
use of land is guided by the land capabilityl 
suitability on the basis of technological 
pararr:c:ores. 

(d) It has been estimated by the National 
Land Use and Conservation Board that about 
173.64 million hectares has been supiect to 
various problems of soil erosion and land 
degradation in the country. 

(e) ancJ (f). No, Sir. Question does not 
arise. 

New Export -Import Policy 

7372. SHRI P.C. THOMAS; Will the 
PRIME MINISTER be pleased to state: 

(a) whether the electronic industry 
complainecl that serious drawback is being 
caused to the progress of the industry due to 
the new Export -Import regulation and policy; 
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(b) whether import of raw materials or (b) Licensing has been abolished for 
decontrol of such imports affected this all industrial undertakings including 
industry; H so, the details thereof and if not, companies covered under 
the reasons therefor; Monopolies and Restrictive Trade 

(c) whether export of electronic goods 
has been affected by stoppage of incentives 
like Cash Compensatory Support and other 
benefits; and 

(d) whether the Government propose to 
help and encourage production ofelectronic 
goods? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) No, Sir. 

(b) The New EX 1M Policy has liberalised 
the import of raw materials required for 
electronics industry. It is expected that it will 
have favourable imllact on the electronics 
industry. \ 

(c) It is too early to assess the eflect of 
the New EXIM Policy on exprots. 

(d) Yes, Sir, Measures taken/initiated 
by the Government to give boost to growth 01 
electronics industry are given in the statement 
attached. 

STATEMENT 

Measures takenlinitiated by the Governent 
to give boost to the growth of electronics 
industry 

1. General Policy and. Procedural 
Measures: 

(a) 

Ucensing 

The entire electronics industry has 
been exe~edfrom the Iocationsl 
limitations Imposed on other 
indust .... 

(c) 

(d) 

(e) 

(f) 

Practices (MRTP) and Foreign 
Exchange Regulation Act (FERA) 
except the sub-sectors of consumer 
electronics and str:ategic 
electronics. 

The system of phased 
manufacturing programme (PMP) 
run on case by case basis has been 
abolished. 

Development of small scale industry 
is being encoraged. Apprqvalsl 
registrations have been totally 
de centralised to the level of State 
Directorates of Industries. 
Investment limit for this sector has 
been revised upwards to Rs. 60 
lakhs and that for ancillary units, to 
Rs. 75 lakhs. 

Existing units are permitted to 
manufacture any article without 
additional investment underbroad-
banding subject to certain 
conditions. • 

Amendment to the MRTP Act has 
removed the threshold limit of assets 
in respect of MRTP companies. 

Foreign Collaboration: 

• • (a) Foreign Investment - Automatic 

(b) 

approval is accorded for direct 
foreign investment upto 51 % foreign 
equity in high priority industries. 

Foreign Technology - Automatic 
Permission is given 'or foreign 
technology agreements in high 
priority Industries with certain ceiling 
on payments. 
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Automatic approvals to Non-Resident 
Indians and Overseas Corporate Bodies 
(OCB) predominently owned by NRls for 
direct foreign investment upto 100% of Ihe 
equity with full benefits of repatriation in high 
priority industries. 

Import and Export Policies 

(a) 

(b) 

(c) 

Access to foreign exchange for the 
import of capital goods parts, and 
components required has been 
provided freely through the system 
of partial convertiability introduced 
in the Budget 1992-93. 

Tools, Dies, moulds are available 
under OGL at concessional rate of 
customs duty. 

The import policy is being 
rationalised with a view to increasing 
production. 

Fiscal Policies: 

(a) Excise duty has been reduced on 
the goods permitted to be sold in 
the domestic tariff area under the 
Export Processing Zones (EPZ) 
schemes. 

(b) For component industry, the import 
duty on raw materials, piece parts 
etc. has been rationalised. 

(c) Customs duty on component parts 
required in the manufacture of C.G. 
computers, telecommunications 
equipment etc. Has been 
ralional(:;ed and brought down '0 a 
level of 50% (Basic & Auxiliary). 

Electronic Technology Park: 

Government is cdnsidering a proposal 
to set up Electronic Technology Parks to 

attract major international electonic 
companies to establish global scale 
manufacturing facilities incorporating the 
latest technology. This will also help Indian 
enterprises· to attain global scales of 
operationsandtherebyenhancetheirproduct 
and process quality and international 
competetiveness. ' 

Velocity of Business 

Action has been initiated for improving 
the Velocity of Business in the Electronics 
industry. It aims at removing proce·dural 
bottlenecks pertaining to licensing, customs, 
infrastructure etc. to speed up the 
development of Electronics industry. 

(a) 

(b) 

/I Policy initiatives in specific areas 

computer Software 

Exemption has been granted under 
Section 8'0 HHE of the Income Tax 
Act on income from export of 
software. 

To encourage software exprots, 
Software Technology Parks (STPs) 
as 100% Export Oriented Units 
have been set up in various parts of 
the country. 

(e) Avalueaddeddatacommunication 
network is being set up to facilitate 
exprot of so!tware to all parts of the 
world initially form Delhi Bombay 
and Bangalore. 

Computer Hardware 

Programme have been initiat&d for 
uuilding institulinal infrastructure for 
training scientific manpower and 
undertaking R &0 to solve some of 
the industrial problems using 
computer technology_ 
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11/ Infrastructure and other facilities: (b) Various research centres and 
laboratories such as the Society for 

Applications of Electronics Applied Microwave Electronics 
Engineering and Research, 

(a) Government is promoting National Centre for Software 
appropriate applications of Technology Centre for 
electronics to improve productivity, Development ofTelematics Centre 
quality and safety. for Development of Advanced 

Computing Technology, Centre for 
(b) Retrofitting in industries in areas Materials for Electronics 

like Cement, Tea, Paper & Pulp Technology for Development of 
Sugar, Textile and Power Sector Material and several Electronics 
with procees instrumentation Research and Development 
technology developed under Centres have been set uptocarry 
funding by Department of out R&D in well identified areas 
Electronics is being encouraged to which is also a measure for 
increase the productivityefliciency, developing self reliant industrial 
reliability, energy conservation etc. base. 

(c) 

(d) 

For developing awarencess of 
quality, a network of 
standardisation, testing and quality 
control labratories have been set 
up. Some of these laboratories are 
authorised to test and certify for 
inemational and national quality 
standards. This must help in the 
exprot of electronic products. 

Steps are being taken to promote 
the use of information technology 
in Government Departments and 
services. 

Technology Development and R&D 

(a) Various projects have been initiated 
by the Technology Development 
Council, National Radar Council. 
National Micro-electronics Council 
and Electronic Materials 
Development Council with & view 
to promote innnovation product 
design and development and 
technology development which are 
all basic for the growth of a healthy 
electronics industry. 

Import of Urea 

7373. SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Minerals and Metals 
Trading Corporation is importing urea with 
the World Bank aid; 

(b) if so, the quantity thereof annually, 
the country from which it is being imported 
and the estimated capital oullay involved in 
terms of foreign exchange; 

(c) the criteria for its allocation to the 
States and how does its price compare with 
the indigenous production; and 

(d) the nature of assistance being given 
by the World Bank? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
to (d). The Minerals and Metals Trading 
Corporation of India Ltd. (MMTC) has issued 
tender notice for importing four lakh lonnes 
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of urea to be financed by the World Bank 
loan. The source of supply and its value 
would be known after the bids are opened 
and the contracts awarded. The urea will be 
supplied to the states in line with the 
requirements and on the basis of allocation 
issued under The Fssential Commodities 
Act,1955. 

Urban Transport Policy 

7374.SHRIMATIVASUNDHARARAJE: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the Govern ment propose to 
launch a comprehensive national urban 
transport policy; 

(b) if so, the details thereof; and 

(c) the steps taken to implement that 
policy? 

THE MINISTER OF STATE IN THE: 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). The 
direct responsibility of the Government of 
India in the area of urban transportation is 
limited to Union Territories without a 
legislature. While Feasibility study has been 
got conducted for improving the urban 
transportation system in Delhi, there are no 
proposals, at present, for formulating a 
National Urban Transprot Policy. 
Improvement in the Urban Transportation 
system has to be location specific depe nding 
on the character and need of each urban 
centre. 

[ Translation) 

Research Institute In Paurl. U.P. 

7375. SHRI BHUWAN CHANDRA 
KHANDURI: Will the PRIME MINISTER be 
pleased to state: 

(a) whetherthe Union Government have 
since received the report from the Exprot 
Committee constituted for setting up 
Research Institute to study the moderate 
climate conditions in Bharsar (Paurl district) 
in Uttar Pradesh; 

(b) if so, the date on which the said 
Committee was constituted and the details 
of the report submitted by it; 

(c) whether the said institute has not 
been set up so far in spite of the approval of 
the Committee; 

(d) if so, the reasons therefor; and 

(e) the time by which this institute is 
likely to be seat up at the aforesaid place? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
MARGE RET ALVA): (a) Government of India 
is not aware of any such committee. 

*(b) to (e). Do not arise, in view of (a) 
above. 

[English] 

Neyveli lignite Corporation ltd. 

7376. SHRI M. V. CHANDRASEKHARA 
MURTHY: Will the Minister of COAL be 
pleased to state: 

(a) the details of progress achieved with 
the different projects of second mine 
expansion scheme in Neyveli lignite 
Corporation limited, Tamil Nadu; 

(b) the details of payments made to both 
domestic and foreign contractors till now 
both in foreign and Indian currency; 

(c) whether most of the projects have 
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been delayed and cost of constructions have 
increased; and . 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) All the major mining 
equipments have been commissioned and 
production has started from January, 1992. 

(b) The details of payments made to 
foreign and domestic contractors for second 
mine expansion scheme are given below: 

1. Payments made to foreign 
contractors 

(i) DM 2905.20 lakhs (Rs. 22934.35 
lakhs) 

(ii) 

(iii) 

(iv) 

US$14.21Iakhs(Rs.182.04Iakhs) 

Japanese Yen 518.31 lakhs (Rs. 
42.55Iakhs) 

Swiss Force 0.05 lakhs (Rs. 0.45 
lakh) 

2. Payments made to domestic contractors 
including duties and taxes Rs. 
60.093.61 lakhs 

(c) and (d). The second Revised Cost 
Estimates in respect of Mine II expansion 
scheme of Neyveli Lignite Corporation was 
sanctioned by the Government in February, 
1991 forRs. 1065.40crores (4/90 base) and 
the scheme was to be commissioned by 
April, 1991. However, the schemll was 
commissioned in December, 1991 with a 
time over run of about eight months. 

The time overrun was caused mainly 
due 10 delay In land acquisition. The cost 
overrrun Is of the order 01 As. 32.90 crores, 
the anticipated cost being As.1 098.30 crores. 
this Is mainly due W 

1. Increase in exchange rate of rupee 
(Rs. 9.30 crores) 

2. Increase· in Interest During 
Qonstruction (Rs. 15.70 crores) 

3. Increase in duties and taxes (Rs. 7.90 
craes) 

[ Translation] 

Standardisation of Computer Code for 
Indian Languages 

7377. DR. LAXMINARAYAN PANDEY,,: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Bureau of Indian 
standards standardise the computer code 
for Indian languages; 

(b) whether experts' advice has been 
sought to publich changes made in the 
standards of electonics department for the 
year 1988 in magazines of professional 
societies such as Computer Society of India. 

(c) if so, the detai.ls thereof; 

(d) if not, the names of magazines in 
which such changes are proposed to be 
publishod alongwith the comparative analysiS 
and whether in this connection an advice has 
been sought; and 

(e) the policy to change cards of old 
codes used so far in case if any code has 
been changed and whetherthe said work will 
be got completed by any institution? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPL.IES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) Yes, Sir. BIS has standardised 
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computer codes for certain Indian languages (a) whether the DDA send prescribed 
through IS:13194:1991 Indian Script Code application forms to all who make applications 
for Information Interchange ISCII. for priority allotment of DDA lIats; 

(b) Experts advice is not required to 
publish in the magazines changes made in 
the standard. 

(c) Formulation of standards is done by 
the Bureau of Indian Standards by following 
the procedure laid down in the Bureau of 
Indian Standards Rules, 1987. The 
prescribed procedure was followed in 
formulating IS'13194:1991 also. 

(d) The standard IS 13194:1991, Which 
also gives Department of Electronics, 1983 
code, is available to general public. The 
Bureau of Indian Standards has permitted 
the Department of ElectroniCS to publish the 
excerpts of IS:13194:1991 in their in·house 
magazine. 

(e) Minor Modifications made in the 
1'988 Code of Department of Electronics 
have already been incorporated in the GIST 
(Graphics base intelligent Script Technology) 
Chip 9000, by Centre for Development of 
Advanced Computing to make it compatible 
to the 1991 Standard. This work has already 
been completed. 

[English] 

Allotment of DDA Flats on Priority 

7379. SHRI MADAN lAl KHUf1ANA: 
Will the Minister of URBAN DEVElOPMNET 
be pleased to state: 

(b) if not, to which category of applicants 
the DDA sends the prescribed applicatin 
form and call for submission of relevant 
documents and processing fee.; 

'\G) the number of persons who were 
sent forms between January 1 1990 to July 
31. 1991 and the action taken thereon; 

(d) the number of applications rejected 
and specific reasons thereof, 

(e) whether there is any proposal to 
make such applicants aware now of the 
reasons/grounds for rejecting their cases; 
and 

(t) it not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Prescribed application forms for out of turn 
allotments are not sent to all but only to those 
who make a request for out of turn allotment 
and who broadly appear to be coming under 
the purview of policy guidelines, issued by 
the Govt. at India. 

(c) and (d). 575 applicants were santtha 
forms during the period 1.1.90 to 31. 7.91. 
The details about action taken in the cases 
are as under:-

Cases approved for 
allocation allotment 

Cases rejected Cases under process 

280 269 26 
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The reasons in rejected cases are 

indicated below: 

(i) Non-availability of flats under out of 
turn allotment quota. 

(ii) Cases not found fit for out of turn 
allotment by the Competent Authority. 

(iii) Circumstances of the applicant and 
the ground of compassion not warranting out 
of turn allotment; 

(e) and (f). Since there is a restriction on 
the number of flats that can be allotted on out 
of turn basis, only a regret letter is sent in the 
rejected cases. DDA is being requested to 
consider incorporation of grounds of rejection 
in such cases. 

Availability of Drinking Water In NCR 

7380. PROF. RAMESH CHAND 
TOMAR: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether any assesxsment of drinking 
water for meeting the future requirement of 
the National Capital Region has been made; 

(b) if so, the details thereof; and 

(c) the exstent to which the NCR has to 
rely upon the available water resources of 
the neighbouring regions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 

(b) and (c) Do not arise in view of answer 
to (a) above. 

[ Translation] 

Land to Cooperative Group Housing 
Societies 

7381. SHRI GOVINDRAO NIKAM: Will 
the Minister of URBAN DEVELOPMENT be 
pleassed to state: 

(a) the number of Group Housing 
Societies applied for land from DDA as on 
January 1,1992; and V 

(b) the names of the societies to whom 
DDA propose to provide land during this 
year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Applications for allotment of land from Group 
Housing Societies are received by the DDA 
through the Registrar of Cooperative 
Societies. As on 1 st January, 1992,.a list of 
400 such societies sent by the Registrar of 
Cooperative Societies was with the DDA. 
Names of societies which may be allotted 
land this year cannot be furnished at present 
as alllotment of land to the group housing 
societies is subjudice. 

Steps to Save Coal Mines from Fire 

7382. SHRI VILAS MUTIEMWAR: Will 
the Minister of COAL be pleased to state: 

(a) whetl1er almost 37 crores tonnes of 
coal has been reduced to ashes in a fire that 
broke out in Jharia coal mines; 

(b) if so, whether the Government have 
taken any specific steps to save other coal 
mines from fire; 

(c) if so, the details thE'reof; and 
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(d) the names of coal mines in 

Maharashtra where such arrangements have 
been made? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA 
GOUDA): (a) There were 70 fires in Jharia 
Coalfield covering an area of 17.32 Sq. Km. 
since a long time before the nationalisation of 
coking coal mines. The first fire in this coalfield 
was reported In the year 1916. It is difficult to 
make precise estimate'ofioss of coal reserves 
caused by fires. However, the coal company 
have estimated that coal reserves to an • 
extent of about 37 million tonnes might have 
been damaged in these fires. 

(b) to (d). Preventive steps being 
undertaken to save the working coal mines 
from fire inter alia include open cast mining 
of coal lying under shallow cover, scientific 
underground mining, adoption of hydra-ulic 
sand stowing in case of coal seams which 
are highly prone to spontaneous combustion, 
proper and adequa:a tealing of mined out 
areas, filling of surface cracks and proper 
monitoring of ventilation parameters of mines. 
These steps are the standard practices to be 
followed in the coal mines in conformity with 
the rules, regulations and guidelinos laid 
down by the Directorate General of Mine 
Safety. These are applicable to all the coal 
mines in the country including those located 
in Maharashtra. 

Per Capita Income 

7383. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the per capita income of various 
States and percapita national average income 
for the year 1950 and the corresponding 
data for 1990-91 ; 

(b) the reasons for such a difference in 
both the above periods in the average nalonal 
income and per capita average income of 
various States; 

(C) whether the Government have 
formulated any scheme to check this trend; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE FOR 
PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) Per capita income (net 
State domestic prOduct) for the Sta!e~ and 
the per capita national income at current 
prices for the years 1950-51 and 1990-91 
are shown in the enclosed statement. 

(b) In spite of development efforts made 
over time and space the differences in per 
capita average income of various States are 
due to unequal growth of different regions of 
the country, difierences in agro-climalic 
conditions, uneven pall ern of rainfall natural 
hazards like drought and/or floods etc. 

(c) to (e). The State Governments have 
been implementing development schemes! 
programmes under Five Year Plans to 
increase the per capita income of the people. 
These include investment for the 
development of agriculture, industry, 
infrastructure, irrigation, rural development 
and social services like education and health, 
In addition specific programmes 'for the 
generation of employment, poverty alleviation 
etc., are also implemented. Central 
Government also extends requisite 
assistance/grants. 
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STATEMENT 

Per Capita Net State Domestic Product at Current Prices (1950·51 and 1990·91) 

(Rupees) 

51. No. State 1050·51 1990·91 

1 2 3 4 

1. Andhra Pradesh 4507 

2. Arunachal Pradesh 

3. Assam 291· 3427 

4. Bihar 2460 

5. Goa 7634 

6. Gujarat 6060 

7. Haryana 6936 

8. Himachal Pradesh .:.40e 4813 

9. Jammu & Kashmir 

10. Karnataka 4737 

11. Kerala 

12. Madhya Pradesh 3614 

13. Maharashtra 7409 

14. Manipur 3708 

15. Meghalaya 3443 

16. Mizoram 

17. Nagaland 3602 

18. Orissa 148 3180 

19. Punjab 6280 
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51. No. State 1050-51 1990-9.1 

1 2 3 4 

20. Rajasthan 3983 

21. Sikklm 

22. Tamil Nadu 204 3894@ 

23. Tripura 

24. Uttar Pradesh 259 3553 

25. West Bengal 

Per capital national income 239 4974 

• relates to erstwhile Assam 

e relates to old Himachal Pradesh 

@ relates to 1989-90 

Source : Directorates of Economics & Statistions of respective State 
Govemments & Central Statistioal Organisation for per capita National 
Income. 

Note: 1. Owing to difference in source material used the figures for different 
States are not strictly comparable. 

2. per capita income estimates of 1950-51 in respect of other States 
are not available (indicated by-'). 

[English] 

Capital Investment In Burn 
Standard Co :Ltd. 

7384. SHRI ANIL BASU: Will the PRIME 
MINISTER be pleased to state the total capital 
investment made in different units of 
Refractory Group of MIs. Burn Standard Co. 
Ltd. since its nationaJisation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON):The details of capital investment .... 

made In different units of Refractory Group 
of MIs. Burn Standard Co. Ltd. after Its 
nationalisation, unit-wise, till31 st December, 
1991 are as under:-

(Rs. in lakhs) 

(a) Raniganj Group 256.93 

(b) GuJfarbari Works 141.60 

(c) Jabalpur Works 71.11 

(d) NiwarWorks 101.32 

(e) Salem Works 2393.41 
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Alleged Bungling In the Funds of Caprt 

7385. SHRI MRUTYUNJAYA NAYAK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether attention of the Govemrnent 
has been drawn towards the reported news 
regarding alleged bungling in the funds of 
CAPART appearing in 'Sunday Mail'dated 
March 22, 1992; 

(b) if so, whether any inquiry has been 
conducted in this regard; and 

(c) if so, the findings thereof and the 
action taken in the matter so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTI AMBHAI H. PATEL): (a) Yes, Sir. 

(b) and (c). CAPART has funded over 
4000 projects to different voluntary 
organisations for rural development work. In 
some cases, some mis-utilisation or under-
utilisation of funds has come to the notice of 

Present 
capacity 

PIarJf (MWe) , 
• 
Tarapur Atomic 2 x 169 
Power Station 
1&2 

Rajasthan Atomic 1 x 100 
Power Station 1 x 20 

CAPART. Furtherassistance, in such cases, 
has been stopped by CAPART whereever 
necessary. CAPART has also blacklisted 50 
such voluntary organisations where 
misutilisation of funds is noticed and in some 
cases, even court cases have been resorted 
to for recovery of funds. 

[English] 

Nucleer Plants wHh Foreign 
Collaboration 

7386. SHRI PRAKASH V. PATIL: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the atomic power plants 
have been set up with foreign collaboration; 
and 

, (b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL; PU:BUC 
GRIEVANCES AND PENSIONS (SHRIIMTI 
MARGARET ALVA): (a) Yes, Sir. 

(b) The details of nuclear power plants 
already set up in collaboration with foreign 
countries are as follows: 

Commencement Remarks 
of commercial Remarks 
operation 

October 1969 Tum-key 
project in 
co-operation 
with USA 

Dec. 1973 Collaboration 
April 1981 project in co-

operatiOfl with 
Canada-
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Directors of Boards of Public Sector 

Undertakings 
(a) whether the Government are aware 

of the edible oil crisis in the country; 

7387. SHRI RAM NARAIN BERWA: (b) if so. whether the edible oil has 
Will the PRIME MINISTER be pleased to ,becomebeyondthereachofacommonman 
state: due to its spiralling prices; 

(a) the numberof directors of the various 
Boards of the Public Sector Undertakings 
appointed by the Government during Ihe last 
three years; 

(b) the criteria adopted for such 
appointments; and 

(c) whether any quota of SCiST was 
also reserved while appointing these 
directors; H not the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) The number of persons 
approved for appointment as FUll-time 
Directors on the Boards of various Central 
Public Sector Undertakings during tile last 
three years is given below: 

. : 

Year Number of Directors 
including CMOs 

1989 185 

1990 200 

1991 195 

(b) and (c). Persons with proven ability 
in Industry. Commerce. Finance, 
Administration etc. are considered for such 
appointments. There is no reservation for 
SC/Slin respect forBoardlevel appointments 
in public sector undertakings. 

Edible Oil Crisis' 

7388. SHRI GEORGE FERNANDES: 
Will the PRIME MINISTER be pleased to 
state: 

(c) H so, the whether any steps takenl 
propose to be taken in the regard; .. _ 

(d) whether any arrangements for 
alternative cooking medium has been made; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a)and (b). There is no crisis of the 
edible oil's availability or its prices in the 

. country. In fact, there has been deClining 
trend in the prices of edible oils since the last 
week of January, 1992 compared to the 
corresponding period of the last year . 

(c) Even so, to contain the price rise 
Government have taken a number of steps 
such as continued exemption of vegetable 
oils from excise duty altogether, reduciion of 
stock limits of edible oils, exemption of edible 
oils from the railway freight increase. 
intensifying dehoarding op~rations and strict 
surveillpnce by the CentrallState 
GovernmenVU.T. Administrations on the 
availability and prices of edible oils. For 
augmenting the supply, edible oils were also 
imported. 

(d) Yes, Sir. 

(e) In addition to providing imported 
edible oil through Public Distribution S¥stem, 
Government vide Notification No. GSR 91 
(E), dated 7th February, 1992 has allowed 
the manufacture and ma~eting of blended 
oils. 
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Second Round of Disinvestment of 
Public Sector Undertakings 

7389. SHRI RAM NAIK: Will the PR IME 
MINISTER be pleased to state: 

(a) whether the Government have 
effected second round of disinvestment of 
public sector units; 

(b) if so, the names of the Public Sector 
Undertakings proposed to be disinvested; 

(c) the paid up capital of these Public 
Sector Undertakings and the amount of paid 
up capital offered for disinvestment; and 

(d) the names of the parties who have 
purchased the above offer together with the 

amount of the shares purchased by each of 
them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) Yes, Sir. The second round 
of partial disinvestment of public sertorunits 
was effectod in February 1992. 

(b) and (c). The names of public sector 
undertakings whose shares were disinvested 
during the second round of disinvestment, 
alongwith the total paid-up capital and the 
paid-up capital offered in each case are 
given in the enclosed statement - A:' _. 

(d) The names of the parties who have 
purchased the above shares during the 
second round of disinvestment alongwith the 
amount of the shares purchased by each of 
them are given in the enclosed statement- 8. 

STA TEMENT- A 

SI. No. Name of the Undertaking Total paid-up Paid-up capital offered 
capital as on forjsale during second 
31.3.1991 round of disinvestment 
(Rs. in crores) . (Rs. in crores) 

1. Hindustan Petroleum 63.84 6.54 
Corpn. Ltd. 

12. Bharat Petroleum Corpn. Ltd. • 30.00 4.26 

3. Bharat Earth Movers Ltd. 30.00 1.09 

4. Videsh Sanchar Nigam Ltd. . 60.00 4.85 

&. Pharat Heav~ t:lectncal~ !-td. 244.7Ci 27.04 

e. Shipping Corpn. of India Ltd. 261.23 25.23 

7. Indian Petrochemicals Corpn. Ltd. 186.00 20.09 ... 
•• Bharat Electronics Ltd. 80.00 2.95 

9. Indian Telephone Industries Ltd. 88.00 8.48 
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S/. No. Name of the Undertaking Total paid-up Paid-up capital offered 
capital as on for sale during second 
31.3.1991 round of disinvestment 
(Rs. in crores) (Rs. in crores) 

10. Hindustan Organic Chemicals Ltd. 49.35 8.11 

11. Madras Refineries Ltd. 114.13 5.85 

12. Mahanagar Telephone Nigam Ltd. 600.00 60.87 

13. Steel Authority of India Ltd. 3985.89 108.11 

14. Neyveli Lignite Corpn. Ltd. 1435.82 20.11 

15. Hindustan Zinc Ltd. 403.73 33.80 . 
16. Bongaigaon Refineries and 

Petrochemicals Ltd. 199.82 18.54 

STATEMENT-B 

S.No. Name of the Institution Amount of shares sold during the 
second round of disinvestment in . 
1991-92. (Rs.) 

1. Unit Trust 01 India 13315000000 

2. SBI Mutual Fund 130000000 

3. SBI Capiital Markets 396200000 

4. Indian Bank Mutual Fun·d 133272600 

5.' Bank of Baroda 993000000 

8. Allahabad Bank 260200000 

7. Corporation Bank 338500000 

8 . Canbank Financial Services 130358700 

• 
9. BOI Mutual Fund 410300000 

Total: 16106831300 
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Retiring Persons Living in Government 
Accommodation 

7390. DR. LAL BAHADUR RAWAL: 
SHRIYASHWANTRAO PATIL: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to slate: 

(a) the numberof Governemnt quarters 
of Type-I to Type-VI. type-wise in DC'lhi; 

(b) tne number of retired Government 
employees who are at present in occupation 
01 these quarters and have been living in 
these quarters for one or more than one 
years after their retirement; 

(c) the action taken or being taKen to 
evacate Ihe Government Quarters fron I these 
retired employees; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 

(c) and (d). In some ofthecasesrequests 
of wards forregularisation/Ad-hocallotmenV 
consequent upon retirement 01 aliottees are 
under process. In all other cases action lor 
eviction under Public Premises (Evi~tipn 01 
Unauthorised Occuptants) Act. 1971 has 
been Initiated. 

Employment on Compassionate 
Ground 

7391. SHRI JEEWAN SHARMA: Will 
the Minister of UBRAN DEVELOPMENT be 
pleased to state: 

(a) the details of the Governemnt rules 
for providing employment on compassionate 
grounds in the event of death of Government 
servant while in service; 

(b) the number of such cases during the 
last one ye:1r in the Government 01 India 
Press. New Delhi, in which the dependents 
of the deceased Government employees 
had applied for appointment on 
compassionate grounds; 

MINISTRY OF URBAN DEVELOPL-lENT (c) the number of cases out of them 
(SHRI M. ARUNACHALAM): (a) disposed of; 

Type I 

Type II 

Type III 

TyepelV 

Type IV (Spl.) 

TypeV 

Type V (DI flats) 

Type VI 

17453 

25196 

18112 

5793 

378 

1505 

345 

637 

(d) the rensonsfor notlaking anydacision 
in regard to other cases; and 

(e) tile time by which these cases are 
likely to be disposed of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The 
guidelines governing appointments on 
compassionnte laid down by the Department 
of Personnel & Training. The main feature of 
the said guidelines are given in the enclose 
& statement. 

(h) During the last one year ending on 
31.3.1992. requests from dependants of 21 
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decessed employees of the Government of 
India Presses located in Delhi were received. 

(c) to (e). It has not been possible to 
accommodate any of these cases because 
of shrinkage in the strength of the GIP. Minto 
Road, New Delhi on accour1t of 
modernisation, and decision taken earlier to 
close down four GIPs etc., as also sustain 
CAT wordicts. 

STATEMENT 

Instructions Regarding 
Compassionate Appointments 

Instructions issued by the Deptt. of 
Personnel on the subject provide for 
Compassionate Appointment olthe wards of 
deceased Govt. servant. The main features 
of these instructions are as under:-

(i) Applicability: 

Son/Daughters/near relative of il govt. 
servant who dies in harness including death 
by suicide .• 

In exceptional cases compassionate 
apointments may also be given to the wards 
of a govt. servants who is retired on Medical 
Grounds but such retirement should be before 
ataining the age of 55 years in case of Group 
'C' post and 57 years in case of Group '0' 
posts. 

SonfDaughers or near relative of;) govt. 
servant who dies in harness during the period 
of extension in service but not re-employed. 

(ii) Competent Authorities: 

(a) Forthe Ministries/Departments, Joint 
Secretary in charge of Administration; 

(b) Attached and Subordinate Offices -
Heads of Departments: 

(iiO Compassionate appointments can 
only be made againsl Group 'C' or '0' posts. 

(iv) (a) Such appOintments are to be 
made against direct recruitment quota; 

(b) Such appointments should only be 
made when the candiates are eligible and 
suitable for the post in ali respects in 
accordance with. the relevant recruitment 
rules. 

(c) Educational Qualifications, can, 
however be relaxed temporarily for 
appointment to Group 'c' posts orthe post of 
LDC in exceptional circumstances where the 
candition of the family is indigent. Such 
relaxation is permitted for a period of two 
years beyond which no such relaxation 
would be allowed and services of persons so 
appointed are liable to be terminated. 

(d) Thecase of a widow who is appointed 
on compassionate grounds to a Group '0' 
post, she would be exempted from the 
reqUirements of educat}onal qualifications 
provided duties of the post c.a~ be 
satisfactorily performed without having to 
requisite educational qualifications prescribed 
in the Recruitment Rules. 

(e) In the case of families already having 
another earning member, compassionate 
appointment may be given to another 
member of the family with the specific 
approval of the Secretary of the Deptt. 
concerned after satisfying of concession of 
justified having reg ad to the number of 
dependents, assetts and liabilities, income 
of the earning member and his liabilities and 
also the effect that the earning member is 
residing with the family of the deceased 
gov!. servant and whether or not he should 
be any source of support to the other member 
of the family. 

(f) No relaxation is permissible in regard 
to the technical qualifications required for 
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any post in accordance with the provisions of 
the relevant recruitment rules. 

(v) Extent to which the Compassionate 
~ Appointment can be made: 

Compassionate appointment are to be 
made against vacancies coming in the direct 
recruitment quota. At no time the total 
reservations for SC/ST Physically 
handicapped persons and Ex-Serviceman 
and persons appointment oncompassionate 
grounds should exceed 50"10 of the cacancies 

.- available on any particular occasion. 

(vi) Relaxations: 

compassionate appointments can be 
made in relaxation of the following:· 

(a) Recruitment procedure Le. without 
the agency of the SSC or employment 
exchange; or 

(b) prescribed age limits provided that 
the lower age limit should not be below 14 
years. 

(c) Educational Qualifications to the 
extent indicated in para (iv) overleaf. 

(d) clearange from surplus cell of the 
Department of Personnel or Director-General 
Employment and Training. 

(viii) Selective approach: 

(a) While making compassionate 
appointments, it is to be ensured that the 
persons having the requisite educational 

• and technical qualifications and experience 
are taken so has to maintaing the efficiency 
of administration. 

(b) it is not necessary that 
compassionate appointments should be 
made to Group '0' only. Educationally 
qualifieed wards of the deceassed govt. 

servants may be considered for appointments 
vo Group 'C' subject to availability of 
vacancies. 

(c) The compassionate appointments 
should be spread in such a way that the 
supporting and field offices also got the 
equitable share in such appointments. 

(d) The financial benefits received by 
the family aller the death of a govt. servant, 
be taken into consideration while taking a 
final view on the request for compassionate 
appointments. These beneHts are the Central 
Govt. Group Insurance Scheme,. leave 
encashment, entitlement of additional 
amount equal to the average balance in GPF 
account of the deceased govt. servant during 
the preceeding three years, improved femily 
pension and assistance from compassionate 
funds wherever applicable. 

Other important feathre: 

Request for compaSs4onate 
appointments could also be considered in 
cases where death has taken place long 
ago. But the concept of compassionate 
apointment is largely related to providing 
immediate assistance to the families who 
have lost its bread-winner. Therefore, it 
should also be kept in mind that the family 
had been able to manage somhow during 
this period. Such cases should be decided at 
the level of Secretary. 

[English) 

Forest and Mineral Based Units in 
Maharashtra 

7392. SHRI BAPU HARI CHAURE: Will 
the PRIME MINISTER be pleased to state: 

(a) whether there is a great scope for 
setting up forest and minerai based in<1u§!ries 
In the tribal and backward districts of 
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Maharashtra, particularly in Dhule District; 
and 

(b) if so, the incentives being provided to 
attract industrialists to these areas in the 
current five years Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY QF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). Resource based 
industrialisation is normally encouraged by 
the Stale Governments who are primarily 
responsible for industrialisation of a particular 
district or area. A number 01 State 
Governments including Maharashtra offer 
various incentives and concessions for 
industrialisation of backward areas. In 
addition, the Central Government have 
introduced a Growth Centre Scheme for 
providing infrastructural facilities at selected 
centres fordispersal of industries. Underthis 
scheme, Dhule in Maharashtra has been 
selected as one of the five growth centres in 
the State to be developed during the Eighth 
Five Year Plan period. 

Participation in Exhibitions by National 
Small Industries Corporation Limited 

7393. SHRI V.N. SHARMA: Will the 
PRIME MINISTER be pleased 10 state: 

(a) whetherlheNational Small Industries 
Corporation limited have participated in 
exhibitions held in abroad to promote exports 
for small scale sector; and 

(b) if so, the results achieved so far in 
this regard during the last two years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) Yes, Sir. 

(b) According to National Small Industries 
Corporation, the participation in exhibitions 
abroad has helped in steadily increasing 
exports of small industries productS/projects 

to overseas markets. Exports are steadily 
and' consistently increasing every years. 
During 1990-91 the exports tum ol1erwas 
Rs. 6.67 crores and in 1991-92 i!touched Rs. 
1'1 crores. 

[ Translation] 

Shares of Public Sector Undertakings 
to Foreign Investors 

7394. PFOF. K.V. THOMAS: 
SHRI GURUDAS KAMAT: 

Will the Minister of PRIME MINISTER 
be pleased to state: 

(a) whether the shares of public sector 
companies are likely to be sold to foreign 
inventors as a part of disinvestment policy of 
the government as reported in the' Indian 
Express dated march, 21., 1992; and 

(b) if so;, the details thereof? __ 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a There is policy decision to 
sell shares of public sector companies to the 
foreign investors. 

(b) Does not arise. 

[English] 

Down Stream Projects of Naptha 
Cracker Complex 

7395. SHRI DHARMABHIKSHAM: Will 
the PRIME MINISTER be pleased to state: 

(a) whether a project for establishment 
of Naptha Cracker complex and its down 
steam projects, has recently been cleared; 
and 

(b) if so, the details_thereof? 
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THE "MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN) :(a) 
No, Sir. 

(b) Does not arise. 

[ Translation] 

Allotment of Flats to widows under 
Ambedkar Awas YoJana 

7396. SHRI BHUBANESHWAR 
PRASAD MEHTA: Will the MinisterofURBAN 
DEVELOPMENT be pleased to state: 

(a) the number of applications from 
widows laying pending wtth the Commissioner 
(Housing) for allotment of flats to them under 
Ambedkar Awas Yojana; and 

(b) the time by which these flats are 
likely to be allotted to them? 

THE MINISTER"OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The Delhi 
Development Authority has reported that no 
seperate of number of applicat"ions from 
widows pending allotment of Ilats under 
Ambadkar Awas Yojana has been 
maintained. 

(b) Allthe 20,000 persons registeredllo 
be registered under this scheme are likely to 
be allotted lIats by 1994·95. 

Per capita Expenditure for Uttar 
Pradesh 1992-93 

7397. SHRI SANTOSH KUMAR 
GANGWAR: Will the Ministerof PLANNING 
AND PROGRAMME be pleased to state: 

(a) the per capita plan expenditure lor 
Uttar ~radesh for 1992-93: 

lb, whether It IS equal 10 that of the 

national average expenditure; and 

(c) il not, the action being taken to bring 
it to level 01 national average? 

THE MINISTER OF STATE FOR 
PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) and (b). Per Capita Plan 
Outlay lor 1992-93 01 Uttar Pradesh is Rs. 
278 as against the All India average 01 Rs. 
373. 

(c) Per Capita Outlay/expenditure of a 
statedepend$ on the availability of aggregate 
resources consisting of State resources and 
Central Assistance.lcentral support. The 
Central Government helps the State 
Government in raising per capita outlayl 
.expediture, through transfer 01 resources 
under various schemes projects.! 
programmes. In allocating normal Central 
AssistancelorStale plan, weighlage is given 
to the criteria 01 (i) population (ii) per c51pita 
income (iii) Special problams etc. 

[English] 

Family Pension and Payment ot 
Terminal benefits 

7398. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of PRIME 
MINISTER be pleased 10 state: 

(a) whether inordinate delay is taking 
place in the sanction of family penSion and 
payment of terminal benefits; 

(b) if so, the reasons therefor and the 
steps taken to ensure the payment of the 
pension on the last working day and to 
finalise the terminal benefits in the next three 
months; 

(c) whether the a"ention" of the 
gov.mment has been drawn to the news 
item regarding "Delay indecision on family 
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pension- as reported in the Indian Express (b) if so, the StatesiUnion territory-wise 
dated July 23, 1991; and details thereof; and 

(d) if so, the "action of the government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET AlVA): (a) and (b). Rules and 
instruction on the subject prescribe detailed 
proc:edurefor expenditious sanction offamily 
pension to the families of Government 
servants who die while in service or after 
retirement. Rules also provide for nothing 
down the entitlements of family pet'ISion at 
the time of sandion of penSion itself to avoid 
hardship. Sanction of family pension operates 
on a de-centralised basis, and Instructions 
exist for quick and peompt redressal of 
grievances. 

The family pension is due for payment 
on the first working day of the .succeeding 
month and in the case of those who receive 
payment through Banks it is credited to their 
accounts on the last working day of the 
month. 

(c) and (d). Two cases offamily pension 
mentioned in the Indian Express dated the 
23.7.91 relate to the Department of 
T~nication and Department of Civil 
Aviation, who have been requested to look 
into the grievances expeditiously. 

(Trcms/ation] 

Non-Payment of Wages 

7399. SHRI MOHAMMAD All ASRAF 
FATMI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the government have 
receivedCOfl1>laints regarding non-p;ayrnent 
of fIXed wages to the workers; 

(c) he acti,?" takenlproposed to betaken 
in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c). The wages 
under the Minimum Wages Ad, 1948 in 
respect of the Scheduled employments falling 
in the State sphere are fixed by the State 
Governments. As and when any 
contravention comes to the notice of the 
State Governments, appropriate action is 
taken under the provisions of the Minimum 
Wages Act. 1948. The Central Government 
have been, from time to time, impressing 
upon the State Governments regarding the 
need for effective enforcement of the 
provisions of the Minimum Wages Adthrough 
various national Tripartite Bodies like Indian 
Labour Conference, State Labour MinISters' 
Conference. etc. 

[English] 

Master Plan for Deihl 

7400 SHRI GOPI NATH GAJAPATHI: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) the provisions made in the modified 
Master Plan for Delhi; 

(b) the year since when that modified 
Master Plan has come into force; 

(c) the duration of the modified Master 
Plan; and 

(d) the details thereof? 

THE MINISTER OF STATE tN-THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM): (a) to (d). the 
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modified Master Plan for Delhi (MPD-2001) 
came into force w.eJ. 1.8.90. The Plan 
comprises aset of coordted policies covering 
virtually all aspects of development of the 
city. There is no terminal year of the plan, but 
the prespective of the Master Plan covers 
the land-USe patterns, demographic 
projections and infrstructure needs ur-to the 
year 2001 

NRllnvestment In sick Units 

7401. SHRI A. CHARLES: Will the 
PRIME MINiStER be pleased to state: 

(a) whether the Union Government 
propose to give special concessions to NRI 
and other foreign investors in sick industrial 
units registered with the Board for Industrial 
and Financial Reconstruction; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (c). Foreign direct investment 
and investment NIRs and Overseas 
Corporate bodies predminanlly opned by 
them are permitted under the new Industrial 
Policy on an automatic basis where the 
proposals conform to the specified 
parameters. the proposals requiring approval 
of the govemment are allowed on the merits 
of each case in conformity with the policy 
guidelines. Proposals for foregin direct 
investment and investment by NRls for the 
revival of sick units are also favorably 
considered. 

Grants to Social Organisations of West 
Bengal 

7402 SHRI SATYAGOPAL MISRA: Will 

to the social organisation of Midnapore 
district, West Bengal during year 1991-92; 

(b) whether th£> Government have 
received any complaint about misuse of the 
funds by these social organisations; and 

(c) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): Ca) An 
amount of Rs. 1, 21, 15, 924/- has been 
released by a CAPART to ·farious voluntary 
organisations cf Midnpore district, West 
Bengal under different pJverty alleviation 
schemes during 1 S9i -02. 

(b) No complaints about misuse offunds 
by these organisations have been received 
byCAPART. 

(c) Question does not arise. 

Cash and Carry-System of ·CiI 

7403 .. DR.SUDHIR RAY: 
SHRI TARA CHAND 

KHANDELWAL: 
SHRIMATI BHAVANA 

CHIKHALlA: 
SHRi. R. DHANUSKODI 

ATHITHAN: 
SHRI HARISINH CHAVDA: 
SHRI CHINNASAMY 

SRINIVASAN: 
SHRIMATI DIPIKA H. 

TOPIWALA: 
SHRI DILEEPBEHAI 

SANGHANI: 

Will the Minister of COAL be pleased to 
state: 

the PRIME MINISTER be pleased to state: (a) whether the Coal Indi~. L~~.!._ has 
introduced a cash and carry scheme for coal 

(a)the amount released by C.A.P.A.R.T. from October 1,1991; 
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(b) if so, the whether coal supply has 

improved after introduction of this system; 

(c) whether joint sampling has been 
introduced for all !Thermal Power Stations, if 
not, the reasons therefor; 

(d) if so the details thereof; and 

(e) the steps taken or proposed to be 
taken by the Union Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAl(SHRI S.B. 
NYAMAGOUDA): (a) Coal India Ltd. (Cll) 
and its subsidiaries are implementing "Cash 
and Carry" scheme for power sector with 
effect from 1.1 0.91 in accordance with the 
advice of Government of India. The scheme 
is working satisfactorily. 

(b) Yes, Sir. the average monthly 
despatches to Power Utilisties frorn Cil 
sources during October' 91-march'92 period 
were 10. 75 m.t. against 9.37 m.t. during 
April'91 September '91 period. 

(c) 10 (e) According tothe decision taken 
by Government, sampling should be done at 
·the loading point by an independent agency 
under control and supervision of Coal 
Controller'S Organisation. Unitid SUCll time 
thatthis decision is implemented, the existing 
arrangements for joint sampling have been 
continued. 

[ Translation] 

Reconstruction of House Demaged In 
Bihar Floods 

7404 SHRI RAJESH KUAMR: Will ttie 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government of Bihar 
has utilised tho amount sanctioned for 

reconstruction of house damaged in floods 
during 1991, in the flood affected areas; 

(b) if not, the reasons therefor; 

(c) whether the Government propose to 
expend the time limit forthe construction of 
houses andforthe proper utilisation oflunds; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM); (a)to (d). Under 
the eXisting scheme of financing the relief 
expenditrue, a Climate Relief Fund (C,R.F) 
has been created for each State with 75% 
central contribution and 25% state 
contribution, Biharhas an annual CRF of Rs. 
35% crores. The itemwise ceiling of 
excpenditure is detamined by the State GoVi. 
During 1 g91-92 the Central Government 
has released Rs. 26.25 corers toward the 
CRF. The details 01 expenditure by the GoVi. 
01 Bihar during 1991-92 on various items 
Irom the CRF have not been reported. 

[English] 

Provident Fund. Defaulters Public 
Sector Undertakings 

7405 SHRI BASU DEB ACHARIA: Will 
the PRIME MINISTER be pleased to state: . 

(a) the number of Public Sector 
Undertakings under the Union Government 
which are defaulting in payment of Provident 
Fund; and 

(b) the remedial steps taken in this 
regard by the Government? 

• 
THE DEPUTY MINISTER IN THE 

MINlr·:.TRY OF lABOUR (SHRI PABAN 
SINGH HATOWAR): (a) and (b). Information 
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is being collected and will be placed on the 
Table of the House. 

[ Translation) 

Funds for Patbandhare 'Project 
Maharashtra 

7406. SHRI VILASRAONAGNATHRAO 
GUNDEWAR:WiII the Ministerof PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whetherGovernment of Maharashtra 
has submitted any proposal to the Planning 
Commission during the last yearforproviding 
funds for early completion of Patbandhare 
project; 

(b) if so, the details thereof; 

(e) whether the Government have 
accorded its approval; and 

(d) if not, the reasons therefor and if so, 
the time by which the govemmenl propose to 
accord approval? 

THE MINISTER OF STATE FOR 
PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI H.R. 
BHARDW.\J): (a) Yes, Sir. 

(b) According to the State's proposal, 
Maharshtra has ultiate target of abou170.61 
lakh hectares to be brought under irrigation. 
About 50% of this irrigation potential, 
estimated in 1962, has been achieved with 
an investment of abou1 Rs. 4620 crores by 
the end of the Seventh Plan. Of the balance, 
cost of Rs. 4800 crores, the government of 
Maharashtra provides an outlay of Rs. 300-
Rs. 350 crores annually. Agumentalion of 

. resources through a alternative ways such 
as public borrowings has become imperative, 
according to the proposal. The govern~nt 
of Maharashtra considersth.)t a minimum of 

Rs. 750 crores will have to be raised during 
the Eighth Plan and the efforts can be 
stepped up further during the Ninth Plan to 
raise another Rs. 1500 crores or so far this 
purpose. 

(c) and (d). the total investible resources 
for market borrowing programme, both for 
Central and Slate Governments afe limited. 
Since market resistsnace was developing to 
the absorption of even Central PSUa bonds, 
it has been found difficult to extend the 
Scheme to cover State public sector units 
(PSUS). However, if an area- and project 
specific scheme which can establish 
additionality can be introduced, Ihe demand 
for issue of such bonds may be examined. 

[English) 

Disparity In the Pension of Civil and 
defence Pensloners-

7407. SHRI C.P. MUDALAGIRIYAPPA: 
Will Ihe PRIME MINISTER be pleased to 
state: 

(a) whether there Is any disparity in 
fixing the pension for civil pensioners and 
defence pensioners; 

(b) if so, the details thereof; 

(c) whether there is a damand to bring 
parity in the -pension of civil and defence 
persons those who retired before January 1, 
1986; and 

(d) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). There are 
certain basicdifferenc:es in tl'1e rules regulating 
pensonary benefits of Armed Forces 
perso,mel as compared to the pen~ion rules 
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applicable to civilian Central government 
employees. Broadly speaking the differences 
are as follows:-

(i) Eligibility Pension: 

In the case of Armed forces Personnel 
below officer rank a minimum qualifying 
service of 15 years is essential for earning 
s.ervice pension. This pried is 20 years in the 
case of Commissioned Officers. As far as 
Civilian Central Governemnt employees are 
concerned, they are eligible for a monthly 
pension on their retirement if they have at 
least 10 years of qualifying service. A Civil in 
Central Govt. employee cannot voilupntaily 
retire to earn pension unless he has 20 years 
of ghaliying service. 

(ii) Reckon ableemaluments forpension: 

In the case of Armed forces personnel 
below officer rank the pension is computed 
with reference to employment at the 
maximum of the pany scale of the rank from 
which the official retires without reference to 
the actual pay drawn by him at the time of 
retrement provided that he has held that rank 
for a period of ten months or over. The same 
system was applicable in the case of. 
Commisioned Officers prior to 1.1.1986. 
From 1.1 1986 onwards the Commissioned 
Officers have fallen in line with the Civilian 
Central Govt. employees in whose case 
pension is computed with reference to actual 
employment drawn during ten months 
qualifying service preceding retirement. 

(iii) Oulififying Service: 

Because of the system of earty ret irement 
in the Armed Forces there is a regular system 
of grant of weight age in service for 
computation of their qulifying service for 
pension. In the case of personnel below 
officer rank it is informally 5 years. In the case 

of Commissioned Officers it varies from 3 to 
9 years depending on the rank. There is no 
such system on the civil side. 

(iv) Formula for computation of pension: 

Notwithstanding the differences in rules 
mentioned at (i) to (iii) above, the formUla for 
computation of penSion is uniform on the 
Armed Forces side as well as the civil side. 
Pension is 50% ofthe reckonableemoluments 
for full qualifying serve of 33 years or more. 
In the case of those who have rendered less 
than 33 years of service but not less than the 
minimum required for being eleigible for 
pension as mentioned at Item (i) above, the 
amount of pension is reduced pro-rat. 

(v) Commutation of Pension: 

In the case of Armed forces personnel 
below officer rank they can commute 45% of 
their pension. In the case of Commissioned 
Officers, the amount that can be commuted 
is 43% of penSion. In the case of cilvilian 
pensioners, the computable portion is only 11 
3rd. 

(c) Yes, Sir. 

(d) The demand of ex-servicemen for 
One Rank One Pension was recently 
considered by the High Level Empowered 
Committee under the Chairmanship of the 
Defence Minister in which some Members of 
Parliament and retired personnel of Armed 
Forces were also associated. Based on the 
recommendations of the Committee 
Government have announced grant of one-
time increase in pension to ex-servicemen 
who retired before 1.1.1986. A copy of the 
orders issued in this behalf by the Ministry of . 
Defence on 16.3.1992 has also been 
endorsed to the parliament library. The 
considerations on which one-time increase 
in pension has been sanctioned to ex-
servicemen do not hold good in the case of 
civilian pensioners. 
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Unauthorised Colonies In Delhi 

·7408, SHRI AVTAR SINGH 
BHADANA: 

SHRI SHIVLAL NAGJIBHAI 
VEKARIA: 

Will the Minister of UHBAN 
DEVELOPMENT be pleased to state the 
name and number of villages, urbanised 
villages, rehabilitation colonies, authorised 
and unauthorised colonies in Delhi 
separately? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
·(SHRI M. ARUNACHALAM): The information 
is being collected and will be laid on the Table 
of the Sabha. 

[English] 

Fast Beeder Reactor, Kalpakkam 

7409. SHRI GANGADHARA 
SNAIPALLl: Will the PRIME MINISTER be 
pleased to state: 

(a) whether fast reactor at Kalp3kkam 
near Madras , the Indian Fast BreederRcactor 
Programme (FBR) is not successful; and 

(b) if so, the reasons thereof and the 
extent to which the enrgy is to be produced 
annually after its commissioning? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS(SHAIMATI 
MARGARET ALVA): (a) The fast Breeder 
Test Reactoras the'flame 1"l>lIes is Ille first 
lull ~Ie fast reactor built In the country to 
galnaxperlenceandestabfishthetechnology 
tor building power s'allonl based on fast 
bf8Ider.llseryesasatestbedforaeveloping 
technology and training manpower. II also 

serves to the optimum fuel cycle In the fast 
breeder programme and also to establish 
indigenously the technology for using sodium 
for heat removal and equipment such as 
sodium pumps, heat exchangers and steam 
generators, .AII these objectives have been 
achieved in a large measure and the 
experimentation with respect to fuel and 
other sub systems continues., With the 
establishment oif a test reactor, India has 
become one of the countries to establish of 
a test reactor, India has become one of the 
countries to establish a strong base 'foYfast 
reactor technology. 

(b) Even though this programme has 
been delayed on several accounts, mainly 
the withdrawal of French support in the late 
seventies and the lack of sound infrastructure 
in new technology, scientists and engineers 
have taken up this challenge and proved that 
they would innovate and overcome the 
problems. Development of the carbide fuel 
for this reactor is an achievement in itself. 
Experience in the last year of operation that 
this is a sound investment in developing a 
technology useful for the future. This is only 
test reactor meant to generate technology in 
all aspects from nuclearto stream generation 
for electricity production. This reactor has 
Now been operated at MW power level and 
clearance has been to bained for operation 
up to 8 MW. Increasing the powerfurtherwill 
establish electriCity production in a small 
measure through the generator. The-reactor 
has not produced electrical energy so far. 
The rating of 15 MWe is meant only for 
proving the system and not for commercial 
and constant energy source. 

[Translation) . 

South Pole Expedition 

7410. SHRI SUAESHANANOSWAMI: 
Will Ihe PRIME MINISTER be pleased 10 
state: 
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ranges and Whohlthat regions in 
Antarctica have been completed 
covering an area of approx. 10,000 
sq. km. 

(a) the number of research expeditions 
sent so far to South Pole and the main 
achievements thereof; 

(b) whetherthe Govemment propose to 
send any new research expedition during the 
year 1992; and 

(c) if so, the main objectives and the 
time by which the expedition is likely to be 
sent? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCESANDPENSIONS(SHIiIMATI 
MARGARET ALVA): (a) India has so far 
organised 11 scientific research expeditions 
to Antarctica but has not organised any 
expendition to the South Pole which is more 
than 3000 Kms from our area 01 operation in 
Antarctica. The achievements of these 
expeditions are summarised in the enclosed 
statement. 

(b) Yes, Sir. 

(c) the main objectives of the 12th 
expedition will be to continue various studies 
in the scientific disciplines viz. atmospheric 
sciences and environment, meter rology, 
earth sciences, geo-magnetism and 
glaciology, biology, oceanography and 
environmental physiology besides 
maintenance of the Indian station Maitri and 
the various facilities there. In addition, the 
expedition would replace the present 
wintering personnel by a new team. The 
expedition is scheduled to be launched in 
NovemberlDecember, 1992. 

STATEMENT 

Achiellements of the Antarctic 
Expeditfons Earth Sciences 

1. GEOLOGY 

Survey of the entire Schirmachar 

A complete geological map of the 
region is available. 

Several rock samples collected 
. for laboratory analysis. 

2. GEOPHYSICS 

The geo-physical survey 01 
Schirmachar ranges- "and 
Peterman ranges 01 the Wohlthat 
regions have been completed. 

Rock samples have been collected 
lor gravimentic analysis and geo-
chemistry. 

3. GEO MAGENTISM 

Study 01 the earth's magnetic field 
and continuous recording of the 
magnetic parameters. 

4. TOPOGRAPHICAL SURVEY 

Geo·deticcontrol points have been 
established at a number 01 pOints 
in the Schirmachar ranges and 
topographical mapping of the 
Schirmachar ranges undertaken. 

ATMOSPHERIC SCIENCES . .. 

Collection 01 meteorological 
parameters and study of the ozone 
hole phenomena. 

Molerological data for helping the . 
logistics personnel and setting up 
01 camp facilities. 

Study of the planetary boundary 
layer and collecting of air samples 
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to analyses for trace gases. 

BIO SCIENCES 

Collection of oceanographic data 
enorutr to Antractica 

Study of the samples collected 
from the lakes near mailri station. 

Collection of algae and study of 
nitrogen of algae and study of 
nitrogen fixing blue gree algae to 
understand existence of primitive 
forms of lives. 

ENVIRONMENTAL PHYSIOLOGY 

Study of the human metabolism 
and psychological behavior in cold 
and is loated conditions. The 
application of the data would be 
usefulforextremeconditions India. 

POLAR HORT/CUL TURE 

[English) 

Green House has been 
established at maitri and some 
plants e.g. tomatoes, carrots, 
cucumber grown. 

Agro Based Industries 

7411. SHRI AMAL DAnA: Will the 
PRIME MINISTER be pleased to stule: 

(a) the manner in which the Government 
propose to give priority Toagro based 
industries; 

(b) the items underagro based industries 
to Which priority is likely to be given: 

(c) the details of plans and programmes 
chalked out in this regard; and. 

(d) the role of the Union government 
and State Governments andotherinstitutionsl 
bodies in execution of such plans and 
programmes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a)to(d). The Union Governemnt 
is giving lot of importance to the development 
of agro-based industries in the country. The 
Central Schemes in Village and Small 
Industries (VSI) sector are formulated to 
promote and develop VSI units inte-raliea 
agro-based units in the country. Like .. any 
other industry, for agro-based industries also, 
Government provides sicentives like 
infrastructure support, training, confessional 
finance supply of scarce raw material, transfer 
of technology, marketing support excise 
benfits, reservation of items for exclusive 
production in the Small Scale Sector, supply 
of machinery on hire purchase basis and 
othertechnical and consultancy service, etc. 

Amongst the agro-:based industries, 
priority is given to those industries which are 
based on local skill, raw material and 
marketing and which are employment and 
income generating. 

The Central government formulates 
policies and plans for the development of 
small scale and traditional industries which 
also includes agro-based industries and 
th?se are implemented by State 
Governments through District InC!u~ries 

Centres and other organisational set up. 

Petro-Chemical Industry 

7412. SHRI BHUPINDER SINGH 
HOODA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Government have 
any proposal for seeting up of a Petro-
chemical Industry at Rohtak; 
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(b) whether a final decision has been 

taken In this regard; and 
(c) If not, the reasons therefor and the 

time by which the decisions likely to be 
taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
No, Sir. 

(b) and (c). Do not arise. 

Filling up of Backlog of Reserved 
Vacancies for SCiST 

7413. SHRI RAM VILAS 
PASWAN: 

SHRI . K. V. THANGKA 
BALU: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the govemment had made 
a declaration on the floor of the House that 
the quota resevedfor Scheduled Castes and 
Scheduled Tribes in Govemment services 
has been filled up by 31st March, 1992; 

(b) if so, whether the backlog of the said 
reserved quota has been cleared; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCESANDPENSIONS(SHRIMATI 
MARGARET ALVA): (a) Govemment have 
informedthe Housethat a Special Recurtment 
Drive has been initiated to clear the backlog 
for the reserved vacancies for Scheduled 
Castes and Scheduled Tribes to be completed 
by 31 st March, 1992. 

(b) and (c). According to reports received 
frem MinlstrieslDepartments, appointment 
offers have been issued in res~ of 6448 

~ckIog vacancies. Asthe information has to 
be collected by MinlstrieslDepartments from 
a large number of field offices spared all over 
the country, the Information received, in 
most cases, Is not upto 31.3.92. 

[ Translation] 

Farmers Below Poverty Line In 
Himachal Pradesh and Uttar Pradesh 

7415. SHRI BALRAJ PASSI: 
SHRI DEVI BUX SINGH: 
DR. RAMESH CHAND 

TOMAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the number of farmers in Himachal 
Pradesh and Uttar Pradesh separately living 
below the poverty line; 

(b) the details of schemes launched by 
the Union govemment so far to improve the 
living conditions of these farmers; and 

(c) the extent of success achieved under 
the said schemes so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTIAMBHAI H. PATEL): (a) The 
number of rural persons including farmers 
living below proverty line in Himachal Pradesh 
and Uttar Pradesh were 4.4lakhs and 373. 1 
lakhs respectively. 

(b) To imporve the conditions of rural 
persons including farmers living below the 
poverty line the Ministry of Rural development 
has launched many schemes such as 
Integrated Rural Development Programme 
and Jawahar Rojgar Yojana. Rurall3rinking 
Water Supply Schemes, Drought Prone Area 
Programme and decert Development 
Programme etc. also help in Improving the 
living Conditional of the people. 
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(c) As a result of poverty alleviation (SHRI G. VENKAT SWAMY): (a) and (b). 
programme the number of rural.persons Housing is a subject in the state sector and 
below poverty line In Himachal Pradesh and the states are implementing their own housing 
Uttar Pradesh has come down frolll 10.2 schemes. the ugradation of existing houses 
lakhs to 4.4 lakhs and from 422.8 lakhs to with fire proof roofing material is a part of low 
373.11akhs respectively during the period of cost technol()gies and improved techniques 
1977-78 to 1987-88. developed by various organisations like 

Linking of Tribal Villages with main 
Roads In M.P. 

7416. SHRI RAMESHWAR PATIDAR: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Union Governmellt have 
received any proposal from the government 
of Madhya Pradesh for linking the tribal 
villages of the State having population of 
more than 500 with the main roads; and 

(b) if so, the details thereof alld the 
action taken thereon? 

THE MINISTER OF STATE IN THE 
MINtSTRY OF RURAL DEVELOPMENT 
(SHRI UTIAMBHAI H. PATEL): (a) No, Sir. 

(b) Does not arise. 

[English] 

Fire Proof House for Farmers 

7417. DR. VISWANATHAM KI\NITHI: 
Will ttie PRIME MINISTER be pleased to 
state: 

(a) whether there are any accepted 
plans to help and assistthe small and marginal 
farmers to upgrade their house with fire proof 
roofing materials and to cover more number 
of persons under the plans annually; and 

(b) II so, the detaUs thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF R~ DEVELOPMENT 

Central Building Research Institute (CBRI). 
Roorkee etc. These include fire retardant 
thatches for rural houses. They have been 
extending and propagating such construction 
techniques in various rural regions through 
their Exhibition Centres and by organising 
demonstration programmes at different 
locations. 

However, at the Central level, there are 
no separate plans to assist small and marginal 
farmers to upgrade their houses with fire 
proof roofing materials. 

Assistance to small Scale Industries 

7418. SHRI G. MADE GOWDA: Will . 
the PRIME MINISTERbepieased 
to state: 

(a) the number of small scale units hit in 
violence over Cauvery water dispute in 
Bangalore; 

(b) the estimated loss of production 
suffered by these units; 

(c) the amount of Central assistance 
sought by these small scale units; 
and 

(d) the amount given by the Union 
Government to these units as a 
relief Package? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (al According to u:w information 
furnished by the director of Industries. 
Karnataka State, 96 smaD scale units were 
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M in violence over Cauvery water dispute in 
Bangalore. 

(b) the production loss suffered by these 
units has not been estimated; 

(c) and (d). The Government of 
Karnataka has WOrked out a rehabilitation 
package for the totally distracted units and 
they are under the process of rehabilitation. 
The State government has constituted a 
high-level Committee headed by the Add!. 
Chief Secretary to the Government of 
Karnataka for this purpose. 

[ Translation] 

limit of foreign Investment 

7419. SHRI MAHENDRA KUMAR 
SINGH THAKUR: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the limit ofioreign investment 
in industries have become more than 51% 
and the dominance of foreign companies 
have become more than 50%; 

(b) whether said foreign companies have 
been earning profits more than 50°/" now; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURtEN): (a) to (c). The Policy on foreign 
investment in India has been laid down in the 
Statement on Industrial Policy tabled in both 
House of Parliament on 24th July, 1991. As 
perthe Policy, automatic approvals approvals 
are being given by the Reserve Bank of India 
for direct foreign investment upto 51 % foreign 
equity in high priority industries listed in 
Annex III to the Statement. Other loreign 
investment proposals are considered and 
approved on merits by the Government. 

Under the New Industrial Policy, 
remittance of dividends on foreign equity is 
to be balanced against export earnings over 
a period of seven years form the 
commencement of production. 

[English] 

Manufacture of Engines by TELCO 

7420. SHRI GURUDAS KAMAT: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Tata EngineerIng and 
Locomotive Company Ltd., is likely to 
manufacture ancillaries and engines for 
foreign automobile complains; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). As informed by MIs. 
TELCOMls. Mercedes Benz, Germany have 
agreed to provide TELCO the technical 
know how for manufacture of high horse 
power diesel engines. Mercedes Benz will 
purchase a good number of these engines 
lor overseas ventures. the German company 
also plans to buy from TELCO aggregates 
like axles, goor boxes etc. 

[ Translation] 

Gore Magnetite Projoct 

7421. SHRI UPENDRA NATH VERMA: 
Will the Ministerol COAL be pleased to state: 

(a) whether Gore Magnetite Project of 
the Central Coalfields Ltd. in Palamau district, 
Bihar has been closed since January 1991 ; 

(b) whether the price of this mineral has 
sky rocketed due to its closure; and 
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(c) the steps being taken to reactivate 
the project and the expenditure involved 
t~erein? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA 
GOUDA): (a)to (c). Yes, sir. afterconsidering 
various techno-econmic aspects, the Board 
of Directors of CEl decided to close down 
the Gore Magnetite mine. the workers have 
already been re-deployed in other mines of 
CCL. 

The cost of production of the Gore 
Magnetite mines was much higher thOn the 
prevailing market price of magnetite. CCL 
are also exploring cheaper sources such as 
by-product Magnetite from existing Public 
Sector Undertaking to reduce dependability 
on monopolistic supplies. 

[English] 

Aro-Plants 

7422. SHRI CHANDRESH PATEL: Will 
the PRIME MINISTER be pleased to state: 

(a) whether there are some Aro-Plants 
from where drinking water is being prepared 
from the Saline water to supply it. in the 

drought and famine affected areas of the 
country; 

(b) if so, the location is such plants, 
State-wise, togetherwith their present status; 
and 

(c) the steps being taken to restart the 
closed plants and the time likely to be taken 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTIAMBHAI H. PATEL): (a) 94 
Reverse Osmosis desalination plants have 
been commissioned in Andhra Pradesh, 
Gujarat, Haryana, Mahamshtra, Rajasthan, 
Tamil Nadu and West Bengal and Union 
territories of Lakshadeep and pondicfierry. 

(b) The location of such plants State-
wise, together with their present status is 
given in the statement attached. 

(c) 2 plants are running irregularly and7 
plants are not running for the reasons 
indicated in the Annexure. Central Mechnical 
and Engineering research Institute, Durgapur 
(Under the Council of Scientific and Industrial 
Research) which is the nodal Institute for 
setting up the plants is in touch with the 
concerned States and the suppliers to make 
these plants functionar as soon as possible. 
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Ghantel Somas I Water Augmentation 
Scheme of Rajasthan 

7423 SHRI RAM SINGH KASHWAN : 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government of 
Rajasthan has sent the Ghantel Somasi 
Water Augmentation Scheme to the Union 
government for approval; 

(b) if so, when and the action taken 
thereon; 

(c) whether the water in 80% villages of 
Churu Tehsil of Rajasthan is notfit for drinking 
purposes; 

(d) if so, the time by which the 
Government propose to provide drinking 

• water to these villages; 

(e)whetherthe Union Government have 
approved some plants for making saline 
water potable in churu Tehsil and if so, the 
details thereof; and 

(f) the number of villages benefited 
underT echnology Mission on Drinking Water 

51. No. Name of the Village 

1. Maharavansar 

2. Rabiya 

3. Khandwapatta Churu 

4. Khandwapatta Jhariya 

5. Sirsali 

in Rajasthan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTIAMBHAI H. PATEL): (a) Yes, 
Sir. 

(b) Technical approval of the Central 
Government was conveyed for the ~cl}eme 
to the State Government on April 9, 1992. 

(c) The ground water in certain villages 
of Churu Tehsilcontains high Total Dissolved 
Solids (TDS). However, potable water is 
supplied to the villages aflerpropertreatment. 
Except 44 villages, and other villages in 
churu Tehsil have been covered fully or 
partially with safe drinking water facilities. 

(d) The remaining No source problem 
. villages are likely to be provided safe drinking 
water facilities by 31 st March, 1993. For this 
purpose, special assistance has been given 
to the state government for implementing 
the various schemes. 

(e) the Union government have 
approived nine Reverse Osmosis 
desalination plants for providing potable 
drinking water in the following villages in 
Churu Tehsil:-

Capacity of 
thep/ant 

(m3-1000 literes 
day) 

10 

20 

20 

10 

20 

Commission-
ing date 

21.2.90 

20.2.90 

19.2.90 

19.2.90 

23.3.90 

Remarks 

Plants 
are 

running 
regular-

Iy. 
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SI. No. Name of the Village 

6. Lalasarpatta Rajpuria 

7. Lohasonachhota 

8. Lohasonabadda 

9. Jori Patta Satya 

(f) Safe drinking water facilities are 
provided under the State sector Minimum 
Needs Programme. Centrally Sponsored 
Accelerated Rural WaterSupply Programme 
and mini missions under Rajiv Gandhi 
National Drinking Water Mission. Out of 
7310 No source problem villages as on 
1.4.85, 7208 problem villages have been 
provided safe drinking water facilities upto 
the end of February. 1992. The remaining No 
Source problem villages are likely to be 
covered by 31 sl March, 1993. 

Accidents in Mines 

7424. SHRI HARI KEWAL PRASAD: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the total number of mine accidents 
occured in the country during the last three 
years; 

(b) the number 01 labourers killed in 
such accidents; 

(c) the amount given as Compensations 
to the families of the decElased; and 

(d) the measures being taken by the 

Capacity of Commission- Remarks 
the plant ing date 

(m3-1000 literes 
day) 

20 16.3.90 

20 21.8.90 

30 19.3.91 

20 29.11.91 

government to check mine accidents in 
future? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRJ PABAN 
SINGH GHATOWAR): (a) and (b). The 
information is being collected and will be laid 
on the Table of the House. 

(c) Payment of compensation by the 
mangement to the next 01 kin of the deceased 
is regulated under the Workmen's 
Compensation Act. 1923 which is 
administered by the respective State 
Governments/Union Terriotry's 
Administrations. Information on this aspect 
is not maintained by the Ministry of labour. 

(d) Provisions for safety 01 persons 
. employed in mines are contained in the 

Mines Act, 1952 and the rules and the 
regulations framed there under. These 
provisions are required to be complied with 
by the mine managements. the officers of 
the Directorate General of Mines Salety 
inspect the mines lorm time to time in order 
to cheCK compliance 01 the statutory 
provisions by the mine mangements and 
take approprtate action under the Mines Act, 

• 1952 against the persons responsible for 
violating the provisions 01 the Act. 
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Colour Tube Factory In Vljayawada 

7425 PROF. UMMAREDDY 
VENKATESWARlU: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Andhra Pradesh 
Government has sent any proposals to the 
Union government seeking permission for 
locating colour tube factory at Vijayawada; 

(b) if so, the details thereof; and 

(c) if nOl, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL· PUBLIC 
GRIEVANCES AND PENSIONS (SHnIMATI 
MARGARET ALVA): (a) Yes, Sir. 

consideration 01 applicatiuon of MIs Videocon 
forthe grant of the considertion of application 
of MIs Videocon set up the plant in the State 
of Andhra Pradesh. MIs Videocon has 
confirmed the location of their plant for 
maniugacture of colour picture tubes in the 
State of Andhra Pradesh. The proposal of MI 
s Videocon is under consideration of the 
Government of India. 

2. Letterdated 3rd February, 1990 from 
the then Chief Minister of Andhra Pradesh 
mentioned , inter-alia, that the project of 
APEDC for manufacture of CPTs would be 
located near Vijayawada. 

(c) Does not arise. 

Linkages Proposals Pending Clearance 

(b) A composite proposal for expansion 7426. SHRI S.B. THORAT: Will the 
of capacity and foreign collaboration for • Minister of COAL be pleased to state: 
manufacture of Colour Picture Tubes was 
received from MIs Andhra Pradesh 
Electronics Development Corporation Ltd. 
(APEDC). The application was registered by 
Secretariat for Industrial.Approvals (SIA) on 
11.4.1986. The proposal wa~ not accepted 
by the government of India, MIs APEDC 
represented against this decision in 
December, 1988,. Meanwhile the collaborator 
01 MIs APEDC namely MIs, Philips, Holland, 
informated the Government of Indian that 
they had withdrawn their offerof collaborat ion 
with MIs APEDC and terminated all its past 
arrangements f~r techonology transfer of 
the manufacture of colour picture tubes. 
Subsequently, however, MIs Phil't ps 
changed their decision and offered.to transfer 
teehology for manufacture of colour picture 
tubes to MIs APEDC and/or MIs Videocon. 
The Government of Andhra Pradesh and MI 
s APEDC have no objection. to the 

(a) the number of linkages proposals 
pending as on March 31, 1992; 

(b) the details of clearance of Cil for 
supply of coal during 1991-92; State wise; 

(c) the reasons for delay and st~ps 
taken/proposedto be taken to ensure speedy 
disposal 01 proposal lor linkages by Cll; and 

(d) other steps taken; proposed to be 
taken to streamline the present system? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 

NYAMAGOUDA): (a) to (d). In Cil the number 
of linkage proposals pending as on 31.3.1992 
is 143. During the year 1991-92 a total 
number 01 1527 consumers were acCorded 
Iin~age. Statewise break-up is as follows: 
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Assam 

. Bihar 

Gujarat 

Himachal Pradesh 

Haryana 

J:lfT1:To~J & Kas~mir 

Manipur 

Madhya Praeesh 

Maharashtra 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Uttar Pradesh 

West Bengal 

Total 

, 
Normally linkages are clearedo by Cil 

linkage cell within 21 days from the date of 
receipt of such applications subject to their 
being in order in all respects. However, in 
many cases it becomes necessary to get 
clarifications from the applicant which involves 
more time in giving clearance. Cil has 
formulated guidelines for speedy disposal 01 
linkage applications. 

Indian Drug market In Erstwhile Soviet 
Union 

,7427. SHRI S. DHANUSKODI 

2 

152 

68 

18 

2 

186 

119 

14 

151 

32 

562 

217 

1527 

ATHITHAN: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Indian compaines have 
lost the drug market in the erstwhile Soviet 
Union due to its disintegration; and 

(b) if so, the measures taken by the 
government to revitalies drug business with 
the Commonwealth countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS. (DR. CHINTA MOHAN): (a) 
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The disintegration of the erstwhile Soviet [English] 
Union did result in a temporary set back to 
the export of all commodities including druge Grievances Relating to Delhi 
to that area. Export figures to Rupee payment 
area countries indicate that the market is 7429. SHRI MOHAN SINGH: Will the 
picking up onec again. 

(b) Protocols with the Russian federation 
and other sovereign republics of theerstwhile 
Soviet Union are being finalised to increase 
bilateral trade in all commodities including 
drugs. 

[ Translation] 

Funds for Rural Development 

7428. SHRI BARE LALJATAV: Will the 
PRIME MINISTER be pleased to state: 

(a) the amount proposed to be spent on 
rural development programme in Madhya 
Pradesh during 1992; 

(b) the amount proposed to be spent on 
education and health; 

(c) whether the government of Madhya 
Pradesh has spent the full allocated amout 
during the last year; and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTI AMBHAI H. PATEL): (a) The total 
amount proposed to be spent on various 
Centrally Sponsored Rural Development 
Programme in Madhya Pradesh during 1992-
93 is Rs. 37, 147 12lakhs. 

(b) the aUocation for 1992-93 are being 
finalised. - .. 

(c) Yes, Sir. 
, .. 

(d) Question .s not ~Iise. 

PRIME MINISTER be pleased to state: 

(a) the powers and authorities entrusted 
to the Directorate of public Grievances for 
redressal of grievances relating to Municipal 
Corporation of Delhi and other similar bodies 
in the Union Territory of Delhi; 

(b) whether the Directorate gives 
personal hearing to the complaints; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS(SHRIMATI 
MARGARET ALVA): (a) The Municipal 
Corporation of Delhi and othersimila~~~dies 
in the Union Territory of Delhi are not within 
the purview of the Directorate of Public 
Grievenaces. 

(b) and (c). Persons having grievances 
against the specified Central Government 
Orgisations which come within the purview 
of the directorate of Public Grievances have 
the option of being heard. 

[ Translation] 

Unauthorised Construction in l)elh! 

7430. SHRI RAM BADAN: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government are aware 
of the encroachments and un-authorised 
constructions in Delhiparticular-~ inChandn 
Chowk and Gandhi Nagar areas; 

, (bj It so, whether the government 
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propose to remove these unuthorised 
constructions; 

(c) if so, the time by which these are 
likely to be the Rmoved; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPI.1ENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) and (cl. As reported by Municipal 
Corporation of Delhi action to remove 
encroachments and unauthorised 
construction is taken under the provisions of 
~he Delhi Municipal corporation Act, 1957. 

(d) Does not arise In view of reply to (b) 
ancl(c) above. 

Report on Development of Cities of 
Bihar 

7431 SHRI RAM LAKHAN SINGH 
YADAV: Will the Minister of UnBAN 
DEVELOPMENT be pleased to state 

(a) whetherthe proposals with re»Jrd to 
the development of 'B' category cities 'Of 
Bihar have been received; 

(b) if so, the details thereof; and 

(c) the.action by the Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to ~). The 

Centrally Sponsored Scheme of Integrated 
Development of Small & Mediu on Towns 
(IDESMT) is an ongoing scheme started 
during Sixth Plan. Towns are selected for 
central assistance underthis scheme having 
population of less than one lakh unless they 
are in the listayGEMS recommended by the 
national Commission in Urbanisation. The 
priority list of such towns are sent by the 
concerned States and assistance is provided 
based on availability of funds. 

Bihar state has been santioned Rs. 910 
lakhs (approx) under this scheme and 23 
towns have been covered unto 31.3.92. The 
names of the lOwns and the amount of 
Central assistance is given in the enclose 
statemeflt. 

During the year 1991-92, Govt oif Bihar 
sent a list of the following towns in the order' 
of priority:-

1. Mctihari 2. Gumla 3. Samstipur 4. 
Banka 

The project reports in respect of Motihari, 
Gumla and Samstipur were not complete 
and could not be conSidered for providing 
central asistance. Banks has been sanctioned· 
central <jsistance amcuntmgto Rs. 151akhs 
and the orders have since been issued. 

Two towns, namely Bihar Sharif and 
Darbhanga were sanctioned central 
assistance during seventh Plan. Proposals 
lor Revision of the components of the scheme 
were receivad during 1991-1992 and the 
same have also been approved. 
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.. Retired Employees Appointment as 
consultant 

7432. SHRI SARAT CHANDRA 
PATTANAYAK: Will the PRIME MINISTER 
be pleased to slate: 

(a) the number of relirad Government 
employees appointed asconsuhant in various 
departments during 1991-92; 

(b) whether the Government have 
evaluated the performance of such 
consultants; and 

(c) if so, whether the Government 
propose to review the strength of consultant 
in view of economy measure? 

THE MINISTER OF STATE IN THE 
II. MINISTRY OF PERSONNEL, PUBLIC 
~RIEVANCESAND PENSIONS(SHflIMATI 
MARGARET ALVA): (a) Statisticsreg:1rding 
the numberof Consultants engaged in various 
MinistrieslDcpartments are not maintained 
centrally. 

, (b) Consunants are enQaged by the 
Ministries/departments only if adequate 
justification exists. Their appointment beyond 
the initial period can be continued only after 
proper evaluation of their wort. 

(c) There are already restrictions on the 
number of Consultants to be appointed. In 

, cases where a retired Government servant 
. Is appoIntedin the same MinistrylOcpanment 
I ihe post held by him is to be kept vacant. 

Thus the existing scheme of appointment of 
consultants lak(''' Into accou'" the 
"I.;d IOf .conorn~ ;r. (3oll&(1I11I8nl 
8xp._1nditure. 

Special Recruitment During Dr. 
Ambedkar Centenary Year 

7433. SHRI KODIKKUNIL SURESH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the backlog of reserved vacancies 
for SCs/STs filled up upto 31-3-1992through 
special recruitment drives during the 
centenary year of Dr. Baba Shab Ambedkar, 

(b) whether any direction has beE;ngiven 
to State Governments for special recruitment 
drives to fill up the reserved quota for SCsI 
STs; 

(c) it so, the reaction of the State 
Governments in this regard: and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCESANDPENSIONS(SHRIMATI 
MARGARET ALVA): (a) According to reports 
received so far from MinistrieslDepartments 
appointment offers have been issued in 
respect of 644 backlog vaccines in Ministries! 
Departments of the Central Government. 
Similarly, appointment offers have been 
issued against 5599, 827 &78 reserved 
vaccines by the Public Sector Undertakings, 
Banks & Insu.rance Corporation receptively. 
As the information has to'be cbllected by 
Ministries IDcpartments trom a large number 
ot fieldoflices spread all overthe country, the 
information received so tar. in most cases, is 
not upto 31-3-92. 

(b) to (d). Chief Secretaries had been 
requested to place the matter before the 
Respective State Governments a~ .!ssue 
suitable inslrUC1ions tor carrying out Special 
recrUitment Drive for Scheduled Castes and 
SchedulodTribes. Some State Governments 
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have intimated that they have undertaken 
Special Drives for this purpose. 

I Translation} 

Revival of Scooters India Ltd, 

7434 DR. P.R. GANGWAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have 
received any proposal for the revival of 
Scooters India ltd., lucknow; 

(b) if so, the details thereof; and 

(c) the time by which the cofTll3ny is 
likely to be revived? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) to (c). As per the recent 
decision of the govemment the cases of the 
sick public sector units are required to be 
referred to the board for Industrial and 
Rnancial Reconstruction (BIFR) AccordIngly, 
Scooters India ltd. have been advised to 
refer their case to BIFR. 

[English] 

Coconut FIeld Labourers 

7435. SHRI G.M.C. BAlA YOGI: WiD 
the PRIME MINISTER be pleased to state: . 

(a) whether the Govemment propose to 
being any legislation for the benefit and 
protection of coconut field labourers; 

(b) if so: the details thereof; 

(c)whetherthe minimum wages Act and 
provident Fund Schemes are applicable to 
coconut field labourer; 

(d) If so, details theJ8Of; and 

(e> • not, the raasona 1beIator? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): la) to (8). The 
information is being collected and wjIJ be laid 
on the Table of the House. 

[Translation] 

Pending Provident Fund caaaa In 
Stat .. 

7436. SHRI SAIKANT A JENA: 
SHRI RAM TAHAL 

CHOUDHARY: 
SHRI MOHAMMAD ALI 

ASHRAF FATMI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the number of pending cases of 
payment of provident funds to the workers, 
StateJUnion Territory-wise; 

(b) the amount of provident·Fund arrears 
not deposited by employers, StateJUnion 
Territory-wise; and 

(c) the action taken by the Government 
in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) Statement I 
showing the nulTber of pending Provident 
Fund claims, Statewise, is given below 

(b) Statement II is given below 

(c) In order to expedite settlement of ~ 
pending claims which amount to about 7 .6%~ • 
of the total claims the employees provident 
Fund Organisallon hav.fixed work norms 
for settlement staff. Special drives are 
periodically launched. Regular monitoring of 
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As regards tho Provident Fund ,mears, 

necessary legal and penal action is taken 
against the defaulting employers for recovery 
of the outstanding amounts. 

S.No. Name of the StalelU. T. 

1. Andhra Pradesh 

2. Bihar 

3. Delhi 

4. Gupral 

5. Haryana 

6. Karnataka 

7. Kerala 

8. Madhya Pradesh 

9. Maharashlra 

10. N.E. Region 

I 1. Orissa 

12. Punjab 

13. RaJasthan 

14 Tamil Nad\l 

15. Uttar Pradesh 

16. West Bengal 

Total 

STATEMENT-I 

N!.Jmbor of pending ctaims 
for payment of P.F.to the 
l'lorlwrs (ilS on 31.3.1991) 

8286 

1232 

553 

311 

785 

2507 

3047 

3862 

13272 

962 

1632 

2625 

1440 

;':'67 

7155 

66365 
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STATEMENT-II 

Name of StatelU. T Arrears as on 31.3. 1991 
(Rupees in lakh) 

Andhra Pradesh 545.46 
(Including of UT Pondicherry) 

Bihar 458.94 

Delhi 246.58 

Gujara! 383.98 
(Including UT of Daman&Diu, Dada/&. 
Nagar Haveli) 

Haryana 441.82 

Karana!aka 361.02 

Kerala 334.61 
(Including UT of Laksha Deep & Malle of 
U.T. 01 Pondicherry) 

Madhya Pradesh 

Mahrashtra & Goa 

N.E. Region, Consisting of states of Assam, 
Meghalaya, Tripura Mizoram, Nagaland. 
Manipur and Arunachal Pradesh) 

Orissa 

Punjab 
(Including the State of Himachal Pradesh 
and UT of Chahdiga,h) 
Rajasthan 

Tamil Nadu 
(including U.P. of Pondichery) 

Uttar Pradesh 

West Bengal 
(including UT of Andaman & Nichobar 
Islands) 

Total: 

1333.19 

1449.82 

107.79 

382.93 

1110.23 

227.37 

1036.68 

1608.43 

544.00 

9602.85 
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(c) The implementation of the Public
Distribution System (PDS) is done ~)y the
State Governments and U.T. Adrnirustrations.
They have been delegated powers under the
Esentail Commodities Act to help in the
efficient and proper irnplernentation Of the
PDS. They undertake action under tile Act
against hoarding and other mal-practices.
Officers of the State Governments 31"j U.T.
Adminisratio rcgualry undertake visits and
surprise checks on Fair Price Shops to
oversee the supply and distributton of 7439. SHRIB.l. SHARM.A PREM: Will
essential commodities 10 tne consumers. the Minister of URBAN DEVELOPMENT be
The- Centr"al Government ans advised the'· .pleased to state:
State/UTs to set upvlgilqpce comnmloesat· fI,.

! various levels InCIUc;'~'1~\~;3aBSIr;l!( PriC9 .•... ": (Jl ,\:'f\2(N.1i NO~:C nco ~l3rmittcd for
l S!1C;:' le;;iil by involvIng' cd:i~Uf1'le,.~wcrnen; S-:b·way at 'l-Junction at Sansad marg, .

, benticairs and reprE!:n~!.?live's of consumer . Mu1ti·lov31 inter-section at the crossing of
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7437. SHRIMUMTAZ ANSARI:
SHRI HARISH NAFlA YAN

PRABHU ZANTYE:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Governemnt have
constituted a Central Committee to inquire
into the bunglings being committed in Public
Distribution System in some states:

(b) if so, the details thereof; and

(c) the measures being adopted by the
Government to check the bunqlinqs and
black marketing?

THE MINISTER OF STATE Ir·j THE
MINISTRY OF CIVIL SUPPLIES
CONSUMER AFFAIRS AND PUGLIC
DISTRIBUTION (SHRI KAMALUDDIN
AJ-IMED): (a) No Sir.

(b) Does not arise.

organisations et. Monthly reports are
obtained from State Governments/UT
Administmtions regarding tr.e action taken
by them under the Essential commodities
Act.

Import of Coking Coal

7438. KUMARI UMA BAHARTI: Will the
Minister of COAL be pleased to state:

(a) whether Coking coal is not produced
in the country;

(b) if so, the whether the government
are importing it; and

(c) the total foreign exchange to the
spent thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B.
NYAMI\GOUDA): (a) and (b). the coking
coal is produced in the country. However,
some quanity of cokingcoal is imported by
steel plants to meet the gap between
indigenous availability and the demand and
also to improve the quality of overall blend to
be used in the steel plants.

(c) The approximate value of coking
coal imported by steel plants during 1990·91
was US 310 million.

[English]

Delhi Metro tube Rail system
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Sansad marg and Jai Singh Road and 
integration of two complexes of Palika parking 
and Palilm Ba~ar in connaught Place, New 
Delhi at the sub-~ay level and 

(b) if so, the details thereof and the 
proposed new route of Delhi Metro Tube Rail 
System in Connaught Place? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI MARUNACHALAM): (a) A Sub-way 
at T-Junction at Sansad Marg & Connanght 
p-Iace has already been constructed. There 
is proposal to construct a multi-level 
intersection at the crossing of Sansad Marg 
& Jai Singh.Rond. Implementation cf this is 
dependent oavailabilityoffunds_ The original 
plant in regard to Palika Bazar and Palika 
parking had a component for linking tile two 
complexes_ However, this part of the work 
could not be completed durtocenain technical 
reasons_ 

(b) According to the feasibility report 
regarding the Delhi MRTS, there is a pro'Jision 
for two metro corridors with an inter<;llange 
in connaught Place area_the exact aliu nmont 
of the metro lines. would be finalis0d only 
when the detailed project repon is prepared 
and a decision taken for implementation of 
the project 

[ Translation1 

National Renewal Fund 

7440. SHRI RAM T AHAL 
CHOUDHARY: 

SHRI ARJUN ~!NGH 

YADAIJ; 

Will the Minister of PIRME MINISTER 
be pleased to state: 

(a) whether the GovernJ'Tlent have 
constituted the National Renewal Fund; 

(b) if so, the target offinancial assistance 
proposed to be provided to each State out of 
this fund; and 

(c) the funds released to each State so 
far if any? 

THE MINISTE~ OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF_ P.J_ 
KURIEN): (a) Yes, Sir. 

(b) and (c). The objective of the fund is 
to assist industrial undertakings in meeting 
the costs of retraining or deployment of 
labour arising as a result of modernisation 
and technology up gradation and also to 
provide compensation to labour affe_ct~d by 
restructuring of any industrial unit. the Fund 
thus envisages assistance to industrial units 
and not to State Governments. 

[English] 

Conversion of Residential House Into 
commercial Premises 

7441 DR. AK PATEL: Will the Minister 
of UR!3MJ DEVELOPMENT be pleased to 
state: 

(a) Whether any survey with regard to 
large scale of illegal constructions and 
conversion of residential houses into 
commercial premises in various localities of 
Delhi has been carried out: 

(b) whether the Government have 
received representations from the residents 
01 the different localities againsi iilegal 
constructions and conversions; and 

(c) if so, the details thereof and action 
taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
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(SHRI M. ARUNACHALAM) (a) Delhi 
Development Authority had conducted a 
zonal survey in February. 1991 to detect 
non-conforming activities. The report of the 
survey indicated a total number 0112. 162 
cases of non confirming use. Municipal 
Corporation of Delhi has reported 8799 cases 
of unauthorised construction booked by it 
during the period January. 1991 t031.3.1992. 

(b) aQd (c). Representations have been 
received in the Government as well as In the 
local bodies. New Delhi Municipal committee 
has reported that it has a lareds intiated 
action in respect ot all the unauthorised 
constructions carried out in 40 Hanuman 
Lane. Municipla Corporation of Delhi has 
also stated that the cases of unauthorised 
construction booked by it are actionable 
under section 343 and 344 of the D.M. C Act. 

Type I 

Type II 

Type III 

Total 

(b) ~il. 

[English] 

Launching of Scheme for retiring 
Persons 

7443 SHAt UTTAMRAO DEORAO 
PATll: Will the MI"I!!jl" "!' iJ H~.A.~! 
DEVELOPMENT be pleased to slate 

(a) whether the Government propose to 
launch any scheme to provide 
accommodation·to retied! retiring employees 
in near luture; and 

(b) if so, the details thereof? 

[ Translation] 

Accommodations on Medical Grounds 

7442. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the number of Central Government 
employees provided accommodation during 
the last one year on medical Qrounds; and 

(b) the number of cases found bogus 
after conducting inquiry in this regard and the 
action taken against them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM); (a) the number 
01 employees sanctioned ad-hop allotment 
on specified medical grounds during the last 
one year is as under: 

35 • 
67 

2 

104 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Housing is a State subject and State 
Governments and Union territory 
Administrations are treeto formulate housing 
schemes according to their priority and 
available resources. A number of state 
agencies reserve a specified percentage of 
houses contracted by them for Govemment 
~mployees. 

However, to promote greater acidesis 
to housing for Central Govt. Employees of 
different categories; an organisation viz. 
Central Govt. Employees Welfare Housing 
OrganisatiO'l1 (CGEWHO) has been set up 
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by govt. under the aegis of the Ministry of 
Urban Development. The Organisation will 
construct houses at no profit no loss bGsis for 
the Central Gov!. Employees including 
retrying and retired employs and for spouses 
of Ihe deceased Central Gov!. Employees. 
This Origanisation has already secured 
allotment of land in a number of places for 
launching housing schemes forCenlral Gov!. 
Employees. HUDCO also provides loans for 
Cenlral Government Employees for house 
construction under Ihe Group In$Urance 
Housing Scheme. 

Houses for L!G People 

7444. SHRI HARISH NAnAYAN 
pnABHU ZANTYE:: 

KUMARI PUSHPA DEVI 
SINGH: 

SRI RAM LAKHAN SINGH 
YADAV: 

Will the Minister of UFlBAN 
DEVELOPMENT be pleased to state: 

(a) the schemes drawn up for 
construction of houses for persons of 'low 
income group'. 

(b) the number of persons benel:!ed by 
these schemes; 

(c) whether the Government are aeare 
that the soaring prices of land in Urban and 
semi-urban areas are much beyond the 
-reach of common man and if so, tilL' steps 
the government propose to take to OVlncome 
this problem and provide shelter to Hlose 
people; and 

(d) the tunes 'earmarked lor l-lousing 
sector during Eighth live Year Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Housing being a Stale subject various slates! 

UTs arc free to formulate and implement 
social housing schemes oul of their plan 
funds and institional finance As per available 
information, 2.53 lakh dwelling units were 
contracted under 20-Poinl Programme in 
various Stales!UTs for people belonging to 
low income group during 1985-92. 

(c) Recongnising the problem of 
providing affordable shelterthe draft national 
Housing Policy envisages various initiatives 
to be taken by Central/State Govts. these 
are:-

(a) increased supply of serviced land for 
various income groups; 

(b) removal of constraints for acquisition 
and development of land: 

(c) inceased access to housing finance for 
lower and middle income groups for 
construction and upgradation of houses; 

(d) widespread dissemination of low cost 
technology and materials; 

(e) Central schemes for payment dwellers 
and shelter upgradation by the uraban 
poor; 

(f) simplified regulations to enable cheaper 
construction by the poor. 

(d) Outlay lor housing during 8th Five Year 
Plan 1ave not yet been finalised. 

Scientific projects with foreign 
Assistance 

7445. SHRI ANAND RATNA MAURYA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the details of the sciertific projects 
being undertaken with foreign assistance in 
various institutions of the country; 



209 Written Answers VAIS~KHA 2,1914 (SAKA) Written Answers 210 

(b) whether some of the projects are 
laying pending on account of non-receipt of 
assistance; 

(c) if so, the details thereof; and 

(d) the steps being taken to over-come 
this problem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS(SHrIlMATI 
MARGARET ALVA): (a) Sir, scientific 
projects are being undertaken in a numberol 
our institutions with the assistance of other 
Gountries in several areas. These include 
new and composite materials, fibre optics 
lasers, supernova physics, standards, 
'cryogenics coal processing, rubber 
technology, welding technology, tribologicl 
coatings, surface chemistry, lipids, hepatiles, 
leprosy, rheumatic heart diseases, 
monoclonal antibodies, recombinant DNA 
and hybridoma technologies, lertility 
regulation, pestiCides, onitrogen fixation. soil 
conservation, pathology of oil seeds, dry 
land farming. 

Time bound projects, aaministered QY 
various agencies of the Governments, are 
supported with assistance from various 
countries, including EEC, Germany, 
Netherlands, Norway, Sweden, switzerland, 
UK. USA, erstwhile USSR. 

The projects are being implemented at 
academic, agricultural and medical 
institutions, and national research 
laboratories. 

(b) No such cases have been reported. 

fe) poes nOI ar:; ;t. 
(d) Does not arise. 

[ Translation) 

Promotion of Domestic Industry 

7446. SHRI LAL BABU RAI: Will the 
PRIME MINISTER be pleased to state: 

(a) the efforts made by the Govemment 
for the promotion and development at 
domestic industries during the last three 
years; and 

(b) the progress made by the domestic 
industry as a result thereof during 1991-92? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.- P.J. 
KURIEN): (a) Promotion of domestic industry 
such as Khadi, Villages Sericullure, 
Handicrafts, Handloom and Coir is primarily 
the responsibility of the State Governments. 
However, Central Government supplements 
the ellorts of the State Governments through 
measures like provision of scarce and critical 
raw matirial, translerol technology provision 
finance and creation of institutionafframework 
at all India level. For providing serves and 
support to these industries under a single 
roof, 422 District Industries Centres have 
been set up in the country. These centres 
also ensure close linkages with agencies 
engaged in the development of domestic 
indUstries. 

(b) As a result of these growth -oriented 
policies, the total production in Khadi and 
Village Industries was to the tune of Rs. 2, . 
280.02 crores in 1990-91, generating 
employment to 48 . 57 100kh persons: The 
data for 1991-92 is under compilation. 

[English) 

Dealership 01 Marolt Cal'l 

7447. SI fRI PIUS TIRKEY: Will the 
PRIME MINISTER be pleased to state: 
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(a) the details of the dealership of the 
maruli cars, State-wise, with the names of S.No. 
the firms, their addresses and their owners; _____________ _ 

(b) the numberand percentage of Maruti 
dealership allotted to the Scheduled Castes, 
Scheduled Tribes, Ex-servicemen, Physically 
Handicapped, Category-wise and State-wise; 

(c) the criterion adoptedforthe allotment 
of dealership of Maruti cars; 

(d) whether the Government proJ.!ose to 
made new allotments so dealership in the 
near future; 

(e) if so, the details thereof; and 

(I) if not, the reasons' therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) Statement I attached 

(b) Maruti Udyog limited (MUL) has not 
made any provision for any kind of res~ rvation 
in allotment of dealership to any category of 
erosions. AccQrding to MUL's information 
only one dealer" MIs Progressive Motors, 
Dimapur belongs to ST category. 

(c) Statement II is attactied. 

'(d) to (f). At percent MUL docs not 
intend to appoint any new dealer on account 
of reduced availability of cars forthedeometic 
market. 

STATEMENT-I 

S.No. 

1. Mr. M.K. SOMANI 
ASHISH INVESTMENTS LIMITED 
15, Ranch; Club Complex, 
Main Road, Ranchi, 
BIHAR-S 34001. 

2. Mr. S.S. JOHAL 
JOHAL TRACTORS 
Hotel Sky lark Biulding 
Bank More 
Dhanbad 
BIf-lAR-826001. 

3. Mr. BIPIN B. PARIKH 
MITHILA MOTORS LTD 
Post Box No. 72, 
Exhibution Raod 
Patana, 
BIHAR-800001. 

4. Mr. KISHAN N. PARIK 
PARIKH ENGG. & BODY BLDG. 
CO. LTD, 
Hindustan Bulding 
Main Raod, Bistupur, 
Jamshed pur, BIHAR-8 31001. 

5. Mr. K.L. JALAN 
JALAN DISTRIBUTORS 
2813-A, convent Raod, 
On Moulali CIT Raod 
Calucutta, 
West Bengal-700014. 

6. Mr. Y.R. GARG 
BEEKAY MOTOR COMPANY 
National Highway-31 
MATIGARA, SILIGURI, 
WESt BENGAL 

7. Mr. RAJIV JINDAL 
MACHINO 'TECHNO( SALES) LTD 
Jindal House, 
8-A, alipore Raod. 
Calcutta WEST BENGAL-700027 

8. MR. ASHWINI SURI 
GANGA AUTOMOBILES L TO 
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S.No. S.No. 

S-ll, Green Park Extn. 21, Vidhan Sabha Marg,Lucknow, 
New Delhi UTTAR PRAEESH 226001 
U. T. OF DELHI 110016 

16. Mr. C.R. DASS 
9. MR. G.L. KALRA PEAREY LAL & SONS (EP) L TO 

AGANALL TRADERS LIMITED 120-A, Central Road, 
45, Rani Jhansi Road, Rivoli Building 
New Delhi Meerut Cantt 
U.T. OF DELHI 11 0055. Meerut, UTTAR PRADESH-250001 

10. Mr. H.D. SIKAND H. Mr. RAMESH SURI 
SIKAND & COP ANY ROHAN MOTORS PVT L TO 
50, Janpath, New Delhi 44, Ambedkar Marg, 
U.T. OF DELHI 11 0001 Ghaziabad, 

UTTAR PRADESH·201 001. 
11. Mr. R.K. AGARWAL 

VIKAS MOTORS LTD 
12-A, Shivaji Marg, 18. MA. KASHI NATH SHARMA 
New Delhi, KAVISHA MOTORS PVT LTD 
U.T. OF DELHI 110015 4th Km, Rampur Raod, 

Clulterbuckganj 
·12. Mr. RAJ CHOPRA Bareilly, 

COMPETENT AUTOMOBILES CO. UTT I\R PRADESH-243502 
LTD, F-14, Competent House. 
Connught Place, 19. . Mr. M.K AGRAWAL 
New Delhi I<ANPUR TRACTORS PVT L T!J 
U.T. OF DELHI 11 0001 141145, Chunn; Ganj 

Kanjpur, 
13. Mr. NARENDER ANAND Uttar Pradesh 280001. 

CLASSIC MOTORS L TO 
5, Bhikalji Cama Place, 20. Mr. DEEPAK BHARGAVA 
A.K PuraM, Ring Road, AMITOEEP MOTORS 
New Delhi . 26, su\em Sarai 
U.T. OF DELHI 110066 G.T. Road, Allahabad 

UTTAR PRADESH-211001. 

14. Mr. RAMESH HANDA 21, Mr. SANJEEV M. BATNA 
SAYA AUTOMOBILES(P) LTD SEVA AUTOMOTIVE (P) LTD 
389, G.T. Kamal Road. 2954. new Bombay AgraROAD,NASIK 

. Azadpur, Deihl MAHARASHTRA 42200' . 
U,T. OF DELHI 110033 

2? Mr. RESHAM SING~ 
15, Mr. A.P. AGI\AWAU A t;ESHAM MOTORS L TO 

ANAND MOTOR AGENCIES LTO Garden Apartments 
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S.No. 

Sion Trombay Road, 
Chembur, Bombay 
MAHARASTHRA 400071. 

23. Mr. MUKESH KALMADI 
SAl SERVICE STATION LTD 
464, Senepathy Bapat Marg, 
Behind Mahalaxmi RaceCours(;!, 
Lower Parel 
Bombay, MAHARASTHRA 400013 

24. Mr. B.M. SANGHVI 
AUTOMOTIVE ¥ANUFACTUES LTD 
574, Kamptee Road, 
Nagapur, MAHARASHTRA 400026 

25. Mr. M.K. SANGHI 
VITESSE TRADING LTD 
Turi View, Hornby Vakkard 
Estate, Nehru Planetearium 
Road, ,Worli, Bombay 
MAHARASTHRA. 400018. 

26. Mr. RAJIV BEALE 
RAMA AUTOMOBILES 
Vis hal Bhavan 
Jalana Road, Ahinsa Nagar, 
Aurangabad, 
MAHARASTHRA 431001 

27. Mr. MUKEESH PATEL 
ENT AK MOTORAS PVT I.TD 
Vikas Centre, 
104, S.V. Road, 
Santacua (West) 
Bombay, 
'MAHARASHTRA 400054 

28. Mr. L.N. MATHUF.\ 
NAVNEET MOTORS 
7, City Station Road, 
Udaipur, RAJASTHAN 313001 

S.No. 

29. Mr.RAM J. BHATIA. 
BHATIA & COMPANY' 
C-16, Vallabha Nagar 
Main Road, Kota, 
RAJASTHAN 324007 

30. Mr. SWARAJ SINGH 
ALFA AUTOMOBILES 
4·A, Park Street, M.1. Raod, 
Jaipur, RAJASTHAN·302001 

31. Mr. SANTOSH SINGHAI'JIA 
MAR UTI AUTOM081LES 
G.E. Road, 
Mohaba Bazar, Raipur, 
MADHYA PRADESH-49201 0 

32. Mr. K.L. RAJGARHIA 
RADHIKA AUTOMBILES PVT L TO 
Amarpreet House, 
Maharani Laxmi Bai Road, 
Gwalior, MADHYA PRADESH 

33. Mr. RAJIVE GAUTAM 
JA8ALPUR TRACTORS 
Tripuri Chowk, 
Nagpur Road, Jabalpur, 
madhya Pradesh - 482003. 

34. Mr. R.K. TEKARIWAL 
FAIREAL MARWAR GARAGES 
PVT LIMITED, Bhopallndore,"Road, 
Lalghati, Nayapura, 
~!'':.'p:J.t. MADHYA PRADESH 

35. Mr. VINIT BERIWALA 
VIPUL MOTORS PVT LTD 
27/5, KM, Mathura Road, 
Farididabad, HARYANA-121002. 

36. Mr. H.L. VIJ 
MODERN AUTOMOBILES 
Near Model Town Crossing 
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S.No. S.No. 

G. T. Road, Ambala, 45. Mr, TIRATH RAM MLA ,.-
HARYANA-134003. KASHMIR MOTOR COPORATION 

" Lakashmi Niwas, B.C. Road, 
37. Mr. SANJAY PASSI Jammu, 

PASCO AUTOMOBILES JAMMU & KASHMIR 180005. 
177-0, Industrial 
Area, Chandigarh 46. Mr. MAHDRA C. MEHTA 
CHANDIGARH (U.T) 160002 MHALAXMI MOTORS PVT L TO 

Plot No.4, Motilal Nehru 
38. Mr. B.S. SWANI Nagar, 'Bangurnpet Maig Road, 

SWANI MOTORS LTD Hyde rabad , ANDHRA PRADESH-
81, Court Raod, 500016. 
Amristsar, PUNJAB-143001 

47. Mr. SUBRAHMANAYAM 
39. Mr. MARINDER SAINI THE MITHRA AGENCIES 

SAINI MOTORS Opposte All India Radio 
Sherpur Bye Pase Chowk M.G. Road, Labbipet, 
(Hero-Chowk) G. T. Road, Vijyawada, 
Ludhiana, PUNJAB. ANOHRA PRAOESH-520010 

40. Mr. R. KAUR BHATT AL 48. Mr. M. MANICKAM 
HIRA AUTOMOBILES PVT L TO A.B.T. LIMITED 

, 13-B, Factory Area 102, Mount Road, 
Patiala- Punjab-147001 Guindy, Madras, 

Tamil Nadu 600032. 
41. Mr. CHETAN K. SEINGH 

ROLTA MOTORS LTD 49. Mr. H. SRINIVASAN 
ReJtaHouse THE UNION MOTORS SERVICES 
Near Kpandgiri Junction LTD 
Bhubaneshwar-DRISSA-751 030 10-811 & 2, Alexandn""a Road 

Cantonment, Trichy, 
42. Mr. B.C. SARAWGI Tamil Nadu 620001. 

BIMAL AUTO AGENCY 
A. T. RAOD, Guwahatl SO . Mr. ASHOK RAO 

• ASSAM-781001. MANDCVI MOTORS 
28, St. Mal'i<'s Road, 

43. Mr. T.K. ANGAMI Bangalore, MARNATAKA-560001 
PRCGRESSIVE MOTORS 
Opposite Airport . 
39, N.H. Dimapur Kohlma Road, 51. Mf. J. SRANKAR 
Oimapur, NAGALAND-~97112. SOLAR AUTOMOBILES 

" Vishwakrian Building • 
44. Dr. AMJAO ANSARI Falnri Road, Mangalore, 

, ANSARI MOTORS "Karllataka 575001 
Sonwar:1 Highway 
Srinagar, JA, U & KASHMIR 52. Mr. SAJU K. THOMAS 
190001. POPULAR VEHICLES & SERVICES 
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S.No. 

LTO, 
Kuttkaran Centre 
Mamangalam. Cochin, 
KERALA- 682025 

53. Mr. P.A. RAMEA 
INDOUS MOTOR CO. PVT LTD 
Indus House, PI Box 923, 
Chakorathkulam. Cannanore 
Road, Calicut 
Kerala- 673005 

54. Mr. DlliP l.CHOWGUlE 
CHOWGULE INDUSTRIES LTD 
D.B. BANDOKAR Marg, Campal, 
Panaji, GOA-40 3001. 

55: Mr. S.N. KHANNA 
KIRAN MOTORS (P) L TO) 
909/4,G.I.D.C., Makarpura 
Ind. Estate, Makarpura. 
Varodara (GWARATf 

56 Mr. PRAVESH NANDA, 
CARGO MOTORS (GWARAT) l TO., 
'ANIMESH", C.G.-Road, Panchawati, 
Ahmedabad (GWARA T) 380006 

STATEMENT 

Criterion adopted by Marutl ~yog 
lImifsd for allotment of dealership of Maruti 

(1) Invitation of appflCCdions on prescribed 
• forms, for cities where dealers are 

reqUired, from aspiring (arties thgrough 
release of public advertisements. 

(2) Scrutiny and evaluation of a" valid 
applications on the showroom and 
wort<ship. 

(il) LocatlonaJ advantage of the above 
facilities. 

(iii) Experl8nceofthe applicants In bUsiness 
(preferably in the. ~utomobile industry). 

(iv) EducationaVProfessionai qualifications 
of the applicants, 

(Ii) Financial soundness of the applicants. 

(3) Preparation of a shortlist of candidates, 
after an interview, of a" those having the 
basic reqUirements for the job. 

(4) Obtaining sealed bids from the short listed 
candidates, indicating the amount they , 
are willing to deposit with maruti for 
being awarded the dealership. 

(5) 'Award of the dealership to the highest 
bidder. 

Housing Fulnance compalnes 

7448. SHRI DATTATRAYA 
BANDARU: 0-

SHRI CHETAN P.S. 
CHAUHAN: 

SHRIMATI KRISHNMDRA 
KARU(DEEPA): 

. r 
Will the Minister of URBAN 

DEVELOPMENT be pleased to state: 

(a) the number of Housing finance 
Compalnes and Corporations exists in Public , 
and Private Sector; . 

(b) the .norms fixed for the housing J 

Fiance . COlfl)8nleS and Corproatlons for' 
giving Housing loans by these Units; 

(c) the ratio of loan forindNidual housing 
vls-a-~ls the loans to promoterslBullders; 
and 
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Cd) the JendJng fighres for the last three reported by NHB as under:-
years with break up for individual housing 
loans and loans to Real Este Promoters and 1988-89 - as. 888.4 crores 
Builders. sandioned by the Housing 
Corporation? 1989-90 - Rs. 1365.7 crores 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M.ARUNACHALAM): (a) As reported 
by NatlonalHousing bank. there are reported 
to be 53 Housing Finance Companies 01 
which two are in the public sector and 51 in 
privatel joint sector. 

-(b) HUDCO being a fully Govt. owned 
Company its linancing norms are approved 
by the Govt. As per existing norms 55% 01 
loanable funds of HUNDCO are earmarked 
for LIGIEWS category and balance 45% lor 
other categories. For other Housing Finance 
Companies no norms have been fixed by 
National Housing Bank Except that the 
eo.q.nles desIIouI aI availing retinance 
fiolll national Housing bank (NiB) have to 
aIIapt Interest rates prescrI)ed by the NHS. 

(c) The&a~"rf# ,nre~sofinCljviduai 
HauIlngf'IenceCon.,.antes are tlOf aV3!1ab1e 

with the oout. 

(d) I-IJOCO do not provide hOUSing loan 
dIraGtIy to individuals. However. during last 
tIlr. years HUlqcO had sanctioned loans. 
to one private builder as under:-

1988·89 -Rs.330.77lakhs 

1989-90 -Rs. Nil 

1.990-91 - Rs. 489.97 lakhs 

1991-92 - Rs. 297. 08 lakhs 

Lending figures for the other approved 
Housing Finance Compaines (excluding 
HUDCO) during the last three years are 

1990·91 - Rs. 2159.99 crores 

The breakup for individual housing loans 
and loans extended to promoters andbulkfers 
are not available. 

Shortage of Soft CO.ke In Deihl 

7449. SHRI TARA CHAND 
KHANDELWAl: 

SHRI GURUDAS KAMAT: 

Will the Minister of COAL be pleased to 
state: 

(a) whether there is steup shortage of 
soft coke in t!:le capital since the past two 
months; 

(b) if so, whether the poor people haw 
been largely affected as a resullhered: . 

(Clifso, whethertheGovemmenthave 
receIVed several prepresentaiJons 10 make 
availability 01 soft coke In the capital: and 

(d) if so, by the GovemrTlE!nt propose to 
take effective steps in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL(SHRI S.B. 
NYAMAGOUDA): (a) to (d). Soft coke 
supplies to Qelhi have declined during the 
lastlWo moths thereby reducing its avalabillty 
to the consumers. Government have 
received representations to step up soft 
coke despatches to Delhi. Despatches of 
soft coke to various States and Union 
Territories including Delhi. have declineddur 
to faR in the overaH production of soft coke in 
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the country. son cokepodudion has been PRIME UlNISTER.be p!eased to state: 
badly affected in Bhatar Coking Coal tid. 
which. is the main source for supply of soft 
colee to Delhi, on account of restructions 
imposed by the State Government of Bihar 
on grounds of pollution, control. Keepingh in 
view the reduction in soft coke production 
coal companies have offered to meet the 
sbodtaIy by supply of steam coal in lieu of 
allotted soft coke. itJdslructioQs have also 
been issued to the coal compaines to steps 
up production and despatches of soft coke 
to the extent possible. 

Coal Stockyard in TamU Nadu 

7450. OR. SHRIMATI K.S. 
SOUNOARAM:WiU the Minister of COAl be 
pleased to state: 

(a) the locations in Tamil Nadu where 
coal stockyards have been established; 

~) the cmeria for establishing coal 
stockyards; and 

. te) the number of new stockyards 
ProPased to be opened in Tamil Nadu? 

THE DEPUTY MINISTER IN THE 
UWlSIRY OF COAl(SHRI S.B. 
N'l'AUAGOUOA): (a) CoaI~ Indian limited 
~pmsenUytheyareoperating 
two coal stocktyards in Tamil Nadu, OfIe at 
Madras. and the other at Coimbatortl. 

ttl) and (c). AcCOfding to the current 
sil:lckp.'d-policy responsibility klf setlHlg up 
_coa!stockyarosrests with therespecWe 
$fate GcNemmants. I is now tor each Stale 
Go¥emment to decide how many new 
stecIcyaItt$ should be set up in the State. 

(TransIationJ 
NaI10mI Foootww development 
~ 

7451. StQJi,J..RAltNA: Will .. 

(a) whether haly has decided to set up 
a national Footwear DeWlopmerlt Instutute 
in India, if so, the details thereof; 

(b) the extent to which encouragement 
in likely to be given to the footwear industry 
in India as a result thereof; and 

(c) the time by which the said institute is . 
likely to be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (c). No formal proposal has 
been received in this regard from the Italian 
Government. The proposal, when received, 
wiU be examined by Government. 

(English) 

Consumer Protection Measures 

7452. SHRICHETANP.S. CHAUHAN: 
Will the PRIM1_; MiNISTER be pleased to 
sate: 

(a) the measures the Government 
propose to take for consumer· protection 
during the Eighth Five Year ~ period; and 

• (b) the extent of help proposed to be 
given t9 the voluntary agencies during the 
period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPliES 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SJ.IRI KAMAL UDDIN 
AHMED): (a) The Ministry o~ Civil Supplies, 
COnsumer AHairs and Public Dis1ribution, as 
a nodal Ministry in the field of cOnsumer 
protection. propOses to take following 
measu~ during the Eighth Five Year Plan 

. period:· 
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.. which indudespmparationol Audio 
ViSual materials. printing of 
literature, 'etc.: 

2. . Financial Assistance to Consumer , 
Olganisalions; 

3. Training Programmes; 

4. Research and Survey in the Held of 
Consumer Protection; 

5. InfrastruCture Development in the 
field 01 Evaluation and Testing of 
Consumer Products etc. 

The Ministry has also constituted a 
working Group underthe aegis of the Central 
Consumer Protection Council to prepare a 
perspective plan in the field of Consumer 
Protection for the Eighth Five Year Plan. 

(b) It is proposed to continue to assist 
the voluntary agencies, to take up awareness 
programme like, conduct of workshops, 
seminars, printing of publicity literature, 
setting upte.iting laboratories and such other 
innovative and educate programme!::. The 
budget allocations will be decided on an 
annual basis andean beinc:reaseddepanding 
on the response l8C9ived from the vo!untary 
agencies. 

{Translation] 

Development of Towns of MadhVa 
Pradesh Under U.S.S. Scheme' 

7453. SHRIANANDAHIRWAR: Will the 
Minister of URBAN DEVELOPMENT be 
'pIeased to state: 

(a) the names 01 those towns 01 Madhya 
Pradeshwhich .... cie\oelopedunderUrban 
8a11cSeMcasSc:hemequringthe year 1990-

" and 1991-92; 

(b) the names or those towns which are 

propoSedtDbedeveJopedin~PIadesb 
duringthe ye~ 1992·93 under this SCheme; 
and 

(c) the expenditure likely to be incurred 
thereon? 

TI-IE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVEt:OPMENT 
(SHRI M. ARUNACHAlAM): (a) The UrbaB 
Basic Services Scheme was revised in 1990 
and a new scheme called uiban' Basic 
Services for the Poor (UBSP) was launched 
in 1990-91. The UBSP scheme is being 
implemented in the following ten towns were 
taken up by the State Govemmert during 
1990-91 and 19 91-92: 

1. Bhopal 

2. Berasia 

3. Jabalpur 

4. Kathi" 

5. Raigarh 

6. Kharsia 

7. Rajnandgon 

8. Mandasaur 

9. Khandwa 

1U. Bhurhanpur 

(b) Coverage of towns during VIIbhPIaA 
period has been 1e1tto the stateGovemmenII 
UTs. taking into account the outlayallocated. 
The actual Coverage wiD depend upon 1he 
size dass of towns seleded. 

(t;) A tentative __ C'Itioft cI As. 7'.50 
Iatt1ls bas been e~ jor Madhya 
Pradesh for 1992-93 fortha~ 
01 the said scfle.me. 
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jEnpbsIJj 

No. of SC and ST Employees and 
Filling up of Reserved Vacancies 

7454. SHAI ANADI CHARAN DAS: 
SHRI K.V. THANGKABALU: 

WiD the PRIME MINISTER be pleased 
to state: 

(a) the total number of SCIST employees 
if! Groups A, B, C and D; 

(b) whether there is any shortfall in the 
required number of SC & ST employees; 

(c) if so, the details thereof; 

(d) whether any dereservation has been 
made during the last three years; 

(e) if so" the details thereof-alongwith 
the action taken against the responsible 
officers for it; 

(1) whether the reserved vacancies are 
filled up within a specified time limit; and 

(9) if so, the details thereof and jf not. the 
reasons therefor? 

THE MINISTER OF STATE·IN THE 

MINISTRY OF PERSONNEl. PUBLIC 
GR/EVANCESANOPENSIONS(SmlMAn 
MARGARET At VA): Ca} to (c). A statement 
showing details of SCIST errplDyees in 
GroupsA,B,C,&D.ason 1.1.1991 inctudlng 
the shortfall i.e. the difference between the 
desired percentage and the actual 
percentage of SC/ST e~ in the 
various groups of the services under the 
Government'of India is annexed. 

(d) and (e). Vacancies reserved for 
Scheduled Castes and Schedl:lled TTibes 
which could not be filled because of non· 
availability of suitable SClSTcancfldatescould 
be de reserved following_ the procedure 
prescribed in this regard. However, with' 
effect from 1.4.89, there is a ban in 
dereservation of vacancies reservecfforSCI 
ST candidates in respect of direct recruitment 
. Sofar no case has come to thenritioe'df1his 
Department regarding infringement of the 
instructions issued in this regard. 

tf) and (g). The reserved vacancies are 
filled up as per the rosters maintained fort he 
purpose as and when recruitments are made 
by the various Ministries!Departmenlsl 
Offices. However, -Special Recruitment 
Drives have been organised form 1989 
onwards to clear the backlog of reserved 
vacancies and the target date forcornp!eting 
the drive was 31.3.1992. 
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Consumer Protection Act oriented and at the same time ensuring 

maximum utilisation of the manpower-at all 
7455. SHRI K.H. MUNIYAPPA: Will the . levels; 

PRIME MINISTER be pleased to state: 

(a) whether any Television Serials have 
'been produced to bring awareness about 
consumers protection; 

(b) whether any other audiovisual 
materials have been produced; and 

Cc) if so, the details thereof? 

MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMAL UDDIN 
AHMED): (a) The Ministry of Civil Supplies, 
consumer Affairs and Public Distribution has 
not made any television serial. 

(b) and (c). So far, Ministry has prepared 
one film documentary entitled 'Rights of 
Consumers', one video· documentary Elntitied 
'Mubarak Kadam' explaining salient faalures 
of the consumer Protection Act, 19U6 and 
four one-minute video quickies on 'Rights of 
Consumer', How to make a purchase', 
Redressal machinery under the. Consumer 
Protection Act, and 'Public Distribution 
System to bring awareness about consumer 
·protection. The video documentary has been 
sent to all the State Governments/U. T. 
Administrations in regional languages for 
their use. 

Reviewing 01 Central Services 

745CS. PAOF, RrTA VfRMA; 
SHAI ANNA JOSHI: 

Will the PRIME MINISTER be pleased 
to 'tate: 

(a) whether the Government are 
reviewing the present organisation 01 Central 
Services with a view to make them result 

(bl if so, whether the views of officers 
and services association are being sought in 
this regard; and 

(cl the time by which this exercise is 
likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (cl. There is a 
scheme for periodical cadre review of Central 
Civil Services under which aGroup 'A' Cadre 
is required to be reviewed every 3 years and 
a Group'S' or 'C' or 'D' cadre is required to 
be reviewed every 5 years. The objectives of 
the periodical review of a cadre are: . 

(a) To make advance projections of 
requirements of personnel for the next 3/5 
years and to plan recruitment programme on 
a scientific basis; and 

(b) To bring about rationalisation of 
.cadre structure with a view to improving the 
efficiency and morale and enhancing the 
effectiveness of the services. 

The views, H any, of services associations 
are kept in view while carrying out the cadre 
review. 

[Translation] 

Advice of U.P.S.C. Regarding 
Appointments and Promotions 

7457. SHRIMATI SUMITRAMAHAJAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether any case has coma to. light 
during the last three years in which the Union 
Government have neglected the 
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recommendations made by the Union Public (b) the details ofthe activities undertaken 
Service Commission with regard to with this amount during the period, State-
appointment and promotion matters; and wise; and 

(b) if so, the details thereof:? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCESAND PENSIONS (SHRIMATI 
MARGARET ALVA):,(a) and (b). The total 
number of cases in which the Government 
could not agree with the recommendations 
made by the Union Public Service 
Commission with regard to appointment and 
promotion matters during the last three years 
for which UPSC's annual reports have been 
laid on the Table of the Houses are as 
below:-

1987-88 1988-89 1989-90 

17 10 6 

Details of the disagreement cases for 
these years are available in the 38th, 39th 
and 40th annual reports of the Union Public 
service Commission which were laid on the 
respectively. 

[English] 

Grants to All India Khadi and 
Village Industries Association 

7458. SHRI RAMACHANDRA 
GHANGARE: Will the PRIME MIN ISTER be 
pleased to state: 

(a) the amount of grant and subsidy 
provided by the Government to the All India 
Khadi and Village Industries associnlion in 
1990-91, State-wise; 

Demand Allocation 

(c) whether the accounts of the years 
1989-90 and 1990-91 of all the state branches 
of the A.I. K. & V.I. A. have been audited and 
if so, the main audit objections, if any? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (c). The information is being 
collected and the same will be laid on the 
Table of the House. 

( Translation] 

Small Scale Engineering and 
Foundry Industries 

7459. SHRI KASHIRAM RANA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the small scale engineering 
and foundry industries of Gujarat are facing 
an acute shortage of pig iron; 

(b) if so, the details thereof; and 

(c) the time by which the Government 
propose to make the supply of pig iron to 
these industries? 

THE MINISTER OF STATE IN THE 
MINISTRY-OF INDUSTRY (PROF. P.J. 
KURIEN): (a) Due to over-all shortqge of Pig 
iron, foundry units all over India including 
units in Gujarat are facing shortage of Pig 
Iron. 

(b) The details of Demand, Allocation, 
Dispatches to Gujarat during 1991-92 are as 
under: 

(Oly. in tonnes) 

3,50,000 1,2~,.?~p _ 
Dispatches 

l,lCl.l00 
(This includes quantity of 9~454 tonnes 
supplied to gujarat Sma!III'IIJustries Corpn.) 
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(c) To supplement the domestic Technology Parkunderthe aegis of the West 
'availability of Pig Iron, Government has Bengal Electronics Industries Development 
reduced import duty on Pig' Iron fn,)m 55% to Corporation (WE BEL), Calcutta. Action has 
35%. The private entrepreneurs have shown also been initiated by the Government of 
interest in setting up of Pig Iron Plants in the Punjab for setting up of STP at MohalL State 
country. Government hopes that these Governments of Haryana, Tamllnadu, 
measures will improve the availability of Pig Madhya Pradesh, Bihar and Assam have 
Iron to foundry units and shortage will been approached to set uptheirown Software 
eliminated. Technology Parks. 

[English} 

Soft ware Packages Developed in India 

7460. SHRI RAMA KRISHNA 
KONATHALA: Will the PRIME MINISTER 
be pleased to state: 

(a) whetherthe Government propose to 
set up any software parks in each Slate; 

(b) the facilities provided in each park to 
the private entreprenuers to set up soitware 
firms; 

«0) the various loltware packages 
deWtoped by the DOe and by the public and 
privata S8dar In the country so far; 

{d) .tJhetherthese packages· nave oeen 
in Qemand abroad and in India; and 

(e) tI so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHrlIMATI 
MARGARET ALVA): (a) Government of India 
have already set up seven Software 
Tecl!nology Parks (STPs) at Pune, 
Bangalore, Bhubaneshwar, Hyderabad, 
Thiruvananthapuram, Gandhinagar and 
Noida. The Software Technology Park at 
Jaipur has been set up by the Government' 
of Rajasthan underthe aegisofthe Raj:lsthan 
Electronics Instruments Limited, Jaipur. 
Action has been initiated by the Government 
of West Bengal to set up a· Software 

(b) The facilities provided in each park 
are infrastructural support in terms of 
communications core computer and built up 
space. 

(c) to (e). The Department of Electronics 
through its laboratories, public sector 
undertakings, societies and various projects 
have developed a number of software 
packages in various areas such as 
engineering design, expert sy_st!3ms, 
communication, defence, transport, crime 
detections, process control. Indian languages 
etc. Organisations in private and public 
sectors have developed numerous 
commercial packages in almost an areas 
covering finance, administration, 
management, engineering, manufacturing 
etc. These packages have been developed 
ellHer tor specifiC user or appl'lcatlOns both In 
India and abroad. 

SupplV of Coal Qas 

7461. SHRI TARIT BARAN TOPDAR: 
Will the Ministerof COAL be pleased to state: 

(a) whether the Metropolitan cities are 
proposed to be provided with supply of coal 
gas as domestic and industrial fuel; 

(b) if so, the details thereof; and 

(c) the amount 01 savings per million 
cubic metre of' gas in terms of Foreign 
Exchange? 

THE DEPUTY MINISTER IN THE 
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MINISTRY OF COAL (SHRI S.B. NYAMA 
GOUDA): (a) to (c). Besides the Dankuni 
Coal Complex near Calcutta, which is 
designed to produce about 0.5 million cubic 
metre gas per day and 0.35 million ton nes of 
semi-cok~ per year. for supply to domestic 
and industrial users of Calcutta and Howrah, 
there is no proposal at present for supply of 
coal gas to any other metropolitan city of the 
country. 

Alletment of Plots in Rohini 

7462. DR. R. MALLU: Will the Minister 
of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the Delhi Development 
Authority have not handed over the 
possession of land in spite of payments of 
cost of land and other dues made to the DDA 
by the persons who have been declared 
successful in draw of lots held three years 
agoforthe allotment of plots in Rohini Project; 

(b) if so, the reasons for the delay in 
handling over the possessions; and 

(c) the time by which the DDA propose 
to give possession of plots to such persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Out of 4704 
plots allotted in 1989 possession letters have 
been issued to 914 allottees. 

(b) In 978 cases, allotments were stayed 
by the Hon'ble High Court. The stay was 
vacated on 9.4.92 and possession fetters win 
be i&sued subject to necessary documents 
being fumlshed. br i "'. aaoUees. In the 
ra~ __ • the necessary documents 
~d for handing over possession are 
yet to be furnished by the allottee5. 

(c) Possession can be given only after 
requisite documents have been furnished by 

the allottees, No time can be given by which 
possession will be given to such persons. 

Employment In PUblic/Private Sector 

74S3. DR. RAJASEKHAR REDDY: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state whether the Government 
have made any assessment with regard to 
the employment likely to be generated 
annually in public and private sector as a 
result of new industrial policy? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
H.R. BHARDWAJ): Estimates of employment 
likely to be generated annually in the public 
and private sector as a result of the new 
industrial policy have not been made. 
However, the emphasis placed by the new 
industrial policy on (i) removal if licensing and 
Government controls or starting new 
Industrial ventures (ii) improvement in 
productiv~y and efficiency in public and private 
sector, (iii) promotion of growth centers to 
promote backward'area development and 
(iv) promotion of small scale and tiny 
industries, is. likely to generate substantial 
employment opportunities. 

Cut in Subsidy on Fertilizer 

7464. SHRI MORESHWAR SAVE: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
cut fertilizer subsidy by another 30 per cent. 
during 1992·931iscal year: 

(b) if so, the reasons therefor; 

(c) whether the Government have 
received some representations against the 
further cut in fertilizer subsidy; and 
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(d) if so, the reaction of the Government 

thereto? 

THE MINISTER OF STATE I~ THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
The Budget provision for fertilizer subsidy for 
the current fiscal ~ar us Rs. 5,000 crores. 
There is no proposal for any cut in this 
allocation. 

(b) Does not arise. 

(e)and (d). Yes Sir. All these 
representations will be kept in view while any 
change in policy us formulated. Moreover, a 
Parliament Committee is also currently 
looking into various aspects of fertilizer pricing 
and subsidy. 

Sick Industries In West Bengal 

7465. SHRI DEBI PROSAD PAL: Will 
the PRIME MINISTER be pleased to state: 

(aO the total number of sick industries in 
West Bengal as on 1.1.92 as compared to 
the sick industries on 1.1.91. 

(b) the number of workers rendered 
unel1l>loyed thereof as on January 1, 1991 
and January " 1992; and 

(c) the steps the Government have 
taken/propose to take to arrest the process 
of industrialsickne.ss iMhe State and provide 
alternative jobs tor,.-.e aHected workers? 

THE MINISTER Of STATE IN THE 
Mlfo.ttSTRY OF INDUSTRY (PROF. P.J. 
K~IEN): (a) Date on sick industrial units 
aSSISted by tllle banks is collected by the 
Reserve Bank of India. According to tne 
latest RBI data, 35,877 units in the small 
scale sector and 195 units in the nOIl·small 
scale sector were sick in the State of west 
Bengal as at the end of September,1990. 

(b) Such data is not oentrallymaintaineci 

(c). Government has taken a number of 
steps to arrest industrial sickness. Some of 
these steps are given. at the statement 
attached. 

Steps·taken by the Govemments' 
India for the revival of sick industrial unll~. 

(1) The Government has enacted a 
comprehensive legislation namely' The Sick 
Industrial Companies (Special Provisions) 
Act, 1985 '. A quast-judicial body known as 
the ' Board for Industrial and .Flnancial 
Reconstruction (BIFR) , has been set up 
underthe Act to deal with the problems ofthe 
sick industrial companies in an effective 
manner. BIFR become operational with effect 
from 15 the May, 1987. 

(2) The Reserve Bank of India has 
issued guidelines to the banks .for 
strengthening the monitoring systems and 
for arresting industrial sickness at the incipient 
stage so that corrective measures are taken 
in time. 

(3) Banks have also been directed by 
the Reserve Bank of India to formulate 
rehabilitation packages for the revival of 
potentially viable units. Public financial 
institutions also workout rehabilitation 
packages for sick units. 

(4) Reserve Bank of India has Issued 
guidelines to the banks indicating paramet ... 
within which banks COUld grant reliefs and 
eonc~ssions for rehabilitation of poteotially 
viable· sick units without reference '0 RBI. 
This applies 10 both sman scale and non--
small scale sector. 

(5) On the advice of the Govemment of 
India, Reserve Bank of India has set up State 
Levei inier-insiiiuiionai Committees (SUles) 
under the chairmanship of Secretary. 
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Industries Department of the concerned state 
Governments for working oui rehabilitation 
packages for revival of viable sick small 
scale units. 

(6) Financial assistance in the form of 
long term equity type assistance up to Rs. 
1,50,000/- to units with a project cost not 
exceeding Rs. 1 O-Iakhs at a nominal service 
change of one per cent per annum is also 
available to potentially viable sick small scale 
industrial units from the National Equity Fund 
set up in August, 1987. 

(7) The Union Ministry of Industry is 
operating· a Centrally sponsored Margin 
Money Scheme for revival of sick small scale 
units, under which quantum of assistance up 
to Rs. 50,000/- is extended to a unit. 

(8) The Small Industries Development 
Bank of India (SlOB I) was established in 
April, 1990 to function as an Apex Bank for 
tiny and small scale industries. A separate 
Refinance Scheme for rehabilitation is being 
managed by the SIDBI for revival of potentially 
viable sick small scale industrial units. 

New Industries in Orissa 

7466. SHRI K. PRADHANI : Will the 
PRIME MINISTER be pleased to stale: 

(a) the number of proposals for 
registration of new industries form Orissa 
pending with the Union Government: and 

(b) the time by which these proposals 
are likely to be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). Under the new 
Industriafpolicy announced in July. 1991, all 
schemes, of registration of industries have 
been abolished. 

[ Translation) 

Office Space for Public Sector 
Undertakings in Scope Complex: 

7467. SHRI SUKHDEV PASWAN: 
SHRI NITISH KUMAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether two public sector 
undertakings are paying for office space 
allotted to them in the SCOPE Comp"e.~ but 
not, using it as reported in the STATESMAN 
dated March. 13-1992: 

(b) if so, the reasons therefore: 

(c) the total amount paid by each of 
these undertakings as rent and maintenance 
changes during each of,the last three years; 

(d) the time by which the'space allotted 
top these undertakings is likely to be utilised; 
and 

(e) whetherthe Government propose to 
conduct any inquiry in this regard. if so the 
details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY. (SHRt P.K. 
THUNGON):(a)to(d). The two public sector 
undertakings referred to in the press Report 
are paying maintenance changes for office 
use of the space. Due to administrative and 
logistic reasons the whole office of the two 
corporations have not been able to shift to 
this complex. 

(e) Does not arise. 

[Eng/ish} 

Profit/Loss In Public Sector 
Undertakings, Kerala 

7468. pROF.SAVITHRI LAKSH-
MANAN: Will the PRIME MINISTER be 
pleased to state: 
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(a) the profiVioss made by each of the 

public sector undertakings in Kerala during 
1991-92; 

(b) whether any steps have been taken 
for further expansion of any of these public 
sector undertakings; 

(c) if so, the details thereof; 

(d) the steps taken for the revival of 
those public sector undertakings; which are 

Name of PSE 

1. Cochin ~efineries Ltd. 
2. Cochin Shipyard Ltd. 
3. Fertilizers & Chemicals 

(Tranvancore) Ltd. 
4. Hindustan latex Ltd. 
5. Hindustan Newsprint Ltd. 

(b) and (c). Setting up 01 new 
Project,expansion of existing capacities are 
based on techno-economic feasibility and 
availability of resources. The details. of 
expansion, major Projects under construction 
for each of the Central PSEs are given in 
Volume-II of Public Enterprises Survey 1990-
91 placed before the Parliament on 5.3.92 

(d) and (e). Based on the performance 
of 1990-91,54 Central PSE's are required to 
be referred to BIFR for the formulation of 
suitable revival/rehabilitation schemes. 
National Renewal Fund has. been set up by 
theGovt.tosafeguard.thelmerestsofaliected 
workers, 

; . • ".~. 01 •• ' 

Starting of Projects by Eel 

7469. SHRt HARADAN ROY: Will the 
Minister of COAL be pleased to state: 

(a) whether any project costing more 
than RS.2 crores each was started by ECl 
without approval of the Govemment: 

continuously incurring lOSses; and 

(e) the steps taken for the safety of 
wo~ers in the event of closure of these 
undertakings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGOAN): (a) The next Profit/loss of 
Central PSEs in the state 01 Kerala during 
1990-91 upto which period only the 
information is available is given belqw:-

Net Profit/loss (.) 
(Rs. crores) 

60.84 
(-)20.97 

23.61 
2.76 

21.12 

(b) il so, the nar;nes of such projects; 

(c) whether the matter has been probed; 

(d) if so, the details thereof; 

(e) if not, the reason therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY· OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) to (e). The information 
is being collected arid will be laid on the Table 
of the House. 

Plots to SCs In Ambedkar Nagar 
: ~en8ion 

7470. SHRI JANGBIR SINGH SRAR: 
Will the Minister of URBAN DEVElOP-MENT 
be pleased to state: 

(al whether the plots allotted by DDA to 
the Scheduled Castes at Ambedkar Nagar 
Extension, Haiderpur, Delhi during 1975-71: 
have been fenced by DDA: 
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(b) if so, whether the allottees are likely 

to be provided alternative plots; and 

(c) If not, whether the allottees are to be 
allowed to construct the houses on those 
plots fenced by DDA ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) DDA have 
reported that they have not allotted plots to 
Scheduled Castes at Ambedkar Nagar 
Extention nor have they fenced such plots. 

(b) and (c). Do not arise. 

Scheme for SCIST Entrepreneul;S 

7471. DR. P. VALLALPERUMAN:Will 
the PRIME MINISTER be pleased to state: 

(a) the details of schemes/programmes 
envisaged by the Government to promote 
medium and small industries of Scheduled 
Caste/Scheduled Tribe entrepreneurs; and 

(b) the number of such entrepreneurs 
who have availed of the benefits/concessions 
extended by the Government in this regard? 

! 
THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) Details of schemes/ 
programmes envisaged by the Government 
to promote small industries of Scheduled 
CastelScheduled Tribe entrepreneurs are 
given at statement 'A'. There are no separate 
scheme/programmes for medium industries. 

(b) The number of such entrepreneurs 
who have availed of the benefits/concessions 
extended by the Government is not 
. maintained centrally. However, in respect of 
Small Industries Development Organisation, 
details for the last three years are enclosed 
at statement· B '. 

STATEMENT·A 

SchemeslProgrammes t9 Pr91J1Pte 
Small Industries of Scheduled Castes! 

Scheduled Tribes Entrepreneurs 

(A) Schemes & Programmes of SmaR 
Industries DevelopmentOrganisation(SIDO) 

a) entrepreneurship Development 
Programmes: For these programmes the·re 
is a provision to reserve 150/0 for Sc/sT 
candidates. sc/sT candidates are exempted 
from payment of participation fee wherever 
applicable in management training 
programmes.5O%concessioninfeeisgiven 
SC/ST candidates. • 

b) ED .. P. for Self-Employment of 
Educated Unerrployed Youths: Under the 
scheme of Assisting SEEYU, there is a 
reservation of 30% for SCIST beneficiaries. 

c) Consultancy Assistance Programmes 
of 5100: In paid technical consultancy 
assistance Programmes of $100;--50% 
concession is given to the SC/ST 
Entrepreneurs. 

(B) Schemes for Scheduled Castel 
Schf/duled Tribe Entrepreneurs: SIDBI 
operates special refinance schemes for 
assistance of SIDBI to Scheduled Caste and 
Scheduled Tribe and Physically Handicapped 
entrepreneurs. Loans to SC/ST and 
Physically Handicppedentrepreneurs. under 
the schemes may cover equipment finance 
or working capital or both unto an amount of 
Rs. 50,000/" per project. These loans, 
advanced by SFCslSlDCs or commercial 
banks are refinanoed by SIDBI on the follOWing 
terms: 

(1) Promoters' contribution: Nil 

(2) Repayment period: Liberal approach 
In fixing repayment period. -Period of 
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repayment ranges between 3 and 10 years 
with initial moratorium of 12 to 18 months. 

Amounts of Loan 

i) Upto & inclusive of Rs.7,500/-

iI) Over Rs. 7,5001- & upto RS.15,OOOt-

iii) Over.Rs. 15,000/- & upto Rs. 25,0001-

iv) Over Rs. 25,0001- & upto Rs.50,OOOI-

(4) Other Terms: Collateral Security is 
not insisted upon. 

(5) Scheme of the National Scheduled 
Castes and Scheduled Trioes Finance and 
development Corporation: 

The National Scheduled Castes and 
8cheduIedTribes Finance and Development 
Corporation was set up by the Government 
1ft tt89 to' aSllit the various SO/ST 
Corporation at the State Level. This 
CoIpOration provides seed capital for meeting 

(3) Rates of Interest As per the size of 
the loan as under: 

Interest on 

On loan On refinance 

11.5% 8.5% 

13.0% 10.0% 

13.5% 10.5% 

14.0% 11.0% 

margin to the extent of 25% of the project 
cost. Seed Capital does not attract ar.y 
Interest and only 1 % service charges is 
levied per annum. Besides, the Corporation 
gives term loan upto 75% of the project cost 
to be repaid in 10 years time. This corporation 
also conducts and subsidies cost of 
conducting training in E.D. amongst SC/ST, 
It has provided loans to the extent of As. 
24.29 crores benefiting 6,261 benefielarlee 
in the industrial sector. The schemes are 
specifically and solely for the bene'_ of SCI 
ST.. 
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[ Translotion]Employment in Khadi and Villaqe
Industries Sector

7472. SHRI PARAS RAM BHARDWAJ:
Will the PRIME MINISTER be pleased to
state:

(a) the number of persons employed in
the' khadi and village mcustnes sector in the
country;

(b) whether any study has been mace to
enlarge the scope of this sector; if so the
details thereof;

(c) the fresh initiatives being taken by
the Government to encouraqe the growth of
this sector in view of larqe employment
potential; and

(d) whether any new' mcentivus are
being proposed to be given to this sector: if
so, the details thereof?

THE MINISTER OF STATE 1:4 THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) KVIC has provided employment
to 48.57 lakh persons in the country under
khadi and village industries during 1990-91.

(b) TIle Khadii and Village lndustr.cs /\ct
was amended in 1987-88 expclnd'"g the
scope of village industries. With the \\ ,.:0:,:n9
of tile scope of '/j':3ge industries, 7; new

village Industries were added to p,c sC'k'ouk,
of KVIC.

(C) and (d). KVIC has Iorrnulatedvarious
types of cluster schemes with the objective
of covering more number of villages anc
artisans within a short time .. A crash
programme for generating additional
employment opportunities under kh,ldi and
some selected village industries has also
been formulated. The incentives already
available to KVIC are likely to be continued.
and there is no proposal to extend any new
incentives.
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Increase in Drinking WLlter Capacity

7473. SHRI MMJKU RAM SODHI: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Government of Mdhya
Pradesh has submitted report with regard to
the increasing the drinkmq water capacity
projects for Jagdalpur, Kondagaon and
Kankcrior approval and financlal assistance
to the Union Government; and

(b) if so. the details thereof?

THE I.."INISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SIIRI M. ARUNACHALAM) (3) and (b). No,
S:r, the Government of Madllya Pradesh
had submitted <1project proposal for providinq
water supply to Kondaqaon town at an
estimated cost of Rs. 1.25 crore in November,
1987 which W3S returned to the State
Government in January, 19<)3 tor revision
and rcsubmission to the Deptt. cf RUfCl!
Development.

Siock of Paraxylene with IPCL Ore

7·17,1. SHR! ASTBHU~IA PRASAD_~
SI Uf<L!\ \"! Ij :"( PRIME M!NISTER be

(<1) the cost of i;,lportcd caraxylene,
inCluding (,>,~~(~d,.1 j:

(b) whether fl"eun thousand tonnes of
paraxylonc wor.n crorcs ot rupees is lying f '
unused In 1:'8 \1ocav:n In Indian
Potrocllcmica:s Ltd. ror tP'} :,::: t 01g11! months;

(C) if so, the loss incurred in terms of
interest by IPCL as a result thereot;

(d) whether the cost of paraxylene
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produced by IPCL is cornparativety higher (b)Pro~:ressmadesofarincludseeding
than the imported one; and experiments carried out by the Indian Institute

of Tropical Meteorology, suggest thatrain
enhancemem is possible under certain
conditions of cloud thickness greater than 1

kilometer and cloud liquid waler content
more than 0.5 gram per cubic meter.

(e) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
to (e). The information is being collected and
will be laid on the Table of the House.

[English]

loss to Cll

7475. SHRI RABI RAY: Will the Minister
of COAL be pleased to state:

(a) whether Coal India Ltd. (Cll) has
suffered heavy loss as a result of economic
blockade by some political activities during
the last week of March 1992; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B.
NYABAGOUDA): (a) and (b). Information is
being collected and to the extent available
will be laid on the Table of the House.

Artificial Rain

7476. SHRI M.G. REDDY: WII the
PRIME·MINISTER be pleased 10 st. te:

(a) whether the Government are
working on a proposal of increasir 9 rainfall
through seeding of clouds; and

",j" (b) if so, the details thereof and the
progress made in this regard so far?

THE MINISTER OF STATE 4N THE
MINISTRY OF PERSONNH, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA)· (a) Yes, Sir.

[ Transla ion]

Ro,alty on Salt to Gujarat

7477. SHRI CHANDUBHAI
DESHMUKH: Will the PRIME MINISTER be
pleased to state:

(a) the amount received by the Gujarat
Grvernment from the Union Government in
terms of royalty on salt during each of the last
tr-ree years;

(b) whether the Government are
contemplating to increase the royalty rates;
and

(c) if so, the reasons therefor1"-

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) to (c). The State Government
of Gujarat collects royalty directly from salt
manufactures in respect of the lands leased
out by it for salt manufacture. The information
is, therefore, not centrally maintained.

Sick Units in U.P.

.~

7478. SHRI BRIJ BHUSHAN SHARAN
SINGH: Will the PRIME MINISTER be
pleased to state:

(a) the number of sick units in Uttar
Pradesh;

(b) whether the Union Government have
formulated any scheme to revive these units
by giving them assistance; and
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(c) if so, the assistance proposed to be 

given to them ar.d the time wh:c:h the 
assistance is likely to be g;ven'J 

THE MINISTER OF STATE Itl THE 
MINISTRY OF INDUSTRY (PROF- P.J. 
KURIEN): (a) According to Reserve Bank of 
India, 30,694 units in the small scale sector 
81 units in the non-small scale sector wero 
sick as at the end of September, 1990 in tne 
State of Uttar Pradesh. 

(b) and (c). As far as so:;k l!ni!~ 'n ttl\! 

non-small scale sector are conc(!rI:-.,d. no 
finance is providodto tpe St;:(le G'.NU ·;rr~(]r.ts 
by Central Governmen~ Under the r.1argin 
Money Scheme, th(i CGn!ral GOVf;ir:'rnont 
provides fundstothe Stato Government,; for 
revival of the sick units I!", the SrlKl" seal<:: 
sector. Upto 1991-92, tile !O~::11 ~n:ount 

sanctioned to the State Govern m .. 'n! G i UtI::1 r 
Pradesh by the Contral Goverr '11(,fll undel 
the Margin M')ney Schoma I~; He.; GO :akLs. 

Land with D. D.A. 

[Englishj 

7479. SHRIMt TI GIRIJA DEVi' Will the 
Minister of URBAN DEVELOPMEr'n b(~ 

pleased to state: 

(a) the area of land available with the 
Delhi Development Authority for LlI;crnent: 

(b) the number of requests fromd:llerent 
parties/coop. societies are pend:ng for 
allotment; 

(c) the total number of persons registered 
with the DDA for allotment of land, plot, flats 
(category-wise) ; 

(d) the time by which the DDA is likely to 
altot this land, plots, flats e!c.; and 

(e) the area of the DDA land wtlich is 
under encroachment and the steps being 

taken to get it vacated? 

THE MINISTER OF STAtE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (e). The 
inf'xmLl:ion IS being coHected and win be laid 
0'1 the lable of the House, 

Assessment of Revised Rant for. 
Buildings 

7480. SHRI RAM pn/,KASH 
CI fAUDHARY:VJii: t~e t'.~i"js!er 01 UHGAN 
DEVELOPMENT be pieL"" d 10 s~a!e: 

k; It'lede:~;'sof :~:ete"Lnjcz" c::mp,. 'en! 
'hc'!~y who C:J~ as'JL'SS and fl:a::;S(:$S ~:I~' 
"s(:,j 'er~t !;:rthc' building:: hiref.1 by [s"11e 

:::J . ~c ;;PWD 0: vario!J;, Governm"nt 

(I). :;1 P'h01 the Government have Is:;uec! 
instwct,'lns ::; CPWD/Estate Officers In 
'J:mQU~ s· IIi':'; r~::Jt to assess/reassess rert 
cf t' ,r~ , ,(,'1 rJ.,::·j;:·,()S whose period of li'ln 
yco:.:'s :;f c~;/. "'lmont tenecy h;:;s ~xpired: 
,1'.0 

'q If so, tn') dc.wi!s thereof? 

HE MINISTE" OF STATE IN THE 
MINISTRY OF UR[3I1N DEVELOPMENT 
(SHnl M ARUNACHAL,\M): (0) The H!flng 
Committee headed by the Executive Engineer 
(UF) Jt Delhi and Hiring Committees headed 
buy the Suporintending Engineers at Bombay, 
Calcutta, M:1dras, Nagpur and Shim!a are 
the competent technical authOrity to asse:;sl 
reLlSS(>SS the revised rent of the buildings 
hired by the Central Governenment 
Dopartments at these stations. In ali other 
areas the Executive Engineer, CPWD, olthe 
concerned mea is competent to ;assess such 
rent 

(b) No, Sir. 

(c) Does not arise, 
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Committee for Welfare of Minorities 

7481. SHRI K-V. THANGKABALU: Will 
the PRIME MINISTER be pleased to state: 

(a) whether there IS any committee in 
the department of Ocean Development for 
monitonng i"1>iementation of the 15 Point 
Programme forthe welfare of the minorities; 

(b) if so, the details thereof: and 

(c) the achievement made dunng the 
last three years under the programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEl, PUBLIC 
GRIEVANCESANDPENSIONS(SHnIMATI 
MARGARET ALVA): (a) to (c). The 
Department of Ocean Development provides 
resources from its plan Budget for 
implementation of various programmes 
through scientific and research organisations 
under the administrative control of various 
departments. This department does not have 
any scientific institution under its direct 
administrative control. As such, it is not 
directly charged with the responsibility of 
monitoring illl'lementation of the 15 Point 
Programme for the welfare of minorities in 
these institutions. 

t;towever, for recruitment to the Central 
Government posts under thiS department, 
the following arrangements exist: 

1. For recruitment to group' C ' and' 0 
'posts, Selection Committees are appointed 
fromtimetotimewith experts in the concerned 
fields. One Expert is always included Irom 
the minority community as a member of the 
Selection Committee in such cases. 

Defects in Montana Cars 

7482. SHAI AOSHAN LAL: WiN the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have 

received complaints from the general pub'lcI 
MPs regarding the manufactunng def.Jots in 
Motena Cars (Oiesal) manufactl;red by MIs 
Sipani Automobiles, 8Jnga ora, a"J the 
difficulties experienced by the buyers to get 
the defects rectifiad trOll the compa:lY, 

(b) if so, the details thereof 

(c) the remedial aCiion taken !iy the 
Government in th., matte!. 

(d) whethH the COlitl ~ nmen! 
contemplate to formulate a, ,y pr0codure 
whereby in case of serious manul~,cturing 
defects, the buyers eouid cia m tor relimd of 
the entire costs; and 

(e) if not. the r(lasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (c) There have been a few 
complaints about manufacturing defects in 
Montena models of Cars Such complaints 
are forwarded in original, to the manufacturer 
for taking remedial action in the matter. 

(d) and (e). No, Sir. As a normal 
commercial practice, such purchases are 
covered by a warrantiy and in case of a major 
loss, legal remedy is open to the customer. 

Extensions In service Against the 
Recommendations of Fourth Pay 

Commission 

7483. SHRI RAMASHRAY PRASAD 
SINGH: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Secretaries, Addl. 
Secretaries, Dy.Secretaries, and 1:1e Under 
Secretaries of the autonomous bodies and 
the Central Govemment have been given 
extension in servicefor the last three years 

, against the recommenoatk)l)s 01 the Fourth 
Pay Commission; and 
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(b) if~o, the details in this regard .:ndfllO 
particulars of the perso ns those granted 
extel'1!lon in service in the years 1988. 1989, 
1990 and 1991 and the steps proposed to 
discontinue this policy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHllIMATI 
MARGARET ALVA): (a) and (b). There is no 
specific recommendation of the fourth 
Central PayCommi~sion on giving extvnsion 
in service beyond superannuation has been 
granted to the Additional Secretaries;lJi.lputy 
Secr< .... aries and Under Secr·:taries of the 
Central Government during the last 4 years. 
There were 9 Secretaries in the Central 
Government who were granted dextcnsion 
in service during the periOd from 1988 to 
1991 in public interest. The particular~; of the 
persons who were granted exten~lon In 
service are given in the statement attaChed 

The autonomous bodies have the,:r own 
sets of bye-laws and regulations to d1.:3! w:!h 
such cases of extension in service. As such, 
the information in respect 01 the em!-"lJyees 
serving in the autonomous bod:('s on 
extension in service is not ccn!rally 
maintained. 

STATEMENT 

1988 

I. Shri K.P. p, Nambiar, Secretary, 
Department of Electronics. 

1989 

2. Shri KP .S. Menon, Foreign Secretary, 
Ministry of External Affairs. 

3. Shri S. Venkitaraman, Finance 
Secretary, Ministry of Finance. 

4. Shri B.G. Desmukh, Cabinet 
Secretary, Cabinet Secretariat.. 

5. Dr. A.P. Mitr::!. Secretary, Department 
o! SCi(>'1FfiC a:,o Industrial Research. 

1990 

6. SHnt S. K. Singh. Foreign Secretary, • 
Ministry of Ex~ornal Affairs. 

7. Shn M.N. Prm:3d, Chairman, Railway 
Board and e...: Jf!iCiO Principal Secretary. 

8. Shri V.C. Pando , Secr.:t ary, Inter-
S!:1'e C0uncil. Mir.i::!ry of Home Affairs. 

1991 

9. Shri SK M:sra, Principal secretary to 
the Prime Ministor in tile Prime Minister's 
O!f!ce. 

Decline in Export of Maruti Cars 

7·;8·1. SImI CHANDRA JEET YADAV: 
Wi!1 the PntME Mlt!ISTER be pleased 10 
state. 

(a) whetlwr the exports 01 Maruti cars 
have be0n show!ng gradual declines; 

Ib) .if so, 1I1e cOrnpar<:llivc exports of 
M1fUt! C2rs d~ring e(lch of the last three 
yo::u<; and the percentage of doc line in foreign 
exchange earnings as a result thereof; 

(c) the names 01 the countries to which 
!ha exports of Maruti cars have declines and 
;110 reasons thewlor; and 

(d) the steps taKen by the Government 
to boost the exports and to explore new 
foreign markets for Maruti cars? 

THE MINISTER OF STATE IN THE 
MINISTny OF industry (SHRI P.K. 
THUNGON): (a) No. Sir. The exports and 
foreign exchange eumings of Maruti Udyog 
Ltd. during the last five years are as 'oHows: 
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---. --------- (b) !ho quantity of sugar molasses allotled 
Year No. of 

vehicles 
exported 

1987·88 ·713 

Foreign 
exchange 
earnings· 
(US$ Millions) 

6.67 

to each State and Union·territory during the 
last two years; year·wise; 

(e) whethorlhe Government propose to 
decontrol the molasses; and 

1988·89 1408 9.59 (d) if so. the date by which it is proposed 
1989·90 5223 24.32 to be decontrolled? 
1990·91 4908 41.08 
1991·92 22901 94.00 
(Prov) 

• includes domestic safe against foreign 
exchange. 

(b) to (d). Do not arise. 

Decontrol of Molasses 

7485. SHRI SOBHANADREESWARA 
RAO VADDE: Will the PRIME MfNIS'1 ER be 
pleasod to state: 

(a) whether a large quanity of sugar of 
molasses in being wasted due to nOIl·lifiling 
of the allotted quotes by the States; 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & 
FEnTlLIZERS (DR. CHINTA MOHAN): (a) 
Government is not awareof anylargequanity 
of molasses being wasted due 10 non·lifting 
of the allotted quanity by the states 
Government. 

(b) 1\ Statement indicating the inter-
state a!locations ot molasses made in favour 
of dekit Slates and U.ls. during th~ last 2 
years IS Annexod. 

(c) and (d). No such decision has been 
taken so far. 

STATEMENT 

(Fitl • ../res !rI TOflnes) 

Inte,.·~rale allocated o~ Molasses m~ 
(Alcohol Year) (Aicoho/ Year" 

1989· 90 1990·01 

1. Andhra Prades'l 1.70,000 70,000 

~. Assam 100 100 

3. Chandigarh 500 860 

4. Dadra& NH 500 230 

5. Daman 17,300 13,000 

6. Delhi 2,000 1.750 

._--_.-_------- .-
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(Figures In Tonnes) 

Name of State/UT Inter-State n/located of Molasses made 
(Alcohol Year) (Alcohol Year) .. 

1989-90 1990-91 

7. Gujarat 40,000 

8. Himachal Pradesh 5,000 9,800 

9. Jammu & Kashmir 14,700 12,300 

10., Kerala 83,000 34.000 

1'_ Madhya Pradesh 2,42,500 2,32,500 

12. Meghalaya 25 1,025 

13. Nagaland 7,000 

14. Orissa 20,900 20,000 

15. Punjab 59,000 45,500 

16. Rajasthan 35,200 33,500 

17. Sikkim 2,400 

18. Tripura 75 75 

19. West Bengal 1.02,300 65,000 
.----.. 

Repair of Houses in Mori Gate ArcZ! 

7486. SHRI SOMJIBHAI DAMOK: Will 
the Minister of URBAN DEVELOPMLNT be 
pleased to refer to the reply gi~(Jn on 
December 18,1991 to Un starred Question 
No.4355 and state: 

(a) whether the information wit!: logard 
to the repair of houses in Mori G;:;to and 
Kashmir Gate areas have since Doen 
collected; 

(b) if so. the details thereof; and 

(c) if not, the reasons for delay in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The assurance given to UnstarredQuestion 
NO.4355forl8thDecember, 1991 has since 
been fulfillod as per statement attached. 

(c) In view of above, the question does 
not arise. 

'. 
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the M.C.D. has reported that the~ do not 
keep any record of the condition of the 
private houses in the Morigale area but a 
pre-monsoon survey is carried out to locate 
the dangerous/repairable houses. In case of 
dangerous houses notices U/S 348 of the 
MCD Act is served to demolish the houses. 
In cases of houses which can be repaired the 
owners/occupiers are advised 10 carry our 
Ihe repairs 10 Iheir houses., The Slum Wing 
of DDA has reported that 4 slum properties 
in the Morigate area have been daclared 
dangerous and the occupiers have been 
served wilh notice to sholt to the slum 
tenaments. 

2. Repairs can be carried out by the 
owners or occupy-ires as defined in Ihl) MCD 
act. The Slim Wing of DDA has informud that 
the repair within the permissible per capila 
limit of expenditure are carried oul in the 
property owneby Ihen. 

3. The MCD has reported thai no 
permission is required for carrying our repairs 
of the portion of the buildings as are indicaled 
by the Engineers of MCD at the time of pre-
monsoon survey. Repairs can also be carried 
out as defined in building bye-laws No. 6.4.1. 
of the unified laws in Delhi. The Slum Wing 
of DDA has reported that no permission is 
required lor repairs of the property owned by 
the Slim Wing of DDA either from MCD 01 
Police. 

( Translation) 

Cr\lCllt ,aeURIe. to DelO.ec <;1 Sc("'~a'!t 
Indl4 .... Imlte". 

7487. DR. S.P. YADAV:WillthePRIME 
MINISTER be pleased to state: 

(a) whether any credit facility was 
provided to the Bombay based dealers of (he 
Scooters India limited; 

(b) if so. the details thereof; 

(c) whether the said amount has since 
been recovered from the aforesaid dealers; 

(d) It not, the reasons for delay in this 
regard; ana 

(e) the steps taken by the Government 
to recover the said amount? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) Credit facility was provided 
by Scooters India limited. to its Bombay 
based dealer MIs. Alibhai Premji Tyrewala 
Co. 

(b) Scooterslthree wheelerslspares were 
supplied on credit to the dealer since 1982- . 
83 on the understanding that the dealer win 
settle credits on sale 01 the subject 
merchandise. The last supplies were made 
on 22nd August.1988. As on 18-4-92 an 
amount of Rs. 4.04 lakhs was recoverable 
from the dealer. 

(c) to (e). The amount has not so far 
been recovered because 8 cheques issued 
by the dealer during 1988-89 were not 
honoured. A swit has accordingly been field 
against the dealer in October. 

Setting Up of Land Tribunals 

7488. SHRI ZAINAl ABEDIN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government had issued 
guidehneslongagotothestateGovemments . 
asking them to set up land tribunals to deal 
with land disputes and its distribution among 
the landless/poor farmers; 

(b) if so, the progress made in this 
reg"lrd 10 fa", Slate-wise; • . 
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(c) the achievements of such tribunals KURIEN): (a) While several Small Paper 
State-wise; Mills are based on wastepaper, Union 

Government do not finance any mill. 
(d) whether the Government have 

contemplated any other measure in this 
regard; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN HE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) to (e). 
Government of India has from time to time 
advised the State Governments to set up 
Land Tribunals underthe provisions of article 
323-B of the Constitution and lor create 
special courts/Bench in High Court in 
consultation with the concerned High Courts 
for disposal orcases relating to land reforms. 
the States of Bihar, Kerala, Tamil Nadu and 
'West Bengal have enacted legislations for 
setting up Land Tribunals under Article 323-
B of the Constitution. 

land being a State Subject, it is for the State 
Governments to set up such Tribunals/Courts 
and monitor the progress made. 

Paper Recycling Industries 

7489. SHRIMATI BHANDARt: Will the 
PRIME MINISTER be pleased to state: 

(a) whether some paper recycling 
industries are financed by the Union 
Government; and 

(b) if so, the number of such industries .. 
in the country, and the quantum of paper 
made by recycling wastepaperin the country 
annually state-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 

(b) Doos not arise. 

[ Translation] 

Industrial Investment in Bihar 

7490 .. SHRI LALIT ORAON: Will the 
Minister of PLANING PROGRAMME 
IMPLEMENTATION be pleased 10 state: 

(a) the limit of industr:al ,nvestm~nt on 
national level during the financial yeqr I 989-
90, 1990-91 and 1991·92. and its ratio in 
Bihar; and 

(b) the ratio of industrial investment 
estimated for 1992-93 for Bihar? 

THE MINISTER OF STATE FOR 
PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) and (b). The figures for 
investment in industrial sector are collected 
and compiled under the Annual Survey of 
Industries. This survey covers factories 
employing 1 b or more workers and using 
power or 20 or more workers but not using 
power. The latest information is available 
only for the year 1987-88. Besides, the 
su rveyforthat year covered tho entire country 
except the StatesJUTs of Arunachal Pradesh, 
Mizoram, Nagaland. Sikkim, Dadra & Nagar 
Haveli and Lakshwadweep Islands. The 
figures of invested capital for the last three 
years for which data is available are given in 
tho enclosed statement. It may be stated 
that the figures are as on the closing day of 
the accounting year of the factory covered by 
the relevant ASI reference period. The likely 
industrial investment in 1992-93 has not 
been estimated. 
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Development Schemos in Assam 

7491. SHRI PROBIN DEKA: Will the 
Ministerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether there is any programme for 
introducing development schemes with the 
assistance of World Bank or some other 
international organisations in the State 01 
Assam; 

(b) if so. the details thereof; 

(c) the estimated cost thereof; dnd 

(d) the time by which these are I i<ely to 
be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
H.R. BHARDWAJ): (a) to (d). Information is 
beingQ)llected and Will be laid on the Table 
at Ihe House. 

_UinNn8nu •. ~ .... ,;tr.;:.,;s:cn In 
U. A. D.!N.I.'t.CI. 

7492. SHHI SUDHIR SAW ANT Will the 
PRft.4E MINIS rER be pleased to state: 

(a) the basic qualification required for 
bemg admitted for training in rural 
cJevtllopment in Stale Institutions of Rural 
Development and NationC:llnstitute of Rural 
Development: 

(b) whether the syllab:;s tor tra;:~lOg in 
the above Institutions is proposed to be 
included in the curriculum of ~gricuhure 
Universities and other acadomic Uniwrsities: 
and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) No 
educational qua!ifications are prescri!)ed for 
admission to training programmes at state 
Institutes of Rural Development (SIRD) and 
National Instituto of Rural Development 
(NIRD). 

(b) No 

(c) Does not anse. 

Imtex-92 

7493. DR. C. SIL VERA: Will the PRIME 
MINISTER be pleased to state: 

(a) whe!hel the indian Machine Tool 
Manufacturors Assoc;atlon has organised 
Imtex-92· In Marc~l 1992 at New Delhi to 
exhibit latest Innov.:tlons; 

(b) if so. the details thereof; 

(c) whether foreign countnes have also 
participated therein. 

Cd: Ii so. !-he details thereof; 

(e) whether the orgnisers have been 
able to book some orders from 'orelgn 
countries; and 

(f) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINtSTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). Yes, Sir. The'IMTEX-
92 ' was organised by Indian Machine Tools 
Manufactures' Association form March 7-
16. 1992 at Pragati Maidan. New Delhi. The 
exhibition included display of conventional 
machines ana CNC machines. components 
and accessories. There were around 200 
CNC machines on display. 

(c) Yes Sir. 
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(d) 16 foreign countries were 
represented at • IM"jX-92 • which included 
Forty eight German companies. 

(e) Yes, Sir. 

(f) Business worth approximately Rs. 5 
crores has been transacted. 

( Translation] 

Employment of Compassionate 
Grounds in Pyrites, Phosphates .md 

Chemicals Ltd. 

7494. SHRICHHEDIPASWAN: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of persons providud jobs 
on compassionate grounds in Pyrites. 
Phosphates and Chemicals Limited, Amjhore 
of B,har during tI"IV last three years and the 
number of pers01s on the panel as or, date: 
and 

(b) the steps being taken to offer jObs to 
all the persons on the panel and the time 
lik('ly to be taken in this process? 

THE M:NISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAI'J): (a) 
and (b). Two dependents of deceased while 
on d~ty have been employed QY Privates, 
P~osphates and Chemicals Limited (PPCl) 
during the last ~hree years. There is no case 
of similar nature for compassionate 
employment pending with PPCl. 

Employment In FCI on 
Compassionate G:ounds 

7495. SHRI RAMDEW RAM: 
;HHI L.ALlT ORAON: 

Wi!1 the PRIME MINISTER be ple.:sedto 
state: 

. (a) Ihedetails offertilizerunits urirj.~rthe 
Fertilizer Corporation of India in the country; 

(b) the policy of the Government with 
regard to the appOintment of the dependents 
of deceased employees on compa~s!Onate 
grounds in F.C'!.; 

(c) the details of such cases lying rn 
waiting list at present for appoir.tmGr;t on 
compassionate grounds in these units. un't· 
wise; and 

(d) the dates on which the employees 
were died in the said case. the d3tes en 
which their dependents applied ler 
appointment together with the latest pOS!LOn 

of each of them separately? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS M;[ 
FERTILIZERS (DR. CHINTA MOHANj '" J 

The details of Units/Officesfunctioninc ._: der 
the Fcrtnizer Corporation of India L c' .lIed 
(FCI) areas follows:· 

(i) Sindri Unit. Bihar 

(ii) Gorakhpur Unit, Uttar Pradesh 

(iii) namagundam Unit, Andhrr. r>radesh 

(iv) Talcher Unit. Orissa 

(v) Korea Division, MadhY:1 P: lesh 

(vi) Jodhpur Mining Orgai: :ation. 
Rajasthan 

(vii) Markct'ng Offices at New D01hi. 
luck now, 

Hyderabad, Calcutta. Patna and 
Bhub neshwar 

(viii) Shipping Purchase and liasion 
Office. Calcutta 
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(fx) Central Office, New Deihl 

(b) Government have eonveyed to the 
Fel that they have no objection to Fel 
following the Government rules regarding 
appointment of the dependents of do(;oased 
employees on compassionate grounds. 

(c) and (d). A statement giving the 
requisite information is annexed. AHthecases 
mentioned in the statement are pending for 
employment. Due to sllfMus manpower and 
severe financial constraints the company is 
not in a position to consider these pending 
cases. 
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Commutation of Pension 

7496. SHRI J. CHOKKA RAO: Will the 
PRIME MINISTER be pleased to state: 

(a) the period for which commutation of 
pension is accepted at present by the 
Government of India from its retired 
employees and the rate of commutation 
paid; 

(b) whether there is any proposal to 
increase the rate of commutation and reduce 
the period also; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
MARGARET ALVA): (a) The lump sum 
amount payable a retiree, who opts 10 
commute a a portion of his pension, is 
calculated in accordance with the lable of 
values prescribed under the CCS 
(Commutation of Pension) Rules, 1981 and 
the corresponding rules applicable to Railway 
Employees, Officers of All India Services 
and the Armed Forces Personnel. The 
amount for everyone rupee of pens;0n per 
annum varies, with reference to the ., age 
next birth day " on the date O!,'l which the 
commutation becomes absolute. The value 
progressively decreases with the incrE:ase of 
the" age next birthday". Under the existing 
provisions, the portion of pension commuted 
is also resortod on completion of 15 years 
from the date of commutation. 

(b) No, Sir. 

(c) Does not arise. 

Jxport 01 T.V. Set, 

Will the PRIME MINISTER be pleased to 
state: 

(a) Whether Government is aware that 
export of TV sets is affected by anomaly 
created by the budget proposals on partial 
convertibility of rupee and withdrawal of 
certain benefits being enjoyed by TV exporters 
to enable them to compete with some other 
countries; and 

(b) if so, the reaction of Gove'mment 
therelo? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). According 
to the Public Notice No. 8-ITC (PN)92-97 
dated 10th April, 1992 issued by the Ministry 
of Commerce. the exporters of TV sets are 
now eligible for import licenses to import 
populated, loaded or stuffed printed circuit 
boards and Video Tape Deck Mechanism 
including front and top loading cassette 
mechanism. The value of the import licence 
will be limited to 30% of the FOB value of 
export realisation. 

Change In The Status Of R.R.L. 

7498. SHRI PRITHVIRAJ D. CHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government propose to 
convert the Regional Research Laboratories 
to the status of Central Laboratories under 
the C.S.I.A.: 

(b) whether there is also a proposal to 
close down any Regional Research 
Laboratory or to hand it over to the State 
Government; and 

(c) if so. the details thereof and the 
7497. SHRI ARJUN ctiARAN SETHI; reasons ,herefor? 
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lHE MINISTER OF STATE IN THE likethestockso'importededibleoils.prices 
MINISTRY OF PERSONNEL. PUBLIC of indigenous edible oils. demands. if any, 
GRIEVANCESANDPENSldNS(SHRIMATI projected by the State GovernmentsAJnion 
MARGARET ALVA): (a) The Regional Territory Administrations. etc. 
Research Laboratories already have the 
status of CentralVNational Laboratories under 
the Council of scientific and Industrial 
Research (CSIR). 

(b) No. Sir. 

(c) Does not arise. 

Edible Oils to Tamil Nadu 

7499. SHRI K. THULASIAH 
VANDAYAR:WiII the PRIME MINISTER be 
pleased to state: 

(a) the quantity of vegetable oil allocated 
for 1992 to Tamil Nadu; 

(b) the criteria for deciding the quantum 
of allocation to different states; 

(c) whether there was a request from 
Tamil Nadu for more allocation; and 

(d) if so. the action being taken for 
increasing the allocation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. 
CONSUMER AFFAIRS & PUBLIC 

. DISTRIBUTION (SHRI KAMALUDDIN 
AHMED); (a) Central Government had 
permitted the State Government to unport 
directlyaquantityof 18.000MTof Palmolein. 
upto 31.3.92. As perthe available information. 
almostthe entire quantity had arrived by that 
date. In April. 1992. a quantity of 1.500 MT 
of Palmotein has been allocated to T ami! 
Nadu from the Central quota. 

(b) Allocation of imported edible oils to 
States/UTs is done to supplement the 
indigenous availability of edible Oils in the 
open market. keeping in view relevantlactors 

(c) No. Sir. 

(d) Does not arise. 

Supply of Alcohol To Maharashtra and 
Gularat 

7500. SHRI PRAFUL PATEL:-
SHRI GURUDAS KAMAT: 
SHRI PRATAPRAO B. 

BHONSLE: 

Will the PRIME MINISTER be pleased 
10 Slale: 

(a) the measures taken to provide 
sufficent quantity of alcohol to the public 
sector units in Maharashtra and Gujarat 
suffering from its scarcity for production of 
medicines/drugs etc. and 

(b) the details of suggestions received in 
this regard and action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & FERTILIZER 
(DR. CHINTA MOHAN): (a) and (b). The 
Central Government only advises inter·state 
allocations of alcohol to individual consumIng 
units. including those producing (TIe{.lic<jnesl 
drugs etc. within a state is made by the 
concerned State Government. 

[ Translation] 

Encroachment In DDA ColonIes 

7501. SHRI ARVIND NETAM: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government.are aware 
of the unauthorised construction, 
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encroachment of land and commercial use 
of all the flals in almost all the colonies 01 
Delhi Development Authority; 

(b) if so, the steps being laken by the 
Government in this regard; 

(c) whelherlhe Government propose to 
take any action against those alloltees of 
DDA flats who have encroached the 
Government land attached to their flats and 
have constructed rooms therein particularly 
in Lawrence Road residential colony, Delhi-
35; and 

(d) if so, the action Government propose 
to take in this regard and by when? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). 
Information is being collected and will be laid 
on the Table of the House. 

Reservation In Survey of India 

7502. SHRI SHARAD YADAV: Will the 
PRIME MINISTER be pleased 10 state: 

,.) ttle nurmet'''' survoyoni working in 

General scheduled castes 

70 23 

(English] 

C,.tlon of DivisiOn/Circle of C.P.W.D. 

7503. SHRI RAMESH CHENNiTHALA: 
Will the Minister9fURBAN DEVELOPMENT 
be pleased to state: 

fa) whetherlhe Govern ment propose to 
ctelte new Division/Circles of CPWD in 
Kerala; 

Survey of India and the Number of Scheduled 
Caste and Scheduled Tribe employees out 
of them at present; 

(b) the details of efforts madeto fill-up by 
the posts reserved for Scheduled Castes 
and scheduled Tribes under the special 
recruitment drive; and 

(c) the number of vacancies filled-up 
direct recruitment orbypromotion separately 
during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The Number of 
Surveyors working in Survey of India at 
present is 841. Out them, the number of 
Scheduled Caste and Scheduled Tribe 
employees are 133 and 60 respectively. 

(b) During the Special Recruitment Drive 
period, of the 47 vacancies, 26 have been 
filled up and efforts are onto fill the remaining 
21 posts reserved for SCs/STs, for which 
requisitions Employment Exchanges. 

(c) During the last 3 years. the following 
nurmer of vacancies we .. filled up:. ' 

Scheduled Tribes 

03 

(b) if so. the details thereof; and 

(e) if not, the reasons thereior?- --

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVElOPMENT 
(SHRI M. ARUNACHALAM): (a) No Sir, 

(b) does not arise 

(c) Existing 1 Circle and 4 Civil Dlvisions 
of the CPWD in Kerala are sufficient for 
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undertaking the existing work load. 

[ Translation) 

Vanaspatl Ghee Manufacturing Units in 
Rajasthan 

7504. SHRI GIRDHARI LAL 
BHARGAVA: Will the PRIME MINIS'I ER be 
pleased to state: 

(a) the number of Vanaspati Ghee 
manufacturing units in Rajasthan; 

(b) whether sufficient supply of raw 
edible oil is being made available to these 
unites in accordence with their production 
capacity; 

(cc) if not, the reasons therefor: and 

(d) the steps proposed to be taken by 
the Government in this regard? 

THE MINISTER OFSTATE IN THE 
MINISTRY OF CIVIL SUPPLIES 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHAMED): (a) There are six installed 
vanaspathi units in Rajasthan. 

(b) and (c). Presently Government 
does not allocate raw edible oil to 
Vanaspathi Units. 

(d) Efforts are being made to increase 
production of edible oils including secondary 
oils used for manufacturer 01 vanaspati. 
Excise rebate is also being providod for 
usage of some solvent extracted oils and 
minor/non-traditional oils, when used in the 
manufacture of vanaspathi. 

Dwelling Units of Hudco 

7505.SHRISURYANARAYANYADAV: 
Will the Minister of URBAN DEVELOPMENT 

be pleased to state:. 

(a) whether Housing and Urban 
Development Corporation (HUDeO) propose 
to provide maximum dwelling units to the 
poor people in the country; 

(b) if so, the details thereof; and 

(c) the amount of loans proposed to be 
provided to the benificieries of various 
categories forthe construction of the houses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Housing being a State subject it is the 
responsibimy of the State Govt. to formulate 
housing schemes for poorer sections of 
society. However, HUDCO at the national 
level provides loans to housing agencies of 
various State Govts. and Union Territory 
administrations and other eligible agencies 
lor taking up housing projects and 55% of 
these loans are earmarked for economically 
weaker sections and low income groups in 
urban and rural areas. Since inception and 
as on 31.1.92 HIDCO has sanctioned 49.45 
lakh units of which 38.381akh units areforthe 
EWS in the rural & urban areas. 

(c) \ iUDCO propose to sanction a loan 
01 Rs. 660 crores for housing schemes 
during the year 1992-93. Of this, 30 percent 
would be for EWS. 25% for the LlG category 
and the balance for beneficiaries belonging 
to middle and higher income groups. 

Coal Mines in Central Coalfield 

7506. DR. MAHADEEPAK SINGH 
SHAKYA: 

SHRI NITlSH KUMAR: 

Will the Minister of COAL be pleased 
to state: 

(a) whether prOduction has started in a 
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large number of coal mines under Central 
coal fields Limited; 

(b) if so, the number of the Coal Mines 
in Hazari Bag, Ranchi, Bokaro, Girdlh and 
Plamu districts where production work has 
started; , 

(c) whetherthe expenditure on mining is 
much above the average mining expenditure 
in many of these mines; 

(d) if so the average expenditure on 
Coal mining as perthe prevailing prices in the 
year 1990-91; and 

(e) the estimated expenditure on 
mining with regard to these mines?, 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI 8,8. 
NYAMAGOUDA): (a) and (b). In Central 
Coalfields Limited coal production is being 
presently obtained form 53 coal mines spread 
overthe areas of Hazaribah, Ranchi, Bokaro, 
Giridih and Palamu. 

(c) to (e). In 1990-91, in 33 of these 
mines, the average per tonne cost of 
production was higher than the average 
selling price of coal and in the remaining 20 
mines the cost of production was lowur than 
the selling price of coal. The average cost 01 
production of all 53 mines in 1990-91 was 
Rs. 250.10 per tonne as against the selling 
price of Rs, 268.95 per tonne of coal. 

[English] 

Changes in COil' Policy 

7507. PROf, ASHOK ANANDRAO 
DESHMUKH: Will the Minister of COAL be 
pleaitQ 10 sta1ft: 

(a) the changes made in the coal policy 
smee the budget 1991-92 was passed; 

(b) whetherthese changes have affected 
the economy adversely; • 

(c) if so, the details thereof; and 

(d) the corrective steps proposed to be 
taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S .. B. 
NYAMAGOUDA): (a) to (d). The Ministry of 
Coal assesss the demand of coal, plans the 
production programme and provides 
necessary help and guidance in the process 
of production and satisfaction of consumer 
demand. The coal policy of the Government 
thus aims at satisfying the coal demand by 
production of planned quantity of coal 
efficiently and economically with due regard 
to quality, safety, conservation and 
environment. There have been no changes 
in this position since the budget of 1991-92, 

[ Translation] 

Import of Machines in Chitra Colliery 

7508. SHRI SIMON ~1ARANDI: Will 
the Minister of COAL be pleased to state: 

(a) whetherforeign machines, parts and 
components on large scale have been 
imported in Chitra colliery in Dumka, Bihar 
during the last three years; 

(b) if so, the year-wise details thereof; 

(c) the details of expenditure incurred 
annually on the maintenance of t~e.said 
imported machines, year-w:se; 

(d) whether the said machines are not 
sufficient as per require~ntsanddueto this 
reason impon 0' some more machines by 
Ine year 1992-93 is being considered; and 

(e) if so, me details thereol? 
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THE DEPUTY MINISTER IN THE that South Eastern coalfields ltd., the coal 

Mh..JISTRY OF COAL (SHRI S.B. supplying company to Orissa carmic units 
NYAMAGOUDA): (a) No, Sir. have not received any complaints regarding 

quality of steam coal supplied 10 ceramic 
(b) and (cl Do not arise. units in Orissa. 

(d) No machinery is to be imported for 
chitra colliery during 1992-93. 

(e) Does not arise. 

[English] 

Demand and Supply of Coal 

7509. DR. KARTIKESWAR PATRA: 
Will the Minister of COAL be pleased t a state: 

(al the demand and supply of coal to the 
caramiclgran!te Industries of Orissa during 
the last two years; 

(b) whether certain ceramics/granite 
units of the state are adversely effected due 
to poor quality of steam coal; and 

(c) if so, the details thereof and tho steps 
proposed to be taken to supply the require 
quality of coal to such units? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) According to the 
information provided by Coal India LTD., the 
demand of coal for armic units in Orissa, as 
per rail programme for the years 1990-91 
and 1991-92, was 33,000 tonnes and 28,000 
lonnes respectively. As againstthis demand, 
coal despatches to ceramic units in Orissa 
were of the order of 12,144 tonnes In 1990-
91 and 12,73210nnes in 1991-92. Bosides, 
a quantity of 1 73 tonnes was also despatched 
by road againsttrail shortfall during 1990-91. 
According to available information the granite 
industry in Orissa is linked for supply of coal 
to South Eastern Coalfields limited. 

(b) Coal India limited have informed 

(c) Does not arise. 

In5ur~nce Scheme for Bldl, 
Construction and Agricultural Labour 

7510. DR. ASIM BALA: Will the PRIME 
MINISTER be pleased to state: 

(a) whetherthe Government propose to 
start National Insurance Scheme/Provident 
Fund/Gratuity for Bidi workers, construction 
workers and agricultural labourers; __ 

(b) if so, the details thereof; and 

(c) the estimated numberof persons are 
likely to be benefited, State-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHA TOWAR): (a)to (c). Government 
has approved a Group Insurance Scheme 
under the Social Security Scheme of the lIC 
for Beedi Workers which covers workers 
between the age group of 18-60. Beedi 
Workers who have been issued idenlitycards 
and who are not subscribingtothe Employees 
Provident Fund would be eligible for coverage 
under this scheme. The premium will be 
shared equally between the Beedi Workers 
Fund and the Social Security Fund of the 
lIC. This scheme has become operational 
from 1 sl April 1992 and would cover about 14 
lakh beedi workers. 

There is no such scheme for agricultural 
and Construction Workers. 

Welfare Measures for Unorganlsed 
Labour 

7511. SHRI V. DHANANJAVA KUMAR: 
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Will the PRIME MINISTER be pleased to 
state: 

(a) the Welfare measures being 
implemented for the unorganised labour in 
the country; 

(b) the number of unorganised labour in 
the country; and 

(c) the steps taken to ensure regular 
employment to the unorganised labour? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGHGHATOWAR): (a) Apartfromvarious 
Welfare Funds and Insurance, Group 
Insurance, tnsurance- cum-R~tirement 

Benefit Special schemes run by the State 
Governments, the major schemes tor the 
welfare of ·workers, including those in the 
Unorganized Sector, are listed below: 

(i) Integrated Rural Development 
Programme (IRDP). 

(Ii) Training of Rural Youth tor Selt 
EfIl>foyment (TRYSEM~ 

(IIi) National Rural Employment 
Programme (NREP). 

(iv) Rural Landless Employment 
Guarantee Programme (RLEGP). 

(b) The 1981·and 1991 census do not 
categories workers as organised and 
unorganised. 

(c) The package of poverty alleviation 
programmes such as NREP, RLEGP and 
IRDP, Jawahar ROjgar Yojana are aimed at 
giving sell employment and wage 
lft1)toyment to poorest sections which 
Includes butk of unorgainsed sector. 

Working of Public Distriibution System 
• 

7512. SHRI PAWN KUMAR BANSAL: 
Will the PRIME MINISTER be pleased to 
state: 

(aO whether there is any monitoring 
system to oversee the working of Public 
Distribution System in various StateslUnion 
Territories; 

(b) whether in certain cases the Public 
Distribution System quota of foodgrains is 
not lifted regularly; and 

(c) if so, the details of such default 
during the last three months 

THE MINISTER OF STATE IN"THE 
MINISJRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMALLUDDIN 
AHEMD):: (a) to (c). The working of the 
Public Distribution System (PDS) in various 
States/UTs is reviewed in the meetings of 
the Advisory Council on Public Distribution 
System, which has been constituted by the 
Government of India. It- memb,rshlp 
comprises the Food and OMf Supptles 
Ministers of all States/U.T. Administrations, 
representatives of concerned Central 
Ministries/Agencies etc. The Chairman of 
the Council. presently. is the Prime Minister, 
who is also the Union Ministerof Civil Supplies, 
Consumer Affairs and Public Distribution. 
The PDS Is administered by the State 
Governments/UT Administrations. which also 
review the functioning of PDS at their level. 

Allocations of foodgrains to the States/ 
UTs for the PDS are made on a month to 
month basis dependIng on a number of 
factors. It is true that there is some gap 
between the allocations and actual lifting by 
the State Governments and U.T. 
Administrations. In an operation involving 
huge quantities of loodgrains and a large 
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number of distribution centres, small 
shorf.alls between the allocations and actual 
lifting cannot be construed as default. 

( Trans/ation) 

Supply of Coal to T.P.S. Kota 

7513. SHRI DAU DAYAL JOSHI: Will 
the Minister of COAL be pleased to state: 

(a) the number of times when coal from 
the Coal India and Singareni Northern and 
Eastern Coal-fields could not be supplied to 
the thermal power station at Kota due to the 
non-availability of railway wagons during the 
last three years; 

(b) whether any action has been taken 
in this regard; 

(c) if so, the details thereof; and 

(dl if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) to (d). Presently coal is 
being supplied to Kota Thermal Power Station 
(Kota TPs, of Rajasthan State Electricity 
Board from three subsidiaries 01 COJI India 
Ud., namely South Eastern Coalfields Ltd., 
Bharat Cooking Coal Ltd. and Northern 
Coalfields Ltd. (Singrauli). Coal supplies to 
Kota TPS are not being made from Eastern 
Coalfields Ltd. or Singareni Collieries 
Company Ltd. 

According to information received from 
Coal India Ltd., movement of linked quantity 
of coal to Kota TPS from Northern Cca:fields 
has been attected die to non-availability of 
adequate number of wagons. Railways 
have been requested to increaserplawment 
of more empty rakes in the sidings of Sillgrauli 
Coalfields in orderto move the linked quantity 
of coal. Coal supplies to all power houses, 
including Kota TPS, are being regularly 

monitored, and corrective actions are taken 
whenever required, to increase coal supplies 
within the approved linkages. 

(English) 

Demands of Employees of Coal India 
Limited 

7514. SHRI SRIBALLAV PANIGARHI: 
Will the Minister of COAL be pleased to 
state: 

(a) whether the Government have 
received any representation form the Ex-
N.C.o.C. employees of Coal India Ltd. for 
grant of pensionifamily pension at par with 
Central Government pensionlfamily pension 
rules; 

(b) if so, the details thereof together with 
reasons for such disparity in pensions etc; 

(c) the reason that ex-N.C .. D.C. 
employeos those who have been appointed 
between October 1, 1956 and August 8, 
1967 are only sutterer whereas they are/ 
were governed by the same rules governing 
ex-N.C.D.C. employees/railway employees 
in Coal India Ltd. appointed before October 
1,1956;and 

(d) the time by which the Government 
propose 10 remove such disparities? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDAj: (a) and (b). Some ex-
National Coal Development Corporation 
employees of Coal India Limited, have been 
representing lor extension by the Corporation 
after October 1, 1956. The ex-National Coal 
Development Corporation had two groups of 
stall. One group, governed by Railway/Civil 
Rules, comprising 01 ex-Railway and ex-
Coal Production & Development 
Commissioner's Organisation's employees, 
were taken over by National Coal 
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Development Corporation on its formation 
on 1·10·1956. They were allowed to retain 
their existing terms and conditions 01 service 
including pensionerbenefits. The othergroup 
consisted of employees appointed after its 
formation. They were governed by 
Corporation Rules and did not have 
pensionable service. 

(c) and (d). The matter is being looked 
into about the grievance ofthoso employees 
recru~ed between 1-10-56 and August. 1967. 

Alternat;"e Approach To Planning 

7515. SHRI SUDHIR GIRl: Will the 
Ministerol PLANNINGANDPROGRi\MME 
IMPLEMENTATION be pleasodlo state: 

(a) whetherthe Union Government have 
received any alternative approach to Planning 
at the national level Irom any State 
Government; 

(b) il so, the salient features the real; and 

(c) the reaction of the Union Government 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
H.R. BHARDWAJ); (a) Ves, Sir, It ha::; been 
received Govl. otwesl Bengal In their Eighth 
Plan document. 

jb) Salient Features of the' Alternative 
Approach to Planning' are given as under: 

To eradicate inequalities, land in 
agnculture and capital in industry needs 
roforms and aplan for production. Allt'l native 
approach should be based on self-rt':t~HlCe 
and development of domestic market on tile 
basis of growth of purchasing POW('! 01 the 
common people. 

Foreign Capital 

Rather than indiscriminate and 
uncontrolled entry, there may be selective 
entry, in keeping with the normol comparative 
advantage, national priority and overall social 
control. 

Foreign Technology 

These should be adopted or accepted if 
suitable to local and social conditions. 

Imports 

There should be sharp curtailment of 
socially unnecessary imports 01 luxury 
consumption. 

Expons 

There is an urgent need to contain 
inflation domestically. Steps should betaken 
which arc dQ1icit reducing and non inflationary. 
Emphasis should be placed on signHicant 
increase in direct taxes and strong provisions 
for public distribution system. 

Employment 

Forces of competition should be 
strengthened.This requires more equal 
access to production assets. such as l.rod in 
agriculture and capital in Industry, land 
rei orms teCl'lnology lor non larm' produotion. 
t~'·c.'Ii 'i1suurce use ana employment intensive 
;,C:ivitres need R&D eftort1l. 

Industry 

Small Scale sector has to be given a 
special in the industrial matrix. 

Planning 

S11011ld be decentralised with 
involvement 01 local people, elected local 
bodies Gnd simultaneously a corresponding 
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decentralisation of powers-financial, 
administrative and legislative, from the Centre 
to the States. 

It is thus possible to provide a beller 
solution to the following five major coni' onting 
the Indian Economy: 

1. Severe balance of payment crisis 
with mounting external debt and a 
threat to economic sovereignty. 

2. Domestic fiscal imbalance, 

3. Unemployment and lowpurctlasing 
power of the common people, 

4. Inflation, and 

5. Imbalance in Centre-State relations 
with a technology towards over 
centralisation, and allegation 01 the 
common people from the process 
of planning, 

(c) Views of the Government of India in 
respect of approach to Ihe Btll Plan 
are reflected in the directionill Papcr 
approved by National Development 
Council in ils lasl meeling. More 
details will be available'in the final 
document of the 8th Plan. 

Hostel Accommodation to Male 
Government Employee 

7516. SHRI K. RAMAMUFHHE 
T1NDIVANAM: Will the Minister of urban 
development be pleased 10 state: 

(a) whelhertheGovernment propose to 
provide hoslel accommodation to single male 
Government employees. 

(b) if 50, by when; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). 
Single male Government employees, who 
are eligible for General Pool accommodation, 
are already being allotted h05tle 
accommodation in their own turn in the 
waiting list maintained for the purpose. 

[ Translation] 

Shortage 01 Drinking Water In U,P. 

7517. SHRI ARJUN SINGH YADAV: 
Will the PRIME MINISTER be pleased 10 
state: 

(a) '.vhether the Government are aware 
of the acute shortage of drinking water, 
specially in summer, in the backward areas 
of Uttar Pradesh; 

(b) if so, the steps taken by the 
Government under drinking water mission to 
solve the problem: 

(c) the details of other programmes 
contemplated under this mission for these 
areas; and 

(d) the details olthe provisions proposed 
to be included by the Union Government 
under the Eighth Five Year Plan for providing 
drinking water in the tribal areas of Uttar 
Pradesh. 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAM£3HAI H. PATEL): {a} The 
State Government of Uttar Pradesh has not 
reported any acute shortage of drinking water: 
specially in summer, in the backward areas. 

(b) Does nol arise. However, under the 
Centrally Sponsored Accelerated Rural 
Water Supply Programme (ARWSP), the 
Central Government has been making regular 
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allocation as per norms. During 1991-92 and 
1992-93 Rs. 47.24 crores each has been 
allotted for safe drinking water supply in the 
State including the backward areas of Uttar 
Pradesh. . 

(c) In 1991-92, special assistance of Rs. 
6.70 crores was released for supply of safe 
drinking water facilities in water-less 
scheduled castes and scheduled tribes 
habitations/hamlets. For coverage of No. 
source problem villages in hilly areas in the 
State, Special assistance of Rs. 36.48 circus 
has been released during 1991-92 and 
19922-93. 

(d) The allocation under ARWSP is 
made on year to year basis. OU( 01 the 
annual allocation of Rs. 47.24 crores for 
1992-93 i.e. the first year of the Eigtllh Five 
Year Plan, a minimum 01 10% of the funds 
are requiredtobe utilisedforpraviding drinking 
water in the tribal areas,. Depending upon 
the actual requirement in the tribal area, 
additional funds can also be utilised within 
the normal allocation under ARSWP. 

[English] 

Over Invoicing by Drug Companies 

7518. SHRI HARIN PATHAK: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of the Drugs 
recommended for exclusion from the list of 
bulk drugs by the Kelkar Committee: 

(b) the number of sittings of the Standing 
Committee held on this issue; 

(c)thenumberofcasesofover.invoicing 
brought to the notIce of the Govemment and 
the action taken ther~on so tar in the matter; 
anli 

(d) Ihe sleps laken to check over-
invoicing ana large lunda kept abroad by 

some drug. companies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
The recommendations of the kelkar 
Committee with regardto inclusion/exclusion 
of bulk drugs from price control are control 
are contained in its main as well as 
supplementary report, copies of which are 
available in the Parliament Library. 

(b) The Standing Committee had met 8 
times to consider various issues concerning 
DPCO, 1987 including inclusion/exclusion of 
bulk drugs from price control. 

(c) and (d). A number of complaints 
were received alleging over invoicing of 
imports 01 drugs by drug companies. These 
were referred to Directorate of Revenue 
Intelligence/Enlorcement Directorate. After 

. obtaining requisite clarifications/reasons from 
too conce;ned companies in respect 01 import 
prices of their bulk drugs being much higher 
than the import prices charged by other 
foreign suppliers, Enforcement Directorate 

. did not find any evidence to conclude 
contravention ot the provisions of Section 
8(3) and (4) of Foreign Exchange Regulation 
Act, 1973. 

In these circumstances, the 
Enlorcement Directorate have decided to 
treat the mailer closed unless this Ministry 
furnishes some specific material which would 
bring the case within the purview of the 
provisions of Section 8(3) and (4) of Foreign 
Exchange Regulation Act, 1973. 

Prices of Edible Oils 

7519. SHRI SHRAVAN KUMAR 
PATl!L' 

SHAI P.M. SAYEEO: 

Will the PRIME MINISTER be pleased 
to stll",: 
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(a) the comparative prices of edible oils 
including vanaspathi, in Jan.1991, July 1991 
and Jan.1992; 

(b) the reasonsforthe increase. in prices, 
if any; and 

(c) the steps taken and proposed to be 
taken to contain the prices thereof and to 
augment the supplies? 

THE MINISTER OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) A comparative St:llCmont 
showing the Wholesale prices of Editl:e Oils 
including vanaspati at Delhi MarKet is 
attached as a Statement. 

(b) The main factors contributing to the 
rise in the prices of edible oils is goneral 
Increase in money supply, general inllation 

coupled with gap between demand and 
supply because of limited import of edible 
oils on account of Balance of Payments 
constraints. 

(c) Some of the steps take by the Govt. 
to bring down the prices include import of 
edible oils through STC and also permission 
to certain State Govt. to import certain 
quantity, stock limits of oilseeds and oils by 
dealers/processors and manufactures oils 
from Railw:lylreight hike, permitting blending 
of one conventional edible oils with one 
refined non·conventional oil etc. Apart from 
this, Central Govt. has directed the State 
Govt.lU.Ts. to have strict surveillance on the 
availability and prices of edible oils and to 
undeooko dehoarding operations. With the 
measures taken by the Govt., there have 
been downward trend in the prices of edible 
oils inJan.920vorJan.91 as well astheJuly, 
91_ 

STATEMENT 

The Wholesale Prices of Edible Oils including Vanaspati at Delhi Market. 

Jan. 91 JUly, 91 Jan. 92 

, . Groundnut oil (Rs.lOtl) 3850 3820 3520 

2. Sesame oils (Rs.lOtI) 3050 3140 2870 

3. Mustard oil (RS.l15kg tin) 485 495 425 
(Pakki Ghani) 

4. Vanaspati (Rs.l15kg_ tin) 590 600 572 
-----------

Indo-US Workshop on Computer Aided 
Design and Engineering 

7520. SHRI PRATAPRI\O B. 
BHONSLE: Will the PRIME MINIS-I ER be 
pleased to state: 

(a) whether some seminar on Indo-U.S. 
wof1(shop on computer aided design and 

engineoring and rObotics has been held; 

(b) whclherlhe Government propose to 
implllmont the suggestions made in the 
seminar. 

(c) if so, the details thereof; and 

(d) il not, the reasons therefor? 
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THE MINISTER INTHE STATE INTHE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHnIMATI 
MARGARET ALVA): (a) Yes, Sir. An Indo-
IJS Wof1(shop on Computer Aided Design 
(CAD)/Computer Aided Management (CAM) 
and Robotics was held at liT, Delhi during 
December 1991. 

(b) According tothe information available 
from liT, Delhi, certain areas viz. Phased 
introduction of automation into conv011tlonal 
systems, Information and Design Automation 
etc. have been identified by the worksilopfor 
possible cooperation with the United States. 
However. no recommendation arising.out of 
the wof1(shop was received formally in the 
Department of Electronics. 

(c) and (d) Do not arise. 

[ Translation] 

Employment by KVIC 

7521. SHRIMA TI KR ISHNE NORA 
KAUR DEEPA: Will the PRIME MINISTER 
be pleased to state: 

(a) the number of persons provided 
employment by the Government through 
Khadi and Village Industrios Commission 
during the last three years; nnd 

(b) the number of persons prQVided 
employment in Rajasthan OLlt of them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSmV (PROF. P.J. 
KUAIEN): Ca, The number of persons 
provided e~oymt:, II b\! the KVIC In .:-:'" 
cO~llIry dunng rhe last three year~ is as 
unoer:-

Year 

1988-89 
1989·90 
1990·91 

Employment 
(Lakh persons) 

42.87 
46.26 
48.57 

(b) The number of persons who were 
provided employment in Rajasthan during 
the last three years is as under;-

Yoar Employment 
(Lakh persons) 

1988-69 3.28 
19879-90 3.94 
1990-91 3.80 

Closod Industries in Karnataka 

7522. SHRIMATI BASAVA 
RAJESWARI: WiIIlhe PRIME MINISTER be 
pleased to state: 

(Ll) whether the Government of 
Karnatoka have formulated a policy to 
rehtlbilit<:lto all those industries which were 
affected in Ihe recent disturbances of the 
Cauvery Wotcr issuo; 

(t) the total number of units which have 
been .lffocted; 

(c) whether the Industrial Development 
Bank of India and the othcrbanks have come 
forV/ard to assist these units; 

(d) w.helher!he UnionGovernmenl have 
also agreod to assist the State to provided 
financial a:;sistance in this regard; and 

((')to wl'latextent. the Union Government 
havo providlJd assistance to these units? 

ni!: MitNlSTER Of' STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
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Karnataka has formulated a package of 
assistance to be provided through banks, 
financial institutions and the State 
Government to the industrial units affected 
during the recent disturbances over the 
Cauvery Water Issue. 

(b) According to the information available 
from the State Government of Karnataka, 
120 industrial units sustained damage during 
the aforesaid disturbances. 

(c) Yes, Sir. 

(d) and (e). The Reserve Bank of India, 
in its circular dated the 13th February. 1992, 
has instructed all the scheduled commercial 
banks to extend the following concessions to 
borrowers of industrial and commercial units 
who are affected by riots in the State of 
Karnataka. 

- Additional limits to the extent of 
25% of existing working capital 
limits, subject to a maximum 
of Rs. 10 lakhs may be sanctioned 
to the riot affected victims; 

- the period for realisation of bill'5 
purchased/discounted may be 
extended by one month; 

- the repayment of installments of 
existing term loans may be suitably 
rescheduled. 

Pruning of Expenditure 

7523. SHRI MOHAN RAWALE: Will the 
PRIME MINISTER be pleased 10 state: 

(a) the extent to which the G':Jvernment 
expenditure has been pruned LJplo March 
31, 1992 in the Ministry of Industry aHer the 
call given by the Prime Minister in the n leetin~ J 
of the National Development of Council t 0 
prune Government to expenditure; and . 

(b) the other measures being taken by 
the Government to effect saving on petrol 
consumption, use of Government vehicles 
by officers and on other items? 

THE MINISTER OF STATE IN THE 
MINISTRY· OF INDUSTRY (PROF. 
P.J.KURIEN): (a) and (b). The REfor1991-
92 (Plan and Non-Plan) for the Department 
of Industrial Department has been reduced 
to Rs. 191.31 crores as against BE of Rs. 
208.38 cro'res. Similarly, the RE for 
Department of SSI & ARI has been reduced 
to Rs. 546.cJ8 crores from BE of Rs. 598.39 
crores. The: economy instructions issued by 
the Ministry of Finance (Deptt. of Expenditure) 
are beilOlg 0 bserved strictly. The consumption 
of petrol i!.; within the prescribed limit after 
20% cut which has been affected as 
compare d to the year 1980-90. 

Impurities in Foodgrains 

7524. SHRI BHUWAN CHANDRA 
KHANDURI: Will the PRIME MINISTER be 
pleascd to state: 

(a) whether the Government are aware 
that foodgrains supplied in Garhwal region, 
whether more t!'lan 75% impurities detected 
in the 100dgrains and also shortage oi supply; 

(b) if so, the remedial steps the 
(Jovernment have taken on regular 
,complaints from this region; 

(c) the total number of Consumer 
Protection Forums in Garhwal region~dil'trict
wise and the details of the study, if any 
undertaken about their pertormance; 

(d) whether Government propose to set 
up a National Consumer Redressal Board! 
Committee of the House to look into the 
complaints of consumers vis-a-vis functioning 
of the Public Distribution System. if so. the 
details thereof; 
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(e) if not, what alternative steps are 
proposed to be taken to ensure quality of 
foodgrains; and 

(I) what action Government would take 
on the culprits who are responsible for 
dissumption of supply? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED):"{a) and (b). Food Corporation of 
India issues loodgrains of prescribed 
standards specifications to State 
Governments or their agencies for Public 
Distribution System (PDS). Foreign matters 
upto 0.75% in the case of wheat Clnod 1 % in 
the case of rice is permitted. The specificatio 
also include such refractions as inherent 
moisture in grains, varietal admixture. 
damaged grains. broken grains etc. which 
are not impurities. Foodgrains conforl1ling to 
the standard specifications are fit for human 
consumption and are within the limits 
prescribed under the Prevention 01 Food 
Adulteration Act. The State Governrmmts or 
there nominees are allowed by the Food 
Corporation of India to inspect stock of 
foodgrains before issue and they can reject 
a lot if it does not conform to the 13io down 
specifications. 

(c)District Forums are functioning at . 
Tehri Garhwal, Pouri, Garhwal, Uttar Kashi 
and Chamoil Districts. No study has been 
undertaken aboullhelr performance 

(d) and (f). There {tie alreaoytwo National 
lItvei r:ommillNi. Ii ... Advisory Council on 
Pubiic Distribution System and National 
Consumer Disputes Redressal Commission 
f()rmed by the Government. The Central 
Government has requested the State 
Gowrnments/U.T Administrations to set up 
Vigilance Committees at different levels by 
Involving consumers, women reprsentatives 
etc. for monitoring PDS supplies .. The State 

Governments, which have been 
delegatedpowe rs unde r the Essential 
Commodities Act. take action under the Act 
against various malpractices. 

Industrial Parks 

7526. SHRI P.C. THOMAS Will the 
PRIME MINISTER be pleased to state: 

(a) the details of the Industrial Park in 
the country;; 

(b) the details of the Parks-linder 
consideration: 

(c) the advantages and utility of such 
parks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) At presentthere is no Industrial 
park in the country. 

(b) and (c). A leasibility study lor setting 
up Industrial park (Industrial Model Town) 
with Japanese assistance is contemplated. 
The advantages of such Industrial Model 
Towns/parks would be to provide a strong 
base for attracting foreign investment. 

[ Translation) 

Reorgnnlsatlon of CSIR 

7527. SHRI VISHWANATH SHASTRI: 
Will the PRIME MINISTER be pleased to 
slale: 

(a) whether Ihe Government are 
contemplating to recognise the Council of 
Scientific and Industrial Research; 

(b) if so, the details thereof and the 
reasons therefor; 

(e) whotherthe Government propose to 
include some multinational companies in the 



423 Written Answers 

functioning of this Council; and 

APRil 22. 1992 Written Answers 424 

(d) if so, the manner in which the 
Govemment proposetocomplete the projects 
which are under consideration 01 the Councl! 
presently? 

THE MINISTER OF STATE It'J THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCESANDPENSIONS(SHlliMATI 
MARGERET ALVA): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

[English] 

Wage Revision of Workmen of Public 
Sector Undertakings 

7529. SHRI ANll BASU: Will the PRIME 
MINISTER be pleased to state: 

(a) the workmen of how many industries 
under the Bureau of Public Enterprises have 
been refused wage revision forthe last three 
years; 

(b) the names of the units and number 
01 workmen involved; and 

(c) the reasons for non-Revision of 
wages of these workmen? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) There are no public sector 
enterprises which have refused wage 
revisions to their employees for the last 3 
years. 

The wage settlement in major PSEs 
have expired by 31.12.1991. The 
Management of these PSEs have been 
advised not to make any commitment or to 

sign any Memornndum of Understanding 
with their worKers' unions till such time the 
Government formulates a new wage policy 
tor tne 5th round of wage negotiations. 

(b) and (c). Docs not arise. 

Insunmce for Standardisation 

7531. DR. lAXMINARAYAN PANDEYt j : 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether there are different institutions 
tor standmdisation such as Bureau of Indian 
Stand3rds. standardisation, Testing and 
Ouality Cpntrol Centres; 

(b) ttle efforts made to merg~ !hese 
institutions and strengthen Ihe existing 
laboratones under BIS; and 

(c) the estimated savings after such 
merger? 

THE M1N1STER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, 
CONSU~,1ER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRf KAMAlUDDIN 
AHMED): (a) Yes, Sir. 

(b) There is no proposal to merge these 
institutions. 

(c) Question does not arise. 

Technical Know-How in Public sector 
Undertakings 

7532. SHRI MANIKRAO HODlYA 
GAVIT: Will the PRIME MINISTER be 
pleased to slate: 

(a) whether a large sum of foreign 
exchnnge is spent every year to finance the 
imports 01 technical knOW-how by the Public 
Sector Undertakings: 



425 Written Answers VAISAKHA 2,1914 (SAKA) Written Answers 426 

(b) if so, the amount spent during the 
Seventh Five Year Plan period and proposed 
to be spent during the Eighth Plan period; 
and 

(c) the broad norms fixed by the 
Government for approving such outgo of 
foreign exchange? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) to (c). As per available 
information, foreign exchange used on 

• account of payment of Royalties Technical 
Services Fees etc., by the Central PSEs 
during the Seventh Five Year Plan (year-
wise) is given below: 

Year Amount 
(Rs. cro/l~s) 

1989-90 200.80 
1988-89 172.97 
1987-88 217.14 
1986-87 225.37 
1985-86 129.86 

During the year 1990-91 the 
corresponding figure is Rs. 192.20 crores. 
The figures on these items would va! y from 
agreements entered into and implemented. 
Royal1ypayments are made against tc:cl1nical 
collaborations, and linked to value of 
production which does not ordinarily l!xceed 
5%_ 

[ Translation) • 
Coal to U.P. 

7533. DR. LAL BHADUR RAWAL: Will 
the Minister of Coal be pleased to state: 

(a) the names of the places from where 
coal has been supplied 10 Uttar Pradesh 
durimg Ihe last three years alon,gwith the 
quantity thereof separately; 

(b) whether the coal is nolbeing supplied 
to Uttar Pradesh as per its requirements; 

(c) if so, tile reasons therefore; 

(d) the m:lsons for not giving coal from 
the nearby areas of Rajasthan to the above 
state: and 

(e) the steps being taken by the 
Government to check the rise in prices of 
coal? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGC; 'DA): (a) Coal supplies to 
consumers in Uttar Pradesh are arranged 
from collieries situated in thie States of West 
Bengal, Uttar Pradesh, Bihar and Madhya 
Pradesl1. Tile details of company-wise total 
despatches of coal to consumers in Uttar 
Pradesh during the last 3 years are given 
below: 

(Fig. in . 000 tormes) 
(Data provisional) 

Name of Coal 
Company 

ECl 
8CCL 
CC!. 
NCL 

1989-90 

17667 

1990-91 

1030 
3345 
~O~4 

20253 

1991-92 
(Up to Feb. 92i 

820 

28i'c 
20491 ---_._------- --_ ..... _ ... __ .. _ .. _--_ .. _----

iotal 27644 27722 27309 
------_._-------__ . . 
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• (b) and (c). Coal supplies to core sector 
consumers are made on priority, within the 
approved linkages. However, there are some 
shortfalls: in supply of coal to non-core sector 
consul1l&rs because of movement of priority 
tocore sectors. Instructions have been issued 
to coal companies to supply at least 50% of 
the linked quantity of coal to non core sector 
consumers.etther by rail or by road. 

(d) Rajasthan has only some lignite 
deposits. 

(e) Coal companies are making efforts 
to improve productivity and capacity 
utilisation, effect economy in operational 
expenditure, ilndbring down non-productive 
administrative expenditure, to check tile cost 
of production and consequent rise in pitchead 
price of coal. 

[English) 

Production/requirement of Newsprint 

7535. SHRI BAPU HARI CHAURE: Will 

the PRIME MINISTER be pleased to 
state: 

(a) t~e total annual requirement of 
newsprint in the country; 

(b) the total production of newsprint 
during each of the last three years; 

(c) the total quantum of newsprint 
imported during the same period; and 

(d) the steps taken by the Government 
to increase the production of newsprint in the 
coun!ry1 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (c). Details of annual 
requirement, production and imports of 
newsprint during the last three years are 
given below:-

(fjgures in Jakh M. T.) 

Year Requirement ProduClion imports 

1989-90 5.60 2.64 2.24 
1990-91 5.65 2.79 2.26 
1991-92 6.25 2.60 2.15 

(estimated) (upto Fe~ '92) (Provisional) 

(d) Govemmen! havetaken the following 
steps to increase the production of newsprint 
in the country:-

(i) Newsprint units, based on use of 
minimul'l'175% pulp from bagasse, 
agricuHural residues and othernon-
conventional raw materials, have 
been exempted from Industrial 
licensing provisions. 

(ii) Import of wood pulp and waste 
paper has been allowed underOGU 
at a low rate of custO"1S _duty. 

Foreign Exchange earned by NRDC 

7536. SHRI V.N. SHARMA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the National Research 
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Development Corporation has earned foreign 
exchange to the tune of Rs. 98.72 lakhs 
during 1990-91 through export of indigenous 
technologies; and 

(b) if so, the details of disciplines from 
where it was earned? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGERET ALVA): (a) Yes, Sir. 

(b) 1. Supply of Reverse Osmosis 
Membrane - Thailand. 

2. Menthol Know how and plant and 
machinery - Indonesia. 

3. Feasibility Report on Mini Cement 
Plant in Madagascar. 

Baglng Plant Fertilizers and Chemicals, 
Travancore Ltd . 

• 
7537. PRO.K.V. THOMAS: Will the 

PRIME MINISTER be pleased to state: 

(a) whether there is a proposal to have 
a mechanized baging plan tin FACT, Cochin; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
fERTILIZERS (DE. CHI~TA MOHAN): (a) 
and (b). N/8 Fertilisers & Chemical 
TranvaNora Limited (FACT) already have 
mechaAlsed bagging facilities for finished 
goods at Cochin. There Ie no other fresh 
proposal from.FACT In this regard. 

[ Translation] . . 

Shopping Centres Constructed by DDA 

7538. SHRI BHUBANESHWAR 
PRASAD MEHTA: Will the Minister of 
URBAN DEVELOPMENT be pleased to 
state: 

(a) the time by which the shopping 
centres constructed by DAD various Colonies 
proposed to be allotted; 

(b) the reasons for the delay in this 
regard; and 

(c) the action being taken to check the 
financial loss being incurred due to delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a). S_hops 
constructed by the DDA are offered for sale 
from time to time through public auction or 
allo.tment to specified categories in 
accordance with the prescribed quota after 
prices of individual built up units are 
determined. 

(b) There has been delay in the disposal 
of built up units, as bids received during 
auctions were below the reserve price fixed _ 
byDDA . 

. (c) DDA has taken a decision to review 
the reserve price with a view to facilitating 
quick disposal of these bulh-up area. 

(English) 

Encroachment on Vlkas Mara 
7539. SHRIMATIGEETA MUKHERJEE: 

Will'!"e Minisl~lfof URBAN DEVELOPMENT 
be pleased to state: 

(a) the steps taken to remove 
encroachments on Vikas Marg andadjoioing 
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areas. of Laxmi Nagar, Delhi·92; 

(b) whether the hawkers are occupying 
the footpath in front of shops of the Laxmi 
Nagar main market resulting congession 
and unsafety to padestrains; 

(c) if so, whether a survey of"the 
encroachments has been made; and 

(d) the stepstaken/proposedto be taken 
in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) As ruported 
by Municipal Corporation of Delhi, 29 
encroachment removal actions have been 
taken during the year 1991·92 on Vikns Marg 
and Laxmi Nagar, Delhi. 

(b) All types of encroachments including 
hawkers sitting and selling on both sides of 
Vikas Marg and Laxmi Nagar have been 
removed by the M.C.D. 

(c) MCD reports that as and wilen any 
type of encroachment is detected action is 
taken to remove the same undur the 
provisions of Delhi Municipal Corporation 
act. 

(d) Does not arise in view of (c) above. 

Vlzag as Industrial City 

7540. SHRI DHARMABHIKSHAM: Will 
the PRIME MINISTER be pleased tu state: 

(a) whetherthe Union Government have 
anyschemo to develop Vizag city as industrial 
city and 

(b) if so, the steps being taken to 
implement the scheme? 

THE MtNISTER OF STATE IN THE 
MINtSTRY OF INDUSTRY (PROF. P.J. 

KURIEN): (a) There is no proposal of the 
Government of India to develop Vizag as an 
industrial city. 

(b) Does not arise. 

Ovor Chorging by Kendriya Bhandars 

7541. SHRI RAJNATH SONKAR 
SHASTRI: Will the PRIME MINISTER be 
pleased to slate: 

(a) the number of complaints received 
by the Kendriya Bhandarsa regarding 
overcharging during the last three years; and 

(b) the details thereof and the steps 
taken to check incidents? 

THE MINSTER OF STATE IN THE 
MINISTnV OF PERSONNEL, PUBLIC 
GnlEVANCES AND PENSIONS (SHRIMATI 
MARGAnET ALVA): (a) and (b). During the 
last three years the Kendriya Bhandar 
received 7 complaints regarding over· 
ctKlrglng. Ali such complaints are investigated 
and deterrent penalty imposed on erring 
employees. Further the following steps are 
being taken to check incidents of over· 
charging:· 

i) Price lists are displayed 
prominently in the stores. Prices of 
essential items are also 
displayed prominently on a Notice 
Board kept outside the store. 

ii) All the branch stores are 
regularly inspected by Senior 
Ollicers of Kendriya 
!3handar and one of the check points 
therein is display of price lists by the 
stores. 

iii) Prices of essential items are 
being published on weekly basis in 
the daily newspapers... 
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Iv) A complaint book is maintained 
in all the stores lor todging 
complaints about the working of 
the stores including complaints 01 
overcharging and this lact i s 
prominently displayed in the stores. 

v) Alpha Numeric Cash Rc::gistrex 
Machines which will show on the 
cash memo lull details ofthe goods 
sold i.e. name of the items, weighv 
quantity, price and the 
amount are being installed cn trial 
basis in three sell·service stores 
01 Kendrya Bhandar in the current 
year. 

Edible 011 Plants • 

7542. SHRIMATI VASUNDHARA IlAJE: 
Will the PRIME MINISTER be plensed to 
state: 

(a) whether the Government projJose to 

DISTRICT 

,. Jalore 
2. Nagaur 
3. Sri Ganganagar 
4. Swami Madhopour 
5. Jhunjhunu 
6, Udaipur 

(c) and (d). The total project cost is 
estimated to be Rs. 511.27 million 01 which 
EEC's share of assistance is Rs. 332.92 
million. 

Rice In Prices of Wheat and Rice 

7543. SHRI JEEWAN SHARMA: Willi 
the PRIME MINISTER be pleased to state: 

(a) whether the prices of wheat and rice 
distributed through PublicdiSlributlon System 
were raised to prevent lur1her subsld,c!l; 

set up some edible oil plants in Rajasthan 
with European Community (EC) assisfance; 

(b) il so, the names 01 the place where 
those plants are going to be set up; 

(c) the amount 01 EC assistance 
expected 10 be made available for those 
projects; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMAL UDDIN 
AHMED): (a) and (b). Assistance for setting 
up six mustard seed processing units in the 
Cooperative Sector in Rajasthan with part 
assistance from the European Economic 
Community (EEC) has been provided by 
National Cooperative Development 
Corporation. The locations 01 the proposed 
units are:-

LOCATION 

Jalore 
Metra City 
Shri Ganganagar 
Gnngapur City 
Jhunjhunu 
Fatehnagar 

(b) il so, Ihe details thereof; 

(c) the effect 01 the rise in prices on poor 
people; and 

(d) the steps taken to grant Ihe salaried 
persons relief to sustain the higher cost of 
living. 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS & PUBl.IC 
DISTR:!1UTION (SHRI I(AMALUODlN 
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AHMED): (a) to (d). The Central Government 
revi~ed the central Issue Prices of Wheat 
and Rice with effect from 28th December. 
1991 to partly absorb the increase in the 
procurement costs of rice and wheat, 
occasioned by increases in the support prices 
of paddy and wheat made to ensure 

POS Price 

Wheat 280 
Rice 

Common 377 
Fine 437 
superfine 458 

remuner<ltive prices to the farmers for their 
produce. 

The Central Issue Prices of Rice and 
wheat with effect from 28.12.1991 are as 
under:-

(Rs. per quintal) 

ITOP Price 

230 

327 
387 
408 

-------
the Government has eltected only the 

minimum level of increases in the Central 
Issue Price of Rice and Wheat, which are 
below the prevailing market pric. Decisions 
are taken at the appropriate level from time 
to give time to relief to the salaried classes 
due to increase in the cost of living. 

[ Translation) 

Complaints Of M.Ps to the Labour 
commissioner 

7544.SHRIMOHAMMEDALIASHRAF 
FATIMI: Will the PRIME MINISTER be 
pleased to state: 

(a) the numberofthe complaints sent by 
M.P.s to the Labour Commissioner Delhi 
during the last two years and the number 01 
complaints on which action has been taken; 

(b) the number of officers found guilty of 
committing irregularities in the final reply 
given to the letters of each member; and 

(c) the action proposed to be taken 
against them? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF LABOUR ( SHRI PABAN 
SINGH GHATOWARl: (al to (c). The 
information is being collected and will be laid 
on the Table of the House. 

Alleged Misuse of Jry Funds 

7545. SHRI BHAWANI LAL VERMA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether any complaint ha·s been 
received by the Union Government inregard 
to misappropriation and diversion of Jawahar 
Rojgat Yojana funds in Madhya Pradesh; 

(b) if so, the detailS threof; 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRJ G. VENKAT SWAMY): (a) to (c). 
Jawahar Rozgar Yojana (JRY) is being 
implemented by District Rural Development 
AgenCies (ORDAs) at the district level and by 
village level in Madhya Pradesh. Whenever 
complaints are received regarding misusel 
misappropriation of funds, or irregularities in 
the implementation of the programme, they 
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are sent to the State Government for inquiry 
and appropriate action. Consideri!lg the 
number of agencies involved in 
implementation of the programmt!. the 
complaints of such nature are relatively very 
few. However the following complaints from 
two M.Ps - SIShri Bhavani Lal Verma and 
S.C. Yadav were received during 1991-92. 

Shri Bhawani La! Verma. in his complaint 
had pOinted out that in Bilaspur district of 
MadhyaPradesh, JRYlunds have been sent 
even in the urban arCJ: :; -:!l is outside the 
scope of the programme. 1110 complaints 01 
diversion 01 JRY funds to urban areas was 
sent to Madhya Pradesh Government lor 
enquiry and report. 

Government of Madhya Pradesh has 
reported that out of Rs. 48.60 lakhs alleged 
to have been diverted to urban areas. the 
allegation is found to be true in respect 01 Rs. 
5.06lakhs only. Refund of this amount JRY 
corpus has been ordered by the State 
Government. 

So far as the complaints of Slln S.C. 
Yadav • M.P. is concerned. the cOlllplaint 
was regarding misutilistion of the Million 
Wells Scheme funds in Khargaon district of 
Madhya Pradesh. During the course of the 
enqiry, irregularities in the implementation of 
Indira Awaas Yojana and Million Wells 
scheme were detected. A few officers found 
responsible for these irregularities were 
suspended and are being proceeded against 
departmentally. The State Government has 
further assured that whenever such a acting 
would come to their notice, remedial action 
would be taken expeditiously. 

\lIegal Construction 

7546. SHRIYASHWANTRAOPATIL: 
SHRI ARJUN SINGH YADAV: 

Will the Minister 01 URBAN 
DEVElOPMENT be pleased 10 stale: 

(a) Whether a task-force is being 
constituted to demolish illegal constructi~ns; 

(b) if so. the details thereof; 

(c) whether the Government propose to 
take steps to check illegal constructions and 
encroachment; and 

(d)~f not. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No • Sir. 

(b) Does not arise in view of (a) above. 

(c) and (d). A High powered committee 
under Ihe Secretary in the Ministry of Urban 
Development has gone into various aspects 
of illegal constructions in Delhi. Follow up 
action on its recommendations include: 

(i) the setting up of a control room and 
appointment of a Zonal officer in each Zone 
of the MCD. DDA and NDMC; 

(ii) amending the statues in force to 
provide a greater deterrent to unauthorised 
constructions: 

(iii) to strengthen the demolition squads 
of DDA and local bodies by the use of 
maChinery, and additional police protection; 
and 

(iv) Regular action to prevent illegal 
constructions and encroachment by MCD, 
DDA and NDMC. 

[English] 

Development of Western Ghat 

7547. DR. SRIDHARAN:WiUlheMinster 
of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state; 



439 Written Answers APRIL 22, 1992 Written Answers 440 

(a) whether the Government have given 
ttfegrants forthe development of the wl:1stern 
Gnat areas Tamil Nadu; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
H.R. BHARADWAJ): (a) Yes, Sir. Special 
Central Assistance (SCA) is provided to 
Govt. of Tamil Nadu under Western Ghats 
Development programme to supplemunt their 
own efforts in accelerating development of 
areas covered under the programmo. 

(b) 90% of the SCA is given in ttle form 
of grant and the remaining 10% as 10.lO. No 
matching provision is to be provided by the 
State Govt.lorthe programme. The SCA is 
in addition to the normal central assistance 
provided to the State Government for their 
Annual and Five Year Plans. 

[ Translation) 

Trading of Multi National Companies in 
India 

7548. SHRI MADAN LAL KHUHANA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have 
allowed Coca·Cola and other several 
multinational companies for trading in India: 

(b) it so, the names of such mullill:.1hOnal 
companies: 

(c) the basiS on which approval wns 
accorded to lheso muhi·nalional comp3nios; 

(d) whether the entry 01 thes(I multi· 
national cornp<lnies will adversely a!:ucl:he 
Indian industries; and 

(e) if so, the action being laker: :JY the 

Government to protect Indian industries as a 
resuit thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (c). rn terms 01 the New 
Industrial Policy announced on 24th July, 
1991. foreign equity upto 51% is given 
automatic approval by the Reserve Bank of 
India, in high priority industries and in trading 
companies, primarly engaged in export 
activities. Olherforeign investment proposals 
are considered and cleared on merits by the 
Government. 

The details of approved foreign 
collaboration proposals viz., name of the 
India., Company, name of the forc!gn 
collaborator, name of the Country, the nature 
of collaboration and items of manufacture 
are being published by the Indian Investment 
Centre, Now Delhi, as a supplement to its 
monthly Newsleller. Copies of these 
publications are sont to the Library regularly. 

(d) and (e). In view 01 the signiiicant 
development ollndia's industrial economy in 
the last 40 years, the general resilience, size 
and level 01 sophistication achieved and the 
signiltcant changes that have also taken 
place In world industrial economy, the 
relationship between domestic and foreign 
Industry needs to be much more dynamic 
1113n it has been in the past in terms 01 bolh 
tochnrlogy and investment. Foreign 
investmcnt would bring attendant advantages 
01 technology transfer. marketing expertise, 
introduction of modern managerial 
techniques and new possibilities lor promotion 
of exports. 

[Eng/is/I) 
Performance of Industrial 

Inf rastructur. 

75-19. SHnt GEORGE FERNANDES: 
Will tho PRIME MINISTER be ple<lsod to 
stale. 
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(a) whether performance of industrial KURIEN): (a) to (d). A statement giving the 
Infrastructure of some ofthe important sectors production data ofthe infrastructure indusflies 
have been unsatisfactory during 1991 -92; for the period April-February, 1991-92 as 

compared to the level in the corresponding 
(b) if so, the details thereof; period of iast year is enclosed. It shows that 

production in most of these sectors have 
(c) the names of such sectors; and shown asignificant rise during April-February, 

1991 -92, compared to April-February. 1990-
91. The Cabinet Comm~tee in Infrastructure 

(d) the steps being taken to improve the 
performance of industrial infrastructure? 

THE MINISTER OF STATE !N THE 
MINISTRY OF INDUSTRY (PROF. P.J. 

under the Chairmanship of Finance ~i!.lister 
has been constituted, inter alia, to consider 
problems of infrastructure and give 
appropriate directions to bring about 
improvement in performance. 
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Computer Application In Madhya Madhya Pradesh? 
Pradesh • 

7550. KUMAR I PUSHPA DEVI SINGH: 
Will the .Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Planning Commission 
propose to establish any computer application 
centre in Madhya Pradesh; 

(b) If so, the details thereof; and 

(c) the assistance prposed to be 
extended by the Central Government lor the 
development of the use of coml'Uters in 

Location 

Vindhyachal Bhavan, Bhopal 

Madhya Pradesh Vidhan Sabha, 
Bhopal 

Chief Minister's Secretariat, 
Valabh Bhavan, Bhopal 

Office of Commissioner, . 
Sales Tax, Indoor 

45 District Centers in the 45 
District Hqrs. of Madhya Pradesh 
This includes Bhopal District, 
computer lor which has been 
installed at present at Vindhyachal 
Bhavan .. Bhopal due to noon-
availablility of space at the District 
Hqrs. 

Besides above, National Informatic 
Centre has no other propos.af under 
consideration at present. 

NIb: has set up NIC-Madhya Pradesh 
State Centre at Bhopal and District 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
H.R. BHARDWAJ): (a) to (c)Plannlng 
Commission, National Informatics Centre 
(NIC) has been providing computer based 
services to Central Government 
Departments, State Government 
Departments and District Administrations In 
term of providing of computer hardware, 
undertaking of feasibility studies, 
development of application software and 
providing training to the officers and staff of 
the users. In line with this objective, NIC has 
already established Computer Applic~Ion 
Centres in Madhya Pradesh as given below: 

Computer Installed 

Super Mini Computer ND-SSO 

80386-SX Computer 

80386 Super AT Computer 

80386-SX Computer 

80385 Based Supper AT Computer 
in each District except at district 
Shadhdol which has 80386-SX 
computer. 

Informatics Centres in the Di~tricti for 
development of use of computers.n Madhya 
Pradesh. The Centres have been providing 
services in conducting feasibility studies .. 
design, development and implementation of 
appropariate decision support systems, and 
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development of various software packages 
for' the information systems and data 
processing applications for the Madly 
Pradesh Government Departements and 
District Administrations. 

NIC has also been regularly providing 
training to officers and staff of the Madhya 
Pradesh Government to create computer 
awareness and to effectively use of the 
information systems designed and developed 
byNIC. 

NIC has developed general software 
packages covering various sectors such as: 
Agriculture, Buildings and works. Civil 
Supplies, Pnachayat, District Planning, 
Industry, Irrigation, Rural Development, SCI 
ST Development, Social Welfare, District 
Treasury, MIS for Collector, etc., for 
implementation in the Districts of Madhya 
Pradesh depending upon the requirement of 
the respective District. 

Statellite Information Network 

7551.SHRIGEORGE FERNANDES Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government are making 
any efforts to make India an important 
constituent of 'Satellite' a low orbit satellite 
information network for health information 
and communication research in the third 
world countries. 

(b) if so, whether the satellite could 
provide increased access to information and 
communication capacities inthe health sector 
in the developing countries; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGE RET ALVA): (a) No, Sir. 

(b) and (c) Do not arise. 

Space Technology 

7552. SHRIMATI DIPIKA H. 
TOPIWALA: 

SHRIMATI MAHENDRA 
KIMARI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the space technology being 
developed in the country has helped in 
increasing food production by identifying soil 

. salinity and also in afforestation of denuded 
forest area: 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to betaken 
for maximum utilisation of space technology 
for the above purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b) Yes, Sir. 
Under the nationwide soil salinity mapping 
project, the wort< in respect of mapping of 
saline soils in the fifteen major states gas 
been completed using space based remote 
sensing data from Indian Remote Sensing 
Satellites (IRS-and IB). Work in respect of 

. other states is in progress .. The mapping of 
denuded forest areas has been completed 
for 146 districts which are critically affected 
and the occurrences of wastelands at village 
level was identified. Biennial forest monitoring 
on regular basis is being carried 'o'Or by 
Forest Survey of India. 

(c) The soil salinity maps on 1 :250,000 
scale are being used by concerned state 
agricultural departments in their Annual Plans 
for reclamation and forbrining the san affected 
lands for more productive use particularly for 
agriculture. 
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The wasteland maps forthe 146 districts 

have already been sent to all the concerned 
state Chief Secretaries. district level 
authorities including Chief Conservator of 
Forest, the National Wasteland Development 
Board and non-governmental organisations 
for effective urtilisation of the maps in the 
afforestation programmes. 

[ Translation] 

Sewerage In Trans-Yamuna Area 

7553. SHRI RAM BADAN: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Government's alten?ion has 
been drawn to the shortcomings found in the 
underg round sewerlines laid by DDA in T rans-
Yamuna colonies; 

(b) if so, the details thereof; and 

(c) the action taken so far in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a), Yes, Sir. 

(b). Some of the defects are as under:-

(i) Settled sewer in certain reache:s in 
Yamuna Vihar Colony 

(ii) Missing link in the sewerage syste1m 
in Seemapuri old and New Seen1a 
Puri and Nand Nagri area. 

(c) Delhi Water Supply and Sewag e 
Disposal Undertaking has already spent a n 
amount of RS. 12.92 lakhs on desilting clf 
sewarlines, providing manhole covers. amj 
other miscellaneous works in the Yamunn 
VlharColony. Repair of 1200 mm dial settlecl! 
sewer under drain No, 1 and Oxidation Pond" 
in Yamuna Vihar has already been carried 
out at a cost of Rs. 14.60 lakhs. To make the 

sewerage system functional in seemapuri 
Old and New Seemapuri area an estlnfate 
amounting to Re, 100 lakhs has been 
prepared. Tenders forthese works are being 
calted and the work is likely to be completed 
with:n a peroid of 12 months form the date 
of allotment.· 

[English] 

Technical Know-How to Industrial Units 

7554. SHRI V.S. VIJAYARAGHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Some technology missions 
are functioning In Kerala to provide technical 
know-how to industrial units in the small and 
medium scale sector; and 

(b) if so, the details thereof and the 
nature of assistance being provided by them 
to these units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). There are 
no specific Technology Mission being 
implemented in Kerala with objectives to 
generate and provide technical know-how to 
small and medium scale sector industries. 
However, some technologies developed and 
utilized torthe National Technology Missions 
could be of interest to small and medium 
scale industries in Kerala. 

Delinklng Plant System Facility 

7555. SHRI C. SREENIVASAN: 
DR. V. RAJESWARAN: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether there is any delinking plant 
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system facilitate available in the country to 
marlufacture paper and newsprint from the 
waste-paper;; , 

(b) H so, the details thereof; and 

(c) if not, whether the Government 
propose to introduce delinking plant system 
facility In the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (c). It has been reported to 
Government that MIs. Larsen & Toubro is in 
a position to design, manufacturer and supply 
delinking system of capacities ranging from 
25TPDto 350 TPD in technical collaboration 
with MIs. J.M. Voith Gmbh, Germany. It is 
also understood that MIs. Larsen & Toubro 
has already supplied some equipment to MI 
s. Aurangabad Paper Mills Ltd. in 
Maharashtra in this regard. 

Theft of Coal 

7556. SHRI UPENDRA NATH VERMA: 
Willthe Minister of COAL be pleased to state: 

(a) the number of persons prosecuted 
on the charge of theft of coal in Dhanbad 
district of Bihar during January to March 
1992 and the value of coal detected; and 

(b) the remedial measures takenl 
proposed to be taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. B. 
NYAMAGOUDA): (a) 46 persons were 
apprehended and handed over to police on 
the charge of theft of coal during January, 
1"992 to March, 1992., Coai worth Rs. 
5,97,367/- was received during this period. 

(b) RaIds arebelngconductedby Central _strIaI SeGu~ For~ alongwb!'l Stale 
0cMNII1TWftI authorities. 8e~, constant 
\/Vl II maintained ~ the CISF personnel. 

[English] 

Sick Public Sector Undertakings 

7557. SHRITHAYILJOHNANJALOSE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the. names of public sector 
undertakings fallen sick in Karala; 

(b) whether the Government have any 
proposals to close-down these sick public 
sector undertakings; 

(c) if so, the details hereof; 

(d~ the investment made in ~a~h of 
these undertakings; 

(e) since when these undertakings have 
been incurring losses; and 

(I) the steps taken to make them viable? 

·THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) Cochin Shipyard Ltd. is the 
only Central PSE in Kerala which has fallen 
sick. 

(b) and (c). Atpresentthere is noproposal 
for closure of any of the Central PSE. 

(d) The total investment in Cachln 
Shipyards Ltd. ason31.3.91 was Rs. 171.17 
cr·ores. 

(e) Cachin Shipyard is incurring losses 
s,lnce 1982-83. 

(f) The enterprises which re covered 
tunderthe Provisions 0' SICA are l8quiredlO 
be referred to rthe Board for InduItNI • 
Fht.nclal R.conetructlon (B"R) for 
formulation 0' revlvaVrehabllltatlon schemes 
,for t~.!8 .nlerpriael. 
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Indo-Israel Collaboration In Science (a) the level radiation to which workers 
and Technology at our nuclear fuel processing. planti. lre 

generally exposed; 
7558. SHRI SARAT CHANDRA 

PATTANAYAK: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government afe 
considering any proposal to collabOrafe In 
the field if science ancl technology with Israel; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNel, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET AlVA): (a) Sir, no concrete 
proposal has come up so far. 

(b) Does not arise .. 

Radiation Induced cancer 

7559. SHRI BHAGEY GOBARDHAN: 
Will the PRIME MINISTER be pleased to 
state:. 

Nuclear Fuel Complex; Hyderabad 

(b) whetherthechildren of such workers 
are likely to have a higher than average risk 
of developing radiation induced cancer and 

- lukemia; and 

(c) whether any study has been carried 
our to establish link between the radiation 
exposure suffered by workers and the health 
of children bom to them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET AlVA): (a) The Inclivldualdoses 
to workers at Nuclear Fuel Processing Plants 
are well within the permissible limits 
racommendedby Intemational Commission 
on Radiological Protection and Automatic 
Energy Regulatory Board. 

During the five year period 1'987=1991, 
the average annual doses received by worker 
in the Indian Fuel Processing Plants are as 
follows:-

-1.86 mSv 
Fuel Reprocessing Plant, Trombay 
Power Reactor Fuel Reprocessing Plant, 
Tarapur. 

-2.04 mSv 
-5.74mSv 

(b) No, Sir. 

(c) Employees at the Reprocessing 
Plants at Trombay and Tarapur and their 
dependents are covered by the Contributory 
Health Services Scheme. COfrl)lete health 
records of the workers and their dependents 
are maintained., The records do not Indicate 
any such linkage. 

SClST In HUT Bangalo,. and 
Alway. 

7560. SHRI KODIKKUNIL SURESH: 
Will the PRIME MINISTER be pleased to 
state: 

(a). the total number of vacanciea.fliled 
by SCiST vacancies In the Hlndustan 
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Machine Tools Ltd. in Banglore and Alwaye 
un~s; 

(b}the total number of vacancies filled 
up by SCIST candidates, grade-wise, in 
each of the unit; 

(c) whether the Government have 
received any complaints from the SC/ST 
Employers for not filling up the required 

Unit Group 

HMT III 
Pinjore. 'B' 

HMTCorp. 'B' 
H.O. 

HMTWFV ' B' 
Ranibagh 

HMTMfTool . B' 
Mktg.Div. 

HMTI 'C' 
Pinjore. 

HMTDairy 'C' 
Mcy.ABD. 

HMTCorp. 'D' 
HO 

Total 

The Company had a serious problem of 
rehabilitating about 500 migrant employees 
of its Watch Factory Unit at Srinagar. As a 
result, the recruitment plans had to be 
curtained to the barest essential even through 
there have beel'! complaints from SC/ST 
ErIl>loyees Associations in this regard. The 
total number of Vaccancies of SC and ST 
erll>loyees in the company including HMT in 

reserved quota; and 

(d) if so" the reaction oltne Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) to (d). The unit-wise number 
of SCs/STs vacancies filled up In HMT during 
1991-92 are as follows: 

Grade SC. ST. 

PS III 
& PS II 2 

- do _. 6 

- do - 2 

-do -

PS 1 to 32 
WGII. 

WGI& IA 2 

WGI & IA. 

46 

Kalamassery Unit are 71 and 9 respectively 
as on 31.3.1992. 

Bombay Project 

7561. Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the attention of the 
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Government has been invited to the press 
news regarding implementation of Bombay 
Project in the Times of India, dated January, 
1,1992 (Bombay edition); 

(b) if so, the estimated cost of Project 
and details of works to be carried out through 
the Project; and 

(c) the agency by which the Project is 
proposed to be implemented and the 
assistarae be made available? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). 
Information is being collected and will be laid 
on the Table of the Sabha. • 

Amendment to Patent Laws 

7562. SHRI GOPI NATH GAJPATHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have any 
proposal to ammend the patent laws: 

(b) ifso, when and the reasons therefore; 
and 

(c) the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) No, Sir. 

(b) and (c). Do not arise. 

[ Translation] 

Employment Oriented Training Scheme 
for Rural Youths. 

7563. KUMAR I UMA BHARATI: Will the 
PRIME MINISTER be pleased to stale: 

(a) whether the Government are 

consideri.ng any employment oriented 
training sche'me for the rural youths; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRIUTIAMBAHIH.PATEL):(a)Ascheme 
of training of rural youth forsel! employment 
(TRYSEM) has been launched by the 
Government of India on , 5th August, 1979. 

(b) The objective of the scheme is to 
provide technical and entrepreneurial skills 
to rural youth from families below poverty 
line to enable them to take up self-
employment. The identified youth are to be 
put through a period of training, either with a 
training institution ora master craftsman, On 
successful completion oftraining they receive 
assistance under IRDP for acquisition of 
income generating assets, to pursue sel! 
employmont venture if they so desire or can 
opt for wage employment. The trainees are 
given stipend, free tool kit, raw-materials etc. 
during the training., During 1990-91, 2.36 
lakh trainees were trained underthis scheme. 

Demolition of Unauthorised 
Constructions 

7564. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister. of URBAN 
DEVELOPMENT be pleased to state: 

(a) the number of demolition works in 
regard to the unauthorised constructions in 
Delhi completed during the last six months, 

(b) whether a number of persons have 
taken stay orders from courts to stop the 
demol~ion of the houses constructed illegally; 
and 

(c) il so, the number of such cases and 
the action Government propose to take in . 
this regard? 
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THE MlNlSTER OF STATE IN THE iv. Research support actiVIties and 
technical services. MINISTRY OF URBAN DEVELOPMENT 

(SHRI M. ARUNACHALAM):: (a) As reported 
by Deihl Development Authority and 
Municipal Corporation of Delhi, the number 
of demolition works of unauthrised 
constructions in their jurisdiction completed 
during the last six months is 300. 

(b) Yes, Sir. 

(c) Stay orders from courts are reported 
to have-been taken in 106 cases involving 
M.C.D., DDA (Main) (Slum-Wing). Efforts 
are made by these Organisations to get the 
stay orders vacated by various courts. 

[English] 

ProJects of CSIR for Eighth Plan 

7565. SHRI MAHESH KANODLA: 
Wiill the PRIME MINISTER be pleased to 
state: 

(a) the projects proposed to be 
undertaken by the Council of Scientific and 
Industrial research Laboratories during the 
Eighth Five Year Plan; and 

(b) the funds allocated for these projects 
during 1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PU8L1C 
GRIEVANCES AND PENSIONS (SHnIMATI 
MARGARET ALVA): (a) The following four 
major categories of programmes are 
proposed to be undertaken during'the Eighth 
Five Year Plan (1992-97): 

(b) Rs. 193.56 Crore. 

Take Over of National Tannery 
Company, West Bengal 

7566. SHRI BASU DEV ACHARIA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the National Tannery 
Company, West 8engal was taken (\Iver and 
managed by the Industrial Reconstruction 
Bank of India for several years; 

(b) whether it was also denotified 
subsequently; 

(c) whether the Government of West 
8engal has been urging for a long time to the 
Union Government for its nationalisation and 
reviving this Industrial unit with the help of 
State Trading Corporation as the same is 
having imme.nse export to potential; and 

(d) the steps proposed by the Union 
Government to revive the Company? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) The management of National 
Tannery Company Limited, West Bengal 
was not taken over by !nd_u~_trial 

Reconstruction Bank 01 India (I RBI) in terms 
0.1 the Industries )Development and 
Regulation) Act. 

(b) Does not arise in view of (a) above. 

(c) and (d). Consequent upon references 
i. Industry & Economy oriented received from some Hon'ble Members of 

programmes Parliament and the Government of West 
Bengal, the matter inter-alia of nationalisation 
of the National Tannery Company Limited 

ii. . Societal programmes was considered in depth by the Union 
Government and on examination made of 

Iii. Basic Research programmes the various studies conducted and Reports 
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submitted to the Government by STC, IRBI 
etc., n was found that the nationlisation of the 
Company would not be in public interests. To 
explore the possibilitl.ls for revival of NTCL, 
the case was referred to the Board for 
Industrial and Financial Reconstruction 
(BIFR), registered on 27.10.87. The BIER in 
its final judgment passed on 18.10.87. The 
BIFRin its final judgment passed on 18.10.89 
concluded that no acceptable rehabilitation 
scheme could be prepared for revival of 
NTCL, ~s the unit had become technically, 
economically and commercially non·viable 
and it was just and equitable as also in public 
interest that the sick industrial company· 
NYCL should be wound up. BIFR has also 
directed that findings to this effect should be 
forwarded to Calcutta High Oourl for 
necessary action according to law. 

Schemes for Khadi and Villages 
Industries In Goa 

7567. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of the existing schemes 

Loan 

1988-89 87.56 

1989-90 85.20 

1990-91 30.25 

Cd) KVle has so far not finalised the 
programme as well as financial allocations 
for 1992-93 In respect of State KVI Boards 
inclUding Goa State KVI Board. 
[ Translation] 
Decline In Prontablllty of Public Sector 

Undertakings 
7568. SHRI ANAND RATNA 

MAURYA: 

lor development of Khadi and Villages 
Industries lo~ each 01 the last-three ye'ars; 

(brt!1t'amountspent on these schemes . 
in Goa during the last three years and the 
benefits accrued out 01 these schemes vis-
a-vis amount spent on these schemes; 

(c) the assistance provided by the Union 
Government to Goa for these schemes by 
way of loans and subsidies during he ~.riod; 
and 

(d) whether any new schemes has been 
proposed in Goa for 1992-93; il so, the 
details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (c). There are 96 villages 
industries/schemes under the purview of 
KVIC and these are grouped in seven major 
groups. During the last three years funds for 
the implementation of villages industries 
programmes· under the purview of KVIC 
have been disbursed. No khadi programme 
is being implemented in Goa for the present. 
The disbursements during the last three 
years for these programmes in the form of 
loan and grant are as indicated below:-

Grant (Rs. in lakhs) 

3.72 

3.99 

0.24 

KUMAR I PUSHPA DEVI 
SINGH: 

SHRI PRATAPRAO B. 
BHONSLE: 

. Will the PRIME MINISTER be pleased . 
to state: 

(a) whether the overall Profitability of 
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more than 200 Central Public Sector THE MINISTER OF STATE OF THE 
enter'priseshasdeclinedduringthelaslthree MINISTRY OF PLANNING AND 
years; PROGRAMME IMPLEMENTATION (SHRI 

(b) if so, the names of the Central Public 
Sector enterprises and the details of the 
performance of those enterprise during the 
period; and 

H.R. BHARDWAJ): (a) and (b). In an 
innovative approach to development as 
envisaged in the Directional Paper for the 
Eighth Five Year Plan (1992·97) the role of 
planning will largely be indicative. The 
endeavor will be to develop the core sector 

(c) the steps taken to improve the through allocation and optimal utlisation of 
performance of those enterprises? funds, ensure growth of economy through 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) The overall net Profit of 
Central PSEs during 1988-89, 1989-90 and 
1990·91 uptowithperiodonlythe information 
is avanable were Rs. 2993.53 croms, Rs. 
3788. 87 crores and Rs. 2367.74 crores 
respectively. 

(b) The details of Profit making and loss 
making Central PSEs along with Net ProfiU 
Loss for the last 5 years are available in 
Statement 7 A & B (Page S-43 to S-50) of 
Volume I of Public Enterprises Survey 1990-
91 placed before both House of Parliament 
on 5.3.92. 

(c) Enterprise specific action is tnken by 
the concerned PSE, administrative Ministry/ 
Dept!. to improve the performance of each of 
the PSE. 

Indicative Planning 

7569. SHRI R. DHANUKODI 
ATHITHAN: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether there is any proposals to 
switch over to indicative planning instead of 
centralised planning; aild 

(b) If so, thecjetallslhereofandthe steps 
taken III thl5 dlrecliClfl? 

appropriate policy packages and give grater 
responsibility to the states for the 
development of social sectors. 

Reversion of SC/ST Officers 

757fs. SHRI RAM VILAS PASWAN: Will 
tile PRIME MINISTER be pleased to state: 

(a) whether it is a fact that a large 
number of Scheduled Castes/Scheduled 
Tribes Offices promoted as UnderSecretaries 
vide orders dated 6.12.91 and 18.12.91 to 
lull upthe reserved quota have been reverted; 
and 

(b) il so, the reasons therefcir? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). During the 
hearing 01 a contempt petition against the 
order issued on 4.12.91, the Supreme Court 
directed that the eligibility list of November, 
1987 and not that of March, 1987 should be 
the basis for promotion. The Government 
was advised that to purge itself 01 contempt, 
promotions should list of November, 1987. 
Accordingly, revised orders were issued on 
30.1.92 making promotions strictly Elccording 
to the ranking in the eligibility lisl of November, 
1987.1n this process, some officers belonging 
to the Scheduled Castes and Scheduled 
Tribes who were junior and..,8 outside" 
eligibility ... of November, 1981 though 



465 Written Answers VAISAKHA 2,1914 (SAKA) Written Answers 466 
promoted with effect from 4. 12.91 vide 
orders dated 6.12.91 and 18.12.91, were, 
left out and were therefore reverted. 

[ Translation) 

Public Sector Undertakings In Madhya 
Pradesh 

7571. SHRI RAMESHWAR PATIDAR: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the details of the Public sector 
undertakings in Madhya Pradesh; 

(b) the details of the Profit and loss 
incurred by each of these undertakings during 
the last three years; 

1. Madhya Pradesh Ashok Hotel 
Corpn. (Subsidiary of ITDC) 

2. NEPA Ltd. 

3. Norther Coalifields Ltd. 
(Subsidiary of Cll) 

4. NTC (M.P.) Ltd. 
(Subsidiary of NIC Holding Co.) 

5. South Eastern Coalifields Ltd. 
($ubsidiary of Coal India Ltd.) 

(c) None of the Central PSE has been 
closed down. 

(d) Based on the performance of 1990-
91, NTC (M.P.) Ltd. is the only Central PSE 
in M.P. which is identified as sick Central 
PSE. Surplus labour, outdated technology, 
etc. are the main reasons of sickness. Besides 

(c) the details of public s~ctor 

undertakings closed down due to losses 
suffered by them; 

(d) the reasons forthe sickness of these 
units and the steps taken for there revival 
and whether the interests of the workers! 
employees would be protected; and 

(e) the details of proposals regarding 
setting up new Public sector undertakings in 
Madhya Pradesh in Eighth Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHArp.K. 
THUNGON): (a) and (b). The details of 
Central PSEs alongwith their net Prifitlloss 
are given below:-

Net Profit/Loss 
(Rs. in crores) 

1990-91 1989·90 

-0.33 -0.18 

6.20 -3.88 

22.58 -0.90 

·19.78 -18.38 

-20.79 -32.32 

1988-89 

N.A 

-5.14 

-3.57 

-44.66 

-47.56 

consideration of this PSEs by BIFRforsuttable 
rehabilitation/revival scheme, Special 
Tripartite Committee is also examining the 
case. Forthe Protection of interest of workersl 
employees of sick PSEs, National Renewal 
Fund has been set up. 

(e) Setting upof new undertakings inthe 
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Public Sector are decided keeping inlo 
consideration the techno-economicfeasibilKy 
of the Project and balanced regional 
development of the country. 

[ Translation] 

Supply of Coal to Small Scale 
Industries 

7572. SHRI LAl BABU RAI: Will the 
Minister of COAL be pleased to state: 

(a) whether small scale industries are 
not being supplied coal in the country; 

(b) if so, the state-wise tolsal qu antily of 
coal cQllsumed by small and medium 
industries vis-a-vis the demand during the 
lasl three years; and 

States 1989-90 

Bihar 4162 

West Bengal 1934 

Utlar Pradesh 5930 

Orissa 3862 

Madhya Pradesh 1621 

Maharasthra 1982 

Gujarat 1429 

Rajasthan 720 

Delhi 388 

Punjab 870 

Haryana 325 

(c) the total quantity of coal supplied? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) No, Sir. Coal supplies 
are being made regularly to small scales 
induslries. Government have iSS'-led 
instructions to all coal companies to suPP'/ at 
lusl 50% of the linked quantily of coal b~ 'ail 
of by road 10 non-core sector industries 

(b) and (c). The demand of coal is 
assessed sector-wise like power, ceme.lt. 
steel etc. and nol State-wise. Howeve., 
available information on tolal quanlity of coal 
stJpplied 10 small and medium industries in 
various States during the last three years is 
given below: . 

1990-91 

4891 

2471 

5268 

3851 

2195 

2180 

2279 

833 

402 

773 

307 

(Figs. in' 000 tonnes) 
(Data Provisional) . 

1991-92 (upta Dec. '91) 

3846 

1512 

4064 

3397 

1928 

1674 

1623 

331 

370 

415 

229 
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(Figs. in' 000 tonnes) 
. (Data Provisional) 

States 1989-90 1990-91 1991-92 (upto aec.'91) 

TamilNadu 90 145 95 

Andhra Pradesh 158 288 153 

Kamataka 78 95 33 

Kerala 4 

Jammu and Kashmir 247 263 135 

Himachal Pradesh 84 96 104 

Assam 246 346 341 

Others 82 95 73 

Total 24208 26782 20323 

[English] financing. According to the p_reiLl!ll~ary 

estimates indicated in the project profiles 
loan for Projects of Cll submitted by Coal India limited, total 

additional investment on this composite 
7573. SHRI PIUS TIRKEY: Will the project tentatively works out to Rs. 425.21 

Minister of COAl be pleased to state: crores out of which an amount of As. 115.10 

(a) whether there is any proposal to 
seek loan of 100 crore US dollar for some 
new projects of Coal India Limited; and 

.(b) If is·, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) and (b). There is no 
proposal for seeking a loan of 100 crores US 
dollar for some new projects of Coal India 
limited. However, a composite project 
proposal for improvement in production, 
productivity and financial viability of 34 
underground mines of Coal India Limited has 
been referred to the World Bank for likely 

cores has been identified for World Bank 
assistance. The World Bank is yetto respond 
and carry out a detailed appraisal. 

-
Rural Technology Demonstratlon-Cum-

Training Centres 

7574. SHRIMATI MAHENDRA 
KUMARI: 
PROF. RITA VERMA: 

VVili the PRIME MINISTER blI pleased 
to state: 

(a) the number of Rural Technology 
_ . Demonstration-cum-training Centres in the 

country; 
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,(b) the locations there of and the details 

of the areas covered by each of the Centre; 

(c) whether the Union Government 
propose to set up some such more centres; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTIAMBHAI H. PATEL): (al The 
Council for Advancement of People's Action 
and Rural Technology which is an 
autonomous body under the aegis of this 
Ministry facilHies the demonstration and 
dissemination of innovative rural technologies 
in different parts of the country. No Rural 

Technology Demonstration-cum-Training 
Centres have been set up by the Council. 
However, the National Research 
Development Corporation working underthe 
Ministry 01 Science & Technology have set 
up 41 Rural Technology Demonstralion-cum-
Training Centres in association with voluntary 
and Government Organisations A Statement 
regarding. 

(b) Statewise location of RTDT Centres 
is enclosed. There is no specific jurisdiction 
01 any RTDT Centres. 

(c) and (d). It isproposedtosetup5new 
RTDT Centres during 1992-93 in association 
with voluntary agencies and Govemment 
Organisations. 

STATEMENT 

51. No. 5tateslUTs Number of RTDT Centres 

1. Andhra Pradesh 3 

2. Assam 2 

3. Bihar 

4. Haryana 2 

5. HImachal Pradesh 

6. Jammu & Kashmir 2 

7. Karnataka 

8. Kerala 

9. MadhyaPrad~sh 2 

10. Maharashtra 4 

11. Manlput .. 1 

1a, Nag.ne 

13. Orissa -------- .--_._. __ .. _-
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SI. No. StateslUTs 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

. Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Delhi 

Total 

Expenditure on Advertisement of 
Products 

7575. SHRI DA IT ATRA Y A BANDARU: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the expenditure on 
advertisements is added upto the products 
sale price which adversely affects the 
consumers; 

(b) whether any ceiling have b~en fixed 
by the Govemment, on the expenditure on 
advertisements of products and commodities; 

(c) 11 so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND. PUBLIC 
DISTRIBUTION (SHRI KAMAlUDDIN 
AHMED): (a) According to the proviSions of 
the Standards of Weights and Measures 
(Packaged Commodities) Rules, 19977, the 

Number of RTDT Cent1es 

2 

2 

7 

4 

2 

41 

maximum retail price 01 a commodrty in 
packaged form may include among other 
charges, the chargdes towards 
advertisement. 

(b) fixation of ceiling on any components 
of sale price of any packaged commodities is 
outside the scope of the Standards of Weights 
and Measures (Packaged Commodities) 
Rules, 1977 and of the Act under which the 
Rules have been framed. 

(c) and (d). Does not arise. 

Housing Projects In Jaryana 

7576 SHRI BHUPINDER SINGH 
HOODA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:-· 

(a) the financial assistance extended to 
the Government of Haryana for various 
Housing projects during 1989-90, 1990·91 
and 1991-92; 

(b) whether there is a policy of granting 
assistance to projects in rural areas; 
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• (c) ifso, the assistance extendedtothe THE MINISTER OF STATE IN THE 

Government of Haryana and MINISTRY OF URBAN DEVELOPMENT 

(d) the quantum of assistance proposed 
to be allotted to the State during the Eighth 
Plan period? 

(SHRI M. ARUNACHALAM): (a) FInancial 
assistance extended to the Govt. of Haryaria 
diJring the year 1989·90,1990-91 and 1991-
92 for various housing schemes are as 
under:-

(Rs. in lakhs) 

1989-90 

State Plan outlay 773.00 

lICIGIC Loan 1337.00 

HUDCOLoan 870.00 

(b) and (c). The Central Sector Scheme 
Indira Awas Yojana in operation in rural 
areas for providing fully subsidised houses 
to the target group consisting of Scheduled 
CasteslScheduled Tribes and freed bonded 
laburers below poverty line. Under the 
scheme following expenditure has been 
Incurred in Haryana:_ 

. Year Expenditure incurred 

1989-90 149.51 

1990-91 114.96 

1991-92 68.55 

(d) Outlays for housing during the 8th 
Five Year Plan have not yet been finalised. 

Continuance after Retirement In Super 
Bazar 

7577. SHRI CHelAN P.S. 
CHAUHAN: 

SHRI N.K. BALlYAN: 

1990-91 1991-92 

875.00 915.00 

1619.00 1780.00 

1242.22 1119.00 

Will the PRIME MINISTER be pleased 
to state: 

(a) the number of retired officers who 
are continuing in some of the departments of 
Super Bazar: 

(b) the details thereof; 

(c) whether it is in accordance with the 
Government's instructions in this regard; 
and 

(d) if not, the reasons for retaining 
superannuated persons in the service of 
Super Bazar? 

THE MINISTER OF STATE IN THE 
MINISTRY. OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) and (b). At present there are six 
retired officers from different Government 
Department working in Super Bazar as per 
details given below:-
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S. NtJ. Name 

1. Shrl S.P. Bansal 

2. Shri S.C. Jain 

3. Shri R.K. Sharma 

4. Shri O.N. Nigam 

5. Shrl A.V.L. Narayanan 

6. Shri R.K. Mehra 

(c) and (d). Super Bazar has informed 
thatthey have their own service and tonduct 
Rules and accordingly there is no bar to 
employ persons beyond age of 
seperannuation upto 65 years subject to 
approval by Managing Committee of Super 
Bazar. When officers of required expertise 
and background in a particular area of work 
are not available from the existing man 
power of the Super Bazar, superannuated 
persons from outside having sulficient 
experience in that area of work are retained! 
taken by Super Bazar usually as Advisors! 
Consultants. Super Bazar has further 
informed that the services of the six retired 
officers are needed by them. 

[ Translation] 

Assistance to Cooperative Societies 
for Construction of House 

7578. SHRI SURESHANAND SWAMI: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whetherthe Government propose to 
anchorage cooperative societies for 
promoting construction of houses 

(b) if so, the details thereof; 

Status 

Advisor/Consultant InquiryOfficer 

Vigilance Officer 

Assistant Vigilance Officer 

Consultant Internal Audit Unit 

Consultant Inventory Control 

C.A.F. 

(c) whetherthe Government propose to 
provide financial assistance to such 
cooperative societies; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM) (a) and (b,. In 
order to encourage cooperative group 
housing societies in Delhi, the Govemment 
have already decided to allot 40% of the 
residential land to cooperative group housing 
societies. Accordingly DDA propoS9'to allot 
land to 400group housing societies in Owarka 
and Narela during the 8th Five Year Plan. 

(c) and (d). The Delhi Cooperative 
Housing Finance Soiciety Ltd. has a target to 
provide loans to group housing societies 
aggregating Rs. 250 crores during the 8th 
five Year Plan. 

(e) Question does not arise. 

Employment Through Small Scale 
Industries 

7579. SHRI MAHENDRA KUMAR 
SINGH THAKUR: Willthe PRIME MINISTER 
be pleased to state: 



479 Written Answers APRil 22, 1992 Written Answers 480 

(a) the number of unemployedgraduates 
likely to be provided employment during the 
Eighth Five Year Plan through the small 
scale industries; and 

(b) the details of the unemployed non-
graduates are likely to be provided 
employment during the above period through 
small sclel Industries? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). As perthe Eig~llh Plan 
proposals an estimated number of 24. 5.lakhs 
of employment is likley to be created by 
establishment of SSI units. This will over 
both unbempoyed graduates and 110n-
gradutes. However, it is not possible to 
estimate the actual number of graduates 
and non-graduates likely to be beneliled. 

[English] 

Consumer Protection Act 

7580. SHRI K.H. MUNIYAPPA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether National awards am bring 
given every year to encourage the 
participation of consumer organisatiolls and 
youths in Consumer Protection Act; 

(b) if so, the details thereof'; and 

(C) the criteria adopted for the selection 
thereof? 

THE MINISTfP Of SlATE IN THE 
.. 'tot,STRV . Of Civil- SUPPLIES, 
CQtlSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMAlUDDIN 
AHMED): (a) Yes, Sir. 

(b) The Government of India has 
instituted two awards to encourage the 
participation of youths and Consumer 

Organisations in the consumer protection 
programme. These are annual awards. The 
national Award for consumer Organisations 
consists of three awards in the shape of prize 
money of Rs. 50000/- Rs. 40, 000/- and Rs. 
30.000/- and is given to Voluntary Consumer 
Organisations which have rendered 
significant services in the field of cO!ls_umer 
protection. The National Youth Award is 
given to youths who. are within the age group 
of 15-35 years and who have done 
outstanding work in the field of consumer 
protection. The award consists of three cash 
prizes of Rs. 20,.000/- Rs. 15,000/- and Rs. 
10,000/-

(c) The section for the awards are made 
on the basis of recommendations received 
from the State Governments and Union 
Territory Administrations. The final selection 
is done by the Central Section Committee. 
While assessing the performance, preference 
is given to consumer organisations and youth 
functioning in rural, tribal or backward areas 
and for innovative ideas in promoting 
consumer welfare. Similar preference is also 
given to women of women organisations. In 
case of urban based youths or consumer 
organisations, their performance in rural areas 
and its visible impact on the welfare of the 
consumers are also seen. 

Shortage of Raw Material in Woollen 
Industry 

7581. SHRI VIJAY NAVAL PATIL: Will 
the PRIME MINISTER be pleased to state: 

(a) whether there is a shortage of raw 
material in the woollen Industry 8pec1illly 
small units in the country; 

(b) if so, 'he reasons Iherelor; and 

(c) the remedial steps taken in this 
regard and also to give relief to woolen 
industry? 
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THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). There is no shortage 
of raw wool. However, the only type of 
woe len raw material which faced shortage 
between 1st March to 26th March, 1992 was 
woe len rags for use of shoddy industry. The 
cause ofthis shortage was high rise in import 
duty ,from 35% to 11 % on import of woelen 
and synthetic rags. 

(c) The Ministry of Textiles had 
recommended withdrawal of duty and this 
has been accepted by Ministry of Finance, 

[ Translation] 

Computer Centres In the Country 

7582. SHRIMATtSUMITRA MAI-IAJAN: 
Will the Minister of PLANNING AND 
PROGRAMME be pleased to state: 

(a) whether there is any proposal to 

open more computer centres in the country; 

(b) if so, the details thereof; State-wise; 

(c) the estimated expenditure on setting 
lip of such centres; and 

(d) the details of the computer centres 
co mmissioned in Madhya Pradesh? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGI'~AMME IMPLEMENTATION (SHRI 
H.R. BHARDWAJ): (a) to (c). Inform-cilion is 
being compiled. 

(d) In ,line with its objective to provide 
computer based services to Central 
Government Department, State Government 
Departments and District Administrations, 
National'nfromatic5 Centre has estflblished 
Computer Centres in Madhya Pradesh as 
given below:-

Location Computer Installe d 

Vindhyachal Bhavan, 

Bhopal 

Madhya Pradesh Vidhan Sabha, 
Bhopal 

Chief Minister's 
Secretaeariat. Viabh Bhavan, 
Bhopal. 

Office of Commissioner, 
Sales Tax, Indore 

45 District Centre in the 
45 District Hqrs. of Madhya 
Pradesh. This includes 
Bhopal District, computer 
for which has been 

Super Mini ComplJ'!er 

ND-SSO 

80386-SX Compute r 

80386 Super AT Con'puter 

80386·SX Computer 

803816 Based Super AT 
Computer in each District 
excetpt at dsitrict shah dol 
whictn has 80386·SX r:ornputer 
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Location CCJn~uter Installed 

installed at present at 
Vlndhyachal Bhavan. Bhopal 
due to non-availability of 
space at the District Hqrs. 

2. Directorate General of Employ'ment 
and Tanning .• Ministry of Labuor has pa .rtially 
funded setting up of computer centres in the 
Employment Exchanges at Jabalpur. '.ndore, 
Bhopel. Bilaspur, Raipur. Gonda, D'urg and 
Rewa. Each Centre has a 80386 S uper AT 
Computer. 

3. Ministry of Rural Develr;",ment has 
established 43 DRDA Comp'utm Centres 
except at Indore and Baitul distriJcts, where 
these Centes are located in the NIC District 
Centres. DRDA Centres havu a PC/AT 
computer or a PC/XT compute'r. 

[English) 

Jamnalal BaJaJ Research Institute, 
Wardha 

7583. SHRI RA MCHANDRA 
GHANGARE: WillthePRIMf':MINISTERbe 
pleased to state: 

(a) the number of worlt;ers and officers 
In the pay roll of Jamnalal Bajaj Research 
Institute at Maganwadl W2lrdha; 

(b) the total expenditu' re Incurred on pay 
and allowances during 19,90-91; 

(c) the details of It \e research made 
durIng the last thre'l years and the 
achievements made; 

(d) the cost of articles produced by 
various departments of this Institution and 
the aale made durlnr~ 1990-91; and 

(e) whether there is any plan or proJect, 
the Institution Intends to start in the near 
future and if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (e). The information is being 
collect~d and the same will be laid on the 
Table of the House. 

( Translation] 

Uniform laws for labourers 

7584. SHRI KASHIRAM RANA: Will the 
PRIME MINISTER be pleased to state: 

(a) whetherthe Govemment porposeto 
frame uniform laws for labourers engaged 
uon different types of work by abolishing the 
laws' framed separately for labourers 
engaged invarious works; 

(b) If so,. the details thereof; 

(c) if not. the reasons therefor; and 

(d) the efforts being made to resolve the 
Industrial disputes Increasing due to dHferent 
laws framed for different labourers? 

THE DEPUTY MINISTER OF STATE 
OF THE MINISTRY OF LABOUR (SHRI 
PABAN SINGH GHATOWAR): (anO (c). 
Certain labour laws apply unlformarty to all 
the workers subject to fulfillments of the 
conditions laid down in the relevant acts or 
the rules farmed thereunder. In some casea, 
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however the uniformity Is not there because 
these acts have been framed with reference 
to the specific objectives that they seek to 
achieve. As such, there is no proposal to 
bring uniformity in the various labour laws. 

(d) Increase in the number of Industrial 
Disputes is not attributable merely to the 
existence of different laws. However, 
wherever a dispute arises, efforts are made 
to resolve it by the Industrial Relations 
machinery both at the Centre and States In 
their respective areas of jurisdiction. 

[English] 

Yeraguntala Cement Factory 

7585. SHRI RAMAKRISHNA 
KONTHALA: 

DR. V.S. RAJASEKHAR 
REDDY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the latest revised estimated cost of 
Yeraguntala Cement Factory vis-a-vis its 
original estimated cost: 

(b) the reasons for Increase inthe revised 
estimated cost; and 

(c) when the project is likely to be 
completed and the funds earmarked in 1992-
93 for the project? 

THE MINISTER OF STATE IF THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). The estimated cost 
ofthe Yeraguntala 1 Million Tonne ProJect of 
CCI orlglnallyapproved In April, 1981 was 
RI. 75. 72 crores. As per the last revision, 
approved In March, 1989, the cost has gone 
up to Rs. 191.20 erores. The IncrElase Is 
mainly due to an an·round escalat!on in the 

costs of various factors such as plant & 
machinery, civil works etc. • 

(c) The work on the project Is now at 
standstill due to disputes with the main 
machinery supplier and civil contractors. As 
per the tentative Plan out-lay for CCI for 
1992-93, a provision of Rs. 1 crore has been 
made for the project. 

Memorandum of Understanding by 
Public Sector Undertakings 

7586. SHRI A. CHARLES: Will the 
PRIME MINISTER be pleased to state: 

(a) The details of public sector enterprises 
who have signed Memorandum of 
Understanding (MOU) with the Government; 

(b) whether any assessmenfwas made 
by the Government to evaluate the 
effectiveness of the Memorandum of 
Understanding; 

(c) whether the recent decision to 
disinvest certain public sector undertaking Is 
likely to affect the implementation of the 
MOUs already signed; and 

(d) if so, the details thereof. 

THE MINISTER OF STATE IN THE 
MINISTRY OF • INDUSTRY (SHRI P.K. 
THUNGON): (a) 120publicsectorenterprlses 
have been identified for signing Memoradum 
of Understanding (MOU) with the 
Government for the year 1992·93. 

(b) Yes, Sir. 
(c) No, Sir. 

(d) does not arise. 

Helium In West Bengal 

7587 SHRIGANGADHARASANIPALLI: 
Will the PRIME MINISTER be pleased to 
state: 



487 Written Answers APRIL 22, 1992 Written Answers 488 
(a) whether Helium is found In some (e) if so, the reasons therefor? 

parts of West Bengal; 

(b) if so, whether the same is being. 
extracted for our consumption; and 

(c) the amount of foreign exchange 
expected to be saved therefrom? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCESANDPENSIONS(SHRIMATI 
MARGARET ALVA): (a) Yes, Sir. Helium 
has been found to come out from Thermal 
Spring at Bakreswar approximately 220 Kms. 
away from Caluctta in the district of Birbhum 
and at Tantlol in the district of Santalpargana 
of Bihar. It is found that the Helium content 
per unit volume Is about two per cent at 
Bakreswar and about 1.5 per cent atT antlci. 

(b) The amount of Heium gas at 
Bakreswar being relatively smail,. it is being 
collected and purified for use for laboratory 
purposes. 

(c) Presently the exploration work is 
going on and at the moment it is difficult to 
assess the foreign exchange savings. 

Supply of Coal to Power Stations In 
Orissa 

7588. SHRI K. PRADHANI: Will the 
Minister of COAL be pleased to state: 

(a) whether the Government of Orissa 
has requested the Union Government to 
supply coal to Its power stations; 

(b) if so, the details thereof; 

(c) the quantity of coal allotted during 
each of the last three years; 

(d) whether the allotted quote of coal to 
these powerstations is less in comparison of 
supply; and 

THE DEPUTY MINISTER IN.JHE 
MINISTRY OF COAL (SHRI S.B. 
NYAMGOUDA): (a) and (b). As per the 
demand for coal agreed between Orissa 
State Electricity Board and Central Electricity 
Authority (CEA) the Standing Linkage 
Committee in Mini6try of Coal has approved 
coal linkage of one lakh tonnes per month for 
Talcher Thermal Power Station of Orissa for 
the quarter April.June, 1992 

(c) The coal linkages approved for 
Talcher Thermal Power Station during the 
last three years i.e. 1989-90, 1990-91 and 
1991-92were1.41 milliontonnes,1.41 million 
tonnes; and 1.14 millions, respectively. The 
quantities of coal actually supplied in 1989-
90,1990-91 and 1991-92 were 1.249, 1.260 
and 1.090 million tonnes, respectively 

(d) and (e). As may be seen from above 
date the supplies have been less than the 
approved linkage. However, CEA have 
informed that this thermal power-station had 
comfortable coal stocks throughout the last 
three years and there was no loss of 
generation either because of inadequate 
linkage or for want of coal supplies. 

Migration of Govt. Servants from J & K 

7589. SHRI BHUWAN CHANDRA 
KHANDURI: Will the PRIME MINISTER be 
pleased to state: " 

(a) the number of posts fallen vacant 
following migration of Govemment servants 
from Kashmir, department-wise In the State 
of Jammu and kashmir; : 

(b) by assistance given to the, migrated 
Government servants after having lost their 
means of livelihood; and 

(c) the remedial measures taken-by the 
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Government to reserve the vacant posts for 
the migrants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Complete figures 
relating to total number of vacancies in 
respect of ,the Central Governemnt, 
department-wise at all levels are not 
maintained centrally. However, during the 
special recruitment drive conducted by the 
Staff Selection Commission in 1991 to fill up 
various Group C posts which were laying 
unfilled in various Central Government 
offices!Nationalised Banks!GIC/L1C etc. in 
their offices located in J & K, in all 766 Group 
C vacancies!n J & K were repOr1ed to the 
Commission. 

(b) The migrated Central Govl. 
Employees who did not rejoin their duetes in 
the Kashmir Valley were eligible lor leae 
Salary. Instruction had been issued to the 
Ministries/Departments to Adjust those who 
could not retum to the Valley in available 
vacacancies underthe respective Ministries! 
Department in offices located outside Valley. 

(c) Adequate remedial measures exist 
to ensure that the migrated Government 
servants who return to J & K are taken back 
by the respective Ministriesl Department in 
their offices located in J & K. 

( Translation] 

Construction of PM House 

7590. SHRI YASHWANTRAO PATIL: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the Government have any 
proposal to construct a permanent residence 

,for the Prime Minister and Very Important 
Persons; and 

(b) if so, the details thereol? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No. Sir. 

(b) Does not arise. 

[English] 

Land Under Encroachment in South 
Delhi 

7591. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of URBAN 
DEVELOPMENT be pleased to refer to the 
reply given to USQ 3225 dated August 8, 
1991 and state: 

(a) whether Information with regard to 
the land under encroachment in South Delhi 
has since been collected; 

(b) if so, the details thereof and if not, the 
reasons for the delay: 

(c) whether any survey has been 
undertaken o.fthe encoroachments made in 
the Directorate of Estate markets; and 

(d) if so, the details thereof and the 
action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM: (a) and (b). The 
information relating to encroact]!11e!1.t~. has 
been called for from the concerned local 
bodies but is awaited. They are being pursued 
vigorously. 

(c) and (d). the details of unauthorised 
encroacments have already been conveyed 
to the parliament in reply to Unstared 
Question No. 123 dated 15.7 1991 Further 
surveys have since been candled in soem of 
the markets and notices have been issued 
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wherever these were warred. Survey s In the 
remlfining markets are In progress. 

[ Translation] 

Housing Problem 

7592. SHRI R. DHANUSKODI 
ATHITHAN: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether despite considerable 
Investments and efforts made in successive 
plan period, the housing problem continues 
to be serious; 

(b) If so, the details of the investments 
made and the numberofhousesconstructed 
during the Seventh Plan period in rural and 
urban area respectively; 

(c) the percentage of total budgetary 
allocation made for housing during the above 
period; and 

(d) the reasons for which the people are 
stili homeless? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) Housing is a State Subject and 
housing schems are formulated and 
Implemented by the State Government and 
Union Territory Administrations according to 
their priorities and resources. These are also 
supplemented by schemes and programmes 
approved by the Central Government. Public 
Sector outlay for hosulng In the 7th Five Year 
Plan period is reported to be Rs. 2459 crores. 
Comprehensive date on hOUII.construction 
" not avallable.llnct "'*' portion 01 house 
oonttlUCllon ICIIyMW f8P0rtacl avcllvemenSe 
lit .......... ewe hOIllI", and LIO Hou.1ng 
~PmI,.,...mmtaperllfedby!tat. 

III" during the 7th Plan were as 
follows: 

Units (In lakhs) 

EWSHousing 7.14 

lIG Housing 1.67 

(c) The allocation made for housing 
sector during the 7th Five Year Plan was 
about 1.5 percent of the total Plan Outlay. 

(d) The major reason for homelesseness 
in the urabn areas is the inadequate supply 
of affordable housing and the riSing prices of 
land and constcruclion apart form various 
constraints to housing activity and sopply of 
housing fiance faced by the poorer sections. 

[English) 

Short Supply (If Coal to Western 
Region Industries 

7593. SHRI S.B. THORAT: Will the 
Minister of COAL be pleased to state: 

(a) whether Industries in Western region 
of Maharashlra and Gujarat have been 
severely affected due to short supply of coal; 

(b) if so, the reasons therefor; 

(c) whether there is shortage of railway 
wegons to transport coal to Gujarat and 
Maharashtra; 

(d) the remedial steps taken to normalise 
the position: and 

. (e) other steps taken during 1991-92to 
streamline the marketing of coal to the 
Industrial units a~d stat. tiadrlclty boards? 

. THE DEPUTY MINISTER IN THE 
MINISTAY OF COAL (SHAI S.B. 
NYAMAGOUDA): (a) to (d). Industrial 
conlumeraln Gujarat and Maharlhtra have 
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been receiving their coal requirements mostly (f) the details of the arrangments made 
by rail. Due to Novement of coal by rail on for their rehabilitation? 
priority to core sectors like power etc. there 
have been some shortfalls In movement of 
coal to the Industrial consumers In the country, 
Including those In the States of Gujarat and 
Maharashtra. However, instructions have 
been Issued to coal companies to ensure 
supply of coal to consumers in non-core 
sectors, at last to the extent of 50% of the 
linkages, either by rail or by road. 

(e) Steps taken in 1991-92 to streamline 
marketingillOf coal to industrial unis and 
Electricity Boards Include strengthening of 
Coal controller's Draganisation with a view 10 
improve the qualilyof coal supply, setting up 
of coal • Consumers' Councils by coal 
complies to improve redressal of consumer' 
grievances; and introduction of Cash and 
carry Scheme for power Utilities; 

[ Translatlon] 

Dlpka Colliery Korba 

7594. SHRI BHAWANI LAL VERMA: 
Will the Mlnlsterof COAL be pleased to state: 

(a) whether the Dlpka Colliery situated 
In Korba In Madhya Pradesh has been revived 
and H so, since when; 

(b) the total qutntity of coal being 
extracted out of the said colliery at present 
daily; 

(c) the total areas of private land acquired 
forth Is colliery andwhetherthe compensation 
In regard to said acquired land has been paid 
to all concemed; 

Cd) If 80, the average rate per hectare 
thereof; 

(e)thetotal numberof persons displaced 
as I result of the revival of the colliery and 

THE DEPUTY MINISTER IN,..E 
MINISTRY OF COAL(SHRI S.B. 
NYAMAGOUDA): (a) Yes, Sir. Dipika Colliery 
of South Eastem coalfields Ltd., has been 
revived since Dec, 1991. 

(b) The Quaintly of coal being extracted 
from the said colliery is 7000 tonnes daily on 
an average. 

(c) 1199.40 Heel. of private land has 
been acquired for Dipika Colliery. 
Compensation has been paid In all cases, 
except a few cases which are under dispute. 

(d) The average rate of compensation 
per Heel. of land varies from Rs.44341 to Rs. 
69,283 depending upon quality. 

(e) Approximately 1814 persons are 
likely to be displaced as a result olthe revival 
of the colliery. 

(f) For rehabilitation of the affected 
persons in these vII ages four rehabilitation 
sites have been developed by SECL with 
necessary Infrastructure. Plots of six decimal 
each are allotted in lieu of house affected by 
the project. 

Scheme of Public Health Engineering In 
Madhya Pradesh 

7595 SHRI SURAJBHANU SOLANKI: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether any schemes of the 
Department of Public Health Engineering of 
the govemment of Madhya Pradesh are 
pending with the union Govemment; 

(b) If so, the details thereof; and 
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(c) the action taken by the Union 

GO\!li!rnment so far on these scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF . URBAN 
DEVElOPMENT(SHRI . M. 
ARUNACHALAM): (a) to (c). A list of Water 
Supply and Sewerage Schemes proposed 

by the Public Heatth Engineering Department 
in Madhya Pradesh for technicaI cleara(lce 
by the Central Public Health and 
Environmental Engineering Organisation is 
enclosed as statement. The Scheme at SI. 
No.3, 4 & 6 are at various levels of scrutiny 
and techinical observation have been 
communicated in the other cases to the 
State Government for further revision. 

STATEMENT 

S/. No. Name of the Scheme Estimated Cost 
fRs. in lakhs) 

1. Berasie Water Supply Scheme 
Phase-I 155.50 
Phase-II " 30.13 

2. Augmentation of Water Supply Project 3286.00 
for Jabalpur- Phase-III. 

3. Sewerage & Sewage Disposal Project 5480,00 
(Indore)- Phase-I 

4. Greater bairagarh Augmetatio!' 545.00 
Water Supply Project. 

5. Project for Agmentation and Improvement 3254.00 
of Raipur Water Supply Scheme. 

6. Sewerage Project for Shivpuri town 

[English) 

Computerlsatlon of Sanskrit 

7596 DR.lAXMINARA YAN PANDEYA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Govemment propose to 
compute rise Sanskrit teaching and learning 
and bring out acomprehensive computerised 
dictionary; 

896.00 

(b) if so, the details thereof alongwith the 
steps taken to make Sanskrit a computer 
language; and 

(c) the time by which all Sanskrit 
Institutions are likely to be computerised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBICL 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and- (b);--Th. 
Department of Electronics under Its • 
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Technology Development for Indian 
Languages (DDIL)' programme has initiated 
three projects relates to computer assisted 
teaching & learning of Sanskrit. A project for 
the development of Corpora of Sanskirt text 
in machicne readable form which will assist 
the development of computer based lexicons, 
has also been initiated. 

Though there is no indication that 
Sanskrit as such can be used as a language 
for cOmputers, ther is a view that the lormal 
structure and strict adherence to rules of the 
Sanskirt grammar may provide insights into 
the natural language processing in 
computers. It has been observed that Sanskrit 
has a potential to become a l1'Iodel for 
knowledge representation and as a link 
language for machine translation. 

(c) The Government have taken various 
measures, to assistthe Sansskrit institutions 
in computersed learning and teaching and 
development of Corpora etc. However, there 
is no proposal to compute rise all the San skirt 

institutions. 

Supply of Edible Oil to States 

7597. SHRI MOHAN RAWALE: Will the 
PRIME MINISTER be pleased to state: 

(a) The Quantity of edible Oil allocated 
against the demand tothe State Governments 
during the last three years, State and Union 
Territory-wise; and 

(b) the quantity actually lifted by the 
respective State Governments and Union 
Territories by March 31. 1992? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) and (b). The Statewise and 
yearwise allocation and lifting of edible .oils 
years (Nov. to Oct.) 1989-90, 1990-911991-
92 ('upto March, 1992) are given in the 
enclosed Statement. 

STATEMENT 

S.No. States/ .- 1989-90 1990-91 '1991-92 
I '. 

Allocl Lifting Alloc Lifting Alloc Lifting 

1. Andhra Pradesh 46250 37710 9360 9875 4500 6000'· 

2. Arunachal Pradesh 930 53 2000 82 150 68 

3. Assam 2500 324 950 600 600 290 

4. Bihar 10700 6882 5000 3662 4500 1400 

5. Goa 7200 6170 2500 1703 1200 400 

6. Gujarat 78450 66443 15800 18797 4500 6196 

7. Haryana 7350 5238 2500 2566 1800 425 
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S. No. States 1989·90 1990·91 "1991·92 

Allocl Lifting Allop Lifting Anoc Lifting 

8. Himachal Pradesh 9700 6665 3550 3709 1500 1139 

9. J&K 7500 3504 2275 2298 1500 578 

10. Kamataka 49950 44696 9460 9200 5600 4456 

11. Kerala 43000 36674 8560 8566 2000 3000 

12. Madhya Pradesh 40000 22018 9700 9761 3600 1651 

13. Maharashtra 142000 135678 22600 23705 8000 2756 

14. Manipur 2760 1342 900 700 600 460·· 

15. Meghalaya 2150 1321 1000 998 600 460 

16. Mizoram 3250· 943 1700 711 600 320 

17. Nagaland 3800 2936 2600 1780 800 710 

18. Orissa 23000 13835 6920 6485 4500 4000 

19. Punjab 3950 1725 3100 33358 21000 930 

20. Rajasthan 9000 2562 3940 28898 2600 753 

21 Suikkim 1450 504 650 422 5450 300 

22 Tamil Nadu 49800 45407 9075 12724 1500 689 

23. Tripura 2300 578 800 1752 600 395 

24. Uttar Pradesh 16050 4913 7500 4587 4500 674 

25. West Bengal 67400 35021 13100 18501 4500 2800 

26. A &N IslanCII 2550 1100 900 600 300 364 

27. DtANoIGAAH 760 377 400 484 300 

28. D&NHaveft 700 709 290 235 150 150 
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S. No. States 1989·90 1990·91 "1991·92 . 
AI/ocl Lifting. AIIoe Lifting Alloe Lifting 

29. Delhi 19900 13701 7000 7324 4500 301 

30. Daman & Diu 1430 1138 460 365 300 300 

31. Lakshadweep 420 314 265 165 200 120 

32. Pondicherry 6850 6713 1150 1396 850 704 

663050 507194154205 160009 69400 42698 

• The allocation and lifting for the year 1991·92 is upto March, 1992 . 
•• Including lifting of quota all9cated in Oct 91t,oil year 1990·91). 

(Translation) GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). The 

Reservation for Sc/STs Constitution of India has not prescribed any 
period UplO Which reservation in services for 

759B. SHRI ASHT BHUJA PRASAD Scheduled Castes and scheduled Tribes 
SHUKLA: Will the PRIME MINISTER be would be valid. 
pleased to state: 

(a) the period of which the reservation in 
Government services was valid for Scheduled 
castes and Scheduled Tribes as per 

constitutional provisions and other relevent 
rules and orders; 

(b) the period for which the present 
reservation policy would continue; 

(c) the percentage of people benefited 
so far; 

(d) whether the Government propose to 
make certain changes in the reservation 
system; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 

(c) The reservation orders are in force 
since Independence. The recruitment of 
Scheduled Castes and Scheduled Tribes 
have been made by different appointing! 
recruiting authorities spread throughout the 
country as per the orders in force at the 
relevant points of time. The percentage of 
people benefited so far is not, therefore, 
available centrally. 

(d) No, Sir. 

(e) Does not arise. 

[English] 

National Facility for Animal Tissue and 
Cell Culture 

7599. SHRI ANNA JOSHI: Will 
the PRIME MINISTER be pleased to 
state: 
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(a) whether cells, parasites, viruses, 

plastids etc., are kept in the same repository 
in the National Facility for Animal Tissue and 
Cell Culture. 

(b) if so, whetherthis involves a high risk 
of contamination and its spread; 

(c) the ration of availability of space and 
the number of scientists in the institute; 

(d) whether Government have decided 
to construct a new building for the institute; 

(e) if so, the details thereof; and 

(I) the time by which the construction 
work in respect of the building is likely to be 
completed? 

THE MINSTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GREIVENCESAND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). No Sir. The 
Cells, parasites, viruses, Plasm ids etc., are 
maintained in different repositories at the 
National Facility for Animal Tissue & Cell 
Culture, Pune, and as such there is no risk of 
laboratory infection and spread during 
handling of these biological materials. Good 
laboratory practices are followed, and the 
repositories are maintained in separate 
containment laboratories. The chances of 
contamination and spread of the biological 
,material are minimal. 

(c) There are 13 scientists working in 
experimental laboratory with approximately 
floor space of 2900 sq.ft. The ratio 
approximately comes to 223 sq.!!. per 
scientist. 

(d) to (f). Yes sir. The new bulding !orthe 
facility covering an area of about 56, 800 
sq.ft. will be constructed on Pune University 
Campus. The execution of the construction 
work will be taken up by the "Construction 
and Services group· of the Department of 

Atomic Energy. The scheduled date for the 
completion of the construction work has 
been fixed for December, 1994. 

Bio-Technological Products 

7600. SHRI ANNA JOSHI: Will the 
PRIME MINISTER be pleased to state: 

(a) the bio·technological products 
brought out to human needs by the National 
Facility for Animal Tissue and Cell Culture 
during the last three years; 

(b) whether the Institute supplies human 
and the cells for research and bio-technology 
institutes and companies; and 

(c) if so, the precautions taken by the 
Institute to check the infections? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEl, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The National Fqcility 
for Animal Tissue & Cells Culture was set up 
to supply cells and other cultures. The Facility 
has also developed a number of methods 
and systems which can be helpful in the 
development of biotechnological products 
. for human needs. These include: diagnostic 
assays against filarial paraste; guinea worm, 
hybridorna secreting· anti-inSUlin antibody 
without the use 01 foetal calf serum; a 
method of organ culture using a special 
culture medium which can maintain human 
cornea up to 35 days and a method for the 
preparation of epithelial culture from foreskin 
which can be used for the transplantation in 
unhealing ulcers. 

(b) and (c). Yes Sir. The Facility since 
1998 has so far supplied 1449 cultures which .. 
are of non-hazardous nature. These cultures 
are accidently. Universally accepted standard 
precautions are ensured in supplying the 
cultures. 
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Land for Development Project. 

7601.SHRI R. DHANUSKODI 
ATHITHAN: Will the PRIME MINSTER be 
pleased to state: 

(a) whether States are forced to acquire 
vast areas of land for irrigation Pl'9jects and 
other public works spending huge amount 
towards compensation of land; 

(b) "so, the details thereof, Statewise; 

(c) whether the union Government 
propose to fix a ceiiing on the rates of 
compensation by suitably amending the Land 
Acquisition Act, 1984; and 

(d) " not, the reasons therefor? 

THE MINISTER OF STATE 11\1 THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) and (b). 
Irrigation projects and other public works are 
generally planned, investigated, formulated 
and executed by the State themselves as 
perlnter-sepriorities. The State Governments 
acquire minimum land for implementation of 
such projects and pay compensation for the 
aquired land as per provision of the Land 
Acquistion Act, 1984. 

(c) and (d). There is at present no 
proposal to fix a ceiling on the rates of 
compensation by amending the Land 
Acquistltion Act, 1984 since th9 Act was 
comprehensively amended only recently in 
1984 Inter- alia with avlew to serve the 
interests of the community In harmony with 
the rights of the Individuals. The provisions of 
the amended Act provide for payment of 
compensation on a more realistic and just 
basis to the land owners whose lands are 
acqired. 

Export of Colr Goods 

7602. SHRITHA YILJOHNANJALOSE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the quantity of coir goods exported 
during each of the last three years; and. 

(b) the quantity proposed to be exported 
during 1992? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INDUSTRY (PROF.P.J. 
KURIEN): ·(a) The quantity of coir goods 
exported during each of the last three years, 
is as follows: 

Year Quantity 

April-March Tonnes 

1988-89 24979 
1989-90 27458 
1990-91 27926 
1991-92 27556 

• (Provisional upto end of February, 
1992) 

(b) As perthe VIII plan propo_sal~ of Coir 
Board, Export target projected (Provisionally) 
for the year 1992-93 is 32970 tonnes. 

Implementation of Supreme Court 
Orders on Labour-Laws 

7603. SHRI SHYAM BIHARI MISRA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the judgement given by the 
Supreme Court in the matter of interpretation 
of labour-laws are applicable from the date of 
Court's pronouncements to the employees 
of Central public sector organisations 
automatically as in the case of private sector 
organisations; 

(b) " not, the reasons theretor; and 

(c) the steps taken/proposed to be taken 
In "the matter? 
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THE DEPUTY MINISTER IN THE - formulation and implementation of 
UINISTRY OF LABOUR (SHRI PABAN joint research programmes; and 
SINGH GHATOWAR): (a) and (b). The date 
from which the court's pronouncement takes 
effect Is a matter which may be specified by 
the court In its judgement or, in the absence 
of such indication, may be inferred from it. 
This is as whether the judgement involves 
interpretation of Labour Laws· or any other 
law or workmen of the Central Public Sector 
Organisations 
Orgainisations 

or 

(c) Does not arise. 

Private Sector 

Memorandum of Understanding (MOU) 
on Science 

7604. SHRI PRATAPRAO B. 
BHONSALE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether India had signed any MOU 
on Science with China; 

(b) if so, the details thereof; and 

(c) the follow-up action taken by the 
Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS(SHRIMAfi 
MARGARET ALVA): (a) Sir, an agreement 
of Cooperation of Science and Technology 
between India and China was signed on 
December 22,1988. 

(b) This agreement provides for: 

- Cooperation through exchange of 
scientists, research workers and scholars; 

- exchange of ScientHic and technical 
information and documentation; 

- organisation of bilateral scientific and 
technical seminars/courses; 

- establishment of a joint comm"lttee on 
scientific and technical cooperation, to plan, 
coordinate and monitorbilateral cooperation. . 

(c) Two meetings of the India-China 
Sub Committee on Cooperation in Science 
and Technology (as the joint committee is 
called) have been held, broad areas of 
bilateral interest have been identified, 
explorialory visits of scientific delegations 
have taken place to concretise themes for 
collaborative interaction, and some study; 
visits have taken place in other areas of 
potential interest. 

12.04 hrs. 

[English) 

RE. ADJOURNMENT MOTION 

MR. SPEAKER: There is one more .~ 
thing on this point so that there should n-6t be 
any misunderstanding, orthe hon. Members 
may not ask as to what has happened to the 
notices given by them. I have received the 
notices for suspending the question Hour, 
Adjournment Motion and privilege Motion 
also, three kinds of motions. 

Asfarasthe adjoumment Motion notices 
are concerned- I am just saying this thing 
on the floor of the House so that it may not 
be necessary every now and then to repeat 
what I am saying now- Rules 5&, 57,58 and 
other rules are applicable. Rule 56 Is very 
relevant and.1 am reading Rule 58 (v). 

Rul~ 58 (v) says, and I quote: 

"The motion shall not revive discussion .,,; 
on a matter which has been discussed in the ~ 
same session." . 

h is one thing. We are not going to 
discuss it. There is one more thing which I will 
bring to your notice. 
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MR. SPEAKER: let me have my say 
please. The grounds for disallowance of the 
Adjournment Motion are given in'the Hand-
book published by our Parliament. It says: 

"That the matter sought 10 be raised is 
mainly based on press reports withoul being 
substantiated". 

This is the ground for disallowance of 
the Adjournment Motion. I have given the 
two grounds -Ihallhe matter was discussed 
in the same session and this is the second 
ground says that the matter sought 10 be 
raised is based on press reports. 

(Interruptions) 

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada): This House has been 
misled. (Interruptions) 

SHRIRUPCHANDPAl (Hooghly): This 
is a totally new issue. (Interruptions) 

MR. SPEAKER: I have said that these 
are the two grounds on whicth the 
Adjournment Motion cannot be admitted. 

( Interruptions) 

MR. SPEAKER: Not like this. 

( Interruptions) 

[Translation] 

SHRI GEORGE FERNANDES 
(Muzaffarpur): Mr. Speaker, Sir, whal is your 
decision with Privilege Motion? 

[English] 

MR. SPEAKER: Privilege Motion? I 
have to hear the other side also. '-

[ Translation] 

SHRI GEORGE FERNANDES: Then 
Usten just now. 

MR. SPEAKER: Not now,l will hear later 
MR. SPEAKER: What is this? You have on. 

all the time and the capacity to change my 
Views. This is what I am reading from the 
book. [English] 

(Interruptions) 

MR. SPEAKER: Please hearme. These 
are the grounds. The Question Hour is over. 
Your usual hour is there. You can carry on. 

(Interruptions) 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): I have given a notice for 
Adjournment Motion (interruptions) 

MR. SPEAKER: Not on this. On the 
rulings, we d_o not discuss here. 

SHRI SAIFUDDIN CHOUDHURY: We 
are not discussing it (Interruption$) 

SHRI JASWANT SINGH (Chittorgarh): 
I am not discussing the ruling. (Interruptions) 

Y-ou gave a nolice. It is with me. 

(interruptions) 

{English] 

SHRI JASWANT SINGH: lam not. Of 
course, no one in the House can possibly 
question it. You having ruled that it is ..... 

MR. SPEAKER: I have just read it from 
here. 

SHRJ JASWANT SINGH: You have 
drawn the attention of the House to the 
existing provisions in the rule book under 
which ordinarilYI on two 
grOUr1ds ... (Interruptions) You drew the 
attention of the House to two aspects of the 
existing provisions under the rule book. 
Thereunder, ordinarily, an Adjoumed Motion 
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cannot be taken up because H the same 
discIJssion has already taken place, then you 
cannot keep on repeatin9 the very same 
discussion. 

MR. SPEAKER: There are rulings on 
this pOint also. If the matter is continuing then 
also It can be disallowed. 

SHRI JASWANT SINGH: Exactly. 

MR. SPEAKER: Supposing something 
happens today .... 

( Interruptions) 

SHRI JAWANT SINGH: There are two 
aspects. Containing matter, matter already 
having been discussed and thirdly 
substantially on press reports. These are the 
three aspects. 

MR. SPEAKER: It is 'not substantiated'. 

SHRI JASWANT SINGH: No, 
substantially. 

MR. SPEAKER: I will read it again for 
you. 

SHRI JASWANT SINGH: It is largely 
based on .... 

MR. SPEAKER: No, not largely. 

( Interruptions) 

MR. SPEAKER: It is 'the matter to be 
raised is mainly based on press reports 
without being substantiated'. 

SHRI JASWANT SINGH: Exactly. 

SHRIINDRAJIT GUPTA (Midnapure): 
How can you say that it is not substantiated 
unless somebody comes and says what has 
happened? (Interruptions) 

MR. SPEAKER: I do not know. It is in the 
rule book. 

SHRI JASWANT SINGH: My sbmission 
here is that unless it is substantiated, it is one 

aspect and largely based on press matters. 
Continuing discussion and not on matters of 
urgent public important etc. 

Now I submit, Sir, that underthis umbrella 
of Bofors, this is of course a containing 
saga ... 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): Sir ... 

SHRI JASAWANT SINGH: I have not 
yielded to the hon. Minister. Yet, Sir, if you 
would ask me to yield, I might consider it. As 
a former Speaker ..•. 

MR.SPEAKER: Please. 

SHRI BALRAM JAKHAR: Sir, the 
Speaker's Ruling cannot be discussed here. 

MR. SPEAKER: He is not discussing 
speaker's Ruling. 

SHRI JASWANT SINGH: I thank you 
very much. 

MR. SPEAKER: I hope you are not 
discussing it. 

SHRIJASWANTSINGH:Not atall.ldo 
not have any standing or ability to do that. 

MR. SPEAKER: It is not generally done 
because otherwise every time it will be 
discussed. 

SHRIJASWANTSINGH: It is uotofthe 
question. How can we discuss it? And it did 
not lie for this specific reason .... 

MR. SPEAKER: Now, this is a discussion 
which is unlisted. 

SHRI JASWANT SINGH: It did not lie, 
sir. He is my. elder in every respect. 

MR. SPEAKER: And he is 100 per cent 
correct also. 

. SHAI JASWANT SINGH: Absolutely, 
Sir, and he is only stating the obvious here. 
I cannot, of course, discuss the Speaker's 
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Ruling, but my submission is on three urgency of 24th of April when the final hearing 
grounds. what is the distinction between a in the Delhi High Court is listed and the 
continuing saga... manner in which the Government is handling 

MR. SPEAKER: This is .... 

SHRI JASWANT SINGH: It is, Sir, 
because this is relevant H you would allow 
me. 

MR. SPEAKER: Again it will be 
discussing the Ruling. 

SHRI JASWANT SINGH: It is not 
discussing the Ruling. I am submitting ... 

MR. SPEAKER: Now,l here you inn my 
Chamber on this point. You convince me, I 
will get convinced. 

SHRI JASWANT SINGH: But if you 
would permit me to put my view across. 
(Interruptions). I am not on the adjournment 
motion as such because you have ruled that 
out. You have said that 'I am not admitting 
the adjournment motion' etc. etc. I am on 
substantially other aspects. II is not on the 
RUling on the adjournment motion and I bow 
to the wisdom of the former Speaker, he is 
my elder senior in every respect. I am not 
judging that. Now, what distinguishes is, sir, 
as issue which is containing and which is of 
recent occurrence. This saga of Bofors is, of 
course, a continuing saga. But under that 
umbrella every occurrence, every new 
incident, event new revelation has in itself 
been a new occurrence of urgent public 
·importance. When the swedish Radio first, 
came out with the news, it was a matter of 
immediate occurrence. Then subsequently 
the Audit Bureau of Swedon came out with its 
findings. It became a separate occurrence. 
When the Joint Parliamentary Committee 
gave ns findings, that became a separate 
occurrence. I submit to you, Sir, that earlier 
when we discussed, we discussed an aspect 
01 this continuing sage, we discussed the 
forrnerExtemal Affairs Minister's misconduct. 
I! was an aspect. Now you can situation in 
which under the umbrella of a continuing 
saga, every new occurrence has relevant 
urgent public importance. I! is my submission, 
Sir. that there are two aspects. Firstly. the 

this hearing of the 24th of April is an aspect 
of urgent public importance and is a new 
occurrence. I submit, secondly, Sir, that 
when it is asserted and we exercised great 
restraint as I said earlier in the previous 
discussion .... 

SHRI BUTA SINGH (Jalore): I am on a 
point of order. 

SHRI JASWANT SINGH: There is no 
List of Business at the moment in the House. 
So, there cannot be a point of order. 
(Interruptions). 

SHRI E. AHAMED (Manjeri): May I 
submit one thing, Sir? Every issue will have 
occurrence .... (Interruptions). 

SHRI JASWANT SINGH: After all what 
is the substance of our concern and why is n 
of new occurrence? The substance of our 
concern arises from an assertion of - I am 
not relying only on newspapers. 

SHRI BUTA SINGH: I am on a pOint of 
order under Rule 58. Let him listen to me. 

SHRI JASWANT SINGH: We are in 
Zero Hour. Now I am making during a 
submission of Zero Hour. I am in Zero Hour 
, Buta singhji. 

SHRI BUTA SINGH: You are raising 
something which is irrelevant. I am raising 
something which is relevant. (Interruptions). 

MR. SPEAKER: Everything in this Hour 
is supposed to be out of order. 

( Interruptions) 

SHRt JASWANT SINGH: This is a Zero 
Hoursubmission. Sir. Let it be understood by 
the Treasury Benches. It is a submission 
that J am making the Zero Hour which all 
Members of Parliament here have a right to 
make. (Interruptions) 

SHRI BUT A SINGH: Sir. my submission 
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is what the hon. Member is speaking is also interest given from the office of the Chief
under the rules. Therefore, it is the Executive about both? This is, about the
infringement of the rules that I am objecting case on the 24th of April and about the CBI
to. letter which was existing even before the

discussion in the House took place earlier.
The Prime Ministers name is involved; the
Prime Minister'S name is mentioned by
foreign offjcials. That the name of the Prime
Minister is ofticially communicated to India,
the Prime Minister was in the knowledge of
this and despite all this, the Government and
the Prime Minister have kept the House in
the dark. How are weto express ourconcern
if we do not come to you through the agencies
and the means that are available to us in the
Rule Book and' seek your permission to
make a reference to all these aspects of
urgent public importance meriting
consideration?

SHRI JASWANT SINGH: Sir, the focus
of our concern is that the hon. Prime Minister,
in his intervention in this House, has misled
the House. The focus of our concern is that
the hon. former Minister for External Affairs
in his assertion in Gujarat outside the House,
has said: "If I were to speak, an explosion will
be caused. I have merely done my duty, etc.
etc.· They create a doubt in my mind, Sir.
What is the focus of our concern? The focus
of ourconcern is that in the possession of the
Central Bureau of Investigation exists and
existed a letter belore the Prime Minister had
made his intervention in which it was
categorically stated that Mr. Solanki gave
that note under the instruction and direction
of the Prime Minister 01 India and that no
such reference was made here and it is a
matter of new recent occurrence and this is
the focus of our concern, because this letter
concerns both an Issue 01privilege to which
certain other Members have referred and
also misleading the House and also 01 the
propriety and the conduct of the Chief
Executive of the Government. What are we
saying, Sir? We are saying that this letter is
in the possession of the Central Bureau of
Investigation and was in the possession 01
the Central Bureau of Investigation when
such an assertion was made. Then, the
Central Bureau of Investigation is directly
under the charge of the Prime Minister.

Secondly, the Prime Minister himself
said- and a reference was made by others-
that he does not want his Government to act
under a shadow, so far as this matter is
concerned. A shadow has come all over
again. It is a new occurrence and this shadow
having come, it is a matter that requires
urgent attention. We appeal to you to consider
our request for being able to raise this matter.
Thirdly, and again because the hon. Prime
Minister said on the floor of this House that
he will take a personal interest In the Central
Bureau of Investigation and in the
management of this case. Now, is the
personal assurance about the personal

MR. SPEAKER: You can very well say
that I am obstructing your speech now. But,
supposing you are coming uncer certain
rules, I am expected to interpret the rules
which will not create difficulties in future.

SHRI JASWANT SINGH: Absolutely,
Sir. You have been most kind, you have not
interrupted me. You have permitted to have
my say and I have done so. There are two
issues that are involved, about the propriety,
about the good name of the Chief Executive
01 this Government, about his name being
used by foreign officials to make statements
and make averments which are contrary to
what has boon stated in the House and the
question of total privilege of Parliament .
These are all aspects 01 new occurrence.
They do come underthat overall umbrella of
Bolors which covers many sins, but, this Iput
it to you, is a new sin and it is a sin of sufficient
importance andgravityto merit consideration
afresh and that is why we are troubling you
in this regard.

SHRIINDRAJIT GUPTA (Midnapore):
Mr. Speaker, Sir,l would respectfully remind
you that I am neither on Question Hour
because that is over, not Iam on Adjournment
Motion, because I have not tabled an
Adjournment Motion. I am on zero hour. I
had written to 'you this morning because
what appeared today in the Press was most
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disturbing andwouldbedisturbingtoanybody. say so. We cannot take Sardar Buta Singh's
You have rightly quoted the rule which said words for granted. So, here in bold words,
that if the matter which is sought to be raised serious allegations are being made
by way of adjournment- motion is based
Primarily on the Press reports which are
unsubstantiated, then it cannot be admitted.
One cannot question that rrule except to say
that, anything which is based on the Press
report cannot either be substantiated or
unsubstantiated unless somebody in
authority who is in a positi on either to affirm
or to deny that Press report, comes forward
to say so. I may remind you that the former
External Affairs Minister's action in handing
over a note to the Swiss /Foreign Ministerwas
first revealed in the Press. It first appeared in
the Press and on the basis of that Press
report that this House raised that matter,
whether it is a fact or not that he had handed
over a note to his counterpart. Up 10 that
stage, it was an unsubstantiated Press report.
It was only subsequently that the Minister
himself came forward with a statement
admitting that he had handed over a note
whose contents, ho said, he did not know;
who had handed over to him, he did not

- know. It was some faceless, nameless
person. and he apologised; he expressed
regret in the House that he has done such
a thing. It was only after that it has become
clear that that the Press report was not
unsubstantiated.

I would also say one thing more. I must
draw your attention to very curious way in
which the House is again being treated. It is
now about three weeks since the unfortunate
Solanki episode took place. To this day, the
identity of that person, that nameless,
faceless person who handed overthat paper
to the Foreign Ministerhas not been revealed.
Are we to take it that Government does not
know; the Prime Ministerdoes not know who
that person was? He is supposed to be a
lawyer.

An Ho n. Member: Robot:

SHRI IINDRAJIT GUPTA: If he was
robot ,let us be satisfied onthat point. It was
a very remota-controlled robot.

In any case, it is very strange that after
so many days have passed, Parliament is
not in a position to know who was that name.
who was that person and how did he come
to perform that function of handling over a
note to the Ex:ternal Affairs Minister to pass
on to his cou nterpart In Switzerland. The
contents of that note have subsequently
appeared in the 'Press. If those are not
correct, these havetobedenied.lf somebody
wants to say it nsan authentic verslon of that
note, he Is at liberty to say so. Nobody has
Bald so yet. The contents of the note, as
published in the Press, make it quite clear
It iat the aim of that note was to persuade the
S'wlss authorities not to proceed seriously or
vi~rorously with further Investigation In this
Be-tors case.

What Iam submitting to you is, something
new has appeared now in tlhe Press quoting
chapter and verse and I think, We are
legitimately entitled to bri.ngthis to your
attention and to the attention of the House
and the country. This is a very serious
matter. For the first time, the name of the
Prime Minister is being implicated, is being
involved in this. This was not there earlier. I
am sure, you had thoroughly perused this Now on the basis-of this latest report, It
Press report which we are referring, whlch Is IrTlpliedorsaid, even more than implication,
has appeared this morning in the Statesman. the name of the hon. Prime Minister Is

1" There it is said, not once but three times that ' -«, .dlrec :tly being Involved in it that it was at his
Mr. Felber Foreign Ministl3r of Switzerland insist 'ence, at his promoting that this note
was given to understand that the note which was handed over. Is it not a serious matter?
was handed over to him, behind the note, It Is It a matter which can be brushed aside
was supported or promoted by the Prime only or 1 the ground of technicalities of rules?
Minister of India. This may be true; it may not It is for you to decide.
be true. It is a very serious matter. If it is not
true, let the Prime Minister come here and I ar, n not regarding It under any rule. '\
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MR. SPEAKER: I will tell you. Again the are trying to guide you. 

holY. Members have been advising me and 
guidingmefromth9irbenches.ldonothave MR. SPEAKER: This remark of mine 
the opportunity to say what is the legal applies to all the Members in the House. 
position from the chair, and if I enter into tnat 
kind of discussion, you know It becomes a 
thing which cannot be respected. so, may I 
very respectfully request the hon. Member 
for whom I have the greatest respect, not 
always to give me guidance? I will r'aspect 
your guidance in the Chamber but n.ot from 

SHRI INDRAJIT GUPTA: What I am 
saying is this that I have to go through you in 
order to address these people on those 
benches. There is no other way to do it. Alii 
am saying is', my point is a very short one. 

the floor ofthe House because I canOl.:lt enter SHRI BUTA SINGH: You can always 
into a dialogue with you, how I an corr:ect and talk. 
how you are not correct. 

SHRIINDRAJIT GUPTA: I 'have not 
presumed in the least to give you any 
guidance. 

MR. SPEAKER: I respect every word 
you say. I will hear you veryrespec:tfully. You 
know how much respect I have feJr you. But 

. please desist from guiding me all the time 
from the bench because ~ bec'omes very 
difficult for me. 

SHRIINDRAJITGUPT A: I a mextremely 
sorry that you should have taken my remarks 
as being some sort of implied guidance to 
you. 

MR. SPEAKER: No. Not i,n anger. 

SHRIINDRAJIT GUPTA: 'Nothing could 
be farther from my mind. I have to address 
those benches through you. 

MR. SPEAKER: When I have said this 
thing, It applies to everybody. It is not only tC') 
you because every time you ask me to do this 
thing and that thing. I say I cannot do it and 
you say that is not correct 

SHRI INDRAJIT GUPTA: I am I10t 
asking you to do anything. Howcan I ask you 
to anything? 

MR. SPEAKER: I know how n"uch 
affection you have for me and how rnuch 
respect I have for you. 

SHRIINDRAJIT GUPTA: We me old 
friends. Now, you should not think I.hat we 

SHRIINDRAJIT GUPTA: We can always 
talk. I continue to talk. But you do not talk 
when it is essential to talk. Then you keep 
quiet. 

I am only saying tha,t an unsubstantiated 
press report cannot be verified or 
substantiated unless the persons with whom 
that report is connected, to whom it pertains, 
come forward and make! it clear whether ~ 
is substantiated or not, whether It is true to 
false. This time it is a highl~y serious matter 
because the name of the P,ime Minister has 
been directly involved in th,is. We dll know 
about Mr. Solanki 's note. But we did not 
know this aspect of it. The oUherthing we do 
not know is the identity of that person who, 
I am sure, the Government kr.lows who he is 
by now. But who is this great VIP whose 
identity has to be I~ept so secret who was 
able to read the Minister there in Davos, in 
Switzerland, and hand overthat note to him? 
Are we not entitled to know? I an" not asking 
them, through you. Should they not tell us? 

It is uptothem.lftheyprefer togoon like 
this, the suspicion that is being aroused in 
the public mind w ill multiply thousand-fold. 
That is all that will 'nappen. If they prefer that, 
they are welcome it. If they do not want to 
make a clean breast of it, it is up to them. 

Therefore, I say it is a highly serious 
matter. They should be more concerned 
than we are because the Prime Minister's 
name has been brought into it. But they do 
not seem to be. concerned at all. 

So, this Is alii have to say. I hope that 
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something fruitful will come out ofthis change 
of views here and we except that the Prime 
Minister himsell- he is a man who can lift 
the veil of secrecy from all these things, if he 
wants to. If he does not want to; they are 
welcome to go on as they are doing. II they 
want to commit political suicide, they are 
welcome to do it. I cannot prevent them. aut 
it .is better, I think, in the interests of 
parliamentary democracy and in the interests 
of the nation, that the whole murky affair is 
cleared up once and for all. . 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): We have given notices lor 
suspension 01 question hour. That is over. 
We wanted suspension 01 question hour. 
You allowed it to be killed. 

Sucondly, on adjournment rriotion, you 
have disallowed it. 

MR. SPEAKER: I amnot disallowing the 
discussion which you are having now. 

SHRI SAIFUDDIN CHOUDHURY: Third, 
we have motions also and it is not the 
question oftechnicality of rules. The matter 
is of substance. Now, we firmly realise that 
there is something new in what has appeared 
in the Press today. If you say or if anybody 
says thatthere is nothing new,l am surprised. 
Who of us knew that the Prime Minister had 
the knowledge of the note being given to the 
Swiss Foreign Minister? We do not know. 
Does anybody amongst us know that the 
communication that came from Switzerland 
to the CSI contained the same inlormation? 
We never knew that. Shri Jaswant Singh has 
said that he knew 01 such a communication. 
It is lor him to know that. But we never knew 
of It. 11)11 Is the new introduction 01 new 
elamentl In this WhOle affair. II has to be 
taken note of and has to be cleared by the 
Prime Minister. 

Slr,lnthe lasl debate lhe Prime Minister 
came OUlII • Iclnd 01 tterrnit with no mud 
..... him. Now, he hal bien muddied. Is 
Ihllnaelhlnt'iponlibfUtyolthePrIme Minister 
IOcltarthe mind? The revealatlon is damning 
lie ,rime MinIster, damnig the Parliament, 
damning the relationship of the Government 

with the Parliament, damning the country 
a[1d we are not such lools sitting her&to be 
misled by the Government spokesman. We 
want to know whether the facts that have 
come out in this form are true or not. We do 
not know about it. We thought that in this 
House we cannot take up any other matter 
before getting this cleared. This is a question 
of prestige of our country. Our country's 
prestige is involvecf in it. Sir, you may not 
allow a discussion. But let the Prime Minister 
corne and make a statement. On that, il we 
satisfied, we take up other issues. Otherwise 
we have to have a dissuasion without that it 

--f lItill be very difficult to run this House. I am 
very sorry to say this. This is a question olthe 
dignity of this House 

(Interruptions) 

(Translation) 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, I regret to say that you have 
declined to admit the Adjournment ·Motion 
which was presented belore you. But you 
said that you would not like to hear any 
argument on this. Although it is myfirm belief 
that we can perform the task 01 changing 
your opinion by advancing arguments before 
you, but we abide by your order. We shall 
have a discussion on it with you in your 
Chamber. 

Mr. Speaker, Sir, when the Prime 
Minister presented his point of view in the 
House, on the 1 st April, one of the sentence 
of his views is: 

[English) 

• ••• .In fact, I do feel very strongly 
that what happened during the last 
two or three days has caused 
embarrassment to the 
Government. This embarrassment 
would have to be "moved .... 

fTranslation) 

Words of the Prime Minister, I woulcj like to 
submit that what has appeared In today's 
newspaper Is the same report of which the 
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Prime Minister had made a mention in his 
submission in the House saying that it has 
caused embarrassments. He further said: 

[EngliSh) 

• ... .If there has been any 
misunderstanding or confusion as 
a result of that note handed over by 
Mr. Solankl, thakhould be ignored 
and our position is clear .. ." 

[Translation] 

Mr. Speaker, sir, now the matter has 
gone much beyond embarrassment since 
matter has been substantiated with a number 
of proofs, I am ready to authenticate the 
report of this newspaper and I am willing to 
our its responsibility if you allow me to do so. 

MR. SPEAKER: No, No, not like this. 

SHRI GEORGE FERNANDES: 
Because when there is the question of facts, 
it is always said that how should one believes 

have to be removed. Then Mr. Speaker, Sir, 
the Prime Minister had declined to place 
some facts in the House. The name of the 
lawyer instituting this case on behalf of 
Govemment of India in Switzerland is Mark 
Bona ... (lnterruptions) The hon. Minister of 
Defence may please look towards this side 
and listen. All this will not do. You are the 
Minister dealing with Bofors here. You should 
listen to us ... (lnterruptions).He is not listening, 
it is necessary to hearthis.1 fail to understand 
for whom we are speaking. Mr. Speaker, Sir, 
we are not merely speaking to make you 
listen. This is happening all the time. when 
the issue was raised here yesterday, four 
Minister were talking among themselves 
taking the issue as joke. Is It an empty 
theatre? Should they see what kind of a voice 
do we have and should they keep laughing 
and . maKing fun. This serious 
matter .... (/nterruptions) .. 1 am concerned with 
the Defence Minister, He is incharge of the 
Bofors matter. 

(Interruptions) 

the news-items. {English] 

[English] 

MR. SPEAKER: I am not disallowing 
what you have to say on the floor of the 
House. I am disallowing it under certain 
rules. 

[ Translation] 

SHRIGEROOE FERNANDES: But what 
I am saying is that if there is a question of 
authentication we are ready to append our 
signatures to it lay in on the Table of the 
House as the matter is being raised here and 
It is being asked as to what Is basis of such 
Press reports. But since we abide by-your 
order, we shall not go beyond that. But today, 
one thing should be clarified and this is 
essential because two three Issues have 
come up before us. Firstly, I am saying it with 
much distress that when the Prime Minister 
rose In the House on the 1 st AprU and said 
that .s loon al he came to know the 
newspaper reports, he felt It strongly and 
that there I, an embarrassment and it would 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M.JACOB): Wecannotcry. (Interruptions) 

SHRI GEORGE FERNANDES: He has 
to listen to me. This is a serious matter. I do 
not want this House to be taken as some kind 
of a great nalional Joke. (Interruptions) This 
House is not a national Joke. I am angry . 
( Interruptions) 

This House is being treated with 
contempt by the Government. I won't accept 
it .. 

MR. SPEAKER: Every word you say II 
recOrded. 

SHRI GEORGE FERNANDES: That II 
another matter. But I want the Govemment 
to be attentive to what Is being laid from this 
side. 
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(Interruptions) matter? This is part (a). 

SHAI M.M.JACOB: The Ministers are 
listening to the speech. 

SHRI GEROGE FERNANDES: It is not 
the question of Ministers listening. I want the 
Defence Ministerto listen to It. (Interruptions) 

SHRI NIRMAL KANTI CHATTERJI 
(Dumdum): Not any Minister, but the Defence 
Minister and the Prime 
Mlnister.( Interruptions) 

MR. SPEAKER: He is listening. 

( Inteffuptions) 

[ Translation) 

SHRI MADAN LAL KHURANA (South 
Deihl): They are feeling happy ... 

( Interruptions) 

SHRI GEROGE FERNANDES: They 
may feel happy. It is possible in view of what 
we are saying. Whatever we are saying, they 
may even derive happiness from this, I am 
denying it. whatever is going on in the 
Congress party right now, there is no room 
for discussion on that and they do nol even 
listen. I agree to it. But the Prime Minister 
should give a reply, Is it not 
rtght? •. (lnterruptlons) .... 

[English) 

Did you ordld you not have a I&tter at the 
CBI Headquarters from Mr. Mark Bona, a 
note which said that your Prime Minister has 
sent • note to the Foreign Minister of 
Switzerland? The Prime Minister has sent a 
note to the Foreign Minister of Switzerland 
asking UI not to go ahead with this matter. 
Please mark, I am saying my each word with 
deliberation. Did you or did you not receive 
alettar on the 23rd of March·1 am giving you 
the dati • at your CBI Headquarters that 
your country's Primo Minister has sent •. 
note tolhe Swill foreign Mlnlsterthat we do 
not Intend to procceed .. rIoully with this 

Part (b) Is, is it or is it not a fact that the 
CBI went to the Prime Minister and asked 
him: What shall we do about it? I would like 
to know what the Prime Minister sai'; .. 

Is It or is it not a fact that from the 23rd 
March, everyone was aware here In the 
Government or at least showed.conCQ[n or 
awareness in the Government that in every 
internal communication from one unit to the 
other in the Swiss Government and in the 
Swiss Court, the letter of the Prime Minister, 
the letter with Imprimatur of the Prime 
Minister· because It was nobody's letter and 
it is still called a nameless, faceless person's 
letter • was being circulated? Did you not 
have Information about this? 

[ Translation) 

Even then they are not ready to say 
anything. We want to listen to the Prime 
Minister. I want to listen to him as well. I 
would like him to make a reply on this issue. 
He cannot run the Government In this 
manner. We are placing concrete questions 
before you. Today is the 22nd and the matter 
shall be given a hearing on the 24th 
... (Interruptions).. The Prime Minister had 
said in the House. 

[English) 

"All sections of the House are 
absolutely united In one thing: that 
the truth should be found out. That 
Is how it shall be and I would like to 
reiterate this.· 

[ Translation) 

and he did not even stop at that Juncture 
but added 

[English) 

"From now on, I propose also, as 
the Minister In-charge of the C.B.I., 
to keep myself regularly Informed 
about the progress of the case .. 
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Today, we would like 10 know. 

[English] 

What is the case? 

r Translation] 

That day, the Prime Ministerstoodfrom 
here, when we raised this question, he had 
gone to the official gallery and then came 
back and said there was a difference of four 
and a half hours between the time there and 
the time here. On that day, the discussion 
continued till 8 0' clock and I was speaking 
at about 7 0' clock. The Prime Minister came 
back and said, there is a difference of four 
and a half hours in the time and the message 
will be sent immediately. Who did send the 
message, did the Prime Minister send it or 
did any officer of the C.B.1. send it, where is 
the message? Are they willing to lay it on the 
Table of the House? 

[English] 

SHRI JASWANT SINGH(Chittorgarh): 
What my goodfriend, Shri George Fernandes 
dealt with is a substantial point I am not on 
other aspects. An assurance was given to us 
and to this House by the Government and 
the Prime Minister has said that a 
communication which would rectify - what 
am I to call Shri Solamki's behaviour as -
whatever the former Minister of External 
Affairsdid, was in fact going to be sent not by 
the CBI because this became a matter of 
'discussion and that it would be sent as a 
communication from the Government of 
India. This was an assurance that was given 
to us. The Government itself said that this 
communication would be sent either from 
the Ministry of External Affairs, failing which, 
after the Prime Minister himself stood up 
here and said that before the four and a half 
hours or whatever the time difference may 
be, before today is out, this communication 
will go. My friend, Shri George Fernandes is 
asking who sent it and from which office did 
this communication go and what was the 
content of that communication? It is relevant 

it is important to our total enquiry about the 
241h of April; the Prime Minister'S name etc 
elc. ThaI is my submission. " 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
The information was sent on the very same 
day. The time was announced by the Prime 
Minister in the other House. As far as f 
remember, within two hours, the message 
was sent by the Foreign Ministry. And it is 
for the ~oreign Ministry to mention the 
contents. 

[ Translation) 

SHRI GEORGE FERNADES: M~ 
Speaker Sir, it is request that the text of the 
letter should be placed before the House. It 
should De made clear also from whose side 
did it go and what was its content? We sf'lould 
like to know from the Prime Ministerwho had 
said that. 

[English) 

"As the Minister In-Charge of the 
C.B.I. , I propose to keep myself 
regularly informed about the 
progress of the case." 

[Translation] 

The matter is coming up on 24th and 
today everyone in Switzerland says that the 
account shall open on the 24th. Everyone 
may take his money and go. That means for 
a long time an effort had been made right 
from the Delhi High Court to every agency to 
suppress this information. There has been 
no difference in it. 

Mr. Speaker, sir, there are two issues, 
on which we would like you to hold a 
discussion in the House. Firstly, w~a!, had 
been said today about the Prime Minister 
and secondly the information he had on the 
1 st of April before speaking here should be 
placed before the House. We want Mark 
Bona's Petter. We want the report of the talk 
held between the C.B.!. and the hon. Prime 
Minister to be presented in the 
House ... (/nt9ffuptions) ... Many people are 
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holding L.L.B. degrees. Theydo not practice 
law. They remain busy in their work. That is 
why it is unless to discuss as to who is a 
lawyer. 

SHRI GHULAM NABI AZAD: The one 
who speaks much is a lawyer. 

SHRI GEORGE FERNANDES: It is not 
like that. That is why we would like Ihe Prime 
Minister to clarify two-three things with 
sufficient proof. It is my request to you that 
you should give us permission to hold a 
discussion on this issue in the House. 

[English) 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker Sir, I do notwantto add anything 
new to what my colleagues have said except 
referring to what the Prime Minister said the 
other day ,on April 1 stthatwhat has happened 
in the past two-three days has been very 
embrrassing for the Government. He was 
referring only to the past two-three days not 
the Bofors issue as such. The two-three 
days meant Solanki episode and revelation 
about the Solanki episode. The Government 
got over that embarrassment by dropping 
Solankiji. 

I am wondering three weeks later that 
today the position on the April 22nd is not 
merely that il is embarrassing for Ihe 
Government, it is embarrassing for the 
whole country. The whole nation feels 
embarrassed by the revelations made in The 
Statesman this morning. I am still wondering 
that it nearly two hours since we are discussing 
this issue and the Prime Minister is not in the 
House as yet. 

I remember in that very speech he even 
mentionedab.out the Solanki note and said 
that this note is said to be a note handed over 
trOjn on, individual to anothar and not from 
one GOVlm""nt to another. That makes it a 
lUll, different. I am sure that he would 
~ciate that this morning's report in The 
8J_sman. Eitherit is lie, and the Government 
it e"titled to say that and the Prime Minister 
certainly is entitled to say that it Is a total Jie, 
there is no basis whatsoever In the fact that 

any letter was written on the 23rd of March 
to the CBI telling the Government of India 
that the note that was handed over us.was 
said to be senl by the Prime Minister. This is 
what has been mentioned in this report. It is 
a damning indictment. Therefore I say· that 
the shadow no longer is only on Shri Solanki. 
Because at that point of time the Prime 
Minister said that he knows from public 
experience, his long life in public affairs, that 
no Govemment can continue with a shadow 
on its head. Obviously he was referring to the 
conduct of Shri Solanki and Solankiji having 
been dropped, the shadow also had been 
removed. This was the kind of impression 
one got on April 1 st. Today, the shadow 
looms large on the entire Government, 
including the Prime Minister, more particularly 
the Prime Minister. 

Sir, you were telling my colleague 
Indrajitjithat he should not guide you publicly 
in this House. 

MR. SPEAKER: Not all the time. 
Sometimes, yes. We will very much 
appreciate that. 

SHRI LAL K. ADVANI: Iwould als.o not 
like to. But I would very much feel that in 
situations of this kind the Chair also has a 
responsibility. I would request y..ou to see to 
it that without any further delay, without any 
further business being taken up the Prime 
Minister comes to this House and makes a 
clean breast of the whole thing. Otherwise 
how can we work in Parliament? Because 
the shadow is now on the whole country. on 
the whole Parliament, embarrassment is for 
all of us collectively and we would like to get 
over this embarrassment. The Government 
may have thought they have got over this 
embarrassment bV dropping Solanklji. But 
the former Foreign Minister of the country 
goes to Ahmedabad. !'8CeIvel I great 
reception there. And then len days laler 
when I visited Ahmedabad, on that very day 
I found his statement broadly publlstled on 
the front pages of Gujarati newspapers that 
I have done my duty, I am not SOrry for 
anything that has happened. What auty did 
he perform by handling over thil note? 
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I have been watching sign-boards at 

various airports saying "Beware, please do 
net accept any packet from a stranger." 
These are sign-boards and here was Shri 
Solanki, a globe trotter ignoring that and 
accepting a note from an unknown lawyer. I 
do not believe that. It was incredible to 
believe it. Therefore I wrote a letter to the 
Prime Minister shortly after that saying that 
we have accepted your version of it, namely 
that the Govemment will now pursue the 
matter vigorously, see to it that the duty is 
done and the truth is fully found out. But what 
has appeared in the morning has shaken our 
confidence, has gravely embarrassed the 
whole Parliament, has gravely embarrassed 
the whole nation. I would appeal to you to 
intervene in the matter, ask ihe Prime 
Minister to make a clean breast of the whole 
thing. 

[ Translation] 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, the most important issue is 
that the Foreign Minister 01 Switzerland, 
Rene Felber has said that Foreign Minister of 
India has said to him that the letter had been 
given by the Prime Minister of India. A 
Foreign Minister of some other country says 
about the foreign Minister of India that the 
letter had been given by the Prime Minister, 
I would only like to request you to let me know 
whether the letter that has been given, was 
given by the Prime Minister of India or not? 
Secondly, it may also be stated whether 
what the Foreign Minister of that country is 
saying is true or not? If this is not true, the 
Indian Government should make a 
statement, because the entire thing is in 
record. Even this is written in that. It is not for 
once. Since his English was not. up to the 
mark, he was asked for the second time 
whether it was correct or not. Then again 
said that the letter had been given by the 
Prime Minister and not the Foreign Minister. 
Then, I would only like to say that if the 
Foreign Ministerof that country says anything 
wrong, the Government of India shOUld assert 
that it is not correct. Because everything is in 
record. As per him, the C.B. had written to 
SwiSS Police on that basis. This alone will not 
do. The joint Parliamentaty Committee will 

have to go there and determine all the 
factors.lfthis is true and the Foreign Minister 
of that country is right, then the Prime Minister 
will have to reveal whether the letter had 
been sent by him or not, and if the Prime 
Minister had sent it, then no one can stop 
him from giving his resignation, even not the 
God. and if the Prime Minister has not said 
it, then a criminal case should be started 
against Mr. Solanki. A mere resignation is 
not going to settle the case. That is why, Mr. 
Speaker, Sir, this is a very serious issue. I 
shall not go into too many because all 
members have already spoken. The Foreign 
Minister of a country says about the Indian 
Foreign Minister that the Prime Minister had 
given the letter. Who is that lawyer? Is the 
lawyerthe Prime Ministerhimself? It is notan 
ordinary thing. We would like to tell you in all 
seriousness that if there was ever any fit 
case for adjournment, there can neller be a 
better case than this one. But you have your 
own ruling. That is why I would like to say that 
the Government should take this seriously 
and till there is a discussion in the house on 
this issue, we shall request you not to take up 
any other issue. You have cometo know the 
sense of the House. We understand that you 
understand our feelings. The Prime Minister 
should come. The Prime Minister should 
give a reply in this regard. Then only the 
House should be allowed to conduct its 
further business .... (Interruptions} ... 

SHRI RABI RAY (Kendrapada): Mr. 
Speaker, Sir, I would like to raise a question 
before you regarding corruption in high 
places. I would like to seek your guidance 
and that of the House on this. I seek your 
guidance thatthe matter of corruption in high 
places in the country should be discussed in 
this House. Sir, I would like to tell you one 
thing that all of us are grateful to Shri Lal 
Bahadur Shastri, our former Prime Minister, 
for his efforts to eliminate corruption. He had 
made a recommendation for setting up the 
Santhanam Committee. As per its 
recommendations if ten M.L.A.S. or 
Members of Parliament give in writing about 
corruption at any place, immediate action 
would be taken against that and a probe 
would be ordered. Mr. Speaker Sir, the 
report of the Santhanam Committee had 
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come before the House through the former 
Prime Minister of this Government but this 
Government does not hold any discussion 
on these matters. The previous Janta Dal 
Government had thought about bringing 
forward the lokpal Bill but before it could be 
introduced. the government fell. This 
govemment had not taken any steps for 
bringing forward the lok Pal Bill in this 
Budget Session as to end corruption at the 
level of the ministers and the Prime Minister. 

That is why. Mr. Speaker. Sir. I am 
raising this question because this question 
willgive rise too many dangerous things that 
I am going to place before the house. Smells 
of corruption come out of them. The account 
holders of the A.E. Bank who are the 
recepients of kick backs say in the Geneva 
court. that the court should wait for a while. 
because a note was about to cotne from the 
Government of India. Now you can imagine 
that the recepients of the pay offs. all the big 
people. who are sitting in Geneva. go to the 
Geneva court and ask them not to delivery 
any verdict because a note had to come from 
the Government of India. 

After this our foreign Minister goes to 
the foreign minister of Switzerland. Mr. Felber. 
At first I would like to know as to what was 
the need for the Foreign Minister of India to 
go to Davos with the delegation. He went 
there. three days before the Prime Minister 
went there. The meaning is clear that the 
matter which has come before us now in the 
courage of the debate in the beginning of 
April is that the Prime Minister knew· 
everything about these happenings. I would 
not like to make any alleQation against the 
Prime Minister Ilere, but I would like to hoi" 
... ,.",..MIn ....... n ... fDtthls. 'rom 
the VJay in wh~h the Prime Minister gave a 
twi .. to the debate. He knew that time that if 
the foreign Minister is made a scrapegoat. 
the matter wilille resolved. 

lAy contention is that when these kind of 
things have come before us Mr. Felber 
himself makes a note that Mr. solanki told 
him ,hat this letter had been given by the 
bonble Prime Minister. Along with this. the 
officers of Switzerland. tell the C.B.I that 

such a letter had come. Then. Mr. Speaker. 
sir. on the 1st April the Prime Minister has 
deliberately misled the House about whatever 
he said to the people of the country and the 
august House. If whatever has been 
published in the newspaper is correct. is it 
not the duty of the Prime Minister to dispel 
the confusion which exists in the country 
regarding this? He should come before the 
House. It is his first and foremost duty that he 
should take the House and the people of the 
country into confidence regarding what has 
happened in connection with this issue. 

·1 am not making any complaint here but 
I would only like to state very clearly that once 
a big soandal took place in England. It was 
the Profuma affair. In that. Mr. Profumo had 
spoken a lie in the House of Commons. The 
conservative party was in power at that time 
he was the Defense Minister. After this. 
meeting of the Parliamentary party of the 
conservative party was convened where a 
resolution was passed by a consensus vote 
and Mr. Profumo was told to appear before 
the House and admit his mistakeforthe lie he 
had spoken. After that. you know very well 
that he had be removed from his office. The 
matter was proved and at the end. Mr. 
Profumo had togo. not only from the Defense 
Ministry but also from politics. 

That is why. Mr. Speaker. Sir. you are 
the protector of our ·rights. I am telling you 
that when we feel any kind of peril to 
parliamentary democracy and the peril is 
because of corruption. especially at high 
places. we become concerned. There has 
been corruption at high level in the Bofors 
affairs. 

,would like to tell you thatthle corruplloft 
will not end unless we nip it in the bu~.1t is our 
duty to root out corruption. The fac;ts that 
have now come to light indicate that the hon. 
Prime Minister was not only in the know of 
things but he also sent the letter through the 
former Minister of External Affairs:-The 
recipients of the payoff before the Court that 
a letter had to come. This is a conspiracy. 
What the people outside will think about 
Parliament unless this cOnSpll'8cy is 
unravelled here. If we set this type of 
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examples before the country it will nol send 13.00 hrs. 
good message. Unless everything is made 
clear. no discussion can take place in the [English] 
House. 

MR. SPEAKER: It is being discussed. 
There has been a discussion on it for last two 
hours. 

SHRI RABI RAY: I want that the hon'ble 
Prime Minister should come here before we 
take up any other item. He has not yet come 
in the House. 

MR. SPEAKER: No, that is a different 
matter. 

SHRI RABI RAY: Let me repeat, has 
there been any statement today on the issue 
we raised about State Technology yesterday. 
You as well as the hon'ble Minister had said 
that a sJatement would be made. That 
statement has not yet come. 

[English] 

MR. SPEAKER: I was told by the Prime 
Ministerthat he is going to make a statement 
on thaI. 

SHRI RABI RAY: Today? 

MR. SPEAKER: I do not know today or 
tomorrow. 

[ Translation] 

SHRI RABI RAY: It appears that 

[English) 

This House is taken lor a ride. This 
House should not be taken for a ride. 

[ Translation] 

Mr. Speaker, Sir, I, therefore, want to 
say that the hon'ble Prime Minister should 
come in the House to solve this problem. He 
should make things clear Defore any other 
issue is taken into consideration. this is my 
hurrbla submission 10 ~u. 

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): Sir, the news item published 
in The Statesman has two aspects~ One 
aspects is the involvement of the Prime 
Minister. The other aspect Is about the 
investigation concerning the Bofors case. As 
you know Sir, in the three successive 
Parliaments, this House has been rocked on 
this issue. The country is either confused or 
in the entire country, people now have a 
suspicion with regard to the administration. 
If you see the development of events, even 
before Shri Solanki delivered the letter, the 
adjoumment in Geneva Court was by sought 
the lawyer saying that the Government of 
India would send a message. Naturally, 
Government of India was not opposed to it. 
They were in the court and the adjournment 
was taken. 

The second point is even after the 
declaration of the Prime Minister here that 
the case should be followed up and the 
matter should be brought to light, the way the 
CBI is handling the matter in the De!hi_High 
Court again gives rise to suspicion. The CBI 
in the High Court has not dealt with the 
matter in a manner by which It would have 
over in the High Court. And I also say that the 
CBI is not dOing this on its own. In spite of the 
factthatthis should have been referred to the 
SuprelTlEl Court, especially when the judgment 
of the Supreme Court is there, the CBI has 
not gone to that point till now. So, naturally, 
the whole purpose behind it is to see that the 
frozen bank accounts are released and 
continue with it in the same way that they 
have been doing lor the last 27 months. 

This also revels that the Government is 
c~nsciously trying to hide this issue and to 
keep the whole country under suspicion. 

Secondly Sir, when the Prime Minister 
spoke here, there was a suspicion as to how 
Shri Solanki could hand over such a letter. 
That suspicion is now confirmed by this 
news item that the Prime Minister has told 
him about it. That is what he has told the 
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Foreign MinisterofSwitzeriand. The Foreign SHRI SUDHIR SWAWANT: This was 
Minister of Switzerland has said, and it was raised earlier also and the hon'ble Prime 
on record, that the Prime Minister has said Minister replied to your question in detail. 
so. So, under these circumstances, is it not The same will happen today. My point is that 
the responsibility 01 the Prime Minister to how much time 01 this House you are going 
comeandsaythathehasnotdoneitandthat to waste. Today you did not allow the 

.he has never asked Shri Solanki to deliver Question Hour to run. That day you look 
the leiter and that he is not a party to it? He complete four hours. The general public are 
should have done so, when this matter is the worst suffers in it. The result is that 
unnecessarily agitating the whole country. matters which should be generally be 

discussed in the House are not discussed. 
I warn my friends all the other side that 

if they do not clear up this issue, this will not 
only bring lurtherpolitical crisis inthe country, 
but it will also create a very wrong impression 
among the masses of this country. People 
will come to believe that those who are in the 
administration are consciously hiding the 
facts. Unless truth is established, this will be 
something which will definitely go agafnst our 
parliament as well. 

SHRI SUDHIR SAWANT (Rajapur): 
Speaker, Sir, this hydra of Bofors has again 
raised its ugly head. It raised its head first 
time in 1989. At that time I was not linked with 
the politics at all. This issue was capitalised 
up on by the Opposition up to the hilt and 
result was destablisation of the country. We 
have seen in June 1991, that because of this 
8010rs issue, they you brought the country 
to the brink 01 bankruptcy. After that 
every1hing was running smoothly. The foreign 
exchange reserves which they had brought 
down to RS.2000 crores crossed the mark of 
Rs. 16,000 crores. Thus hydra again raised 
its ugly head when the letter writtpn by Shri 
Solanki was talked about. At that time people 
used to say that the real target is not Shri 
Solanki but the Prime Minister. I think the 
only reason of their saying so is to destablise 
the cou ntry once again because it was running 
smoothly in the safe hands of the present 
Prime Minister. 

SHRI LOKANATH CHOUDHURY: You 
are the de-stabilisers. 

[ Translation) 

SHRI MADAN LAL KHURANA: Let the 
hon'ble Prime Minister come and say that It 
is incorrect. 

[English] 

and a non-issue is b3ing made an issue 
and discussed continuously . This is the 
cause of my concern. 

Last time when the matterwas discussed 
in the House the Prime Minister said that a 
shadow was cast over the Government, and 
that the letter written by Shri Solanki was an 
embarrassment to the Government. he said 
so because it was a fact. But today they are 
making conjectures; they are coming 10 
certain inferences out of a statement which 
had appeared in some newspaper. My 
objection to this is that every time this Bolors 
hydra is raised the time of the House is being 
taken on a non-issue when we have to 
discuss other important subjects like the 
Defence. So, I would request you to be 
moderate and come to our assistance so 
that real issues are discussed and time of the 
House is not taken by non-issues. 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh): Mr. Speaker, Sir,l would agree 
with any han. Member 01 the House il he was 
to seek your indulgence to act c9n~cien 
tiously as representative of the people to 
express our grave cncern about any matter 
which may be a cause 01 embarrassment, as 
Advaniji said, to the country to they 
Government orto the Members of Parliament. 
But, Sit, I earnestly feel that" after having 
heard the Prime Minister the other day 'we 
should have taken the time of the House 
today to raise the matter again on the baSis 
of one news Item. Sir,l am not wentlng to plav 
down any news Items but I am only sharing 
the sentiments of Shri Sawant that If 
something hili appeared In the news paper 
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today after an elaborate discussion the other 
df1,/, the most prudent course for us would 
have been to make a representation to the 
Speaker; to wait for the response of the 
Government and then take up the matter 
again. Sir, it is unfortunate that when there 
are so many items on the List of Busir:ess for 
the day, we are not at all caring lor it and we 
are just trying to pass judgment against the 
Government without even waiting for the 
Government to respond. 

Sir, we know that the Secretary General 
olthe United Nations is in the country today. 
The Prime Minister did not know that this 
news items would appear in the papers 
today. His programme was already made. 
Now, it has been told by the han. Ministerfor 
parliamentary Affairs that the Prime Minister 
is coming to the House at 5.00 pm. Sir, more 
than two ..... 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
No. 

SHRI PAWAN KUMAR BANSAL: Sir, in 
any case, we should have not taken up the 
item today. We should have waited lor the 
Government to respond .... (lnterruptlons} 

Sir, I hope, the han. Members would 
give me time to make my point. 

Sir, this mailer has been taken up a 
numberol times here. It is one thing to sound 
rhetoric while referring to some shadows of 
doubt as to what the Prime Minister had said, 
but the impassioned speech that he made, 
the promise that he held out that he would 
look into the mailer himself. left no scope 01 
doubt to raise even a linger against the 
intention 01 the Government. And if one 
news items appears today, I repeat with all 
humility, that we should not have rushed to 
take the time of the House in this manner ..... 

SHRI NIRMAL KANT I CHATIERJEE: 
Let the Prime Minister rush. Why is he not 
rushing into the Houseto make a statement? 

SHRI PAWAN KUMAR BANSAL: Does 

he know that this news item would come up 
in the papers today? 

SHRI NIRMAL KANT I CHATIERJEE: 
Does he not read the newspapers? 

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada): MR. Speaker, Sir, I 
do not want to repeat what my colleagues 
have already brought to yourkind notice. But 
I would like to say, with all humility, and I may 
be excused for saying so, that the revelations 
today give an impression that this 
Government has deliberately tried to fool on 
1 st April this august House which is the 
supreme body in our· Parliamentary. 
democracy. 

Sir, it gives such an impression Md in 
all !uirness, the Government must 
categorically come forward to deny the news, 
if it is false. 

Mr. Speaker, Sir, I would also like to 
bring to the notice of this Government, 
through you, and want a clear clarification 
regarding this point. My information is that .. 
on AprilS,the Switzerland Government, had 
sought further clarification from this 
Government regarding Mr. Win Chadha's 
petition in the Delhi High Court. You are 
aware that no information need to have been 
passed about that petition at all. It is only with 
the sale objective to delay and stop the final 
judgment there that a copy of that petition 
and intormation regarding that petitton was 
sent there. In spite of this House discussing 
about this issue on April 1, will now, the 
Government of India has not yet replied 
regarding that petition. I want this 
Government to categorically come forward 
with the facts. 

Sir, as long as the Prime Minister does 
not clarify these things on that day Itold that 
the needle of suspicion will be pointed towards 
him· this Government will have no moral :. 
right to continue in power. That is my humble 
submission. 

SHRI SYED SHAHABUDDIN 
(Kishanganj): ,Mr. Speaker, Sir, I shall be 
very brief and I shall not repeat the plea that 
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has been made by various distinguished 
colleagues that the situation demands that 
the Prime Minister be present in the House, 
listen to us and remove the doubts from our 
minds. 

MR. SPEAKER: Let it not be repeated 
all the time. I have said that the Secretary -
General is here. He is with him. 

SHRI SYED SHAHABUDDIN : I have 
only three brief points. I have been adiplamat 
and I had the honour of representing my 
country as an Ambassador. Sir, diplomatic 
etiquette demands that when a Foreign 
Minister meets another Foreign Minis!er, he 
is invariably accompanied by his 
Ambassador. Otherwise, it casts a slladow 
on the credibility and the status 01 the 
ambassador. 

The Report says that the Minister was 
all by himself when he met his Swiss 
counterpart. May I know whether it is a fact 
and it is alact why was this done? Was there 
something special about the occasion that 
the Ambassadorof Ihe country accredited to 
the Swiss Government had to be kept behind 
the purdah. I would like to have a categorical 
statement from the Government wllether 
the Ambassadorwas present on that occasion 
or not and if he was not present, wh/ was he 
not present? This is my lirst paint. 

The case is going to come up two days 
later in the Delhi High Court. It is a very 
serious matter. The proceedings in 
Switzerland will hinge on what happens here. 

We have our Government lawyers. I 
would like the Government to tell us what is 
the brief that the Government has givun to its 
lawyer in this case, for this hearing that is 
going to come on 24th April. That wil! teli us 
whether the hon. Prime Minister has lulfilled 
the assurance that he gave to the House. 

Thirdly, Iwould like to draw your attention 
to the clarification reporttKI to have been 
,oughUrQmSwltzel1and . Now Ido nat know 
whc loug'" II. But I would "ke 10 know 

"Not recorded. 

whether it is a fact whether our lawyer in 
Switzerland or our Embassy in Switzerland 
orthe Swiss Government sought clanfication 
on this note from the Government of India or 
from any other authority of the Government 
of India including CSI on the 8th April; and 
whether Government of India has so far 
responded to that clarification or not; and if 
they have not responded so far, what does 
it make of the assurance of the Prime 
Minister thai from now on he shall be 
personally incharge of the case and he shall 
see to it that all clouds are dispelled. 

[ Translation] 

SHRI PIUS TIRKEY: Mr. Speaker, Sir, 
Ihe House is supreme. The leader of Ihe 
House is not merely the leader of a party; 

. rather he is Prime Minister of the whole 
country. His prestige is the prestige of the 
whole country. A single word u!terred from 
his mouths can make total chaos in the 
country. Moreover, he is the leader of the 
House and not the leader of the Congress 
Party. So it is not in keeping with the prestige 
of the whole country that the hon'ble Prime 
Minister should clandestinely send a letter 
through a person as had been published in 
the Statesman today. You are the hon. 
Speaker of the House (Interruptions). We 
have to accept that he is the leader and you 
are the speaker. We are under your protection 
and it causes concern when our Prime 
Minister and the leader of the Congress 
Party keeps mum. If the Statesman has 
published any distorted and connected report, 
they should be charge sheeted forthat. Shri 
'Solanki should also deny it. 

( Interruptions) 

[English] 

MR. SPEAKER: This wi!! not go on 
record. 

[ Translation] 

6HRI PIUS TIAKEY: He IS present 
here, Mr. Solanki Is present here. I come 
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from a village. It is in colloquial language and This demand being made by the BJP and the 
the village people understand it. Janata Dal also the people are watching. Let 
(Interruptions) what I mean to say is that Mr. them be fair in demandi:1g. 
Solanki has resigned. He used to be the 
External affairs, He is also present. He 
should also deny that he had not given any 
such statement to the Statesman. He can 
also say or let the Government say that the 
whole thing is baseless. The Statesman can 
also be charged. All the doors are open for 
the Government but the point is that the 
hon'ble Prime Ministershould say something. 

[English) 

SHRI K .P; REDDAIAH YADAV 
(Machilipatanam):' The entire country is 
hearing and watching the proceedings of the 
House. The hon. Member, Shri V.P.Singh 
was also the Prime Minister. During his time 
also these proceedings were conducted. It is 
not a new matter. This matter is being used 
as a trumpet card. When the set is not 
complete, they are putting this card before 
the Opposition. Eitherthe Ruling Party orthe 
Opposition does not'really want to fino out 
the truth of the Bofors case, it appears to me. 

In the Eighth Lok Sabha, Members of 
the Opposition resigned on the Bofors issue. 
From Andhra Pradesh, out of 33 Telegu 
Desam Members of parliament, 30 were 
defeated by the people on the Bofors issue, 
when they talked about democracy and all 
that. 

People really do not want this matter to 
go on, to postpone this litigation for years 
together, because the country's prestige is 
at stake in the whole world today. 

'Not recorded. 

So, Sir, are they really interested? I 
heard the last discussion on the subject and 
the force with which they discussed it on that 
day is quite different from the force that they 
are now using. Because of the rec~' .!Ion 
passed in the AICC session against tI ,u"t3JP 
they are now using more force and they want 
to argue th; case before this august House. 

Therefore, let them function in this manner. 

(Interruptions) 

I am not saying anything. I am telling 
both the sides. I am accusing both the sides. 
I am not supporting the Congress. 

The Prime Ministercategoricallyassured 
the House that everything would be done in 
a fair manner and if something has appeared 
in the newspapers let the Prime Minister 
come and give a statement. We will hear it. 

[ Translation) 

SHRI.HARI KISHORE SINGH: Mr. 
Speaker, Sir, I was very much surprised to 
listen Shri Bensal's speech. Sir, no allegation 
was made against the hon. Prime Minister 
last time when there was a discussion about 
Solanki. There was no attack on the prestige 
of the Prime Minister at that time, but this 
time the hon'ble Prime Minister is put in a 
very embarrassing position. The hon'ble 
Prime Minister also holds the charge of the 
External Affairs Portfolio. Does he propose 
to send a protest letter to the Switzerland 
Government, if it is not true. Such a serious 
allegation has been published in a leading 
newspaper. Mr. Solanki had to resign when 
the allegation against him was published in 
a leading newspaper. Only thE! time will say 
whether the report that has been published 
in the newspapers today is right or wrong. 

Mr. Speaker, Sir, when there was a 
licence candal during the fifth Parliament 
and there were charges against the Ministers, 
(he then Government had, in keeping with 
the Parliamentary conventions, given all the 
files to the hon. Speaker who in his turn had 
shown them to leaders of Opposition. The 
C.B.1. 'Has also investigating at that time. 
Today the hon'ble Prime Minister is in an 
embarrassing position. It naturally becomes 
the question of prestige of the whole country. 
The entire mitio" is ashamed and we stand 
disgraced before the international 
Community. In view?! this. will the 
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Government place all the documents before 
you for showing them to leaders of 
opposition? 

[English] 

SHRI CHinA BASU (Barasat): Sir, the 
revolution today in The Statesman has 
added a new dimension to this issue, because 
it involves directly the name of the Indian 
Prime Minister. It also indicates or involves 
the name of Mr. Felber who happens to be 
the Foreign Relations Minister of a friendly 
country. Our Prime Minister can make a 
statement here- I would demand it - to 
inform the country and the world about the 
truth of it. 

It is stated that Mr. Felber has recorded 
this statement of Shri Solanki thc1t the letter 
which he was handing overto his counterpart 
was from the Prime Minister of our country. 
It is reported that Mr. Felber also 
communicated this, after being recorded, to 
the Government of India. 

My question is, if the Government has 
received such a communication from Mr. 
Felber, if that communication were with the 
Government, has the Government taken 
any action to say that it is false? Or has it 
enquired from Mr. Felber as to the 
circumstances which led him to make 
statement? This is my first question. 

Secondly, I would like to know that it is 
reported that relatively junior officers of CBI 
have requested the Swedish Government 
aboutthe Government's keenness regarding 
the pursuing of the case. why was it noi 
communicated by the Government's 
representatives, particularly the Prime 
Ministerwho is incharge of the case because 
the CBI is under his charge? He assured the 
House that he will keep himself informed 
aboutthis matter and take appropriate action 
at the earliest. Therefore, I need these two 
clarification to understand the background of 
the whole episode. 

DR. KARTIKESWAR PATRA 
(Balasore): Sir, On one point I would like to 
differ with the hon. Member. There is no 

difference between the earlier discussion 
and the present discussion. (Interr"ptJpns) 
You have also given the ruling that the matter 
which was discussed in the session should 
not be discussed in the same session again. 
One thing is that when the letter was handed 
over by Shri Soianki, the then Foreign Minister, 
to his counter-part at that time it was 
presumed that that letter was sent by the 
Prime Ministerof India. It was presumed. But 
it could not be proved atthattime. That is why 
Shri Solanki has resigned. He had resigned 
because he stated in this House and in Rajya 
Sabha that somebody handed over that 
letter to him and he has handed over that 
letter to his counter-part. That was 
substantiated. This time it has been stated in 
this news item that the Foreign Minister of 
Swiss Government stated that the letter 

'which was handed over by Shri Solanki to 
him was handed over to Shri Solanki by the 
Prime Minister. That has been recorded. 
Shri Solamki is now the hon. Member of the 
other House. The hon. Prime Minister has 
also agresd to come forward with a statement. 
That is why there is no clear denial in this 
House about discussing this matter. 
Everybody is serious on this issue. The hon. 
Members of Opposition parties are very 
much serious. But there is no seriousness in 
this matter. This cannot be discussed when 
the hon. Prime Minister has agreed to make 
statement in this House. That is my 
submission. 

SHRI GUMAN MAL LODHA (Pali): Sir, 
I want to make one submission. 24th April is 
the datelixed in the High Court. We have the 
experience of Chawla judgment wherein he 
quashed the F.I.R. saying that no case is 
made out. I had earlier also requested that 
the Government should take up under Article 
139 (A) of the Constitution and make an 
application to the Supreme Court and get the 
case transferred there. Would the 
Government take steps immediately in this 
regard? Otherwise we are leading towards a 
great disaster. The whole debate would 
become meaningless once the High Court 
quashes the order, as was done earlier. 
There is a conspicuous silence on the part 
of the Ireasury benches on this aspect of the 
matter. So, I would like to tell them that let 
them move an application right today to the 
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hon. Supreme Court under Article 139 (A) for 
talking the case to Supreme Court. This is 
the most important point. 

SHRI JASWANT SINGH: Sir, I wish to 
make a submission. You head a lot of points. 
Various hon. Members have had their say. 
There are various continuing aspects about 
the enquiry into the Bofors scandal and at the 
top of that is the shadow caused about the 
allegations of the Prime Minister"s own 
involvement. We understand that the Prime 
Minister is, at the moment , pre-occupied 
with other affairs of State. The hon. Minister 
of Defence and the hon. Minister of 
Parliamentary Affairs are here. A categorical 
statement is, nevertheless, merited from the 
Government to say - firstly so far as the 
Prime Minister's name is concerned it is not. 
important. 

Thereafter, all the various other things 
that have been raised like the suggestion 
given on legal matter by my good friend, Shri 
Guman Lal Lodha and other points that Shri 
George and also Shri Shahabuddin had 
raised, those can subsequently be answered 
by the Prime Minister himself coming here 
and satisfying the House. But this one thing 
from the Government is needed now that the 
Prime Ministerwas nol involved. And Solanki 
etc. are all subsequent matters because 
Solanki has obviously stated an untn.:th then. 
Why not both speak the truth? And then 
consequences will follow. (Interruptions). 
Therefore, let the Government now say ..... 
(Interruptions). This is the way out. We can 
well understand the Prime Minister's 
preoccupations with other matters of State. 
There are two senior Ministers In the 
Government, let them stand up and say that 
the Prime Minister is not involveo. On all 
other aspects the Prime Minister will come at 
the earliest opportunity. 

SHRI E. AHAMED (Manieri): Sir, these 
people are demanding a statementlrom the 
Prime Minister, We all want that statement 
from the Prime Minister categorically. We 
agree with that. But now they change their 
stand and are asking for a statement from 
the Ministers here., Let the Prime Minister 

come and make the statement. 

( Interruptions) 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
Mr. Speaker, Sir, we have bee~ discussing 
this issue inside the House ..... (Interruptions) 

[ Translation) 

SHRI MADAN LAL KHURANA: You will 
also be involved. (Interruptions) 

SHRI GHULAM NABI AZAD: If I am 
involved, you will also be involved, you are 
with me and I share everything with you. If he 
talks abou~anything secret, he will definitely 
be implicated. 

[English] 

Sir, we have discussed this issue inside 
this House for the past five years on a 
number 01 occasions. Two Parliament 
elections have been fought on this issue. I 
am just saying only one world. I will come to 
that. (Interruptions) 

[ Translation) 

You people spoke lor two hours and 
when we speak lor one minute form the 
Government's side, it trouble you poople. 
( Interruptions) 

[English] 

No, no. This is very bad and we had the 
patience to hear you for two hours, you mUSf 
also have the patience to hear us. 

SHRIBASU DEB ACHARIA (Bankura): 
But that should be relevant. 

SHRI RAM NAIK (Bombay North): You 
only said. 'one minute' .... (Interruptions) 

SHRI GHULAM NABI AZAD: Sir, two 
Parliament elections have already been 
fought on this issue and this issue generated 
a lot of heat both inside and outside this 
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House. And what was the ultimate result? 
The pervious Government spent crores and 
crores of rupees as far as the investigation of 
this case is concerned. 

Sir, very recently this issue was 
discussed at length in both the Houses. The 
outgoing Foreign Minister made a statement 
and subsequently the han. Prime Minister 
replied to the debate on the floor of both 
Houses. I would like to mention here that a 
mention was made that han. friends have not 
heard anything so far of what the hon. Prime 
Minister had promised here with regard to 
the message which was supposed to of from 
the Government of India to the Swiss 
Government. As I have already mentioned 
that immediately afterthe han. Prime Minister 
replied to the debate in the other House, 
within two hours the Government p! India 
passed on the message to the Swiss 
Government. 

SHRI CHinA BASU (Basarat): We sent 
that message? (Inte"uptions) 

MR. SPEAKER: Please .. If you mark 
the words, you will understand. He says, .,he 
Government of India". 

SHRI GHULAM NABI AZAD: So, it is not 
true that we were sleeping over the matter. 
The Prime Minister as in this speech fulfilled 
his commitment within the shortest span of 
time - I think two hours is too small a time. 
for the Government of India to respond to an 
issue like this. 

Sir, we do not have to hide anything. We 
have said it on a number of occasions when 
we were in power during Rajiv's time. No less 
than Rajivji made it clear on the floor of thiS 
House. Subsequently, the present Prime 
Minister had also made it clear in this House 
and in the other House. Even today, we are 
very clear on this subject. We do not have 
anything to hide as far as this Bofors issue is 
concerned. (lnte"uptions) You have sought 
that the hon. Prime Minister himself should 
come before this Hose .. This Prime Minister 
will come before this House tomorrow. 
( Intfmuptions) 

SHRI BASU DEB ACHARIA: He should 

come today Itself, not tomorrow. 

SHRI GULAM NABI AZAD: It is not that 
wheneveryouthink, the Prime Ministershould 
come. (lnte"uptions) 

MR. SPEAKER: The Minister is replying 
to a debate which has taken place for almost 
two-and-a-half hours. You at least hear him 
for five minutes. 

SHRI GHULAM NAB I AZAD: Sir, 
whatever clarification's, the hon. Members 
have sought ..... (lnte"uptions) 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Sir, it is very insulting to saythatthe 
Prime Minister will come tomorrow. 

(In,te"uptions) 

SHRI SRIKANT JENA (Cuttack): Do not 
take this House for a ride. (/nte"uptions) 

SHRI GULAM NABI AZAD: When I say 
that he will come to this House tomorrow.that 
does not that he cannot come today. The 
Prime Minister will reply to the clarifications 
sought here. It may be in the form which you 
wanted or in the form of intervention in this 
discussion on the Demands for Grants of the 
Ministry of External Affairs. If you want a 
separate statement, the Prime Minister is 
ready to come with a statement also, but 
tomorrow. (Inte"uptions) 

SHRI LAL.K. ADVANI: He should come 
to the House right now. (Interruptions) 

SHRI BASU DEB ACHARIA: He should 
come to the House right now. (lneruptions) 

SHRI LAL K. ADVANI: Sir,ldo not know 
whether the Government realises the 
implications of this kind of a statement that 
has been made by the Minister of 
Parliamentary Affairs. A public allegation 
has been made in a prominent newspaper of 
this morning on the basis of certain 
documents cited, which have been echoed 
here by various sections of the House and 
today, the Government has not even 
contradictlild it. The Defence Minister who is 
in-chargeofthe Bofors investigation is present 
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in the House and in his presence, the 
Government spokesman stands up to say 
that tlhatever has to be said on this subject 
will be said by the Prime Minister tomorrow. 
The Government has, by taking this stand, 
condemned itself. What are the implications 
of this? My implication is that you are 
condemning your own Government even 
today. Therefore as· my collegue suggested 
to you, the details may be brought out by the 
Prime Minister. But the essential fact is 
whether Mr .. Solanki, when he haded over 
that note to his counterpart in Switzerland, 
had the approval, implied or expressed, of 
the Prime Minister. This is the crucial point. 
If you have said today that Mr. Solanki 
handed overthis note, as the Prime Minister 
himself said, as an individual to another 
in~vidual and it had no sanction form the 
Prime Minister, if this statement had bee,n 
made, it would have been one thing. Why are 
you not willing to say even that? lamextreme!y 
sorry that this Government has condemned 
itself, has condemned the Prime Minister 
and kept silence on this. 

We are not going to suffer this kind of 
attitude. Parliament cannot be reduced to a 
non-entity altogether. Right from 11 0' clock 
till about 2 0' clock, lor the last three hours, 
in Parliament, we have been asking 
clarilications on this one point. whether the 
Prime Minister ..... . 

SHRI GHULAM NABI AZAD: This 
clarification is politically motivated and 
mischievous. (Interruptions) 

13.41 hrs. 

At this stage, Shri Lal K. Advani and some 
other hon.Members left the House. 

SHRI GEORGE FERNANDES: I am 
not walking out. I want the Government to 
come out. I will not allow the Government to 
carryon its business. (Interruptions) 

SHRI BASU DEB ACHARIA: The 
Minister should withdraw his statement about 
"Politically motivated". (Interruptions) 

You adjourn the House till tomorrow. 

(Interrupt'ions) 

MR. SPEAKER: The House stands 
adjourned to met again at 3 0' clock. 

13.42 hrs. 

The Lok t >abha then adjourned for Lunch till 
. Fifteen 0 f the Clock. 

The Lok Sabha reassembled after Lunch at 
Fifteen of the Clock 

~R. DEPUTY SPEAKER in the Ch.aij! 

15.00 hi'S. 

[Transl.;; Ilion] 

SH I;tl MADAN LAL KHURANA (South 
Delhi): I ~r. Deputy Speaker, Sir, please ask 
the Prin "e Ministerto come to the House and 
the HOI.Jse may be adjourned till the Prime 
Ministe!r arrive here. (Interruptions) 

SI-lRI RAM VILAS PASWAN (Rosera): 
When Mr. Speaker, was in he chair, we 
dema nded that Prime Minister may be asked 
to cor oe here and il the Prime Minister does 
not c( :>me to the House on such an important 
occa .sion, you may adjourn the House. 
(Inte 'rruptions) 

15.( '2 hrs. 

At this stage, Shri 8asu Deb Acharia 
an d some other hon. Members came to the 
WE 111 of the House. 

SHRI MADAN LAL KHURANA": Prime 
W lin isler's name is mentioned here, therefore 
h e should present himself. Please adjourn 
tl,e House. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: The House 
~ sl'ands adjourned till Four 0' clock. 

15 ;.04 hrs. 
The Lok Sabha then adjourned till Sixteen 

of the Clock 
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VAISAKHA 2,1914 (SAKA) 

[English] 
Motion 554 

The Lolc' Sabha reassembled at Sixteen 
01 the Clock 

(MR. SPE.AKER in the chair) 

SHRI RAIM VILAS PASWAN (Rosera): 
Mr. Speaker. :3ir, we have been demanding 
right since thEI question hour at 11.00 a.m. 
that the Prime Minister should clarify the 
position regal"ding the reference of this name 
in the today's newspaper' Statesman ' and 
in the context it has been mentioned, The 
External At'lairs Minister of the Swiss 
Governmen11 has stated that the note 
delivered by the Extemal Affairs Minister of 
India was giv'en by the Prime Minister. About 
this note, I ha'l/e already stated in the moming 
that there ma,ybefourtypes of pre~umptions 
either the ne ws published in the newspaper 
can be wronu and ifthe news published in the 
newspaper is correct, then the Government 
should contr adict the statement of the Swiss 
External Aftairs Minister that the Indian 
External AffHirs Minister has mentioned the 
name of the Prime Minister and specifically 
refute the allegations levelled by the Swiss 
External Aff~ lirs Minister who has stated that 
it is not only on record. but he has chanced 
it for the sec ond time and all these reports 
have been passed on to C.B.I. Prime 
Minister's pr estige and the dignity of the 
country is a ssociated with it. The Prime 
Minister is n lot the Prime Minister of the 
Congress alc me, he is the Prime Minister of 
the whole COl untry and as well as the leader 
of the House .. Therefore, we had demanded 
that it might b e announced in the House itself 
thalthe Prim ~ Minister was in no way a party 
to the note, ar ld he was hal/ing no information 
of the note t I9cause of which Shri Solanki 
had to quit t lis office. The Prime Minister 
should give a statement in the House 
tomorrow anc I following the statement, if the 
hon. Memblers may express some 
apprehension s, they should be allowed to 
seek clarificat ions. But at least. today the 
Government should definitely issue a 
statement that the Prime Ministerwas neither 
involl/ed in alny way, nore was there his 
approval at alII in this matter and he had no 
such inforrnation. (Interruptions) 

MR. SPEAKER: In th'ls House (he rule 
is, when the Speaker sta.nds Shri Acharia 
does not sit and when SI",rI Acharia stands, 
the Speaker sits. (Intern Jptions) 

SHRI BASU DEB ACHARIA (Bankura): 
.... at least the GOl/ernmunt should clarify the 
position. (Interruptions) 

MR. SPEAKER:: Pleasel let me say 
something. After I saIl someth ing of you are 
not satisfied, you cal" say. 

[ Translation] 

I hal/e discussed the me ltter tod.a~_.with 
the Leaders of all the partie!; in the House, 
and as Shri Paswan has ju~;t now said that 
everybody in the House i s agreed to it. 
Therefore, I allow Shri Ghulc 1m Nabi Azad or 
anybodyelse who wants to .sp~ak anything 
on behalf of the Govern men' I can express his 
views. As was said in the beginning by Shri 
Jaswant Singh, and yesten jay we were told 
that the Prime Minister would make a 
statement in the House and H anything 
follows. only one Member of each party will 
speak on behalf of his own party. Thereafter 
the Prime Minister will repl y. I will see under 
which law and rules it can bel done. 

[English] 

THEMiNiSTEROIFPAR LlAMENTARY 
AFFAIRS (SHRI GHULAM N.,ASI AZAD): Mr. 
Speaker, Sir,let me reiteratE I what I had said 
earlier that the Prime Mir lister will either 
make a separate state men t tomorrow in th is 
regard or while replaying to the discussion on 
the Demands for grant~; of the External 
Affairs Ministry .... (Infeft 'uptions) ----

This is the problem . (Interruptions) 
NIRMAL KANT I CHATTERJEE 

(Dumdum): We We lnt a statement. 
(Interruptions) 

SHAI GHULAM N ,ABI AlAD: Separate 
statement - all right.. I had said two. One of 
you could have said It lis. I had already said 
before noon also that either of the two. But 
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since you are insisting on a statement, it is a 
statement. We do not have any objection. 
Where"is the question for crying about it? As 
far as my friend, Shri Ram Vilas Pas wan is 
concerned, whatever queries he is wanting, 
we do not have any objection. And let me be 
very clear that the Prime Minister, Shri 
Narasimha Rao had no knowledge of the 
note handed overby the then Foreign Minister 
of India, Shri Madhavasinh Solanki'to Mr. 
Felber. 

MR. SPEAKER: Now we shall take up 
papers to be laid on the Table. 

16.00 hrs. 

PAPER LAID ON THE TABLE 

Detailed Demands for Grants of the 
Ministry of Urban Development for 

1992-93 

THE MINISTER OF URBAN 
DEVElOPMENT (SHRIMATI SHEILA 
KAUL): I beg to lay on the Table a copy of the 
Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Urban 
Development for the year 1992·93. [Placed 
in library. See No. L..T· 1804/92] 

Detailed Demands for Grants of 
the Ministry of Power and 
Non-conventional Energy 

Sources for the year 
~992-93. 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-
CONVENTIONAL ENERGY SOURCES 
(SHRI KALP NATH RAI): I beg to lay on the 
Table ;01 copy of the Detailed Demands for 
Grants (Hindi and English versions) of the 
Minist~1' of Power and Non-Conventional 
Energy Sources fortheyear 1992-93. [Placed 
in library. See No. L. T. - 1805/92] 

Annual Report, Annual Accounts and 
Review on the working of Sree Chitra 
Trlunallnstitute for Medical Sciences 
and Technology, Trivandrum, for 1990-

91 and Statement for delay In laying 
. these papers. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STARE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): On behalf of 
Shrimati Margaret Alva: I beg to lay on the 
Table-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
Sree Ohitra Tirunal Institute for 
t._1edical Sciences and Technology, 
Trivandrum, for theyear 1990-91. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) of the 
Sree Chitra Tirunal Institute for 
Medical sciences and Technology, 
Trivandrum, lor the year 1990-
91 together with Audit Report 
thereon. 

(iii) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
Sree Chitra Tirunal Institute for 
Medical Sciences and 
Technology, Trivandrum, for year 
1990-91. 

(2) A statement (Hindi and English 
vQrsions) showing reasons fordelay in laying 
the papers mentioned at (1) abovG.{Placed 
in library. See No, L T - 1806/92] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
Satyendrea Nath Bese National 
Centre for Basic Scien:es, Calcutta, 
for the year 1990- 91 along with 
Audited Accounts. 

(ii) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
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Satyendra Hath Bose National 
Centre tor Basic Sciences. 
Calcutta, for the year 1990-91. 

(4) A statement (Hindi and English 
versions) showing reasons tor delay In laying 
the papers mentioned at (3) above .. [Placed 
Library See. No. LT-1807192) 

(5) (i) A copy of the Annual Report (Hindi 
and English versions) ofthe Vigyan 

Prassar, New Delhi. for the 
year 1990-91 along with Audited 
Accounts. 

(ii) A Statement (Hindi and 
English versions) regarding Review 
by the 

Government on the working of 
the Vigyan Prasar, New D9lhi for 
the year 1990-91. 

(6) A statement (Hindi and 
English versions) showing reasons 
for delay in laying the papers 
mentioned at (5) above.[Placed in 
Library. See No. L T-
1808192) 

(7) (i) A copy 01 the Annual Report 
(Hindi and English versions) 01 the 
National academy of Sciences, 
India, Allahabad, forthe year 1990-
91 along with A u d i ted 
Accounts. 

(ii) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
NatioRal Academy of Science, 
India, Allahabad, forthe year 
1990-91. 

(8) A statement (Hindi and English 
versions) showing reasons fordelay 
In laying the papers mentioned 
at (7) above.[Placed in Library. See 
No. L T - 1809192) 

(9) (I) A copy of the Annual Report 
(Hindi and English versions) of the 
Indian Science Congress 

Association, Calcutta, 'm the year 
1990-91 along with A u d it, d 
Accounts. 

(ii) A statement (Hindi a"d English 
versions) regarding Rev lew by the 
Government on the worj.(jng of the 
Indian Science Congress 
Association,Calcutta, for the year 
1990-91. 

(10) A statement (Hindi and English 
versions) showing reasonsfordelay 
in laying the papers lmentioned 
at (9) above.[Placed in Library 
See.No. L T 1810192) 

(11) Acopy ofthe Detaile,d Demands 
for Grants (Hindi and English 
versions) of theDepartment of 
space forthe year 1992·-93. [Placed 
in Library. See No. LT. 1811192] -

(12) A copy olthe Detailed Dernands 
for Grants (Hindi and Enlglish 
versions) of for the year 199.2-93. 
(Placed in Library. See No .. LT. 
1812192] 

(13) Acopy olthe DetailedDemc mds 
for Grants (Hindi and En~ llish 
versions ) of the departme fit of 
Atomic Energy for the year 1 n92-
93.[Placed in Library Sec. NIJ . L T 
1513/92] 

(14) A copy ofthe Detailed Dema nds 
for Grants (Hindi and En glish 
versions of the department of 
Ocean Development for the YElar 
1992-93. [Placed in library.SHe"~o. 
LT -1514192] 

. Annual accounts and Review on, the 
Audited Accounts of Khadl and V lIIagll 

Industries Commission Bomba), for 
1990-91·etc. 

THE MINISTER OF STATE I N THE 
MINISTRYOFPARLIAMENTARY AI FFAIRS 
AND MINISTER OF STATE I N THE 
MINISTRY OF LAW, JUSTIC E AND 
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(Hindi and English versions) of the 
National Labour Institute, New 
Delhi, for the year 1989-90 alone 
with Auditedacco'jnts. 

COMPANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): On behalf of Prof. 
P.J. Kurien, I beg to lay on the Table - -

(1) (i) A copy of the Annual Accounts 
(Hindi and English versions) of the 
Khadi and Village Industries 
Commission. Bombay, the year 
1990-91 togetherwith Audit Report 
thereon under subsection (4) of 
section 23 of the Khadi and 
Village Industries Commission Act, 
1956. 

(ii) A statement (Hindi and English 
versions) regarding Review by the 
Government on the Audited 
Accounts of the Khadi and Village 
Industries Commission, Bombay, 
the year 1990-91. 

(2) A statement (Hindi and English 
versions) showing reasons fordelay 
in ,Iaying.the papers mentioned at 
(1) above. [Placed in Library. See 
No. Lt. 1 B 15192] 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF INDUSTRY (SHRI 
P.K.THUNGON):(a) I beg to layonthe Table 
a copy of the Memorandum of Understanding 
for the year 1991-92 between the heavy 
Engineering Corporation limited, Ranchi, 
and the Department of Heavy Industry, 
Ministry of Industry (Hindi and English 
ve~ions). [Placed in Library. See No. L T-
1816/92]. 

Memorandum of Understanding 
between the heavy Engineering Corporation 
Umited Ranchi, and the Department of Heavy 
Industry, Ministry of Industry. 

Annual Report and Review on the 
working of the National Labour 

Institute, New Deihl for 1989-90 etc. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHA TOWAR): (a) I beg to lay on the 
Table - -

(1) (i) A copy of the Annual Report 

(Ii) A copy olthe Review (Hindi and 
English versions) by the 
Government on the working of 
the National Labour Instituie~"t-~ew 
Delhi, for the year 1989-90 

(2) A statement (Hindi and English 
versions) showing reasons fordelay 
in laying the papers mentioned 
at (1) above.[Placed in Library. See 
No. L T- 1817192] 

16.08 t.rs. 

[EngliSh] 

MATTERS UNDER RULE 377 

(I) Need to 11ft ban on recruitment In 
the coal fields under coal India 
Limited 

SHRI SRIBALLAV PANIGRAHI 
{Deogarh}: There has been a ban imposed 
by the Union Government on new recruitment 
in the coal fields under the control of the Coal 
India Limited. As a result the vacancies are 
not being filled up and required personnel 
are not available for working out the need 
mines. Thus the functioning of the Coal 
Industry is adversely affected and 
discontentment and anguish are on the rapid 
increases among the land outsees and youths 
in the coal belt. 

I WOUld, therefore, request the 
Government to review the matter and lift the 
ban immediately and start the process of 
employment both in the interest olthe industry 
and the people of the coal bearing areas. 

(II) Need to provide more amenities at 
Calicut Railway Station 

SHRI K .• MURALEE DHARAN (Calicut): 
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I would like to draw the attention to the 
pathetic condition of Calicut Railway station. 
It is one of the oldest stations in Southern 
Railways. Even today, it has not been 
modernised. There is a general feeling among 
the public that Malabar region is a neglected 
part of Southern Railways. 

The authorities are taking too much time 
for starting computerised reservation system 
in Calicut, eventhough there is heavy rush 
for II Class and AC Chair Car. Authorities are 
showing their disinterest towards this region 
because even eXisting facilities are being 
removed. The authorities have not provided 
anyfacilttyfordrinking water and other primary 
amenities there. At present, trains stop at 
Calicut. In order to improve the Railway 
Station some trains which stop at CaliFut can 
be provided a stopping at Kallai station. 

(III) Need to set up an Aluminum 
Plant In Andhra Pradesh 

SHRI RAM KRISHNA KONATHALA 
(Anakapalli): The existence of bauxite 
deposits along the East coast specially in 
Visakhapatnam, East-Godavari and 
Vijayanagaram districts of Andhra Pradesh 
came to light in the year 1970. Andhra 
Pradesh Industrial Corporation Commission 
studied the feasibility of setting upof Alumina! 
Aluminum Plant based on the bauxite deposits 
and recommended in 1977forestablishment 
of 6 lakh tonne Alumina Plant and identified 
Konukonda village near Krishnathivipeta in 
visakhapattanam district. Bharat Aluminium 
Company Limited had undertaken the study 
of feasibility of setting up of Alumina! 
Aluminum Plant and identified two locations 
one near Koraput in Orissa and another near 
Krishnathivipeta near Visakhapattnam district 
and Boddaram of Vijayanagaram district of 
Andhra Pradesh. The feasibiltty study of the 
proposed plant at Orissa was entrusted to a 
French firm and the other at Krishnathivipeta 
was entrusted to the Soviets. The Soviet 
Experts had submitted to disability report for 
the project in the year 1980 along with 
BAL VO. Tne State Government had already 
confirmed the availability of land totaling 
2,433 acres and offered to provtde 
infrastructure like water, power and other 

requirements, if any. 

In 1986, NALCO and the State and 
Central Government Departments jointly 
visited and reviewed the entire plant proposal 
and NALCO was entrusted with the 
preparation of feasibility report which was 
submitted by tt to Government of India. The 
state Government also extended to ~x~mpt 
payment of Mineral Rights Tax and from 
1988 till now, no action has been initiated on 
this plant. 

I request the Central Government to 
see that the proposed Alumina!Aluminium 
Plant be entrusted to NALCO or Balco at the 
earliest. 

(Iv) Need to bring betel farming 
within the purview Crop 
Insurance Scheme 

[Translation] 

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): Mr. Speaker, Sir, betel farming is 
done in a particular area in the districts of 
jhansi and Lalitpur in Uttar Pradesh. It is the 
main source of earning forthe people of this 
region. However, for the last 3-4 years the 
farmers engaged in betel farming have been 
incurring losses. Standing crops of betel are 
destroyed by the diseases, unknown so far. 
As a result of which the framers nave to 
suffer heavy losses and export is also 
adversely affected. Therefore, I would like to 
urge the han. Ministerof Agriculture to extend 
Crop Insurance Scheme to betel farming 
and also give financial "assistance to the 
persons engaged in betel farming. 

(v) Need to provide finds to 
Rajasthan Government to 
overcome severe drinking water 
problem In Tonk district 

SHRI RAM NARAIN BERWA (Tonk): 
Rajasthan is in the grip of severe drinking 
water problem. In my constituency, Tonk, 
ponds and community wells have gone dry 
because,below average rainfall in the last 
few years and the waterlevel going down. 
The drinking water problem has further 
worsened because water sources are 
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reeeiving less water and nourlde and salinity
in the water has increased.

The Government of Rajasthan is actively
engaged in solving this problem but owing to
paucity of resources the state Government
is finding it difficult to fully solve the problem.

Therefore, to solve the drinking water
problem in Tonk district following suggestions
need to be urgently implemented:-

(1) On the lines of schemes in force in
other districts of Rajasthan, schemes should
be formulated for Tonk district to provide
drinking water for cattle;

(2) The project sent by the Government
of Rajasthan, to solve the problem of salinity
and presence of flouride in water in 318
affected villages, should immediatelycleared
be and funds sanctioned therefor.

If timely action is not on the aforesaid
suggestions, then loss of human lives and
cattle is feared

(vi) Need to convene a meeting of
Chief Ministers of U.P.Biharand
Madhya Pradesh to ensure
Implementation of RihandWater
Agreement for finding an early
solution to the water dispute.

SHRI CHHEDI PASWAN (Sasaram):
On 16th September, 1973, Ban Sagar
agreement was signed by the Governments
of Bihar, Uttar Pradesh and Madhya Pradesh
to resolve the water dispute. In the agreement
Bihar was to be given 50 lakh acre feet water
from the Rihand reserviour. However, the
Govemment of UttarPradesh is not honouring
the agreement and is diverting water of
Rihand reserviour to power projects. It is
feared that because of it. the 118 year old
Son canal will be rendered is useless and
22.50 lakh acre of land of farmers in the Son
district will become barren for lack of water

tor irrigation a~ cl I esult which there .vill be no
production of fouugrain in the affE:~ll"d area
which will be a nauonal loss.

Therefore, the Central Government is
requested to convene a meeting of the Chief
Ministers of Bihar, Madhya Pradesh and
Uttar Pradesh. If no solution is found in the
meeting of the Chief Ministers then the issue
be handed over to the Supreme Court or a
Tribunal.

(vii) Need to set up a Currency
Printing Press at Sallani or at
any other place In Orissa

[English]

SHRI GOPINATH GAJPATHI
(Berharnpur): The banking sector has been
neglected in Orissa state in the absence of
the head offices and regional offices of
different banks and otherfinancial institutions.
This is in spite of a large number of the
branches that have been functioning in that
state. The people of Orissa are very much
agitated due to the inordinate delay in setting
up of a Curr.ency Printing Press. The proposal
to set up a Currency Printing Press has been
pending since long. The Reserve Bank of
India had taken a decision long ago to set up
the Currency Printing Unit at Mysore in
Karnataka and another at Sallani in Orissa.

However, the proposal to set up the
Currency Printing Press in Oris sa has not
been implemented so far. The proposal to
locate one Unit in Orissa was finalised by the
Government of India, when the RBI decided
to have its own Currency Printing Press,
instead of depending on the Security Printing
Press at Nasik and Dewas. The banking 1'""

infrastructure will get further neglected if the
Currency Printing Press is not set up at
Salbani. Hence, it is necessary to expedite
the implementation of the aforesaid proposal. ,..
This will also remove regional disparity. I
therefore, demand that the ···proposed
Currency Printing Press be set up by the
Government of India at Sallani or any other
place in Orissa without further delay.
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16.16 hrs. 

[English] 

DEMANDS FOR GRANTS (GENERAL) 
1992-93- CONTD. 

Ministry of External affairs· CONTD. 

MR. SPEAKER: The House will now 
take upfurtherdiscussion onthe Oemandfor 
Grant of the Ministry of External Affairs. Shri 
P.G. Narayanan may continue. 

SHRI P.G. NARAYANAN 
(Gobichettipalayam): Mr. Speaker, Sir, now 
the soviet Union is no more in existence. It is 
not difficult to understand the emergence of 
new perceptions in the Russian Republic 
towards the Indian sUb-continent. Even 
before the Soviet Union formally ceased to 
exist, she voted in favour 01 Pakistan's 
resolution in the United Nations regarding 
the nuclear-Iree zone. The Russian Vice-
President expressed the hope duing his 
recent visit to Pakistan that the Kashmir 
issue would be resolved peacefully through 
negotiations between Pakistan and India on 
the basis 01 international agreements. The 
joint communique issued upon the conclusion 
of his visit also mentioned about military 
cooperation between the two countries. 
These developments do not mean that the 
Russian Republics or other Republics which 
have replaced the Soviet Union will not be 
friendly towards India. Bu.t, they do suggest 
that India can no longer rely upon the same 
responses from them which the Soviet Union 
displayed towards events in the Indian sub-
continent. It is time for us to adjust ourselves 
to the changes which occurred on the very 
basis on which the Indo-soviet relations were 
structured in the last forty years. 

Now, the reported suspensions 01 
transferol rockettechnologyto India following 
objections Iromthe United States is creating 
another serious crisis. The demand of US is 
that if Russia do not annual there contract 
immediately, the US may reconsider the 
idea of trade sanctions also. If the transfer 01 
rocket technology to India is stopped or 
suspended, it will affect ourspace programme 

adversely. We have already made it clear 
that we are utilising nuclear energy aad other 
related technology lor constructive purposes. 
Then why the US should raise its objections 
to the transfer of technology? This is a very 
serious matter. So, the Governmellt must 
take some concrete steps on this issue. 

The issue 01 Kashmir is not a new issue. 
It Is an issue ever Since 1947. We had the 
Simla pact and after the Simla agreement, 
we expected that Pakistan could toe that line 
at least on an agreement Which they 
voluntarily entered. Although the Prime 
Minister 01 India and Pakistan reiterated 
aftertheir meeting in October and December, 
1991, and February, 1992, the need to reduce 
tensions and resolve issues bilateral and 
peacefully, Pakistan'S action have not yet 

• matched its stated desire to bring about any 
improvement in bilateral relations. Now 
Pakistan is attempting to use Amanullah 
Khan his JKLF organisation to fan the flames 
of insurgency in the Kashmir Valley. Of late, 
insurgency in the Valley has been lOSing but 
with the Indian armed forces and their ability 
to withstand and mischief from Pakistani 
inspired activities along the line of actual 
control. But it is our political leaders who will 
have to find way of countering.the Pakistani 
challenge both politically and diplomatically. 

Sir, what is even more shocking is with 
regard to Sri Lanka. All of us are aware that 
the process of solving the problem had 
started. The Sri Lankan' Government is 
planning to wipe out the L TIE. They have 
planned it militarily andwill carry it our militarily. 
India continues to sustain her keen interest 
in a peaceful resolution of the ethnic issue in 
Sri Lanka. India has reiterated to Sri Lanka 
her faith in the need for a negotiated political 
settlement within the framework of the unity 
and territorial integrity of Sri Lanka for arriving 
at a blasting and permanent solution to the 
ethnic proble·m. 

Sri Lankan Government acted against 
the spirit of 1974 agreement which provided 
fishing rights 10 Tamil Nadu fisherman. Sri 
Lanka never allows our fishermen near 
Kachatheevu for fishing. That is why Tamil 
Nadu Chief Minister demanded the Central 
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Government for cancellation of the 1974 
agreement so that we can get back 
Kachatheevu to safeguard the interest of our 
fishermen. 

The 1986 accord has not been properly 
implemented If Sri Lanka had implemented 
the accord properly, we could have avoided 
L TIE problem in Tamil Nadu. Wecould have 
saved RajivGandhifromassassination. Now 
Tamil Nadu Chief Minister Purachi Thalaivi 
Jayalalitha is facing threat of life form L TTE 
militants. Asthe Chief Ministerhas informed, 
a suicicje squad has already entered Tamil 
Nadu with a view to physically liquidate her 
and blast the headquarters of there Special 
Investigation Team probing the assassination 
of the former Prime Minister Rajiv Gandhi. 
This has also been confirmed by tne 
Intelligence Bureau. So, the Government 
must come forward to ban L TIE at the 
earliest without any further delay. 

In sp~te of all that, India is committed to 
the strengthening and consolidation of 
bilateral relations with Sri Lanka in keeping 
with the traditional and historic ties between 
thetwocountries.lnJuly, 1991, an agreement 
was signed forthe establishment of an India-
Sri Lanka Commission. The voluntary return 
of Sri Lanakan refugees to their homeland, 
based on assurances received from Sri 
Lankan Government commenced on 20 
January, 1992. 

Now I would like to say a few words 
about our trade policy with foreign countries. 
We have urought a great change in our 
industrial policy. There is also a change in 
ourtrade policy. Foreign countries expressed 
theirfear and concern about our new ;ndustrial 
and trade policy. They have their own doubt 
that whether India would continue this policy 
or not. We have to create confidence in the 
minds of foreign countries so that they will 
come forward to help us without any 
hesitation. I want to know what are the plans 
that we are having in this direction. Our 
Ambassadors in foreign countries should be 
instructed suitably to function effectively to 
create an atmosphere of confidence and 

trustworthiness. Then only. we can achieve 
what we want to achieve from our new 
industrial and trade policy. Some foreign 
countries raise the que~;tion whether India is 
politically strong enouglD to keep the country 
intact, as the secession ists and terrorists are 
now causing threats to t he unity and integrity 
of our country in some parts. Punjab, Assam 
and Kashimr are already under menace and 
grip of terrorists effectively. Moreover, we 
are running a minorit}1 government at the 
Centre. Foreign countries should not think 
that we are weak and not able to solve the 
p·roblems posed by secessionists and 
terrorists. So, we haveto prove our credibility 
and strength. India has consistently 
maintained cordial and close economic and 
commercial relationship with othercountries 
and this has paved the way for trade 
agreemen'ls with them. Our commercials 
offices attached to Indian Missions abroad 
have also played a significant role in 
accelerating export growth to maximize our 
foreign exchang~ earnings. 

Lastly, I would like to say a few words 
about our other neighbours. With Nepal, 
there is a marked improvement in relations, 
particularly after the installation of the 
democratically elected Government, the first 
of its kind in the Himalayan kingdom. The old 
days of playing the so-called China card 
have gone and both countries are poised for 
closer alliance on mar,y fronts-political and 
economic to cultural and diplomatiC. There is 
scope for cooperation in many fields, such as 
river water management. 

With Bangladesh. we have kept aside or 
mutual problems inspite of the improved 
climate due to the establishment of 
democracy there. A bUSinesslike approach 
is necessary to deal with items of mutual 
concern if we want to recapture the spirit of 
friendship generated 20 years ago at the 
time of the liberation of Bangladesh. 

In any event, the time tested foreign 
policy should continue. We should be in a 
position to deal with all and be subservient to 
noneThatnastobetheapproachtorournew 
foreign policy and international economic 
relations. 
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PROF. K. V. THOMAS (Ernakulam): Sir, 
when we discuss the demands for'Grants for 
the Ministry of External affairs., there is a 
substantial change taking place in the 
international political situations,. New 
dimensions have come intathe relationships 
between different nations. The United States 
of America andtheerstwhile USSR were the 
two balancing super powers in the world. But 
now, the former USSR being withered away 
into different republics, the USA is assuming 
the jobof a global policeman. When we look 
at the policy of America, it can be seen that 
America never had a permanent friend. But 
it has permanent interests. We had very 
good friendship with USSR - a time tested 
friendship and during a period of crisis to 
USSR was with us. But with the change in the 
pOlitical situation, with the change in the 
political scenario I think, India has to take a 
firm and leading sand in the world polities. 

I feel the non-aligned movement has got 
a much bigger role to play to decide the 
political situation in the world. Many of the 
actions olthe United States show that unless 
the developing countries and the Third World 
countries stand united, our interest will be in 
jeopardy. You have seen the stand taken by 
the United States in Kuwait. In the name of 
sending out Saddam Hussain, they intervened 
in Kuwait and fought and fought a wars by 
which it got ~ lot of ben if its. Again in the 
name' of restructuring Kuwait, they are 
intervening and again repping benefits out of 
it. it. Under the leadership of the former 
USSR, the communist and socialist countries 
were able to give a political balance to the 
entire world. But unfortunately, that force is 
no mQre. J am not of the opinion that 
communism is finished. I am sure that the 
changes that are now taking place in the 
global politics will give shape to a new order 
so that the problems of man can be settled 
In a much more democratic way. Even in the 
present Russia, the newdevelopmenllaking 
place show that democratic norm and 
democratic way ot lile will have much more 
prominence. 

Coming to the Indian sub-continent, 
India has 10 playa much bigger role. At the 
time of Pandil Jawaharlal Nehru and Mao 

Tse-Tung we had a relationship 'Hindi -Chini 
Bhai-Bhai'. In 1962, there was an end to this 
relationship. But later, atter 25 years, we 
have seen Shri Rajiv Gandhi visiting China. 
And a few days back, our Up-Rashtrapathi 
also has gone to China. So, there is an 
attempt to build the relationship anew. J 
think, India being the biggest democracy of 
the world, should forget the past bitterness 
and try to have better relations with our 
neighboring countries. 

Now J come to Pakistan. Pakistan has 
always given us trouble. But still it is one of 
our own brothers. We should find away oul 
for arriving at a mutually agreed settlement. 

Coming to Sri Lanka, we have always 
tried to protect our Tamil brothers in Sri, 
Lanka, within the Sri Lankan democratic 
frameworK. But unfortunately, some of the 
powerful Tamil ethnic groups in Sri LanKa did 
not cooperate with Rajiv Jayavardena accord. 
I think we should true to see that the ethnic 
issue in Sri Lanka is steeled by peaceful 
negotiation. 

There are certain issues before the 
world. One problem that is facing the whole 
world is terrorism. India is also a victim of 
terrorism. 

What is happening in Punjab and 
Kashmir is not an isolated issue. Similar 
terrorist activities are going on in England 
and other places. So, to curb the terrorism I 
feel that India should take the leadership so 
that the countries of the world may come 
together to fight terrorism as a global issue. 

Today we are celebrating the Earth 
Day. But the earth is facing a lot of 
environmental problems. The Ozone layer is 
developing holes. Deforestation is taking 
place to such an alarming extent that even 
one-third of the forest which was there earlier 
is being removed. So, this environmental 
problem should be viewed as a global 
problem. 

Then we have the problem 01 povert)!,ln 
many countries of Asia and Africa thousands 
and thousands of children are underthegarb 
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of poverty. h is a global issue and it has to be 
fought not by a single country but by the 
world at large. Similarly, illiteracy is a global 
issue and it should be tackled by the world at 
large. 

There are health hazards like the AIDS 
which is spreading in India in such a way that 
it will become one of the biggest health 
hazards that our nation is going to face. 
Similarly, the movement of narcotics and 
drugs should be checked as a global issue. 

The other pOint that I wish to make is 
regarding he Gulf countries. I have visited 
the Gulf countries several times. A large 
number of Indian are working in ·UAE ar.d 
other Gulf countries. We should try to have 
better relations with these countries. People 
working in these countries have a lot of 
problems. The embassies in these Gulf 
countries should see that their problems are 
settled as early as possible. We should also 
try to have beUer relations with the Islamic 
countries. 

With these words I conclude, Sir. Thank 
you. 

[ Translation} 

SHRI GUMAN MAL LODHA (Pali): Mr. 
Speaker, while discussing tl1e present 
position of India's important foreign policy 
and its relations with the adjoining as well as 
other countries of the world, the first and 
foremost thing to -be seen is our sGcurity 
arrangements, our relations with the friendly 
neighboring countries and the basis of that 
. relationship. . 

Mr. Speaker, Sir, first of alii would like 
. to submit that we must be careful about such 

a serious matter. The assassination of our 
former Prime Minister, Shri Rajiv Gandhi our 
foreign policy with Sri Lanka and the 
emergence of L TIE is a very unfortunate 
chapter. Since the time Pakistan slarted 
sending terrorists into Punjab aft1lr giving 
them training, financial aid and also arms, 
peace in Punjab has been disturbed. The 

Punjab problem, claimed the life oi ~hrimati 
Indira Gandhi, our former Prime Minister, I 
make this submis'sion with a view to think 
over its seriousness. We are going to transfer 
''Tin Bigha" corridor Bangladesh in order to 
improve our relations with our neighboring 
country. We do not mind to make this small 
sacrifice by transferring "Tin Bigha" corridor 
if it is required, to improve our relations But 
through you, I would like to submit that a 
conspiracy is being made against ourcountry 
in Bangladesh by providing training and arms 
to the terrorists to disrupt peace in various 
parts of our country. The places like 
Maimansingh, Jayantipur. Joyadpur, 
Adampur, Bhanugatch, Srimangal in the 
Maulavi Bazar are the places where ULFA 
terrorists are being imparted training. 

16.41 hrs. 

[MR. DEPUTY SPEAKER in the Chait1 

Mr. Deputy Speaker, Sir, in this' way 
ULFA terrorists receive training in Bangladesh 
and disrupt peace in Assam which ultimately 
results in blood·shedthere. Therehavebeen 
frequent incidents of extortion to thi:! tune of 
crores of rupees. Officials working in Oil and 
Gas companies have been kidnapped and 
even murdered. The terrorists involved in 
such incidents belong to ULFA training 
camps in Banglade sh. Similarly MULFA is 
t!ie other BodQ Terrorists organisation. They 
are also receiving training in Neelfamari 
Army Camp and Gabanda Army Camp in 
Bangladesh. Other army camps like those in 
Maimansingh in Jayantipur and Joyadpur in 
Dhaka are also in Bangladesh. Not only that, 
there are also similar camps even in hill 
areas of Salopi and Chatgaon. PLA Camps 
are there in Chhotadhaml, Nayapattan, 
Longla, Ram Nagar, Ambarkhan, Adampur, 
Son a Rupa Tea Estate and Bhanugatch in 
Maulavi Bazar in Bengladesh. 

Similarly, A TTF Camps like Reja, Kaslog, 
Mayani,Jopuri, Thangaj situated in Chatgaon 
are also in Bangladesh. MNF camps are 
situated in the hill areas of Alikadam 
Chatgaon. I have given some examples 
which will suggest that there are at least 40-
50 training camps in Bangladesh tv impart 
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training to terrorists in orderto disrupt peace 
In various parts of our country. 

Conspiracy is being hatched to shed 
blood even in the North-Eastern region like 
Nagaland, Mizoram and other places. 
Therefore, to say that Tin Bigha is being 
transferred to them with a sense of harmony 
and good will for the friendly countries is 
nothing more than self deception. 

Mr. Deputy Speaker, Sir, I would like to 
submit that when India helped Bangladesh 
to free itself, Sheikh Mujib-ou-Rehman was 
the Prime Minister. India had helped him to 
become the Prime Minister. We had good 
relations with him. That is why Sheikh Mujib-
ur-Rehman-Indira Gandhi pact was signed 
in 1974. At times the relations deteriorate. 
But the present situation is not like that. 
Therefore, transferring' Tin Bigha' corridor 
now to Bangladesh just to improve our 
relations without that country would be our 
pOlitical folly. As our former Minister of 
External Affairs, Shri Solanki rightty said that 
the question of transferring Tin Biha corridor 
Bangladesh has spread discontent in west 
Bengal. A human chain had been formed 
there, Satyagraghas, agitations are being 
launched and dharnas are being staged. The 
people of the areas are scared and harassed. 
If this and is transferred to Bangladesh, the 
life of about 50,000 people living tn Kusalbadi 
areas would be in danger. I fail to understand 
that if the purpose behind it is just to provide 
passage to the people of Bangladesh why a 
floyover is not being constructed? At that 
time I had made this suggestion to the hon. 
Minister. Moreover, not only we, but also 
many other parties of West Bengal supporting 
CPM are agitating over the matter. They 
have also argued that if the purpose is to 
provide passage, a floyover will serve the 
purpose. Then what is the need of transferring 
land falling under Indian territory? 

Mr. Deputy Speaker Sir, the most 
ridiculous thing is that it has been proposed 
that a policeman will be deployed there who 
will regulate the traffic of people of both India 
and Bengladesh. Our Japans are already 
deployed on Bangladesh border. Even then 
lakhs of Bangladesh is infiltrate not only into 

West Bengal but also other parts of the 
country, How can a policeman prevent1hem 
from doing so. I am unable to understand aU 
this,. Illegal immigration is a serious problem. 
Such immigrants have settled in Delhi, 
Lucknow and other parts of ·the country. 
They are very active in Calcutta where they 
have settled. Theywant the right to vote and 
other Civil rights as Indian citizens. 
Transferring of "Tin Bigha" corridor would nbi 
mean just providng a passage to them; they 
would carry military equipments, tents, 
misiles, armed guards etc. The extent of its 
danger can be well imagined from the fact 
that we would allow them to do so on our own 
land., Secondly, when Red cliff Award was 
signed, we aware supposed to acquire the 
land area under 12 police stations of East 
Pakistan that comes under Bangladesh now. 
But our weak Government has left the land 
at the mercy of local residents. 

We had met the Home Minister at that 
time and had requested him to get the 
Redcliff Award implemented. They are not 
accepting the land, which has been given to 
them through the Award and the Government 
is getting more liberal. Are you going to enter 
inta any agreement to give them the land? I 
would like to submit that in the present 
situation, it should become clear to the 
neighboring countries that though India is a 
peace loving country, it has power also. Only 
the slogan of peace cannot be useful to us. 
If there is power with peace, peace can be 
maintained more effectively. While talking of 
peace, India was attacked by China. 
Although, the then Prime Minister had raised 
the slogan of " Hindi-Chini Bhai Bhai" for 
China and had thought that China will come 
to protect us, but the saviour became the 
destroyer. It caused heavy causality in our 
forces and focibly occupied our land. We do 
not have Tibet with us today. Tibetan youth, 
who came here, distribute pamphlets at the 
Boat Club. Dalai Lama and his followers 
wander here like beggars. We lost Tibet in 
this way and were not able to do anything 
during the Chinese attack. Similarly, the 
areas captured buy Pakistan are still under 
its occupation. Therefore, I would like to 
submit that while believing in peaceful co-
existence on-e should be powerful also and 
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should understand the reality. Mere 
sentiments should not be shown. If it is done, 
that is hypocrisy. 

Mr. Deputy Speaker, Sir, I would also 
like to submit that there should be dual 
citizenship in our country. NRls living in 
America and England are faCing a lot of 
difficulties today. If the system of dual 
citizenship is implemented here to solve their 
pfoblems, there will be increase in foreign 
exchange earnings of our country also. We 
have made changes in our industrial, fiscal, 
commercial and import-export policies and 
have liberalised our poliCies to provide 
opportunities to the N.Rls so that there 
could be economic and industrial upliftment 
of our country. Those N.Rls are saying thtit 
they do not want a half-hearted invitation, 
They should be given the right to live here 
also. They are Indians but origin. I would like 
to submit that the Government should 
consider the question of providing dual 
citizenship to the N.Rls. 

Mr. Deputy Speaker, Sir, I would like to 
say one more pOint. We are a silent spectator 
to the situation in Afghanistan. Pakistan and 
the U.N. aFe playing their cards there. All the 
other countries of the world are concerried 
about the future Government in Afghanistan, 
but we have no concern about it, .. We should 
be atleast vigilant about all our neighbouring 
countries. 

Mr .. Deputy Speaker, Sir, I would like to 
make one more submission. Pakistan has 
become a nuclear power. This has been 
accepted and tested several times. But we 
are not as vigilant about it as we should be so 
that we can meet the challenge whenever 
any such situation arises. We should also 
make nuclear weapons in our country. I 
would like to submit that our foreign policy 
should be based on ground reality. 

Mr. Deputy Speaker, Sir, It is said that 
the countries under this Asian Contient can 
never be permanent friends or permanent 
foes to other countries of the world. We may 
have some permanent interests, but our 

biggest interest is to maintain sovereignty of 
our country and to keep its borders safe and 
secure. May the image of ourcountryshould 
always be good in the world. But this is 
possible only when, we prove ourselves as a 
powerful country. With the diSintegration of 
Soviet Union, a very peculiar situation. has 
arisen today. Such a situation may favour 
some countries, politically and some countries 
may not like disintegration of Soviet Union, 
but it is a matter of grave concern for India, 
because America has emerged as the only 
Superpower in the world now and the balance 
of power, which was there between the two 
countries has ended. 

It's an altogether different question 
whether the U.S.A. bullies Iraq, justifiably or 
unnecessarily and Iwould not like to comment 
on it. But·;s America going to dictate to us on 
our relations with Russia, on rocket 
technology transfer to India etc? Is America 
going to imterfere in our Internal affairs? We 
won't seek alms from the U.S.A. Therefore, 
it is very essential that we formulate all our 
policies, in accordance with the changed 
situation and the new dimensions and 
horizons that have now emerged. We should 
be in a position now to live without American 
aid. When our forces had gone to liberate 
Bangladesh, the United States threatened 
that if India did not withdraw its forces before 
Bangladesh, it would send its Seventh fleet 
equipped with atomic and nuclear weapons 
to dostroy India, but I must felicitate our 
military commanders and the political 
leadership of the time for not surrendering 
before the hollow threats of America and 
successfully liberating Bangladesh. Today 
also, we should be strong and powerful 
enough to drive home the same message to· 
the Americans. It is true that at that time, the 
now defunct Soviet Union was a balancing 
factor. Had the Americans sent their naval 
fleets to our coasts, we had the confidence 
that the Soviets will come to our rescue and 
oppose the Americans. Therefore, today we 
have to enhance our atomic power, so that 
we remain fully prepared to meet any 
eventuality. The disintegration of the Soviet 
Union has led to the emergence of many 
nuclear weapon States .. Earlier, we had to 
deal only with the U.S.S.R, but today we 
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have to deal with many countries, which are movement together with Presidents Tifp and 
following their own independent policies. Nasser. We have continued to be a member 
Although most of these newly independent of the Non- Aligned Movement. However, 
States are with us to date and want to many today question the relevance of non-
maintainthesamerelationsthattheerstwhile alignment. Insofar as I am concemed, non-
Soviet Union had with India, but one cannot alignment continues to be relevant and we 
be sure whether they will change for the should continue to follow the policy of non-
worse, as has been the case with alignment. We have to remember that non-
Bangladesh. When pressure was being put alignment is essentially the extension of a 
on us to sign the Nuclear Non- Proliferation country's independence at home to 
Treaty, Bangladesh did not support us. independence abroad. 
Rather, it along with Pakistan supported the 
U.S.A. 

Mr. Deputy Speaker, Sir, under the 
circumstances, keeping in mind the facts as 
they are, we should cautiously delineate 
between our friends and foes. For this very 
reason, we should also be fully pre.pared to 
protect our borders. Similarly, clear-cut 
instructions should be given to our officials in 
Embassies and posted outside, who 
represent our policies and interests that they 
should project the image of a strong and 
powerful India, whether they be in the 
U.S.A., UK or elsewhere. 

With these words, I would like to submit 
that the Government should pay s~rious 
attention to these pOints and scrap the Tin 
Bigha agreement. The implementation of 
the agreement would be Suicidal - and 
already the people of West Bengal have 
registered their opposition to this move and 
an agitation is going on there. Soon, there 
will be vehement opposition to it throughout 
the country. We won't allow the surrender of 
even an inch of our sacred motherl3nd to 
Bangladesh. 

[English] 

SHRI INDER JIT (Da~eeling): Mr. 
Deputy Speaker, Sir, I rise to support the 
Demands of the Ministry of External Affairs. 
But even as I do so I would like to make some 
basic suggestions for consideration. 

My first point relates to the basic 
philosophy and approach of India's loreign 
policy. Pandit Nehru gave us our present 
policy of non-alignment and, indeed, went on 
to become the architect of the non-aligned 

Thus, we must continue to judge every 
issue on merit and independently in the best 
interest of our country. At the same time, we 
must not lose sight of the fact that the Non-
Alignment Movement today is not what it 
was originally intended to be. Regrettably, in 
fact tragically, those who founded the Non-
Alignment Movement and the successors 
decided to go in for numbers and in the 
bargain sacrificed its quality. This led to the 
absurd situation wherein countries which 
were blatantly aligned with one superpower 
or the other were accepted as members of 
the Non- Aligned Movement. At one stage, 
even the Government of occupied 
AfghanLstan :following the soviet aggression, 
was allowed to continue as a number of the 
Non- Aligned Movement. All this has.gr.eatly 
undermined the movement and its credibility. 

Nehru, it may be recalled, had pointed 
out that the non-aligned countries had no 
military power and no economic power. 
However, they could acquire moral force 
provided they stood by some basic prinCiples 
and acted impartially without fear or favour. 
This moral force, Mr. Deputy Speaker, Sir, 
has been greatly undermined overthe years 
because of our decision to opt for quantity in 
preference to quality. 

It was my privilege, Sir, to accQmpany 
the late Rajiv Gandhi to Cuba following the 
commonwealth Summit at Bahamas in 1985. 
Cuba and its great leader, Fidel Castro, 
deserve every admiration. Nevertheless, it 
has always intrigued me as to how India, 
Yugoslavia and Egypt as the architects of 
the Non- Alignment Movement ever came to 
accept Cuba as a non-aligned country. 
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What of the future? As I said earlier, we 
should continue to be non-aligned. At the 
same time, we need to be realistic and 
pragmatic. We have .only to recall what 
happened even during Nehru's time to see 
how the high priest of non-alignment showed 
realism in the larger interest of our country. 
I recall the days when Hungary was brazenly 
and Invaded militarily occupied by the soviet 
Union. The Lok Sabha reacted and. angrily 
to these developments. 

I was a witness, to these happenings 
from the Press Gallery above and 01 the all 
round demand in the House for strong 
condemnation by Panditji and, indeed by the 
Lok Sabha of the naked Soviet aggressi"n. 
Surprisingly, however, this did not happen. 
Nehru spoke but did not condemn the 
aggression. The reason? Nehru was clear 
that India needed to be realistic in terms of its 
best national interest. Major decisions could 
not be taken in a vacuum. 

We have to remember all this even as 
we advocate pursuit of non-alignment 
vigorously. We should not become euphoric 
and talk idealistically without keeping In mind 
India's best national interest and the reality 
of today. h is very well for some Members of 
the Opposition to assert that India must do 
this or that irrespective of its consequences. 
Importantly, this is not the line some of Ihese 
friends advocated during the hey day of the 
Soviet Union. They themselves advocated 
realism. 

All this, however, is not to suggest that 
we surrenderto any super or supreme !-lower. 
We must be prepared to stand up and be 
counted in our best national interest. But our 
decision must be based on the reality of 
today. I would thus advocate a foreign policy 
of non-alignment with realism even as we 
have opted for a domestic policy of continuity 
with change. 

, would like to make two other points in 
this overall context. First,' do not accClpt the 
proposition that we have now moved into a 
unipolar world. I have great regard for Shri 

Vajpayeeji. But I do not accept Atalji's view 
t"atthe US has become the supreme power. 
True, the Soviet Union has gone up in smoke. 
Nevertheless, there are other power centres 
that are in the process of emerging. 

United Europe w.ith united Germany 
emerging as an economic giant is one such 
new power centre. Japan is another such 
power centre. In fact, Japan together with 
South-East Asia appears to be poised to 
emerge as a power Centre to reckon with. 
Many perceptive observers even believe 
that India, China and Japan could together 
emerge as a crucial power Centre given the 
required cooperation over the coming 
decade. , do not think there is any scope for 
believing that there is any vacuum in this 
area .• 

The other point relates to our work 
culture and outlook. Many of our problems 
have arisen over the past few decades 
because we seldom antiCipate developments 
and act. Tragically, we always seem to sit 
back and react. I could give any number of 
instances in this regard having had the 
privilege of watching this House function 
from the Press gallery above for almost 40 
years. We must change ourwork culture and 
hereafter anticipate and act. 

In my opinion, this should be the basic 
criteria of judging the merit of the officers of 
our Foreign Service. Those who show ability 
and capacity to anticipate and act deserve 
due recognition as also due reward. Top 
plums and cherries among the postings in 
the wide world abroad should, in my opinion, 
go to those who have requisite merit to 
analyse, anticipate and act. We must desist 
from the temptation of favoring sycophants 
and favorites. Already, this unfortunate 
tendency has played considerable havoc 
with the service, its morale and competence. 

The world is today increasingly talking of 
a New World Order. it was our privilege, no 
doubt, to be the first on the international 
scene to talk of a New World Order and a 
New International scene to ta Ik of a new 
Worl!·j Order and a New International 
Economic Order. But this by Itself is not 
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enough. In myview, we should set up in our 
M.E.A. a high-power cell to draw up our own 
concept of a NewWorldOrderandthen seek 
support for such a concept initially from 
among the Third World countries and those 
are members of the Non- Aligned Mov~lTlent. 
In other words, it is time 10 anticipate and act. 
In fact, the high-power cell should even seek 
the help of some outside experts and those 
who might be described as retired Veterans 
of the Foreign office in this exercise. 

The Ministry of External Affairs, I am 
aware, has a Policy Planning Division or a 
Policy Planning Cell. There was a time when 
it was a very important C(~II. It was presided 
over by someone who had the rank of a 
Cabinet Minister Shri G. ParathasartllY was 
named as the Chairman of this Pc,licy 
Planning Cell initially and was '9ivun the 
status of Cabinet Minister. But this Cell had 
gone to sleep. It just does notfunclion. I Ih ink 
it is high time that we either revive this Cell or, 
as I said, have an altogether new Cell to pla.n 
and plot for the New World Order, which is 
about 10 emerge. 

Even as we p'Jrsue our lime-tested Ne'N 
world Order, we need to devote a gre;)1 deal 
of time attention to the basic and crucia I 
issue of promoting North-South Dialogue. I 
greatly regard 1.0 say that we seen; 10 be 
doing little in the matter. In 1983. Indira 
Gandhi took a bold initiative as the 
Chairperson of NAM to convene a North-
South Summit at the United Nations in New 
York. 

Some twenty-seven heads of 
Governments participated in the Summit 
which then held out hope and promise of 
happier times. The North today is working 
hard to plan and plot its continuing prosperity. 
Hardly a day passes when its members do 
not meet in groups. But the South seems to 
be slumbering. Japan, China and the ASEAN 
countries are trying, for their part, to promote 
greater South -South cooperation. B ut much 
else remains to be done. 

Not long ago, the Foreign MinLsters of 
the G-15 countries met in Gene~'a. This 
raised great hopes and expectations. One 

thought the issue of North -South Dialogue 
would be takrn up. Bu l I was distre~sed to 
learn subsequently thai the entire exercise 
of the Foreign Ministers of these G-15 
countries was devoted to finalising the draft 
communique which is to be issued at the 
(end of the) next Non-Alignment Summit in 
Indonesia. Something is basically wrong. 
The South needs to wake up. Otherwise we 
are in deep trouble. 

A meaningful North-South dialogue, 
together with a restructuring of the 
international monetary and financial system, 
is a must in the interest of peace and stability 
in the world. The North keeps harping on 
disarmament and the Non-proliferation 
Treaty namely the NPT as a means of 
ensuring peace and stability in the world. But 
ojf it is truly serious, it needs to recognise the 
basic need lor development of the third 
World and the link between development 
and disarmament. 

The North needs to understand that the 
world can be assured stability only if 
immediate steps are taken to prevent, what 
I would call, continuing proliferation of poverty. 
In my opil'lion, the world today needs NPP, 
namely, Non·Proliferation of Poverty, even 
more than NPT, the Non-proliferationireaty. 
I had the privilege of attending an International 
forum of parliamentarians on a New world 
Order in Washington in September last year. 
I than pleased for NPP in juxtaposition to 
NPT. I am glad to say that my plea was well 
received by the Parliamentarians at the 

·forum. 

We have to also rememberthat NAM by 
itself may not be able to deliver the goods 
insofar as the North-South dialogue is 
concerned. We have to think in terms of 
getting the cooperation of Brazil and getting 
the cooperation of Mexico and other 
countries. Therefore, we must seriously think, 
and I would appeal to the Minister of State for 
External Affairs to seriously consider the 
possibility of setting up some kind of a core 
group of Third World countries which would 
process tlfis whole issue. 

Now I would like to tum very briefly 10 
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Pakistan and Indo-Pakistan relations. 
Regrettably these have worsened during the 
past year and mora. In fact. Pakislan is 
today waging, what the Prime Minister Mr. 
Narasimha Rao has appropriately described, 
a proxy war on India words which I had 
ventured to use both in the last lok Sabha 
and also here last year. But it is not enough 
to denounce Pakistan for its State-sponsored 
terrorism. We must come out with a clear 
plan to deal effectively with this continuing 
menace. We must mobilise world opinion to 
pressurise Pakistan and get it to stop State 
-sponsored terrorism. 

Happily, Pakistan's vicious role in 
Kashmir is now being increasingly recognised 
by the United States and the UK But thi~ 
by itself is not enough. They advise us 
against any action which might escalate 
matters. India has accepted this odvice. 
However, n must make it clear to both 
Washington and london that in the light of 
their advice to us, they have a very special 
moral responsibility to see that Pakistan 
ends the proxy war. They must tell Pakistan 
in no uncertain words that the morlstrous 
game n is playing in India is a game New 
Delhi too can play with equal ruthlessness in 
Pakistan. 

Mr. Deputy Speaker, Sir, we must strive 
for a peaceful solution of out problems with 
Pakistan. In fact, both our countries are 
committed to bilateralism. Fortunately, we 
still have in Pakistan, leaders who are 
committed to the Simla Accord and to 
bilateralism and are willing to seek an end to 
growing confrontation. I had occasion· if I 
may say so, with your permission - to 
discuss Indo- Pakistan problems, briefly, 
with Begum Benazir Bhutto in Washington 
at the International Forum of 
Parliamentarians. 

This brief meeting led to correspondence 
between us. I should like to share a very 
important operative portion which I am sure 
would be of interest to allthe hon. Members. 
I had then said to her: ., earnestly hope that 
the New Year will usher in happier times for 

Pakistan and India and see an and to the 
growing confrontation between our two 
countries.· further said: • It is time to be 
earthy and wise and somehow bury the 
proverbial hatchet ".1 also sent,ller a copy of 
something that I had written in 1982 entitled 
• From Simla to Islamabad· and said: "I hope 
you will lind this of some Interest as It sought 
to set the record straight in regard to the 
mlJtual commitment of both India and 
P:lkistan in the SimlaAccord to bilateralism." 
I said to her: "I shall be glad to get your 
response". 

I wrote to her on 16th of January and she 
replied in a letter on February 13 last said, 
amongst other things, as follows: I quote: 

"Pakistanis of different shades of 
poli'tical opinion share your hope that 
1992 will see an end to the growing 
confrontation between Indla-· and 
Pakistan." 

She furthr said: 

• I have read with great interest your 
two articles. Bilatertalism is the 
essence of the Simla Accord. Indeed, 
bilateralism continues to be tho 

. cardinal principle of the Pakistan 
People's Party dating back to the 
Simla Accord.· 

what she has said on bilateralism is 
important and needs to be noted. This view, 
which I received on 13th Fet1ruary last, was 
certainly a very welcome view because, at a 
time when Mr. Nawaz Shariof is trying to 
internationalise the issue, it is t.lood to have 
lormerPrime Ministerof Pakistan, who enjoys 
great personal popularity in her l,;ountry, to 
commit herself to the fact that bilat eralism is 
the ess.ence of the Simla Accord. 

lsi amabad today acknowledge~ .. , willy 
nilly, that the two countries have re~;olved 
under the Simla agreement "to settle their 
differe ncos by peaceful means thmugh 
bilater al negotiations·. But at the same hme, 
it argu es thalthis does not tie them hand nnd 
foot a'1d that the issue was settled at Simla 
itself. What is the truth? The truth is that Indl'a 
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had,lnthedraftoftheSimlaAccord,proposed Worse still, what you are made ourto be. I 
that the two countries would resolve their would, therefore, earnestly plead wiU1 the 
differences by peaceful means "exclusively Governmentlo devote more time and energy 
through bilateral negotiations·. But Pakistan to public and press relations. ,his, SIt, is no\ 
objected and the word "exclusively' was being done. Wehaveagoodcase. We do nO! 
dropped. have \0 be apologetic. But let us put it across 

vigorously. . -
Eventually, both sides agreed to resolve 

their differences by peaceful means through 
bilateral negotiations or"by any otherpeacelul 
means mutually agreed upon between them". 
The words· by any other peaceful means" 
were contributed by India and the words 
"mutually agreed upon between them" was 
contributed by Pakistan. In olher words, 
even the revised draft was very clear Ihat il 
committed both the countries to act tllrough 
bilteralism. If there was to be any departure 
from bilateralism, it was to be on the basis of 
what was mutually agreed upon .• 

Importantly, our stand on bilateralism is 
well understood in Washington, London and 
several other chancelleries 01 the world. I 
have had occasion to talk- ill may say so-
to some 01 the Foreign Secretaries and 
Foreign Ministers in recent months including 
Mr. Douglas Hurd during his recent visit 
here. They candidly caneced to me Ihat India 
has a case on bilateralism. But they pointed 
out that India needs to put its case across 
vigorously in the world capitals at a time 
when Kashmir is attracting increasing 
international attention. The Kashmir issue is 
no longer on the back burner. We can ignore 
this reality only at our peril. 

India, they concede, has also a case on 
Human Rights violations. But this too flas to 
be put across vigorously. Unfortunately this 
isnotbeingdone.lamveryhappyto findthat 
this isthe view which ShriAtal BihariVaJpayee 
himself expressed when he returned from 
his lasttrip to New York. Sharing this view, he 
said that we needed to put our case across 
more vigorously. I regret that our case is 
largely going by default. 

We need, very clearly, to draw up an 
action remembering one basis fact of lile 
today, You may be the best person on earth. 
But Ihat Is not Important. What counts and 
matters today Is what vou appear to be, 

Times out 01 number, Sir, we send our 
delegations to the United Nations. I would 
like to see our Members utilised better at 
these occasions. They could surely be asked 
to visit various centres within the United 
States, in Canada and elsewhere. In other 
words, it is important to draw up some kind 
of a pragmatic plan to put our case across 
vigorously, a case which is now understood 
and appreciated by some of the leading 
countries. But it is not being put across. . 

Sir, I have taken a lot of your time. But 
I would like to put across one other point in 
regard to the Kashmir dispute. I therefore 
seek your indulgence just for anolher couple 
of minutes. Times ourof number, Pakistan is 
saying that the issue still remains to be 
settled. Sir, we need to put across the lact 
that Ihe issue is virtually settled. The Simla 
Accord invests Ihe line of actual control with 
the states and sanclily of an international 
border which was not to be violated by any 
means whatever. . .-

Yes, sir, one thing remained and the 
Simla Accord does talk in terms 01 the Jinal 
settlement. In my humble opinion, Sir 
according to the information I then gathered 
as a Journalist as a media man, the final 
settlement related only to a very limited 
accept and that limited aspect was the 
rationalisation of the line of actual control. 
This line of actual control today is largely 

. based on military factors. II is nol based on 
geographical and other rational factors. The 
only thing that remains to be settled in regard 
to Kashmir is the rationalisation of the line of 
actual control because the line of actual 
control under the simple accord has been 
invested with the sanctity of an intemational 
border, 

I will now conclude. One more point and 
I would have done. Sir,lwouldlllcetoconctude 
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by making a general point. The world today 
faces many crises because it has hordes of 
pOliticians but not many statesmen. As we all 
know. a politician is one who thinks only of 
today. A statesman. on the other hand, also 
thinks of tomorrow. In India, if I may be 
permitted to say so, our problem is 
unfortunately worse. 

We have lots and lots of politicians but 
very few statesmen. What is more, most of 
L!s tend to think only of the moment and not 
even of the day. Fortunately, the Prime 
Minister has in recent months shown that he 
can function as a statesman and given proof 
of it time and again. I only hope that this 
approach will continue and extend to all the 
spheres of Government and more, especialFI. 
to India's external affairs. We must face the 
latest challenges confronting us boldly and 
with statesmanship. We must anticipate and 
act. Nothing must be left to chance. We can 
ignore allthis only at ourperil. Thank you, Sir. 

SHRI E. AHAMED(Manjeri): Mr. Deputy 
Speaker, Sir, while supporting the Demands 
for Grants of the Ministry of External Affairs, 
I would like to make some observations. 

In acharged world, India should consider 
what should be the thrust of our foreign 
policy. No discussion on foreign policy will be 
complete without acknowledging the great 
contribution of Jawaharlal Nehru wllo laid 
the foundation for our foreign policy. 

Sir, every country considers its foreign 
policy to maximise the national interests and 
we also following to a certain extent the 
policy laid down by great Jawaharlal Nehru. 
But in the changed world situation where the 
momentous changes have taken place such 
as the eclipse of Gorbachev arId the 
emergence of Boris Yeltsin, the collapse of 
the soviet union and the creation of 
independent states, the end of cold war and 
the emergence of the United States as the 
most powerful country, India should also 
give consideration to what should be thrust 
of ourforeign policy. In the present situation, 
the US has certain pre·eminent position and 

with reasons of realism. we should also 
recognise that. But, at the very same time, 
India is too big a country to have an unequal 
relationship even with America. we have our 
own strength, our own position, our own 
tradition and happily there is broad national 
consensus in defending the national interests 
so far as our foreign policy is concerned. 

Sir, India has been maintaining its pre-
eminent position among the Non-Aligned 
countries. Therefore, I venture to say that 
at any cost India should maintain its position 
and should also prove that we are capable of 
leading the Non-Aligned countries in world 
matters. I am very sorry to m~ntion one thing 
in this context. It would notbeanexagger~tion 
to say that the west Asian policy that India 
had evolved since 1950 is now in the process 
of beingo-::hanged significantly. India's West 
Asian region policy sought to create a healthy 
relationship with the countries in the West 
Asian and for having political, cultural and 
commercial ties in that region, An oil boom in 
the West Asian countries also gave India a 
further boost to our economic interaction in 
that region. In these circumstances, I am 
constrained to submit before this House that 
there is no justification for India to accord full 
diplomatic ties with Israel althis point oftlme, 
It is an undisputed fact that Israel has been 
consistently. and perSistently inCluding in 
blatantly discriminatory practices with regard 
to Palastenians living is Israel and also in the 
territories under Israel's military occupation 
known as the 'occupied territory' since June, 
1967. There are also documentation of terror 
and violence let loose by Israel against 
Palestenians in the occupied territory which 
has been drawn even by American sources 
and this documentation is as conclusive and 
shocking and it is also a part of the UN 
records. Israel's inhuman treatment of Arabs 
in the occupied territory is in flagrant violation 
olthe UN Charter, but still unfortunately. we 
have extended full diplomatic ties Israel. In 
the relationship with Israel. I may say that, 
India should move carefully by keeping in 
mind he larger national interests of our 
country. 

Sir, the hon. Ministerof State for External 
Affairs has submitted before this House that 
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India is likely to be invited to participate in the 
peace process of West Asia. I would like to 
know whether there is any Arab country to 
invite India to participate in the West Asian 
peace process, even after our decision to 
accord full diplomatic recognition to Israel. 
We should not give wrong signals to the Arab 
friends by going out of our way and by giving 
an impression that we are keen to cooperate 
with Israel on sensitive areas such as anti-
terrorism. I can very well understand what 
Israel hopes to gain, but I cannot understand 
what India can gain in it. Likewise, in the 
mailer of Libya also, while we are all united 
in condemning terrorism, both State-
Sponsored or otherwise, we are also keen 
that inter-State relationship should be handled 
with due respect for international law and 
established diplomatic practices. We want to 
solve the problems through diplomatic 
channels, not through military interventions. 
The sanctioAs imposed against Libya by the 
United Nations Security Council. according 
to me, are against all canons of international 
justice. 

Sir, America, forthe time being resorting 
to muscle flexing and arm twisting to have its 
own way in the major international issues, 
whether it is in the matter of continuation of 
sanction against Iraq even after he Gulf war 
orsome other issue. I am not at all a supporter 
of Saddam Hussein. What he had done in the 
mailer of occupation 01 Kuwait was a matter 
to be condemned. But even after the Gulf 
war, sanction against Iraq is going on. Even 
in the matter oftransfer 01 rocket technology 
to India by Russia present sanction against 
Libya, United States is resorting to arms 
twisting and muscle flexing policy. I would 
say, India should not fall in line with U.S.A. in 
this matter. It is unfortunate to see that 
sometimes India succumbs to pressure and 
fall in line with this issue, with America. India 
should give leadership to the Non-Aligned 
countries and also countries in the Arab 
region to stand against America in protecting 
the sovereign rights 01 these nations. India 
should take up the leadership and to get the 
problem solved through negotiated means 
and also under the UN Charter. 

Regarding Afghanistan. tel me make • 

submission. I support the Govemment of 
India's effort to maintain cordial relations 
with Afghanistan. Let Afghanistan have a 
Government of their own according to the 
wishes of their people. For a decade, the 
world has been misled to believe that those 
who ruled in Afghanistan had the people'S 
backing. Now it is proved beyond any shadow 
of doubt that those who ruled were puppets 
in the hands of the Soviet Union Government. 
Therefore, we must be very much careful 
and also cautious. At the same time, we must 
also take into.account the national interest of 
the country to maintain best of relationship 
with Afghanistan. What happened in Iran 
afterthefall of Shah of Iran, what happened 
to American's relation with Iran after that is a 
lesson to the world. There are writings on the 
wall and we should definitely read such 
'writings on the wall when we deal with 
Afghanistan. We must strive hard to maintain 
the best of relationship with Afghanistan and 
help that Afghanistan must h.av.e a 
Government of their own people. 

In our relationship with the Gulf 
countries, I would urge the Government to 
do whatever possible to strengthen, it. The 
forthcoming visit of the President of United 
Arab Emirate should be utilised for 
strengthening the bilateral relationship 
between our two countries and the people of 
these two countries. 

I may also urge the Government to take 
effective measures to strengthen the staff 
pOSition of our Embassies in the Gulf area. 
Our Embassy people have to deal with 
thousands of people everyday at our Missions 
in the Gulf countries. Unfortunately, there is 
no adequate number of staff in those 
countries. There are about 12 million Indians 
living abroad according to the Annual Report 
of the External Affairs Ministry. Some of my 
fr.ends have urged for duel citizenship. I 
would like to say that our Indian living abroad, 
in other COlr' "ies, should be given the right 
to vote in the t:tlection to the Legislature and 
Parliament of the country. Even if it is costly, 
the Government of India should take all 
measures to ensure that the Indians living 
abroad should have lhe facility to cast their 
votes in the eleClions When8V8ftaking place. 
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I may also avail of this occasion to urge 
the Government to take whatever measure 
necessary to help the Haj pilgrims. There are 
thousands of Haj pilgrims from India. During 
Haj season as It is one of the international 
fora for our country to make vigorous 
campaign and propaganda about the Muslim 
community in this country. 

There are sinister campaigns let loose 
by the interested elements against India with 
respect to the treatment meted out to the 
minority communities in the country. India 
should also try to dispel such impressions 
against this country. 

I would also urge the Government to 
strive hard to normalise our relationship witL 
our neighboring countries, particularly with 
Pakistan. 

Government should also consider to 
evolve ascheme as suggested by Shri Indrajit 
Gupta to have the people to people 
cooperation and the best relationship with 
Pakistan. It is also in the interest of Pakistan 
not merely in the interest of India, that Pakistan 
should have the best cordial relationstlip with 
their immediate neighbour, India. 

J hope the Government will move this 
direction. 

I Translation] 

DR. S.P. YADAV (Sambhal): Mr. Deputy 
Speaker, Sir, the foreign policy of India is 
being discussed in this august House and I 
have stood to oppose it. I would warn the 
Government that the foreign policy of India is 
fau~y owing to our internal short-comings. I 
would like to ask all those people who are 

• commending the foreign policy of India, in 
this House whether the 78 thousand 
kilometers of Indian land is not under the 
possession of Pakistan and 38 thousand 
kilometers is not under occupation of China. 
It is only due to the outcome of our wrong 
Foreign policy. It is being asserted that the 
foreign policy of India was adopted in Nehru's 
regime and it is stili continuing. I hope this 

opinion that we have inherited an ambiguous 
and crippled foreign policy. I believe that the 
internal problems of India are leading the 
country towards a bad turn. Punjab is in the 
grip of terrorism, disruptive elements like 
Jangju are active in Kashmir and communal 
riots are taking place all over the country. 
Hidu-Muslim communal feelings are at their 
peak and the foreign newspapers are making 
detrimental propaganda about In~ia. Is our 
Government fully aware of these fact? I think 
the Government is unaware of it. A couple of 
leaders talk about hea~hy relationship with 
our neighbouring countries. They talk all its 
only for propaganda purpose and the 
propaganda gives ill effects to the things. 
Although our relationship with neighboring 
countries like Pakistan, China, Bangladesh, 
Nepal and Sri Lanka is not cordial but we do 
not say it openly. I understand that we have 
been suffering from an inferiority complex in 
one way or the other China had got its own 
system and status. Pakistan was born out of 
its hatred towards India. Bangladesh came 
into being owing to the valour of Indian 
soldiers. Cities like Salticaloa in Sri Lanka 
look forward to India for their Tamil and 
Sinhalese problem. The objective of Pakistan 
politics is entirely depends on the Kashmir 
issue. whenever there are negotiations like 
Simla agreement, delegates sit across the 
table and talk about fruitful things and a 
cordial behaviour on the surlace is projected. 
But the moment the conferences are over 
and the delegates return to their respective 
countries their approach immediately turn 
unfriendly. As such, these agreement will 
never have a fruitful outcome. 

What about our relationship with China. 
The Congress party has been rulling the 
country for the last 42 years. I would like to 
know from them as to why the borderdispute 
with China could not be resolved despite 
It .eirclaims that they were having an excellent 
foreign policy. The lact is that our relationship 
with China, is not good due this border 
dispute. Agreements were Signed from time 
to time but the result was not fruitful. I would 
like to warn the Government not to be too 
unaware of the situation prevailing in the 
country otherwise the country will move 
towards disintegration because the people 
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in Government are involved in cases like· 
Bofors case. It is unfortunate that corruption 
is rapidly increasing in the country and the 
people belonging to the ruling party cannot 
deny it. China was for some time lagging 
behind us in respect of nuclear development 
but now China has left India far behind in the 
nuclear race. China has attained experts in 
the field of nuclear capability to such an 
extent that it can attack at least twice on any 
country with its nuclear weapons. China has 
acquired nuclear capability and Paki5tan is 
also manufacturing nuclear and chemical 
weapons clandestinely. I would like to warn 
all those who are in Government that if these 
two countries threaten India unitedly, the 
history of 1962 may repeat itself. A situation 
should not develop again in which the 
Ministers of Defence and the Minister of 
External affairs would tend~r their 
resignations. Therefore, I would like to warn 
that very sophisticated arms and 
ammunitions have been manufactured. We 
should take lession from the Iraq-war. The 
war which took place there was fought with 
latest weapons. If we sit idle and keep 
ourselves contemplating only, we will be 
deceived or recieve shocks in future. The 
political scenario olthe world is fast changing. 
Our only friendly country in Asia which helped 
us a lot earlier by supplying arms and other 
equipment's has been disintegrated and has 
lost its previous identity. The USA is enlerging 
as the leader of uni-polar world. It is not a 
common phenomenon. It must be ttlOught 
over seriously as to how did the erstwhile 
Soviet Union disintegrate. I would like to 
exhort the Government that if Centre-State 
relations are made cordial and if it is found 
that the States of Uttar Pradesh, Bihm and 
Orissa are allocated less funds and less 
assistance at the time of adverse situation 
only because they are run by a BJP or a 
Janata Dal Government, the feeling 01 
secessionism will gain ground in the minds 
of people in every State and they wi!1 start 
thinking in this direction. Therefore, you must 
be vigilant to these things. when the 
Samajwadi Janata Party was In power althe 
centre. II dismissed the Tamil Nadu 
Governmenl, These days similar things are 
being said abouUhe NagalandGovernment. 
I would like to urge lhe Governmentthat it will 

have to think about all the States on the basis 
of equality irrespective of the Government 
there in poWer. It is because you should 
dispel the illusion from your mind that the 
Congress (1) Party will form its Government 
in all the States of the cou ntry. It is impossible. 
Now the circumstances have changed to a 
great extent. Now people have become 
politically vigilant. Therelore, it had become 
essential for the Government to keep a 
watch on the entire country and all the 
States. A policy 01 fair dealing will have to be 
adopted, There should be no discrimInation. 
II such discrimination is made, our country 
also may meet the late of the erstwhile 
Soviet Union. 

I would like to tell my hon. Friends that 
when Pakistan was created it aimed its policy 
afcreating hatred against India and create 
trouble for us. All its military rulers had the 
only aim to wage war and clash with India 
and under its cover run the politics in their 
own country. In the present situation. it can 
be said and I hold it that our relations are not 
cordial with the neighbouring countries. It is 
the misfortune of our country that if we try to 
establish cordial relations we are dubbed as 
cowards and il we do not so, we are charged 
with not being interested to smoothen our 
relations with them. The main drawback is 
our helplessness. Therefore, I urge the 
Government that first 01 all it should try too 
set right the internal situation in the country. 
The situation in the country is deteriorating 
and major incidents like killings, kidnappings 
are taking place every day. But the 
Government denies such inddents. 
Yesterday one of our colleagues expressed 
his resentment over a rape-incident on a 
lorteen year old girl, but the Government 
made no statement on it. When an issue or 
a question is raised in the House the 
Government disowns it as if nothing has 
huppened. If the Government adopts such a 
policy of indifference and ·does not try to 
strengthen the internal situation 01 the 
country, the country will have a very bad time 
in future. I wantto say only this much thatth8 
Government should strengthen lhe internal 
situation. In this year 01 1992. we should 
strengtnen the internal situation and no stone 
sllould be 181t unturned to make relations 



595 Demands for Grants 
(Gen.), 1992-93 Ministry of 

APRIL' 22, 1992 External Affai~s .. 596 

[Or. S.P. Yadav] 

cordial with the neighbouring countries. If 
this is done, I shall agree that our foreign 
policy is moving in a right direction. Otherwise 
the last 42 years history will also be repeated 
by the present House in regard to country's 
foreign policy. 

[English] 

SHRI VIJAY NAVAL PATIL (Erandol): 
Mr. Deputy Speaker, Sir, the map of the 
world is changing very last. Small countries 
like Germany have united and a big country 
like Russia has disintegrated into many 
countries. With the changing situation. our 
foreign policy needs complete overhauling. 

As my friend Shri Indrajit Gupta has 
stressed the need again reconstituting the 
Policy Making Committee in the Ministry of 
External Affair, I also support the same. I 
think, the time has come to think about this 
and we should have a Policy Making 
Committee in this Ministry. 

Many people in this House and outside 
have started thinking that with the integration 
of Russia, America has become the le::lder of 
the uni-polarworld.1t has not actually become 
the leader but it is posing to become the 
leader of this world. with this, the role India 
has to play in the world affairs has bocome 
more important. Our policy of non-alignment 
has also not lost its importance mainly 
because it is based on the peaceful co-
existence. And India being the senior among 
the developing countries, our responsibility 
has increased in taking stand on various 
disputes which arise among the countries in 
various international events and we have to 
take our stand very carefully. 

We also formed SAARC on the lines of 
European Economic Committee. But the 
functions and the activities of the SAARC 
member countries, they are not very fast and 
as expected they are not helping the member 
countries. The cooperation among the 
member countries in respect of agricuHure, 
control of drug-tfafficking, tourism, bio-
technology and in various other fields needs 

to be boosted. If we more cooperation among 
each other, then we can become ·more 
powerful and our strength of bargaining on 
multilateral issues will increase. 

Our neighbouring countries are 
unfortunately more problem ridden than our 
country. And that is why, countries like 
Bangladesh and Sri Lanka are posing 
problems to us. But countries like China Can 
be helpful. And we have seen that during the 
recent years, China is trying to improve Its 
relations with India. But the main eye-sore is 
on the decision about Tibet. Our thinkmg is 
that Tibet will have to be free. But it is not 
possible now, as more than 60 lakh Chinese 
people have inhabited. They started staying 
in Tibet. So, freeing Tibet from China has 
become a distant dream. But if we rethink 
over this'policy and try to be more friendly 
with China, then our defence expenditure 
can be curtailed. And as is seen, China 
wants stability and peace in this region and 
improving the relations with China, is help us. 
But, at the same time, China is very allergic 
over any Mval activity on the high seas, 
because in South China sea, it has got many 
tiny islands. And because of that, any naval 
military activity on the high seas, will be seen 
with suspicion by China. And in this 
background, our joint naval exercises with 
the U.S.A., will also be seen by China. So we 
have to be very careful about that also. 

Many. things are being said and all 
sections of the House are one about the 
Pakistan's policy of fomenting trouble in 
India. But one thing that we have to 
understand is, it is not only fomenting trouble 
in India but is also making the world opinion 
change about· their stand on Kashmir and 
Punjab and other policies of India- by way 
of false propaganda made by their very 
strong TV and Radio. We should also try to 
have a streng media. We spend so much on 
military. and for canvassing and for letting 
the World know about views and our stand, 
especially in our neighbouring countries and 
distant countries, our TV and RadiO" should 
be made more stronger. We have seen that 
America is trying to stop Russia. from 
transferring the rocket technology to India. 
On this count we need not worry, Because 
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since 1980 we have developed our own 
space technology. The successful launching 
of SL VII and thereafter the on-going research 
in the field has taken India very far in this 
field. We are among the six countries which 
are very much advanced in space technology. 
The SL V launching itself can augment the 
pay-load factor. The space vehicle carrying 
50 kilos can be made to carry 500 kilos. India 
can develop inter-continental ballistic missiles 
so that America's prevention of Russia Irom 
transferring this technology to India is not 
going to affect us much. But there we see the 
attitude of a big country like America towards 
a developing nation. 

last but not least we are seeing a 
changing phenomenon in the world politics. 
The politiCS is now sought to be qased on 
religion. Whenever there are elections to 
international bodies, the Muslim countries 
will like to vote a Muslim gentleman, the 
Christian countries will like to vote a Christian 
gentleman. There also the polarisation on 
the basis of religion is taking place. On the 
basis pf religion countries are being divided. 
Even a small country of the size alone of our 
districts like Cyprus had been divided among 
the Greek Cypriots and Muslim Cypriots. 
Under these circumstances where the world 
order is changing, where religion has started 
playing a more important role, may be in the 
case of disintegration of Russia to some 
extent, our country which is secular and 
countries like Japan and China whict] have 
Buddhism as the religion will have to playa 
very important role in future. Because 01 this 
also the position of India becomes unIque. 
Being as' secular country, being a country 
with big population of intelligentsia, when 
polarisation is there according to relation, 
our secular country can playa big role, not 
only in the field of disarmament, but also in 
the field of social, cultural and political stability 
among the different groups, specially 
Christian and Muslim. BecauseQf this again 
I stress the need for having a complete 
overhauling in our policy, keeping constant, 
of course the policy of non-alignment. 

DR. SUDHIR RAY (Burdwan): Mr. 
Deputy Speaker, Sir, I oppose the Demands 
for Grants submitted by the External Affairs 

Ministry. As my previous speakers have 
pOinted out, the Government of India ha::l lost 
the sense of direction and is simply dancing 
to the tune of the super power which tries to 
dominate this world by threats, blackmails, 
proxy wars, counter-revolution etc.' -

USA which is the only super power in 
this uni-polar world, now tries her best to get 
at the third world countries. Already our 
Government have accepted the IMF and 
World Bank conditionalities without a voice 
of protest. USA is imposing humiliating 
conditions on us in the form of Dunkel 
proposals and NPT, etc. 

What is the alternative? USA tries to do 
this because there is no sociaJist bloc. With 
t~ collapse of the socialist bloc. USA thinks 
thai she can diclate terms to any and every 
Stale. She can apply sanctions on Libya; 
she can crush Iraq. etc. Now, the only 
alternative is that India must use the fora like 
SAARC, NAM. etc. India must mend her 
fences with the neighbouring countries. We 
are glad that already the Sino-Indian relations 
have improved to a considerable extent. 
Only 30 days ago, we all demanded that 
there should be peaceful settlement of Sino-
Indian border dispute. But we were branded 
as traitors and we were sent to jailS. Now. 
both China and India have expressed their 
desire to settle the boundary disputes by 
peaceful means and negotiations. Not only 
this. We have signed some trade pacts with 
China and the Chinese Prime Minister Li 
Peng paid a visit to India. It has been decided 
that there should be more trade, more travel 
and more cultural .exchanges. This good 
relations between China and India is certainly 
welcome because it willenable us to withstand 
the pressures of US imperialism. As painted 
out by the previous speaker Shri Indrajit 
Gupta, we should try to practise people to 
people diplomacy as regards Pakistan. 
People of Pakistan do not know the facts. 

The Government 01 Pakistan often try to 
argue that the bungling -cum-bannia 
Government of tndia is eager to cross to 
Pakistan. But, our propaganda materials 
must convince the outside world that Indi~ is' 
a secular democracy and every second Indian 
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Is a Muslim. In India every second Indian Is 
a Muslim and Indian culture is a composite 
culture. In India, the Muslims are also enjoying 
the basic human freedom, which the Pakistani 
people do not know. Therefore, we should 
encourage more travel; we shoUld do away 
with travel restrictions and we should tl)' to 
improve our tradEl, commerce, etc., with 
Pakistan. I would point out that India 
committed a folly when the Secretary of t.he 
External Affairs Ministry called the 
representatives of five Security Council 
Members to find out India's stand. India 
unwittingly intemationalised the situation. 
We should say that the Kashmir Issue is a 
bilateral issue and Kashmir issue should be 
settled only by bilateral negotiations. Kashmir 
represents our secular democracy. 'It 
represents ourcofllX>siteculture. TherefClre, 
Kashmir Is an integral part of India lind 
Pakistan should be told that no proxy war ,can 
solve the issue. " we try to improve our 
relations, then certainly both India and 
Pakistan will gain bouquests because it will 
reduce our Defence expenditure and the 
remaining money should be spent for the 
economic development of the country. 

As far as Bangladesh is concerned, I 
should point out that with the advent of a 
democratic Govemment in 8egladesh, the 
situation now is more encouraging. We 
should transfer Tin Bigha area because we 
should abide by the international 

commitments. Sofar as the sharing of Ganga 
water is concerned, the Issue should be. 
amicably settled. As regards large scale 
immigrations, yes, It is there, bui we-Sfiouid 
remember that It Is not because of an evil 
design; It is mainly because of dire poverty 
from which the people suffer in Bangladesh. 
My humble submission is that border trade 
with Bangladesh should be legalised. 

Let normal trade rules be legitimised. 

MR. DEPUTY SPEAKER: You can 
continue tomorrow. The House ... 

(Interruptions) 

SHRI RAM NAYAK (Bombay North): I 
am on a point of order. (Interruptions) The 
House h'as to be adjoumed. 

MR. DEPUTY SPEAKER: The House 
shall have to be adjourned as desired by Shri 
Ram Nayak. 

The House stands adjourned to meet 
again tomorrow, 23rd Aprll1992, at 11.00 
a.m. 

18.00 hrs. 

The Lole Sabha then Adjourned Till 
Eleven of the Clock on Thursday, Apri123, 
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